
 Monday, June  27,  977

 Asadha  6,  899  (Saka)

 LOK  SABHA

 DEBATES

 (Series)

 Vol.  पा

 [June  23  to  July  cn  :977/Asadha  2  to  73  3899  (Saka)]

 Second  Session,  1977/1899  (Saka)

 (Vol.  III  contains  Nos,  rI  to  20)

 LOK  SABHA  SECRETARIAT

 NEW  DELHI



 CONTENTS

 [No.  14,  Monday,  June  27,  977/Asadha  6,  1899  (Saka)

 Oral  Answers  to  Questions  :
 COLUMNS

 *Starred  Questions  Nos.  204,  206  and  208  to  2I  *  *
 I—29

 Short  Notice  Question  No.  6
 30—33

 Written  Answers  to  Questions  :

 Starred  Questions  Nos.  205,  207  and  272  00  223  *  *
 33-51

 Unstarred  Questions  Nos.  3804  to  1924,  7926  to  1929,  I93I,  1932,
 I934,  1935,  7937  to  I940  and  I942  to  I962  5I—202

 Papers  laid  on  the  Table  203—205

 Assent  to  Bill  .  :  205

 Calling  Attention  to  Matter  of  Urgent  Public  Importance—
 Lock  out  in  the  Indian  Express  and  Financial  Express,  New  Delhi  206—29

 Election  to  Committees  :  :
 229—34

 (i)  Advisory  Council  of  Delhi  Development  Authority  *
 «  229

 (ii)  Indian  Council  of  Agricultural  Research  :
 230

 (ili)  All  India  Council  for  Technical  Education  *  (230-31

 (iv)  Council  of  the  Indian  Institute  of  Sciences,  Bangalore  ह
 237

 (v)  General  Council  of  Indian  School  of  Mines,  Dhanbad  .  232

 Demands  for  Grants,  977-78—

 Ministry  of  Commerce  and  Ministry  of  Civil  Supplies  and

 Cooperation  234—362

 Shrimati  Parvathi  Krishnan  *  *  *
 235—4r

 Shri  Pabitra  Mohan  Pradhan  *  *  *  *
 241—46

 Shri  N.  Sreekantan  Nair  *  '  .  .  .  .  255—59

 Shri  A.  C.  George
 oo

 260—69

 *The  sign-++marked  above  the  name  of  a  Member  indicates  that  the  Question
 was  actually  asked  on  the  floor  of  the  House  by  that  Member.



 Shri  Mahi  Lal

 Shri  Purna  Sinha

 Shri  Padmacharan  Samantsinhar

 Shri  K.  Mayathevar

 Shrimati  Chandravati

 Shri  B.  Rachaiah

 Shri  Jagdambi  Prasad  Yadav

 Shri  S.  G.  Murugaiyan

 Dr.  Ramji  Singh

 Shri  Jyotirmoy  Bosu

 Shri  R.  L.  P.  Verma

 Shri  Mohan  Dharia

 CoLuMNS

 269—79

 279—84

 284—92

 292—97

 297—393

 303—307

 307—I3

 313-अ8

 318--26

 326—33

 334—  36

 3377-60



 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  June  27,  977/Asadha  6,
 899  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Relation  of  Research  Experience  for
 University  Teachers

 *204.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  the  stipulation  made
 by  the  University  Grants  Commission
 regarding  research  experience  for
 University  teachers  is  being  relaxed;

 (b)  if  so,  whether  this  will  affect
 academic  standards;  and

 (c)  if  so,  Government’s  views  there-
 on?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  Some  people  have
 made  a  representation  that  the  re-
 quirement  of  Doctorate  degree  or  re-
 search  work  of  an  equally  high  stan-
 dard  as  a  minimum  qualification  for
 appointment  of  teachers  in  universi-
 ties  should  be  dispensed  with.  The
 matter  is  being  examined,

 SHRI  D.  D.  DESAI:  Si,  recently
 we  have  waived  this  qualifications  for
 the  University  teachers.  Most  of  the
 research  work  done  in  the  world  is
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 done  in  the  Western  countries  parti-
 cularly  jin  the  U.S.A.  We  have  not
 won  any  Nobel  Prize  for  the  last  30
 years  or  so.  Woulg  the  hon.  Minister
 at  least  inform  us  what  are  the  inten-
 tions  of  the  Government  jn  regard  to
 the  provision  of  teaching  Qualifications
 and  research  facilities?  It  seems  that
 the  pay-scales  ang  recruitment  quali-
 fications  of  the  teaching  posts  are  con-
 tradicting  with  each  other,

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Sir,  the  decision  was  taken  on
 the  basis  of  the  report  of  g  Committee
 which  was  headed  by  Dr.  S.  N.  Sen,
 formerly  Vice-Chancellor  of  Calcutta
 University.  That  Committee  recom-
 mended  that  for  the  purpose  of  teach-
 ing  in  Colleges,  or  Universities,  hold-
 ing  of  Master's  Degree  should  not  be
 sufficient.  There  shoulq  be  some  re-
 search  qualification  or  an  advanced
 study  qualification.  Only  then  they
 will  be  able  to  take  up  classes  in  col-
 leges  and  Universities.  That  is  why
 the  Universities  after  2nd  November
 1974,  prescribeg  that  alternatives
 might  be  provided  not  only  in  regard
 to  Ph.  Ds.  but  in  other  research  work
 of  equal  merit.  That  has  been  provid-
 ed,  Sir.  ii

 SHRI  D.  0,  DESAI:  Is  the  Minis-
 ter  aware  that  in  principle  ang  prac-
 tice,  the  difference  has  widened  in
 various  Universities,  particularly  in
 Delhi  University,  the  qualification  has
 been  ‘brought  down  to  a  high  Seeond
 Class  and  Second  Class.  Now,  they
 have  again  lowered  the  qualification.
 So,  what  shoulg  be  done  by  the  Gov-
 ernment  especially  in  view  of  said
 non-availability  of  University  tea-
 Chers  with  requisite  qualifications?

 MR.  SPEAKER:  What  about  the
 Standard  of  teaching  in  pifferent  uni-
 versities?
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 SHRI  D.  D.  DESAI:  All  these  points
 should  be  taken  into  an  overall  consi-
 deration.  I  would  like  the  hon.  Minis-
 ter  to  take  the  House  into  confidence
 and  at  least  let  us  know  what  would
 be  the  position  since  this  subject  is
 a  concurrent  subject.  I  would  like  to
 know  what  he  intends  to  do  to  im-
 prove  the  educational]  standards  and
 see  that  what  he  has  decided  is  im-
 plemented  by  Universities.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Sir,  I  would  like  to  submit  that
 it  is  true  that  education  is  not  only
 a  concurrent  subject  but  it  has  also
 been  saig  that  so  long  as  the  Parlia-
 ment  does  not  pass  any  Act  in  that
 particular  behalf,  the  State  Acts  will
 prevail.  Therefore,  large  part  of  edu-
 cation  is  being  governeg  by  State  Acts
 and  we  are  not.  directly  involved.
 Even  then  through  the  University
 Grants  Commission,  we  try  to  set  some
 standards  and  the  University  Grants
 Commission  sends  its  recommenda-
 tions  from  time  to  time  even  to  the
 State  Governments  for  the  purpose  of
 prescribing  the  minimum  qualifica-
 tions.  For  the  University  lecturers,
 as  my  hon.  Friend  wanted  to  know,
 the  minimum  qualification  prescribed
 is  “The  Doctor’s  qegree  or  research
 work  of  an  equally  high  standard  and
 consistently  good  academic  record
 with  first  or  high  second  class  master’s
 degree  in  qa  relevant  subject  or  an
 equivalent  degree  of  a  foreign  univer-
 sity.”  Then  there  is  a  provision  for
 relaxation  as  regards  the  second  mat-
 ter  viz.,  first  class  or  high  second  class
 master’s  degree.  If  the  Selection
 Committee  is  of  the  view  that  the  re-
 search  work  of  a  candidate  as  evident
 either  from  his  thesis  or  from  his  pub-
 lisheq  work  is  of  a  high  order,  it  may
 relax  the  second  qualification.

 SHRI  D.  D.  DESAI:  The  Sen  Com-
 mission’s  report  has  been  accepted  by
 many  of  the  States.  The  result  has
 been  an  increase  in  the  salary  and
 remuneration  of  the  teachers.  But  the
 other  part  of  Sen  Commission’s  report
 is  still  not  being  implemented.  The
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 partial  acceptance  of  the  recommenda-
 tions  will  not  do  good.

 MR.  SPEAKER:  Please  go  not  make
 it  a  discuSsion.

 sit  सुखन्द्र  सिह  :  शिक्षकों  के  लिए  जो

 वेतनमान  निर्धारित  किये  गये  हैं,  बहुत  से

 विश्वविद्यालयों  में  उन  को  लागू  नहीं  किया

 गया  है।  क्या  शिक्षा  मंत्री  यह  बतायेंगे  कि

 इस  का  कया  कारण  है  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Sir,  in  many  of  the  States  the
 scale  hag  been  accepted  in  principle
 but  actually  in  placement  hag  not
 taken  place.  We  are  takiag  up  this
 matter  with  the  respective  State  Gov-
 ernments  and  aS  soon  as  Many  6f  these
 new  State  Governments  are  formed.
 We  will  discuss  the  matter  with  the
 concerned  Education  Ministers.

 PROF.  P.  G.  MAVALANKAR:  Is
 the  hon.  Minister  aware  of  the  fact
 that  standards  of  university  and  col-
 lege  education  are  deteriorating  very
 rapidly  jn  our  country,  and  further,
 that  the  assessment  and  marking  and
 giving  of  even  research  degrees  vary
 enormously  from  one  university  to
 another,  so  that  some  of  the  degrees
 are  available  very  cheaply  while  some
 are  not  available  at  all  because  their
 standards  are  high?  Will  the  hon.
 Minister.  moreover,  tell  us  whether
 the  answers  he  has  been  giving  both
 to  the  original  ang  supplementary
 questions  relate  to  the  University  tea-
 chers  or  college  teachers  or  both?
 Further,  will  he  assure  the  House  that
 over  and  above  the  research  degree
 qualification  requirement,  the  Govern-
 ment  will  also  see  to  it  that  academic
 experience  and  teaching  experience  in
 a  reputed  university  are  also  consi-
 dered  worthwhile  for  qualifying  for
 the  post  of  qa  University  or  a  college
 professor?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  would  like  to  submit  to  the
 hon.  Member’  very  respectfully
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 through  you  that  the  question  of  de-

 terioration  in  standards  is  always  a
 matter  of  opinion  ang  we  are  not  in

 a  position  to.  accept  this.  Even  then,
 the  University  Grants  Commission  ३5

 also  trying  its  level  best  to  improve
 the  standards.  So,  for  college  lectu-

 rers,  the  following  qualifications  have

 been  prescribed  “first  or  high  second

 class  at  master’s  degree  in  a  relevant

 subject  or  an  equivalent  degree  of  a

 foreign  university  or  M.  Phil,  degree
 of  a  recogniseg  university  beyond  the

 master’s  degree  level  or  published
 work  jndicating  the  capacity  of  a

 candidate  for  independent  research.”
 All  these  are  provided  for  the  pur-

 pose  of  improvement  of  the  standards.

 SHRI  A.  E.  .T.  BARROW:  What

 steps  are  taken  to  compare  the  degrees
 of  One  university  with  another,  when

 it  ig  known,  aS  my  friend  Shri  Mava-

 lankar  has  pointed  out,  that  there  are

 great  differences  in  the  standards  in
 different  universities?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  This  is  also  a  very  delicate

 question.  Comparison  is  always
 odious.

 MR.  SPEAKER:  Next  question,

 SHRI  JYOTIRMOY  BOSU:  I  was

 trying  to  catch  your  eye  to  put  a
 Specific  question—How  many  foreign
 countries  have  de-recognised  our  de-
 grees?

 MR.  SPEAKER:  That  is  8  separate
 question.  I  have  already  passed  over
 to  the  next  question.

 Supply  of  Road  Rollers  by  Maruti
 Heavy  Vehicles  Ltd.

 *206.  SHRI  JYOTIRMOY  SBOSU:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Maruti  Heavy  vehicles
 Limited  in  which  Shri  Sanjay  Gandhi,

 ASADHA  6,  899  (SAKA)  Oral  Answers  6

 the  son  of  erstwhile  Prime  Minister
 Shrimatj  Indira  Gandhi  has  substanr
 tia]  interest,  had  supplied  roaq  rollers
 to  the  D.D.A.,  Engineering  India,  Ltd.,
 N.D.M.C.  and  other  Central  Govern-
 ment  organisations;  if  so,  the  details
 thereof;

 (b)  whether  any  tender  was  invited
 for  the  purpose  and  if  so,  the  facts
 thereof;

 (c)  whether  any  inquiry  was  con-
 ducted  into  the  allegations  of  irregu-
 larity  in  this  connection;  and

 (d)  if  so,  the  findings  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  ang  (b).  The  informa-
 tion  is  being  collecteqd  anq  will  be
 laid  on  the  Table  of  the  Sabha.

 (c)  and  (d).  The  Government  of
 India  in  the  Ministry  of  Home  Affairs
 hag  in  its  notification  No,  S.O,  375(E),
 dated  the  30th  May,  977  appointed  a
 Commission  of  Inquiry  to  enquire,
 inter  alta,  into  all  matters  pertaining
 generally  to  the  negotiation,  conclu-
 Sion  ang  execution  of  contracts  and
 agreements  with  the  following  Maruti
 concerns:

 (i)  M/s.  Maruti  Limited.,

 (ii)  M/s.  Maruti  Heavy  Vehicles
 (Pvt.)  Ltd.,

 (iii)  ‘M/s,  Marutj  Technical  Ser-
 vice  (Pvt.)  Ltd.

 (iv)  Any  other  body  corporate  or
 firm  which  is  in  the  Same  group  or
 is  under  the  same  management  as
 the  companies  aforesaid  or  is  inter-
 connected  with  one  or  more  of  the
 said  Companies.

 The  Commission  will  thus  enquire
 into  the  transactions  with  M/s.  Maruti
 Heavy  Vehicles  (Pvt.)  Ltd.  including
 the  transactions  relating  to  supply  of
 roaq  rollers  to  the  Central  Govern-
 ment  Organisations,  The  Commission
 has  been  asked  to  complete  its  inquiry
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 and  report  to  the  Central  Government
 on  or  before  8ist  December,  1977.

 SHRI  JYOTIRMOY  BOSU:  Sir,  2]
 days  is  the  usual  notice  time.  But
 this  time  because  the  session  was
 postponed,  the  notice  given  was  much
 more.  Still,  if  they  are  going  to  leave
 it  to  the  bureaucrats,  this  sort  of  re-
 ply  is  bound  to  come.  Am  I  to  under-
 stand  that  the  government  has  less
 resources  and  limited  machinery  with
 them  that  they  cannot  find  information
 that  others  have  been  able  to  find  out?
 I  want  the  minister  to  confirm  my
 positive  charge  that  this  Maruti  Heavy
 Vehicles  Ltd.,  which  is  Indira  Gandhi,
 Son  and  Co,  Ltd.—that  is  how  I  put
 it—

 AN  HON.  MEMBER:  Unlimited.

 SHRI  JYOTIRMOY  BOSU:  Very
 limited.  The  question  is,  they  had
 defrauded  and  cheateg  the  people  of
 this  country  on  two  counts  in  this  road
 roller  business.  You,  Sir,  were  the
 Speaker  at  that  time  also  between
 967  ang  1970.  I  want  the  minister  to
 confirm  whether  the  Works  and  Hous-
 ing  Ministry  earlier  before  970  had
 given  an  advance  of  Rs.  4  croreg  to
 UPCC—Uniteq  Province  Commercial
 Corporation  headeg  by  Mr.  Wahi  and
 whether  the  money  had  been  recover-
 ed  or  not,  and  whether  at  the  same

 ‘time  they  hag  taken  an  overdraft  from
 the  Punjab  National  Bank,  which  is  a
 nationalised  bank.  They  got  money
 from  both  ways.  The  earlier  govern-
 ment  had  made  purchases  of  road  rol-
 lers  which  Mr.  Sanjay  Gandhi  had
 bought  from  the  Punjab  National  Bank
 -at  Rs,  25,000  a  piece....

 MR.  SPEAKER:  What  is  your  ques-
 tion?

 SHRI  JYOTIRMOY  BOSU:  I  want
 to  know  whether  the  Works  and
 Housing  Ministry  earlier  before  970
 chad  given  an  adwance  of  Rs.  48  crores

 to  UPCC  headeq  by  Mr.  Wahi,  whe-

 ther  the  money  had  ,been  recovered  or
 not  and  whether  they  .bad  also  taken
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 -@n  overdraft  from  the  Punjab  Natio-
 nal  Bank.  A  thorough  enquiry  was
 instituteq  by  the  Works  ang  Housing
 ‘Ministry  at  that  time  and  the  reports
 :were  placed  on  the  Table  of  the
 House.  About  that,  no  notice  js  re-
 quired  because  the  matter  is  already
 on  record.  Let  me  the  minister  say
 ‘yes’  or  ‘no’,

 SHRI  SIKANDAR  BAKHT:  Sir,  I
 agree  a  specific  reply  must  have  been
 given;  I  am  deeply  _—  sorry  about  it.
 About  the  rest  of  his  question  about
 the  Works  anq  Housing  Ministry,  I
 do  not  have  the  information  right  now.

 SHRI  JYOTIRMOY  BOSU:  I  seek
 your  protection  in  the  matter.  Why
 they  should  get  allergic  on  that  side?
 Why  Mr,  Lakkappa  should  get  allergic.
 Sir,  I  seek  your  protection.  When  the
 hon,  Minister  comes  to  this  House
 with  this  sort  of  replies  stating  that
 ‘I  don't  have  the  reply’,  then  we  may
 as  well  go  home  and  rest.  The  ques-
 tion  is  about  a  matter  where  the  re-
 quired  information  is  readily  avail-
 able  that  in  1968-69  the  road  rollers
 were  brought  by  Sanjay  Gandhi  from
 UPCC.  Actually  he  was  lured  to  buy
 them  and  he  500  them  at  Rs.  .25
 lakhs.

 I  seek  your  protection,  Sir.  You

 ‘Kindly  direct  the  Minister  to  come  out
 with  a  reply  as  to  whether  the  road
 rollers  were  under  the  financial  obli-
 gation  of  his  Ministry  to  the  tune  of
 Rs,  4  crores  or  not  and  whether  it
 is  also  a  fact  that  these  roaq  rollers
 were  hypothecated  to  the  Punjab  Na-
 tional  Bank  for  a  specified  period  and
 it  is  the  third  time  they  are  doing  it.
 I  want  a  specific  reply  to  this  question.

 SHRI  SIKANDAR  BAKHT:  I
 have  already  told  the  hon.  Member
 that  I  am  not  in  a  position  to  reply
 to  this  question  right  now.

 MR.  SPEAKER:  He  jis  not  in  a  posi-
 tion  to  reply.  He  has  been  saying  this.
 repeatedly  that  :he  has  no  information.
 ‘You  may  :Please  sit  down  naw.  I  am
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 on  my  legs.  My  point  ig  that  there’
 aretother  methods  of  eliciting  informa-
 tion.  If  it  is  not  given  now,  I  will
 tell  you  that  you  shoulg  come  later
 on'!with  the  rules.

 SHRI  KANWARLAL  GUPTA:  Can
 you  postpone  this  question?

 श्री  उपग्रसेन  :  श्रध्यक्ष  महोदय,  सरकार

 से  मेरा  बहुत  सीधा-सादा  प्रश्न  है  ताकि  मंत्री

 महोदय  को  उत्तर  देने  में  तकलीफ  न  हो  ।

 मुझे  ऐसा  लग  रहा  है  कि  लकप्पा  साहंब  भी

 इस  फर्म  के  शेयर-होल्डर  हैं,  में  उन  के  मामले

 को  उठाना  नही  चाहता  हूं  ।

 मेरी  जानकारी  है--मैंने  किताबों  में  भी

 पढ़ा  है  और  कागजात  में  भी  पढ़ा  है--

 ग्रो०एन०जी  ०सी०  ने  मारुति  करा  हाई-टेण्डर

 होने  पर  भी  रोड-रोलर्स  का  ब्राईर  मारुति

 को  दिया,  इस  फर्म  न  पैसा  भी  कमीशन  से

 एडवांस  में  मार  लिया।  मैं  जानना  चाहता

 हुं--क्रमीशन  ने  रोड-रोलसे  का  ऑ्ाडर

 मारुति  को  किस  नियम  के  आधार  पर  दिया

 और  एडवांस  में  देने  के  लिये  इन  के  पास  पैसा

 कहां  से  आया  ?

 श्री  सिकन्दर  बहत :  श्ो०  एन०  जी०  सी ०
 के  बारे  में  जवाब  दिया  जा  चुका  है,  मेरी

 मिनिस्द्री  उस  के  मुताबिक  फिलहाल  कुछ
 ज्यादा  नही  कहना  चाहती  है  |

 श्री  उप्रतेन  :  अ्रध्यक्ष  महोदय,  मेरा

 व्यवस्था  का  प्रश्न  है--मंत्री  जी  इतना  कह

 कर  नहीं  निकल  सकते  कि  जवाब  दिया  जा

 च्‌का  है।  वहे.जवाब  कहां  है,  मझे  बताइये  ।

 MR.  SPEAKER:  If  there  is  no
 4  answer  to  this  question,  why  are  you

 putting  supplementaries?  That  is  why
 I  said  there  are  other  methods  of
 eliciting  the  information.

 श्री  उपसिन :  मंत्री  जी  पूरा  जवाब  ले  कर

 आयें;  तंबं  बतायें,  लेकिंग  इस  को  जवाब  नहीं
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 माना  जांयगा,  उन  के  पास  जवाब  क्‍यों  तहीं

 है?

 SHRI  JYOTIRMOY  BOSU:  I  want
 this  to  go  on  record  that  the  Minister
 is  in  a  position  to  reply  whether  an
 amount  of  Rs.  l4  crores  was  advanced
 to  UPCC  for  the  supply  of  roads-
 rollers.  But  he  said  that  he  is  not
 in  a  position  to  reply.

 SHRI  YADVENTRA  DUTT:  I  want
 the  hon.  Minister  to  inform  us  his
 difficulty  in  collecting  the  information
 as  to  by  what  time  he  will  be  in  a
 position  to  give  us  the  required  in-
 formation.

 SHRI  SIKANDAR  BAKHT:  First
 of  all,  it  is  very  cruel  to  say  that  I
 am  trying  to  keep  back  the  informa-
 tion.  I  have  got  the  least  intention  to
 do  so.  [I  have  said  in  my  written  re-

 ply  to  the  hon.  Members  that  as  soon
 as  I  get  the  information,  I  will  give  it.
 Unfortunately  the  information  has  to
 be  collecteq  from  a  number  of  depart-
 ments.  That  is  the  difficulty,

 MR.  SPEAKER:  You  have  _  not
 anwered  it.  When  are  you  going  to
 collect  the  correct  information?

 SHRI  SIKANDAR  BAKHT:  |  It  has
 to  be  collected  from  q  number  of  de-
 partments.  (Interruptions)

 MR.  SPEAKER:  Mr.  Bosu,  please
 sit  down.  Here  is  a  specific  question
 raised  by  the  other  hon.  Member.  He
 is  supporting  you.  He  has  askeqd  a
 specific  question  viz.  When  the  Minis.
 ter  is  going  to  supply.  it  anq  how
 much  time  he  woulg  need.

 SHRI  SIKANDAR  BAKHT:  The
 difficulty  is  only  that  there  are  many
 departments  involved.  I  am  trying  to
 get  the  information  from  as  many  of
 them  as  possible.  I  will  do  it  very
 soon,

 भरी  उप्रसेत  :  मेरा  व्यवस्था  का  प्रश्न  है।
 न्बेरी  सून  का  कोई  मतलब  नहीं  होता  है।
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 MR,  SPEAKER:  What  is  the  point
 in  asking  supplementaries?  There  is

 no  point  in  wasting  time.  The  same

 standard  reply  will  come,  viz.  that  he

 wil]  get  the  information.  We  can  at

 Jeast  get  a  reply  in  respect  of  the  next

 question,  The  hon,  Member  has  sPeci-
 fically  asked  the  Minister  how  much

 time  he  would  need.  The  Minister  has

 said,  “very  soon”  I  am  not  going  to
 allow  any  further  question.

 SHRI  JYOTIRMOY  BOSU:  Will
 the  hon.  Minister  circulate  the  infor-
 mation  to  the  Members  within  ten

 days?

 SHRI  SIKANDAR  BAKHT:  We  will
 circulate  it  to  the  Members.

 at  उप्रसेन  :  जब  मंत्री  जी  जवाब  दे

 दें,  तो उसपर  बरस  हो  जा?  ।

 MR.  SPEAKER:  I  will  consider.
 Now  question  208,

 पावर  टिलर

 *208.  श्री  जगदम्बी  प्रसाद  यादव  :

 क्या  कृषि  श्ौर  सिंचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  उनके  मंत्रालय  के  माध्यम  से

 कृषि  थांत्रिकी  विभाग  और  भारतीय  कृषि

 प्रनुसन्धान  परिषद्‌  को  यह  जांच  करने  के  लिए

 लिखा  जाता  रहा  है  कि  क्‍या  भारत  में  अनेक

 कम्पनियों  द्वारा  बनाए  जा  रहे  पावर  टिलर

 भारतीय  जलवायू  श्रादि  के  अनुकूल  हैं  परन्तु

 इस  मामले  में  शब  तक  कोई  ध्यान  नहीं  दिया

 गया  है;  श्र

 (ख)  क्‍या  इस  पावर  टिलर  में  ये  दोष

 हैं  :--इसका  तेल  बाहर  निकलता  है;  यह

 झासानी  से  स्टार्ट  नहीं  ता  है;  जंग  लगने  के

 कारण  इस  के  कल  पुर्जे  टूट  जाते  हैं  श्लौर  मशीन

 से  भलग  हो  जाता  हैं;  इसकी  जुताई  क्षमता

 कम  हैं;  इसको  खड़े  होकर  चलाना  पड़ता  है;

 यह  0  अश्व  शक्ति  के  स्थान  पर  4  झश्व
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 शक्ति  से  चलता  है;  फालतु  पुज  प्रासानी  से

 उपलब्ध  नह  होते  हैं;  तथा  इसकी  मरम्मत

 झादि  की  भी  सुविधा  उपलब्ध  नहीं  है  ?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and
 (b):  A  statement  is  placed  on  the
 Table  of  the  Sabha.

 Statement

 (a)  A  few  communications  have
 been  received  from  the  Hon'ble
 Member  complaining  about  certain
 defects  in  the  power  tiller  which  he
 had  purchased.  The  matter  was  taken

 up  with  the  manufacturers  who  have
 since  reported  in  May  977  that  neces-

 sary  action  was  being  taken  by  them
 to  ren.ove  the  defects.

 (b)  Government  have  not  received

 general  complaints  about  the  specific
 defects  mentioned  by  the  Hon‘ble

 Member,  but  since  power  tiller  are
 rather  new  on  the  Indian  agricultural
 scene  and  have  been  adopted  on  a

 very  small  scale  yet,  the  problems  of

 spare  arts  and  jnadequate  after
 sale  service  are  expected  to  be
 overcome  gradually.  Power  tiller

 currently  in  production  in  India  are

 upto  2  HP,  and  are  not  of  I4  HP,

 श्री  जगदम्बी  प्रसाद  यादव  :  मैं  मंत्री

 जी  से  यह  जानना  चाहता  हूं  कि  क्‍या  मंत्री  जी

 ने  यह  एग्जामिन  करवाया  हैं  कि  पावर  टिलर

 जो  विभिन्न  कम्पनियों  द्वारा  बनाए  जाते  हैं

 बे  हिन्दुस्तान  की  क्लाईमेट  के  लायक  नहीं  हैं

 इसके  अलावा  पावर  टिलर  के  जो  यंत्र  दिये

 गये  हैं  श्रौर  जो  जापानी  कोलाबोरेशन  के

 द्वारा  एयर  कूलर  बनाए  गये  हैं  वे  भी  हिन्दुस्तान

 की  क्लाईमेट  के  लायक  नहीं  हैं  झर  जानबूझ

 कर  ऐसे  यंत्र  दिये  गये  हैं  ;  एक  जानकारी

 तो  मैं  यह  चाहता  हूं  ।

 दूसरी  जानकारी  यह  चाहता  हं  कि  क्‍या

 पावर  टिलर  की  कीमत  अ्रधिक  नहीं  है  7

 कीमत  ध्रधिक  होने  के  लिए  सरकार  स्वयं

 जिम्मेदार  है  वयोंकि  40  परसेन्ट,  इस  पर.



 ध्ायात  कर  हैं,  20  परसेन्ट  एक्साइज

 ड्यूटी  है  भौर  3  से  3  पर  सेन्ट  तक  सल्सटेक्स

 है  ।  इस  तरह  से  पावर  टिलर  के  प्रचार  में

 एक
 बाधा  यह  भी  है  इस  के  झ्ालवा  दूसरी

 बाधा  यह  है  कि  एयर  कूलर  या  दूसरे  यंत्र

 जब  खराब  हो  जाते  हैं,  तो  बे  यहां  पर  किसी

 कम्पनी  के  पास  से  प्राप्त  नहीं  होते  हैं

 झौर  मरम्मत  भी  जिला  स्तर  पर  नहीं  हो

 पार्त.  इन  सब  बातों  के  बारे  में  मंत्री  जी

 जानफारी  दें  ।

 MR.  SPEAKER:  Unfortunately,  the
 Question  Hour  is  becoming  an  hour
 almost  of  a  minor  debate.

 SHRI  SURJIT  SINGH  BARNALA:
 There  are  6  different  concerns  manu-
 facturing  the  tillers.  They  all  start-
 ed  with  imports  from  Japan,  because
 Japan  is  the  country  where  til:ers  are
 in  large  circulation.  There  are  about
 2.50  million  tillers  in  Japan.  There
 is  one  indigenous  Krishi  (India)  Ltd.
 at  Hyderabad;  and  there  are  5  ohers
 which  are  iff  collaboration  with  the
 Japanese  firms.  So,  we  are  producing
 tillers  which  have  air-cooleq  engines.
 We  have  not  received  any  serious
 complaints  regarding  the  air-cooled
 engines.  Some  of  the  power  _  tiller
 manufacturers  prefer  air-cooleq  en-
 gines  due  to  their  low  weight  and
 low  cost.  There  is  no  proof  that
 water-cooled  engines  are  more  desir-
 able  or  durable  as  compared  to  well-
 designed  air-cooled  engines.  In  fact,
 air-cooled  engines  are  now  being  used
 by  some  of  the  tractor  manufacturer
 also.  Regarding  prices,  when  origi-
 nally  these  tillers  were  imported,
 the  price  range  was  Rs.  4,000  to
 7,000.  Subsequntly,  when  we  started
 producing  them  in  the  country,  the
 prices  have  risen  from  Rs.  12,000  to
 22,000.  The  reason  are  increase  in  the
 price  of  raw  materials,  increase  in  the
 import  duty  on  tiller  packs  which  is
 about  40  per  cent,  Central  sales-tax
 of  four  per  cent  and  State  sales-tax,
 which  ranzes  from  6  to  9  per  cent.
 These  have  -aised  the  prices.

 st  जगवम्बों  प्रसाद  यावव  :  मैं  यह
 जानना  चाहूंगा  कि  क्या  सरकार  की  यह  नीति

 नहीं  है  कि  छोटे  श्रीर  मध्यम  दर्जे  के  किसानों

 के  लिए  ये  पावर  टिलर  उपयुकक्‍त  हैं,  जताई
 श्नौर  सिंचाई  अादि  के  लिए  ?  क्‍या  सरकार

 की  मंशा  इन  के  प्रचार  प्रसार  की  नहीं  है  ?

 यदि  है  तो  इसकी  कीमतों  को  घटाने  के  बारे

 में  सरकार  क्‍या  कार्यवाही  कर  रही  है  ?
 इसके  साथ-साथ  क्या  सरकार  को  इस  बात

 की  सूचना  नह  मिली  है  कि  ट्समें  कुछ

 खराबियां  हैं।  मैंने  स्वंय  इस  पर  एक्सपेरिमेंट

 किया  है  और  सरकार  के  यांत्रिक  विभाग  को

 चिट्ठी  लिखी  है  कि  इसमें  काम्प्लेंटस  हैं  ।

 झ्राप  कह  रहे  हैं  कि  इसमें  कोई  विशेष  काम्प्लेंट

 नहीं  है  ।

 श्री  गत  सिह  बरनाला  :  जहां  तक

 झानरेबल  मेम्बर  की  काम्लेंट  का  सवाल  है,

 वह  आयी  थी,  इस  काम्प्लेंट  को  एग्जामिन
 कराया  गया  और  उसके  बाद  फर्म  को  लिखा

 गया  कि  इस  मशीन  को  ठीक  क्रिया  जाए  t

 उसके  बाद  फिर  इनका  एक  खत  आपा  जिसके

 बारे  में  फिर  कम्पनी  को  लिखा  गया  कि  इनकी

 मशीन  जल्दी  से  ठीक  करायी  जाए  ।  कम्पनी

 ने  भ्रपनी  लोकल  क्रांच  को  आदेश  दिया  है
 शौर  वह  मशीन  ठीक  हो  रही  है  कम्पनी

 की  हमें  रिपोर्ट  मिली  है  कि  मशीन  ठीक  हो

 रही  है  भ्रगर  उसमें  कोई  नुक्स  होगा  तो  वे

 हमें  लिखेंगे  t

 I  will  again  take  up  the  matter  with
 the  firm  and  get  the  machines  checked
 up.

 att  जगदम्बी  प्रसाद  यादव  :  इसके  प्रचार
 प्रसार  करने  के  बारे  में  आपने  क्या  नीति
 तय  की  है  ?  इसकी  प्राइस  4-5  हजार  से
 लेकर  इतनी  बढ़ा  दी  है  कि  12 से  22  हजार
 कर  दी  गयी  है  भौर  वह  25  हजार  में  जाकर
 बैठता  है।  मैंने  इस  पावर  टिलर  जो  लेकर

 एक्सपेरिमेंट  किया  है  और  इसमें  जो  कास्-लेंट्स:
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 हैं  उनके  बारे  में  इनके  यांतिक  विभाग  को

 भी  लिखा  था  लेकिन  ये  कह  रहे  हैं  कि  इसमें

 कोई  नुख्श  नहीं  है  ।  इनका  यह  जवाब  ठीक

 नही  है।  दूसरे  इस  पाबर  टिलर  0  से  34

 हास  पावर  किया  जाए  ताकि  यह  काम  के  लायक

 बनाया  जा  सके  ।  इनका  जवाब  भी  झापने

 नहीं  दिया  है  ।

 श्रो  सुरजीत सिह  बरनाला  :  यह  08

 4  पावर  का  नहीं  हो  सकेगा  |  प्रब

 दूसरे  ट्रेक्टर  भी  श्राने  लगे  हैं  भ्ौर  श्रबन  लोग

 फोर  व्हीलसं  ट्रेक्टर  ही  पसन्द  करेंगे  इसको
 पसन्द  नहीं  करेंगे  |  श्रब  जो  टिलर  बन  रहे  हैं  वे

 8  से  2  तक  हास  पावर  के  बन  रहे  हैं।  जहां
 तक  प्राइस  का  ताल्ल॒क  है  इसकी  मशीनरी

 पर  रिसचे  हो  रही  है।  यह  रिसर्च  कई  जगहों

 पर  हो  रही  है  और  यह  कोशिश  की  जा  रही

 है  कि  कोई  और  मशीन  छोटी  इवोल्व  की

 जाए।

 SHRI  P.  RAJAGOPAL  NAIDU:  In
 order  to  reduce  the  price  of  tillers
 in  the  interests  of  agriculturists,  is
 the  Government  willing  to  reduce  the

 sales  tax?

 SHRI  SURJIT  SINGH  BARNALA:
 For  the  time  being  it  is  not  under
 consideration,

 श्री  भारत  भूषण  :  मान्यवर  मैं  यह  जानना

 चाहूंगा  कि  जो  यह  उत्तर  दिया  गया  है  कि  श्रापके

 केस  में  कम्पनी  को  लिखा  गया  है,  क्या  इस

 प्रकार  की  और  शिकायतें  आप  के  पास  नहीं

 झाई  हैं  ?  मेरे  विचार  में  आई  होंगी  ।  क्या

 श्राप  इस  बात  की  आवश्यकता  नहीं  समझते

 कि  इस  प्रकार  की  जितनी  शिकायतें  झाप  के

 पास  शझ्ाई  हैं  उन  सब  के  बारे  में  आप  फैक्टरी

 को  लिखें  कि  आपकी  मशीनरी  के  बारे  में

 किसानों  को  ये  शिकायतें  हैं  ?

 जमीनें  छोटी  होते  जाने  के कारण  पावर

 लक़िट'  जो  छोटे  हों  और  कम  कीमत  के  हों
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 are  छोटी-छोटी  खमीने  जिन  के  पास  हैं
 उनकी  एप्रोच  के  झन्दर  हों  उनकी  मांग  बढ़ती
 जा  रही  है|  लेकिन  देखा  गया  कि  पावर

 टिल  की  कीमत  बहुत  ऊंची  होती  गई  है  भोर

 टैक्सेशन  की  वजह  से  भी  एसा  हुआ  है  ।

 क्‍या  झाप  वित्त  मंत्ञालय  से  विशेष  रूप  से

 रिक्वेस्ट  करेंगे  भौर  देखेंगे  कि  किसी  प्रकार

 से  उनकी  कीमत  कम  की  जाए  और  क्या  झाप

 इ  सके  बारे  में  स्पेसिफिक  श्राश्वासन  सदन  को

 देने  की  स्थिति  में  हैं  ?

 श्री  सुरञजोत  सिह  बरनाला  :  जहां  तक

 कम  कीमत  के  पावर  टिलर  बनाने  का  ताल्लुक

 है  उसके  लिए  कई  जगहों  पर  रिसचं  हो  रहो.

 है,  आई  सी  ए  श्ार  में  हो  रही  हैं  श्ौर  ऐसा

 इवाल्व  करने  को  कोशिश  हो  रही  हैं  जिस  में

 कुछ  कास्ट  कम  शाए  और  जो  छोटे  खेत  के

 लिए  इस्तेमाल  किये  जा  सकें,  उनके  लिए
 उपयोगी  हो  सकें  ।

 SHRI  <A,  C.  GEORGE:  The  hon.
 Minister  in  his  earlier  reply  has
 pointed  out  that  there  are  six  major
 manufacturers  of  power  tillers.  Is  he
 aware  that  the  Kerala  Agro-Indus-
 tries  Corporation,  a  public  sector  un-
 dertaking,  is  manufacturing  excellent
 power  tillers  with  the  collaboration  of
 the  Japanese  firm  of  Kubota,  and  that
 they  have  excellent  market  acceptance
 because  of  low  price  and  good  pcr-
 formance?  But  when  this  corporation
 came  up  for  expansion  of  its  capacity.
 there  were  innumerable  difficulties
 put  in  its  way  by  the  Agricultural
 Ministry  which  says  that  the  firm  is
 over-capacitated.  So,  will  the  hon.
 Minister  be  kind  enough  to  give  good
 co-operation  at  least  in  its  expasion
 proposal  and  other  facilities  required
 by  it?

 SHRI  SURJIT  SINGH  BARNALA:
 The  demand  for  power  tillers  is  de-
 creasing,  not  increasing.  We  have

 only  about  18,000  in  the  whae  country
 where  several]  million  sgricultural
 workers  are  working:
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 Regarding  this  firm,  it  is  producing
 one  power  tiller  in  Kerala  called
 Kubota.  Their  capacity  utilisation
 has  been  on  the  decrease  because  there
 hasinot  been  any  increase  of  demand.
 We  have  not  been  able  to  allow  them
 to  increase.

 SHRI  A.  ए  GEORGE:  I  geek  your
 protection.  There  is  a  factual  error
 in  this.  That  may  be  the  total]  picture,
 but  this  particular  company  has  come
 up  with  an  expansion  programme,

 MR.  SPEAKER:  He  is  giving  the  in-
 formation  that  is  available  with  him.
 If  there  is  a  factual  error,  you  can
 point  out,  that  is  all.

 SHRI  SURJIT  SINGH  BARNALA:
 In  1975-76  they  produced  547  tillicrs
 and  in  1976-77  they  produced  only
 455.  That  is  why  I  said  so.  Till  April,
 977  their  production  is  only  34.

 SHRI  A.  C.  GEORGE:  I  only  want

 a  simple  answer,  Will  they  give  faci-
 lities  for  expasion?

 at  हुकम  दव  नारायण  यादव  :  एक

 तरफ  ज़मीन  की  हृदबन्दी  के  कानून  पास  होते

 हैं  प्रोर  उसके  फलस्वरूप  ज़मीन  का  टुकड़ा

 छोटा  होता  जाता  है धौर  दूसरी  तरफ  सरकार

 'के  द्वारा  बिहार  में  एग्रो  :डस्ट्रीज़  कारपोरेशन

 के  जरिये  जो  ट्रैक्टर  दिए  जाते  हैं  वे  महंगे

 ही  नहीं  होते  बल्कि  इन  छोटी  जोतों  के  काम

 में  भी  नहीं  झ्ाते  हैं।  हृदबन्दी  के  तहत  जमीन

 का  टुकड़ा  चूंकि  छोटा  हो  जाता  है  इस  वास्ते

 बड़े  ट्रैक्टर  का  जोत  शन्‌त्पादक  होता  है।

 इस  श्रवस्था  में  छोटी  जोतों  के  लिए  पावर

 टिललर  कम  कीमत  में  किसानों  को  मिले  जो

 बहुत  उपयोगी  सिद्ध  हो  सकते  हैं  |  इस  दृष्टि

 से  सरकार  जो  स्कूटर  श्रौर  मोटरकार  वर्गरह

 के  कारखाने  खोलती  जा  रही  हैं  उनको  बन्द

 करके  सारा  पै  सा  इन  पावर  'टिल्‍ल्ज  के  कार-

 खानों  पर  लगोएगी  ताकि  उत्पादन  बढ़

 सकेःओऔर  किलाम  लय  उठा  सकें  he
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 wt  aceite  fag  बरनाला  :  लो  कास्ट
 पावर  'टिल्लर  हम  कोशिश  कर  रहे  हैं  बनाए
 जाएं  ।  यहां  तक  कि  3.9  हासंपावर  के
 जोकि  केरोसीन  से  चल  सके  झौर  हर  किसान
 खरीद  सके  बनाने  की  कोशिश  की  जा  रही
 है  ।  तमिलनाडु  एग्रिकलचरल  यूनिवर्सिटी

 कोइम्बेटूर  में  एकसपैरिमेंट  हो  रहे  हैं,  और

 जगहों  पर  भी  हो  रहे  हैं,  हर  सम्भव  कोशिश
 को  जा  रही  है  इनको  बनाने  की  ताकि  छोटे
 किसानों  को  ये  मुहैया  हो  सकें  ।

 MR.  SPEAKER:  T  have  allotted
 maximum  iime  for  the  Demands  for
 Grants  of  the  Ministry  of  Agriculture,
 Whatever  information  the  Minister
 has  got,  he  has  given  to  you.  He  will
 be  able  to  give  you  more  information
 while  discussing  the  Demands  of  his
 Ministry?  So,  I  am  not  allowing  fur-
 ther  questions  on  this.  Now,  we  move
 on  to  the  next  question.

 Regulatising  of  unapproved  cOlonies
 in  Delhi

 *209.  SHRI  P.  छू.  KODIYAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  regulate  all  the  unapproved
 colonies  in  Delhi  constructed  before
 June,  972  and  also  to  provide  alter-
 native  accommodation,plots  to  those
 whose  houses  were  demolished/land
 acquireq  without  compensation;

 (b)  if  so,  whether  Government  are
 aware  that  no  alternative  accommo-
 dation  has  been  provided  so  far  to
 those  whose  houses  in  Mahendra  Park,
 Man  Enclave  and  Lakhi  Park,  which
 were  demolished  by  D.  D.  A.  in  May,
 1976;  and

 (c)  if  so,  what  measures  are  pro-
 posed  to  be  taken  in  this  regard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  Government  have
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 decideq  to  regularise  unauthorised
 colonies  in  Delhi  subject  to  the  terms
 and  conditions  specified.  The  families
 which  are  displaceq  in  the  process  of
 providing  space  for  roads  and  other
 community  facilities  are  to  be  re-
 habilitated.

 (b)  390  persons  who  were  occupy-
 ing  structures  demolished  were  pro-
 vided  alternative  accommodation  in
 the  shape  of  flats/regular  plots/J.  J.

 plots.
 (ce)  Does  not  arise.

 SHRI  P.  छू.  KODIYAN:  Whether
 the  Minister  is  aware  that  ६  lot  of
 irregularity  has  crept  in  the  =  re-
 gularisation  of  all  the  unapproved
 colonies.  In  answer  to  an  earlier
 question,  the  Minister  has  viven  a
 list  of  0]  unapproved  colonics  and
 from  that  list  I  fing  that  the  colonies
 or  part  of  colonies  which  came  into
 existence  between  962  and  967  have
 been  left  out  completely.  |  can  give
 a  number  of  examples.

 MR.  SPEAKER:  Please  ask  ques-~
 tion  and  do  not  give  examples.

 SHRI  P.  K.  KODIYAN:  The  exten-
 sion  of  Laxmi  Nagar  has  been  left
 out  though  it  has  been  included  by
 the  Delhi  Municipal  Corporation  in
 its  reso.ution  which  was  passed  in
 1966.  Whether  the  Ministcr  is  taking
 any  steps  to  remove  this  irregularity
 and  regularise  all  the  left  out  parts
 of  the  colonies  or  left  out  colonies.

 SHRI  SIKANDAR  BAKHT:  The
 hon.  Member  does  not  seem  to  be
 well  uptodate  about  the  dates  and  al]
 that.  If  he  likes,  I  might  give  some

 survey  of  what  has  been  happening
 about  regularisation  of  unauthorised
 colonies.  A  survey  was  conducted  by
 the  Municipal  Corporation  in  1966-67
 ang  from  that  survey,  it  was  found
 that  there  were  204  unauthorised  colo-
 nies.  Out  of  that  03  were  regularis-
 ed  which  came  up  prior  to  September,
 1962.  ‘There  remained  0  colonies
 which  came  up  between  September,
 962  and  Janaury,  1967.  Out  of  these,
 68  colonies  which  were  in  residential
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 areas  were  regularised  and  33  were
 not  regularised  which  were  in  green
 areas  or  non-conforming  areas.  In
 1972,  another  survey  was  conducted
 by  the  MCD  and  DDA  jointly  and
 from  that  survey,  it  was  found  that
 there  were  2  colonies  in  the  Muni-
 cipal  Corporation  area  ang  53  in  the
 D.  D.  A.  area.  In  974  in  accordance
 with  the  decision  which  was  taken  in
 the  erstwhile  Prime  Minister’s  room,
 a  lot  of  demolition  was  undertaken,
 particularly  of  the  post-97l  colonies.
 But  anyway,  the  ad-hoc  approach  to
 demolition  was  stopped  and  a  com-
 mittee  under  the  chairmanship  of
 Shri  A.  N.  Banerjee  was  formed.  The
 Committee  submitted  its  report  in
 975  and  according  to  the  recom-
 mendations  af  that  Committee,  the
 structures  which  came  up  prior  to
 5th  June,  972  were  regularised.  But
 in  the  month  of  February,  977  a  sort
 of  order  Was  issued  that  all  unauthori-
 sed  colonies  were  to  be  regularised.
 This  is  the  position  about  the  unau-
 thorised  colonies,

 SHRI  P.  KR.  KODIYAN:  My  second
 question  is  about  the  paymen:  of
 compensation  for  the  demolition  of
 houses.  Evcon  pucca  houses  were  de-
 moiished  during  the  Emergency.  I
 want  to  know  from  the  hon.  Minister
 how  many  such  pttcca  houses  were
 demolished  during  the  Emergency
 without  paying  any  compensation  and
 how  many  pevsons  affected  were  given
 compensation.

 SHRI  SIKANDAR  -  BAKHT:  It
 appears  to  be  relating  to  Mahendra
 Park,  Man  Enclave  and  Lakhi  Park.
 I  can  give  you  the  figures  about  these
 colonies.  As  you  will  find  from  the
 answer  itself,  the  occupants  of  these
 colonies  were  provided  alternative
 accommodation.  But  there  were  also
 700  unoccupied  structures,  300  plots
 having  boundary  walls  and  about
 3000  vacant  plots  for  which  no  com-
 pensation  was  given.

 st  कंबर  लाल  गुप्त  :  मंत्री  महोदय  ने

 जवाब  दिया  है  कि  962%  करोब  30,  35,
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 कालोनियां  ग्रीन  एरिये  में  थीं  जो  कि  रेंगलराइज़

 नहीं  हुई,  उसके  बाद  200  के  करीब  श्रौर

 हो  गईं,  और  कुल  मिलाकर  250  के  करीब

 श्रन-प्रधौराइज्ड  कालोनीज़  हैं  ।  श्राज  सन्‌
 962  से  977  हो  गया,  करीब  5  साल

 हो  गये,  इन  कालोनियों  में  लगभग  i0  लाख

 लोग  रहते  हैं,  श्रौर  बहुत  बड़ा  स्लम  दिन-

 प्रतिदिन  बनता  जा  रहा  है।  मैं  मंत्री  महोदय
 से  जानना  चाहता  हूं.कि  उनका  मंत्नालय

 इतनी  सुस्ती  से  क्‍यों  चल  रहा  है  कि  i975

 से  लेकर  आज  तक  एक  भी  कालोनी  रैगलरा  (ज

 नहीं  हुई  है,  और  वहां  पर  कोई  काम  नहीं  हो

 रहा  है  ?  क्या  वह  कोई  टारगेट  फिक्स  करेंगे

 कि  साल  में,  दो  साल  में  या  6  महीने  में  इन

 कालोनीज  को  रगुलराइज़  करेंगे  ?  इसके

 लिये  मास्टर  प्लान  को  बदलने  की  जो  जरूरत

 है,  उस  बारे  में  क्या  कार्यवाही  शब  तक  हुई

 है  बौर  बह  कैसे  जल्दी  हो  सकती  है  ?

 श्री  सिकन्दर  बाख्य  :  मैं  माफी  चाहता
 हैं,  सवाल  बड़ा  अजीब  है  ।  मैं  जवाब  दे  चुका

 हैं  कि  सारी  कालोनीज  दिल्‍ली  में  जो  अन-

 अथोराइण्ड  हैं,  वह  रैगुलराइए  हो  चुकी  हैं  I

 फिर  कोई  सवाल  नहीं  रहा  कि  कब  तक

 रंगूलराइज़  करेंगे  ।

 मास्टर  प्लान  की  तबदीली  का  जहां  तक

 ताललुक  है,  उस  पर  गौर  किया  जा  रहा  है
 कि  उस  में  किस  किस्म  की  तबदीली  लाई  जाये

 SHRI  KANWAR  LAL  GUPTA:  I
 think,  the  hon.  Minister  is  not  correct.
 Let  him  check  up  whether  all  the  un-
 authorised  colonies  have  been  regu-
 larised.  All  the  unauthorised  colonies
 have  not  been  regularised.

 SHRI  SIKANDAR  BAKHT:  All  are

 being  regularised.

 SHRI  KANWAR  LAL  GUPTA:
 What  is  the  target  date  for  regularis-
 ing  all  the  unauthorised  colonies?  Is
 he  prepared  to  fix  some  target  date
 as  to  by  which  time  all  these  unautho-
 rised  colonies  will  be  regularised?
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 There  is  a  difference  between  “are  be-
 ing  regularised””  and  “have  been
 regularised”.

 SHRI  SIKANDAR  ‘BAKHT:  Have
 been  regularised.

 SHRI  VAYALAR  RAVI:  During  the
 demolition  operation  in  Delhi,  many
 houses  were  demolished  and  many
 poor  people  were  evacuateg  from  their
 dwellings  ang  dumpeg  into  different
 parts  of  Delhi  saying  “This  is  your
 plot  of  land,  you  construct  the  house.”
 They  cannot  construct  the  houses  on
 their  own.  I  want  to  know  whether
 the  Government  will  help  them  in
 constructing  their  houses.

 SHRI  SIKANDAR  BAKHT:  If  I
 have  understood  the  question  rightly,
 I  have  already  announced  that  all
 thosc  people  who  were  removed  from
 the  residential  aredg  are  going  to  be
 re-settled  back  in  those  very  same
 areas.  But  as  far  88  the  J.  J.  colony
 people  are  concerrned.  they  are  being
 removed  to  development  colonies.

 श्री  राममूरति  :  दिल्‍ली  की  बढ़ती  हुई
 भ्राबादी  को  देखते  हुए  आये  दिन  इरेंगलर

 “तरीके  से  नई  कालोनियां  बसती  जा  रही  हैं  t
 मैं  मंत्री  महोदय  से  जानना  चाहता

 7  कि

 सरकार  इनको  शुरू  शूरू  में  ही  क्‍यों  नहीं
 रोकती  है,  जिससे  बाद  में  डिमोलिशन  वरगरह
 की  दिक्कत  न  हो  ?

 क्री  सिकन्दर  बख्त  :  सब  इस  किस्म  का

 निश्चय  किया  है  कि  नई  कालोनीज़  बनते  से

 पहले  ही  उन्हें  रोका  जायेगा  ।

 श्री  हाारिका  नाथ  तिवारो  :  क्‍या  मंत्री

 महोदय  के  पास  कोई  फिगर्स  हैं  कि  श्र्ब  तक
 कितने  मकान  डिमालिश  किये  गये  हैं  और

 उसमें  से  कितने  लोगों  को  आल्टरनेटिव

 एकोमोडेशन  दिया  गया  है  और  कितनों  को

 देता  बाकी  है  ?

 श्री  सिबनदर  अख्त  :  यह  सवाल,  इस
 सवाल  मेंझाता  नहीं  है  t
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 I  think,  I  have  already  answered  it.

 Shortage  of  houses  at  the  eve  of  Fifth
 Plan

 *210.  SHRI  Cc.  छू  CHANDRAPPAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleaseg  to  state:

 (a)  what  was  the  total  shortage  of
 houses  at  the  eve  of  the  Fifth  Plan
 in  urban  areas  and  in  rural  areas;

 (b)  whether  the  Hindustan  Housing
 Factory  has  helped  to  overcome  the
 shortage  during  the  Fourth  Plan  and
 so  far  during  the  Fifth  Plan;  and

 (c)  what  scheme  Government  have
 formulated  in  this  regard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  The  housing  shor-
 tage  in  the  country  as  estimated  at
 the  beginning  of  the  Fifth  Plan  was
 3l.8  million  housing  units  in  rural
 areas  and  3.8  million  housing  units  in
 urban  areas.

 (b)  No,  Sir.

 (c)  The  main  thrust  of  the  pro-
 gramme  in  the  Fifth  Plan  is  directed
 towards  ameliorating  the  housing
 conditions  of  the  backward  sections
 of  the  society.  This  is  sought  to  bo
 achieved  by  taking  up  construction  of
 houses  by  the  various  executing  agen-
 cies  for  persons  belonging  to  econo-
 mically  weaker  sections  and  low  in-
 come  group  under  various  housing
 schemes  and  programmes  and  by  iak-
 ing  up  on  a  large  scale  a  programme
 for  the  provision  of  house-sites  do
 landless  workers  in  rural  areas.

 SHRI  C.  K.  CHANDRAPPAN:  In
 view  of  the  fact  that  there  is  a  very
 great  shortage  of  housing  especially
 in  the  rural  sector  of  our  country,  I
 would  like  to  know  from  the  hon.
 Minister  whether  the  Janata  Govern-
 ment  would  come  forward  with  a
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 massive’  progfanime  of  proviting:
 houses  ‘to  the  rural  poor,  because  the
 answer  says  that  there  are  specific
 agencies  doing  it?  In  that  case,  Gov-
 ernment  might  explain  what  are  those
 agencies  and  what  sort  of  programme
 they  are  undertaking.

 SHRI  SIKANDAR  BAKHT:  Speci-
 fically  for  rural  housing  a  lot  is  being
 done  and  has  been  done.  The  agencies
 are;  NBO;  (the  State  Governments
 have  ear-marked  some  allocation  in
 the  plan  outlay)  Housing  Boards  and
 the  Improvemert  Trusts  of  different
 States.

 SHRI  C.  छू  CHANDRAPPAN:  It
 is  so  difficult  to  get  information  from
 the  hon.  Minister.  He  must  be  given
 some  prize  for  avoiding  us.  I  would
 like  to  know  from  him  whether  tiis
 Government  has  got  a  massive  scheme
 or  at  least  a  plan  all  over  the  country
 for  the  rural  poor?  Regarding  hous-
 ing  shortage  in  the  urban  sector,  there
 are  schemes  in  the  States.  I  would
 like  to  know  from  him  whether  Gov-
 ernment  hag  any  programme  to  sup-
 port  financially  those  schemes  in  a  hig
 way  so  that  this  housing  shortage  can
 bo  brought  down?

 SHRI  SIKANDAR  BAKHT:  I  can
 give  both  the  figures.  In  9G6i,  in  the
 urban  areas  it  was  .3  million  units;
 in  97i—it  hag  increased  to  16.1  mil-
 lion  unit.  In  the  rural  areas  jn  1961,  it
 was  57.  million  units;  in  97l,  it  had
 increased  to  66.4  million  units.  The
 housing  shortage  as  on  April  974  was
 5.6  million  units,  out  of  which  3.8
 million  units  were  in  the  urban  areas
 and  i.8  million  units  in  the  rural
 areas.  The  present  shortage  is  6.7
 million  units,  out  of  which  4.7  million
 units  are  in  the  urban  areas  and  2
 million  units  in  the  rural  areas,
 Rs.  600.92  crore  has  been  included  in
 the  plan  outlay  in  the  5th  Five  Year
 Plan,  out  of  which  Rs.  505.50  crore
 has  been  allocated  to  the  States  and
 Rs.  5.00  crore  for  plantation  workers
 which  is  in  the  central  sector.
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 ett  स्फिश्गी  प्रसाद  :  :मंत्री जी  -ने  '्ये  जो

 आंकड़े  दिये  हैं  कि  इतनी  संख्या  में  बंघरबार

 वाले  पड़े  हुए  हैं,  मैं  उन  से  जानना  चाहता  हुं
 कि  इस  देश  में  कुछ  काफिला  टाइप  लोगों  के

 झुंड  रहते  हैं  जिनके  घर  पेड़ों|के  नीचे  हुआ
 करते  हैं  ,  ऐसे  लोगों  की  श्रोर  किसी  की  निगाह

 नहीं  जाती  है,  श्राज  यहां  हैं  कल  दूसरी  जगह
 चले  गए  और  उन  की  कोई  निश्चित  जगह  न

 होने  के  कारण  उन  में  से  कुछ  क्रिमिनल  पेशे

 में  भी  लगे  हुए  हैं  तो  मंत्री  जी  ने  ये  आकड़े
 किस  माध्यम  से  प्राप्त  किए  हैं  श्रौर  क्या  इन

 बातों  पर  भी  ध्यान  रख  कर  पुन:  जांच  कराएंगे
 ताकि  जो  ऐसे  घूमने  फिरने  वाले  लोगों  की

 संख्या  है  वह  भी  इस  में  झा  जाये  ?

 SHRI  SIKANDAR  BAKHT:  It  is
 entirely  a  separate  scheme  for  pro-
 viding  house  sites  to  the  landless.

 SHRI  K.  MALLANNA:  Has  it  come
 to  the  notice  of  the  Government
 that  the  Hindustan  Housing  Factory
 had  produced  sub-standard  materials
 and  they  were  used  in  the  construc-
 tion  of  houses  which  got  destroyed
 very  early.  What  is  the  action  taken
 by  the  Government  in  this  regard?

 SHRI  SIKANDAR  BAKHT:  There
 is  no  question  of  sub-standard
 material.  The  Hindustan  Housing
 Factory  was  set  up  in  949  and  it  was

 -found  that  the  pre-fabricated  material
 it  was  not  sub-standard—was  not
 found  to  be  suitable  for  cons-
 truction.  The  factory  was  closed  in
 1952.  Again  it  was  rstarted  in
 1953-54  in  collaboration  with  a  private
 party.  Again  the  venture  failed  and
 in  955  the  Government  toak  it  over.
 Government  has  been  entering  into
 different  experiments.  But  unfor-
 tunately  it  has  not  yet  become  work-
 able  as  far  as  commercial  operation
 is  concerned.

 श्रों  लालजीं  भाई  :  झभी  भ्रभी  मंत्री

 मढ़ोदय  ले  नगरों  भ्ौर,प्रामीण  क्षेत्रों  के  अ.कड़े

 प्प्ब्काए,  ज" उन  से  ब्लनवा  |...  हुंग्क्ति  दहन
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 समांकड़ों फे करे  सत्य  कोई  समय  मा  पश्रवधि  भी

 वह  बताएंगे  कि  दस  साल  या  पांच  साल  में  इन
 लोगों  को  इतनी  संख्या  में  मकान  बना  कर  दे

 देंगे?  इस  तश्ह  सेकोई  समय  आप  की

 योजना  में  निर्धारित  है  ?

 SHRI  SIKANDAR  BAKHT:  It  all
 depends  on  the  resources  available.

 SHRI  SONU  SINGH  PATIL:  What
 is  the  total  expenditure  involv-d  in
 meeting  shortage  of  houses  in  urban
 and  rural  areas?

 SHRI  SIKANDAR  BAKHT:  The
 figures  are  not  available  with  me  now.

 DR.  HENRY  AUSTIN:  In  view  of
 acute  shortage  of  houses,  particularly
 in  rural  areas,  may  I  know  whether
 Government  will  think  of  a  scheme  to
 mobilise  carpenters,  black-smiths,
 brick-makers  and  other  rural  labour
 in  a  big  way  for  a  massive  house  con-
 Struction  scheme?  In  the  State  of
 Kerala,  for  instance,  in  a  short  time,
 the  Government,  with  the  help  pf
 voluntary  labour,  mobilising  ail  this
 labour,  have  been  able  to  construct
 00  houses  per  panchayat;  they  have
 thus  been  able  to  build  one  lakh
 houses.  Will  Government  take  a  cue
 from  this  and  start  a  massive  scheme
 for  rural  development,  particularly  in
 the  housing  sector?

 SHRI  SIKANDAR  BAKHT:  The.
 suggestion  of  the  hon.  Member  has.
 been  -noted.

 SHRI  SOMNATH  CHATTERJEE:
 May  I  ask  the  hon.  Minister  to  tell  us,
 out  of  the  total  outlay  of  Rs.  609
 creres,  how  much  has  been  allocated
 for  rural  housing,  and  out  of  the
 different  schemes  that  are  now  in.
 operation,  how  many  are  being  ex-
 ecuted  by  the  Central  Government  and
 when  those  schemes  are  likely  to  be
 completed?

 SHRI  SIKANDAR  BAKHT:  It  is:
 left  to  the  States  themselves  to  break
 up  the  allocation  in  the  manner  they
 like  for  rural  and  urban  ‘housing.  Out.
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 of  the  amount  of  Rs.  600.92  crores,  an
 amount  of  Rs.  505.56  crores  has  been
 left  to  them.

 As  far  as  the  other  part  is  concern-

 ed,  the  Central  sector  is  having  a  sort
 of  joint  effort  with  them  by  providing
 them  with  knowhow,  design,  how  to
 reduce  the  cost  of  construction,  etc.
 The  houses  to  be  provided  for  the

 plantation  workers  come  under  the
 ‘Central  sector  and,  out  of  the  above

 amount,  Rs.  5  crores  has  been  reserv-
 .ed  for  this  scheme.

 sit  लक्ष्णो  नारायण  नायक  :  ग्रारों  में

 जो  ग्रामीण  आवास  योजना  चल  रही  ह

 और  जिस  के  लिये  केन्द्रीय  सरकार  राज्य

 सरकारों  को  पैसा  देती  है-  क्‍या  मंत्री  महोदय

 को  य  /  जानकारी  है  कि  यह  योजना  बिलकुल

 ठप्प  है,  इस  पर  कोई  काम  चालू  नहीं  है  ?

 मैं  मंत्री  महोदय  से  निवेदत  करूंगा  कि  वे

 राज्य  सरकारों  को  आदेश  दें  कि  ग्रामों  में  जो

 म्रामीण-प्रावास  योजना  चालू  है,  उस  के  भ्रन्त्गेत

 तत्काल  मकान  बनाने  की  कायंवाही  शुरु  हो  ।

 शी  सिकन्‍दर  बहत :  बहुत  बेहतर  ।

 SHRI  BIRENDRA  PRASAD:  I  rise
 -on  a  point  of  order.  I  have  not  been
 allowed  to  put  any  question.

 MR.  SPEAKER:  Already  four
 people  from  this  Bench  have  asked

 ‘questions.  There  are  so  many  Benches
 -and  we  cannot  have  people  only  from
 this  side  putting  questions.

 Release  of  Additional  Quota  of  free
 sale  Sugar

 *211.  SHRI  K.  MALLANNA:  Will
 ‘the  Minister  of  AGRICULTURE  AND
 JRRIGATION  be  pleased  to  state:

 (a)  whether  the  Union  Government
 have  ordered  the  release  of  some

 additional  free  sale  sugar  for  internal
 «consumption;  and
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 (b)  if  so,  quantity  of  quota  dis-
 tribution,  State-wise?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURAJIT  SINGH  BARNALA):  (a)
 In  addition  to  0.95  lakh  tonnes  of  free
 sale  quota  intially  released  for  in-
 ternal  consumption  for  June,  1977,
 10,000  tonnes  was  released  on  24th

 May,  977  and  another  15,000  tonnes
 on  2nd  June,  3977  raising  the  quota
 to  .20  lakh  tonnes.  A  similar  free
 sale  quota  of  .20  lakh  tonnes  has
 been  relased  for  July,  977  also.

 (b)  Free  sale  sugar  is  released  to
 the  factories  for  sale  to  the  licensed
 wholesale  dealers  any  where  in  the
 country.  No  State-wise  quotas  are
 allotted  out  of  the  monthly  free  sale
 releases,

 SHRI  K.  MALLANNA:  May  I
 know  from  the  Minister  whether  an
 estimate  has  been  made  of  lhe  total
 sugar  requirement  of  the  country
 based  on  the  minimum  per-capita
 consumption  and,  if  so,  the  particulars
 thereof  and  whether’  there  is  any
 deficiency  or  insufficiency  in  allocating
 the  quota  of  sugar.  I  would  also  like
 to  know  whether  its  release  of  sugar
 is  sufficient  for  the  country.

 SHRI  SURJIT  SINGH  BARNALA:
 The  consumption  is  about  37  to  38
 lakh  tons.  This  is  not  based  on  the
 per-capita  consumption.  Levy  Sugar.
 is  released  on  the  calculation  that
 there  should  not  be  more  than  one
 kilogram  per  individual  and  not  less
 than  one  kilogram  per  family.

 SHRI  K.  MALLANNA:  I  _  had
 asked  whether  any  assessment  had

 been  made.

 SHRI  SURJIT  SINGH  BARNALA:
 I  have  answered  that  according  to  the
 estimate  the  consumption  is  about  37
 to  38  lakh  tons.

 SHRI  K.  MALLANNA:  My  second
 question  is  this.  If  a  large  quantity
 of  sugar  is  released  to  the  open
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 market,  the  sugar  market  would  be

 depressed  and  the  prices  will  go  down;
 and  if  the  open  market  prices  tumble
 down,  the  manufacturers

 will  lose
 their  profit.  So,  the  manufacturers
 are  hoarding  the  sugar  in  order  to
 create  scarcity  in  the  country  and
 amass  huge  profits.  May  I  know
 whether  the  manufacturers  are  op-
 posed  to  Government  policy  of  releas-
 ing  more  sugar  into  the  open  market
 and  have  submitted  a  memorandum
 to  the  Government  requesting  the
 Government  to  curtail  the  release  of
 sugar  to  the  open  market?

 SHRI  SURJIT  SINGH  BARNALA:
 More  sugar  is  being  released  to  keep
 the  price  within  limits.  The  prices
 have  now  decreased.  lLasi  year,
 about  this  time,  the  price  was  Rs.  490
 in  Delhi  and  now  it  is  Rs.  400.

 श्री  विरेन्त्र  प्रासाद  :  मैं  मंत्री  महोदय  से

 जानना  चाहता  हूं-चीनी  जब  एक  ही  फंक्टरी

 में  बनती  है  तो  कन्ट्रोल  की  दुकानों  पर  2  रु०

 5%o  किलों  में  बिकती  है  भ्रौर  खुले  बाजार

 में  4०  50  पै०  किलो  में  बिकती  है,  क्‍या

 मंत्री  महोदय  चीनी  पर  से  कन्ट्रोल  तोड़ने  के

 बारे  में  विचार  करेंगे  ?

 शी  सुरजीत  सिह  बरनाला  :  इस  सारे

 मामले  पर  विचार  हो  रहा  है,  लेकिन  ऐसा  नहीं
 किया  जा  सकता  है  कि  कन्ट्रोल  को  तोड़  दिया

 जाये  |

 MR.  SPEAKER:  Before  we  take

 up  the  Short  Notice  Question,  I  would

 like  to  make-an  appeal  to  my  friends

 about  the  questions  put  from  this  side.
 If  they  take  the  trouble  of  tabling
 a  few  main  questions  also,  it  would

 ‘be  useful.  If  they  would  put  not  only

 supplementaries  but  main  questions
 also,  they  would  get  a  better  chance.
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 SHORT  NOTICE  QUESTION

 Investigations  into  the  Death  of  Col.
 T.S.  Anand

 +
 NSQ  6.  DR.  BAPU  KALDATE:

 SHRI  DHANNA  _  SINGH
 GULSHAN:

 Will  the  Minister  of
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have
 started  investigations  into  the  causes
 of  death  of  Col.  T.  8.  Anand;

 (b)  whether  this  incident  of  death
 has  created  panic  in  the  public;  and

 (c)  the  action  taken  by  Government
 in  this  regard?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  CHARAN  SINGH):
 (a)  and  (c).  According  to  the  Delhi
 Police,  information  was  received  by
 the  Nangloi  Police  Station  on  4th
 June,  1977,  at  about  7.30  p-m.,  that  the

 HOME

 dead  body  of  Lt.  Col.  T.  S.  Anand  was
 lying  in  a  field  in  village  Punjab
 Khod.  A  case  under  section  302  IPC
 was  registered  in  this  connection.  The
 C.B.I.  have  been  put  in-charge  of  the
 investigation,  which  is  still  continu-
 ing.

 (b):  No,  Sir.

 Blo  बापू  कालदाते  :  श्रखबारों  में
 जो  शाया  था,  वह  तो  आत्म-हत्या  की  बात

 शाई  थी,  लेकिन  श्रब  जो  केस  सरकार  ने
 रजिस्टर  किया  है,  पुलिस  ने  रजिस्टर  किया  है
 उस  में  हत्या  की  बात  श्रा  रही  है  |  इस  के  लिए
 हम  श्राप  का  ध्यान  इस  बात  की  तरक
 खीचेंगे  कि  नागरवाला  की  तरह  की  कोई

 मिस्ट्री इस  में  भी  तो  नहीं  है।  हम  लोग

 ऐसा  महसूस  करते  हैं  कि  सरकार  को  इस
 बारे  में  बड़ा  सतर्क  रहने  को  जरूरत  है।
 दूसरी  बात  इसी  संबंध  में  में  यह  जानना

 चाहूंगा  कि जब  302  का  कैस  रजिस्टर  किया
 गया  है  तो  क्या  सरकार  के  पास  ऐसी  कोई
 चीज़  भाई  है  जिस  से  यह  साबित  हो  सकता

 हू  कि  इस  में  किसी  नजदीकी  रिश्तेदार  का

 हाथ  है  ?  इस  से  किसी  नजदीकी  रिश्तेदार

 ,
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 का  संबंध  है,  ऐसी  कोई  चीज़  सरकार  की

 दृष्टि  में  झाई  है  ?

 श्री  चरण  सिह  :  ग्रध्यक्ष  महोदय,  शभी

 यह  निश्चित  तौर  से  नहीं  कहा  जा  सकता  कि

 यह  मामला  हत्या  का  है  या  झात्म-हत्या  का  है।

 Bo  बात  कालदाते  :  मेरा  दूसरा
 सवाल  यह  है  कि  श्रगर  श्राप  ने  सी  ०बी  ०  ग्राई  ०

 से  इस  की  कोई  इंक्वायरी  कराई  है,  तो  उस

 के  लिए  आप  ने  कोई  समय  निश्चित  किया  है
 कि  दो  महीने  में  या  तीन  महीने  सें  वह  अपनी

 रिपोर्ट  सरकार  को  दे  दे  ?  क्‍या  इस  के  बारे  में

 सरकार  ने  कोई  फैसला  किया  है  ।

 श्री  चरण  सिह  :  कोई  समय  निश्चित

 नहीं  किया  गया  है  लेकिन  वे  जल्दी  से  जल्दी

 इस  तहकीकात  को  पूरा  करने  की  कोशिश

 करेंगे  और  जो  कुछ  उन  को  करना  चाहिए
 झौर  जिस  योग्यता  के  साथ  और  जिस  निष्पक्षता

 के  साथ  उत  को  यह  करना  चाहिए,  मुझे  पूरी

 संतुष्टि  है  कि  थे  ऐसा  करेंगे

 की  शिव  नारायण  :  मैं  होम  मिनिस्टर

 साहब  से  जानना  चाहता  हूं  कि  जिन  तीन

 मुल्जिमों  के  नाम  “मुकदमे  दर्ज  किये  शये  हैं,
 उत्तर  के  नाम  क्‍या  हैं  ?

 शी  चरण  सिह  :  प्रगर  मुल्जिमों  का  नाम

 मालूम  हो  गया,  तो  फिर  वह  मडर  हो  गया  t

 खली  झनन्त  राम  जायसवाल  :  क्‍या  मंत्री

 जी  यह  बताएंगे  कि  जो  पोस्ट-मार्टम  एक-
 जामिनेशन  हुझा  है,  उस  से  यह  पता  चलता

 है  कि  यह  हत्या  का  मामला  है  ?  हत्या  के

 कारधों  के  बारे  सें  डाक्टर  की  क्‍या  राय  है  ?

 श्री  won  सिह  :  पोस्टनसार्टम  फ्म्ना

 मिनेशन  से  यह  मालूम  होता  है  कि  कम  से  कस

 कोई  पायजन  तहीं  है  ।  इस  मामले  मैं बुत
 से  सर्क॑म्स्टास्सेज  हैं  fl  कुछ  हालत  ऐसे  हैं  जिन

 से  स्ाकूम  ड्ोबा है  कि  यह  आत्स-हत्या है
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 झौर  कुछ  से  मालूम  होता  है  कि  भात्म-हृत्या

 नहीं  है  ।  मैं  समझता  हूं  कि  यह  बतलाने  में

 मुझे  कोई  कठिनाई  नहीं  होगी  भौर  तहकीकात
 में  कोई  बाधा  नहीं  पड़ेगी  कि  झभी  तक  वह
 रिवाल्वर,  वह  हथियार  जिस  से  यह  हत्या  हुई
 या  ग्रात्म-हत्या  हुई,  वह  तो  मिला  नहीं  है
 झर  जब  वह  मिल  जाएगा,  तो  भ्रासानी  हो

 जाएगी  I

 एक  माननोय  सदस्य  :  जांच  क्या  सी०बी ०
 ग्राई  के  मार्गदर्शन  में  हो  रही  है  या  स्वयं

 सी०बी०आई०  कर  रही  है  ?

 श्प्री  चरण  सिह  :  सी०बी०आई०  स्वयं

 कर  रही  है  I

 SHRI  lon  K.  CHANDRAPPAN:  The
 hon.  Minister  has  stated  that  there  is
 a  set  of  circumstances  which  lead  to
 the  conclusion  that  it  may  be  a  case
 of  suicide  while  there  are  other  cir-
 cumstances  which  lead  to  the  conciu-
 sion  that  it  may  be  a  case  of  murder.
 When  the  case  is  like  that,  will  the
 hon.  Minister  say  why  one  of  the  top
 Police  officials  of  Delhi,  that  is  the
 IG  of  Police,  rushed  to  the  Press  in
 an  indecent  haste  and  announced  to
 them  in  a  categorical  manner  that  it
 was  a  case  of  suicide  and  why  he  has
 done  that  and  whether,  since  the
 Government  does  not  approve  of  his
 conclusion,  the  government  has  taken
 any  action  against  the  official  who  has.
 made  an  irresponsible  statement.

 SHRI  CHARAN  SINGH;  The  .gov-
 ernment  does  not  consider  it  necessary
 to  take  any  action  against  the  IGP’
 as  it  is  a  question  of  opinion.  As  I

 already  said  there  are  certain  circum-
 stances  which  would  lead  to  the  con-
 clusion  that  it  was  a  suicide.  So,  if
 an  Officer  has  reached  one  of  the  two-
 conclusions,  it  may  not  be  said  that
 he  was  acting  mala  fide.

 SHRI  5.  K.  MHALGI:  The  hon..
 Minister  stated  in  his  reply  that  a
 case  is  registered  under  Section  862
 IPC.  I  wast  to  know  whether  the
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 Police  hag  reported  the  names  of  any
 suspects.

 SHRI  CHARAN  SINGH:  No.

 aft  thet  झंभर  राय  :  प्रध्यक्ष  महोदय,
 मैं  यह  जानना  चाहता  हूं  कि  क्‍या  लाश  के
 पास  से  भ्खबार  की  एक  प्रति  मिली  थी  जिसमें
 किसी  व्यक्ति  के  खिलाफ  चुनाव  के  चार्ज
 लगाये  गये  थे,  भर  उस  सिलसिले  में  मुकदमा
 अल  सकता  था  क्योकि  उसके  बारे  से  जांच
 हो  रही  है  ?  क्या  ऐसा  कोई  प्रकयार  मिला
 था  जो  कि  खून  से  लथपथ  था  ?  क्‍या  इस  तरह
 का  भी  कोई  संकेत  सरकार  को  मिला  है  कि  यह
 गुनाह  उनके  किसी  पार्टतर  पर  भ्रायद  होने
 बाला  था,  हसलिए  उनको  मारा  गया  ?

 शी  चरण  सिह  :  लाश  को  सिर  एक
 झखबार  के  ऊपर  रखा  हुधा  था  शौर  उस  भव  बार
 पर  खून  जमा  हुआ  था  अखबार  में  क्या
 लिखा  था  यह  मालूम  करने  की  मैंने  कोशिश
 नहीं  की  ।

 कीच

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Social  Housing  Scheme  for  Retiring
 Government  Servants

 *205,  SHRI  9.  B.  CHANDRE
 GOWDA:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION
 be  pleased  to  stute:

 (a)  whether  the  Government
 servants  are  finding  themselves  help-
 less  at  the  time  of  their  retirement
 as  they  are  not  in  a  position  to  settle
 themselves  due  to  the  financial  circum-
 Stances;

 (b)  if  s0,  whether  any  suitable
 scheme  and  design  has  been  evolved
 to  usher  in  ‘Social  Housing’  to  help
 Government  employees  to  build
 houses  for  themselves  before  they
 retire;  and
 922  LS,
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 (c)  if  so,  the  salient  features
 thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Government  have
 no  specific  information.

 (b)  and  (c):  The  Government  gives
 house  building  advance  to  Govern-
 ment  servants  to  enable  them  to  build
 their  own  house  or  to  buy  a  fiat/
 house  from  a  Public  Housing  Agency
 including  a  Cooperative  Society.  This
 advance  is  available  any  time  before
 retirement  to  a  permanent  Govern-
 ment  servant  or  one  having  at  least
 0  years’  service.  In  addition,  Gov-
 ernment  servants  can  form  themselves
 into  Cooperative  Societies  and  take  a
 loan  from  the  various  financing  in-
 stitutions  in  the  country.  House
 Building  Advance  is  generally  given
 at  the  rate  of  75  times  an  employee's
 pay  subject  to  a  ceiling  of  Rs.  70,000/-.
 However,  if  the  unexpired  portion  of
 the  service  is  such  that  it  will  not  be
 possible  to  recover  the  whole  amount
 together  with  the  interest  without
 making  the  repayment  burden  very
 heavy  then,  the  amount  is  suitably
 reduced.  Ordinarily,  the  repayment
 capacity  is  taken  as  331/3  per  cent
 ‘of  the  basic  pay  of  an  employee  but
 this  can  be  relaxed  upto  50  per  cent
 and  for  Government  servants  having
 less  than  0  years  of  remaining  service
 to  60  per  cent.  The  loan  is  admissible
 only  if  the  cost  of  the  house  does  not
 exceed  75  times  the  pay  or  Rs.  .25
 lakhs,  whichever  is  lower.

 The  Government  servants,  along-
 with  others,  can  also  derive  the  bene-
 fit  of  the  following  two  schemes  under
 which  loans  are  granted  to  the  indivi-
 dual  or  their  cooperatives  for  the  con-
 struction  of  houses: —

 (i)  Low  Income  Group  Housing
 Scheme;  and

 (ii)  Middle  Income  Group  Hous-
 ing  Scheme.



 35  Written  Answers

 The  scheme  at  (i)  above  provides  for
 loan  assistance  to  the  extent  of  80  per
 cent  of  the  cost  of  house  subject  to
 a  maximum  of  Rs.  14,500  to  persons
 whose  income  does  not  exceed
 Rs.  7,200  per  annum,  The  Middle
 Income  Group  Housing  Scheme  men-
 tioned  at  (ii)  above  provides  for  the

 grant  of  loans  to  individual  house
 builders  who  are  in  the  income  range
 of  Rs.  7,20l  to  Rs.  16,000  per  annum
 and  the  loan  assistance  admissible  is
 limited  to  80  per  cent  of  the  cost  of
 a  house  subject  to  a  maximum  of
 Rs.  27,500.

 Besides,  the  Low  Income  Group
 Housing  Scheme  and  the  Middle  In-
 come  Group  Housing  Scheme,  there
 is  Village  Housing  Projects  Scheme
 which  provides  for  grant  of  loans  to
 the  individuals,  including  Government
 employees  for  construction  and  im-
 provement  of  houses  in  villages.  The
 amount  of  loan  is  restricted  to  80  per
 cent  of  the  cost  of  construction  subject
 to  a  maximum  of  Rs.  5,000  per  house.
 The  total  cost  of  a  house  should  not
 exceed  Rs.  8,000.

 ka
 Utilization  of  a  Bulk  of  the  Periyar

 Dam  water  in  Tamil  Nadu

 °207.  SHRI  P.  THIAGARAJAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  totally  inadequate  supply  of
 water  in  Madura  and  Ramnad  Districts
 of  Tamil  Nadu  hampering  agricul-
 tural  production;

 {b)  if  so,  whether  Government  have
 charged  the  possibilities  of  divert-
 ing  sufficient  volume  of  water  from
 Periyar  dam  to  Madura  and  Ramnad
 districts  through  Vaigai  channel;

 (c)  whether  Government  propose  to
 undertake  meaningful  utilisation  of  a
 bulk  of  the  Periyar  Waters  which
 otherwise  flow  into  the  sea  unused;  and

 (6)  if  so,  the  salient  fea.u:  of  the
 plan  thereof?
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 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Some  of  the
 taluks  in  Madurai  and  Ramnad  dis-
 tricts  are  drought-prone,  but  the  area
 being  irrigated  in  Madurai  and  Ramnad
 districts  aggregate  to  43  per  cent  and
 4l  per  cent  respectively  of  the  gross
 cropped  area.  Similar  percentage  for
 the  Tamil  Nadu  State  is  48  per  cent
 and  for  the  country  as  a  whole  is  about
 24  per  cent.

 (9)  to  (ad).  The  Periyar-Vaigai
 scheme  of  water  supplies  has  been
 drawing  almost  the  entire  flows  avail-
 able  at  Periyar  Dam  and  now  there  is
 no  further  scope  for  augmenting  the
 supplies  through  this  system.  It  has
 been  reported  that  the  registered
 fyacut  under  this  scheme  has  been
 fully  irrigated  in  the  past  except  last
 year  (1976-77),  which  happened  to  be
 a  severe  drought  year.  However,  the
 Tamil  Nadu  Government  have  taken  up
 modernisation  of  the  irrigation  system
 under  Periyar-Vaigai  which  envisages
 lining  of  the  channels,  filling  of  the
 tanks  and  provision  of  control  struc-
 tures  so  as  to  supply  water  to  25  acre
 blocks.  After  the  modernisation,  in-
 creased  supplies  for  irrigation  of  addi-
 tional  25,000  hectares  are  expected  to
 be  available.  Tamil  Nadu  Govern-
 ment  has  also  proposals  to  take  up
 more  small  irrigation  schemes  in  these
 two  districts  in  the  Fifth  Plan.

 Lift  Irrigation  Schemes  in  H.P.

 *912.  SHRI  BALAK  RAM:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  there  is  any  Scheme/
 Project/Agency  providing  Central
 assistance  for  the  formulation  and
 execution  of  lift  irrigation  schemes
 for  the  benefit  of  smal]  farmers  of  the
 snowbound  hilly  areas  of  the  country,
 particularly  Simla  District  of  Himachal
 Pradesh,  which  suffer  heavily  every
 year  in  the  absence  of  assured  irriga-
 tion  facilities;
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 (b)  if  not,  whether  any  alternative
 measures  are  being  adopted  for  increas-

 ing
 the  agricultural  production;  and

 (c)  if  so,  the  salient  features
 thereof?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Yes  Sir,  the
 Small  Farmers  Development  Agencies
 in  the  hilly  areas  of  the  country  in-
 eluding  Simla  District  of  Himachal
 Pradesh  and  the  Hill  Area  Develop-
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 ment  Project  provide  central  assistance
 for  the  implementation  of  lift  irrigation
 schemes  (besides  other  minor  irriga-
 tion  schemes)  for  the  benefit  of  small
 farmers  of  the  snow  bound  hilly  areas
 of  the  country.

 (b)  Does  not  arise  in  view  of  (a)
 above.

 (c)  The  salient  features  of  the  pro-
 gramme  of  the  Small  Farmers  Develop.
 ment  Agencies/Hill  Area  Development
 Project  are  given  below:

 Name  of  the  Area  Covered
 Agency  Project

 Salient  features

 I.  S.F.D.A.’s  in  the  iL  Himachal  Pradesh
 Hilly  areas  of  the

 हा
 Simla  District

 country.  Gi)  S'rmur  District
 (ii)  Solan  Distt.

 2.  Jammu  &  Kashmir

 (i)  Anantnag  Distt.
 (ii)  Baramula  Distt.

 (iii)  Poonch-Rajouri  Distt,

 3.  Uttar  Pradesh

 (i)  Garhwal  Distt.
 4.  Sikkim
 5.  West  Bengal

 (i)  Darjeeling  Distt.

 II.  Hil  Arca  Develop.  Ie  Uttar  Pradesh
 ment  Project.

 (i)  Pauri  Garhwal  Project
 (ii)  Tehri  Garhwal

 2.  Mantpur

 (i)  Manipur  West  Distt.

 The  agencies  allow  25%  and
 aatlaie subsidy  on  the  capital  cost  to  the

 smal]  and  marginal  farmers  respec-
 tively  for  dugwells,  tubewells,  pump-
 sets,  renovation  of  old  weillsietc.  In
 case  of  community  schemes  50%
 subsidy  is  given  to  the  beneficiaries
 against  loans  procured  by  them  from
 financial  institutions.

 The  Small  Farmers  Development
 Agency  Programme  in  Simla  Distt.

 was  started  in  1975-76  for  a  period
 of  5  years  with  an  outlay  of  Rs.  350
 lakhs.  The  prcegramme  includes  lift
 irrigation  schemes  on  community
 besis  at  a  total  cost  of  Rs.  co  lakhs.
 The  rate  of  subsidy  is  50%  to  the
 registered  bodies  of  small  farmers
 and  marginal  farmers.

 The  allocation  for  the  schemes  of  Hill
 Area  Development  during  5th
 Plan  period  is  Rs.  270  lakhs.

 The  amount  released  since  inception
 of  the  project  is  Rs.  733  34  lakhs.

 The  above  schemes  include  agricul-
 tural  demonstrations,  multiple
 cropping,  introduction  of  H.Y.P.,
 animal  husbandry  schemes,  soil  con-
 servation,  land  development,  minor
 irrigation  etc.  About  13,000  hill
 families  have  been  benefited  under
 these  various  schemes  since  the  in-
 ception  of  these  projects.

 ae
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 Memorandum  about  Punjab
 University

 _ 2138,  SHRI  BHAGAT  RAN:  Will —
 wil Ne  munister  ve  EDUCATION,  SG-

 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 eeived  any  memorandum  about  the

 deplorable  conditions  prevailing  in
 the  Punjab  University,  Chandigarh;

 (b)  if  so,  salient  points  of  the  me-
 memorandum,  and

 (c)  action  taken  thereon?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c),  Government  have
 received  memoranda  containing  va-
 rious  allegations  regarding  the  con-
 ditions  prevailing  in  the  Punjab  Uni-
 versity,  Chandigarh.  The  main  alle-
 gations  contained  in  the  memoranda

 are:

 (i)  The  Senate  and  Syndicate,
 On  tne  Vice-Chancellor’s  initiative,
 applauded  the  promulgation  of  the

 emergency  and  felictated  the  for-
 mer  Prime  Minister,  on  different
 occasions.

 (ii)  The  Vice-Chancellor  placed
 the  University  buildings  at  the  dis-
 posal  of  the  Congress  Party  for
 its  Chandigarh  session  in  Decem-
 ber,  1975.  University  buildings
 were  made  available  to  the  Na-
 tional  Forum  of  Teachers  and  the
 National  Students’  Union  of  India
 for  their  functions,

 (iii)  A  provision  of  Rs.  20,000
 was  earmarked  in  the  University
 budget  for  the  medical  care  of  the
 AICC  delegates,  a  full-page  adver-
 tisament  was  inserted  in  a  publica-
 tion  in  connection  with  a  Seminar
 on  the  20-Point  programme.
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 (iv)  A  Committee  under  the
 Chairmanship  of  the  Vice-Chancel-
 lor  recommended  a  number  of  pe-
 nalties  against  teacherg  who  failed
 to  get  themselves  sterilised.

 (v)  While  Youth  Congregs  leaders
 were  admitted  to  the  University,
 students  belonging  to  other  groups
 were  not  admitted;  nomination  to
 the  Senate  were  made  on  political
 considerations;  and  the  Vice-Chan-
 cellor  did  not  intervene  against  the
 arrests  of  the  students  and  teachers

 during  the  emergency.

 (vi)  The  Vice-Chancellor  got  his
 own  house  requisitioned  by  the  Uni-
 versity  as  his  official  residence  and
 got  it  assessed  for  a  high  rent;  the
 Executive  Engineer  of  the  Univer-

 sity  has  been  given  extension  after
 extension  for  getting  the  rent  as-
 sessed  at  a  high  rate,

 (vii)  A  person  working  as  cook
 at  the  Vice-Chancellor’s  house  was
 appointed  as  Laboratory  Attendant.

 (viii)  An  article  written  by  an-
 other  teacher  was  used  by  the
 Vice-Chancellor  as  his  own  and  he
 received  payment  from  the  Uni-
 versity;  the  Vice-Chancellor  gets
 his  name  included  in  the  research
 publications  of  his  juniors  and
 takes  credit  for  a  large  number  of
 research  papers.

 (ix)  Favours  were  shown  in  sanc-
 tioning  housing  loans,  allotment/
 retention  of  University  houses,
 granting  extensions  in  service  etc.

 (x)  Appointments  made  to  cer-
 tain  posts  have  been  irregular;  a
 large  number  of  appointments  are
 made  on  ad-hoc  basis.

 The  University  was  requested  to
 send  comments  on  the  allegations.
 The  comments  have  been  received
 and  the  matter  is  under  examination,
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 भारतोय  खादय  मिगस  द्वारा  रबी  की  फसल

 t  को  हानि  का  श्रनुसान

 *214.  श्यो  जी०  एस०  तोहरा  :  क्या

 कृषि  श्ोर  सित्राई  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  भारतीय  खादय

 निगम  को  हाल  में  पंजाब,  हरियाणा  और

 श्न्य  राज्यों  के  कई  क्षेत्रों  में  बमौसम  वर्षा

 होने  से  रवी  की  फसलों  को  हुई  क्षति  का  अनुमान
 लगाने  के  लिये  कहा  है  ;  और

 (ख)  यदि  हां,  तो  इस  बारे  में  निगम

 'की  रिपोर्ट  क्‍या  है  ?

 कृषि  श्रौर  सिचाई  मंदी  (श्रो  सुरजीत

 सिह  बरनाला)  :  (क)  जी  नहीं  ।  ऐसा

 अनुमान  सामान्‍्यतया  संबंधित  राज्य  सरकारों

 द्वारा  लगाया  जाता  है  ।

 (ख)  प्रश्न  ही  नहीं  उठता।

 कटिहार  में  तटबन्ध  का  निर्माण

 * 215.  श्री  यवराज  :  क्‍या  कृषि  ओर

 सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बिहार  के  कटिहार  जिले  में

 बाढ़  पर  नियंत्रण  करने  के  लिये  लगभग

 50  किलोमीटर  लम्ब॑  तटबंध  का  निर्माण

 किया  गया  है;

 (ख)  क्या  इस  तटबंध  के  पूरा  हो  जाने

 से  लाखों  एकड़  फसल  की  रक्षा  होगी  और

 खदियों  से  हो  रही  क्षति  से  जनसाधारण  की

 रक्षा  हो  सकेगी

 (ग)  क्‍या  बिहार  की  सीमा  पर  पश्चिम

 बगाल  के  मॉलेदह  जिले  में  इसके  मुकाबले

 जंग  तटबंध  बनाया  गंपो  है

 ASADHA  6,  899  (SAKA)  Written  Answers  g

 (ध)  कया  तटबंध  की  सुरक्षा  के  लिये
 सर्विस-रोड  का  निर्माण  श्रावश्यक  है  ताकि
 तटबंध  को  मजबूत  बनाया  जा  सके  और  उस  पर

 निगरानी  रखी  जा  सके  ;  और

 (=)  यदि  हां,  तो  क्या  सरकार  का  बंगाल

 की  तरह  बिहार  राज्य  के  तटबंध  पर  स्विस-
 रोड  बताने  और  “बलैक-टोप्पिंग”  की  व्यवस्था

 करने  का  विचार  है  ?

 कृषि  शोर  सिंचाई  संत्रो  (श्रो  सुरजोत

 सिह  बरनाला)  :  (क)  और  (ख).
 महानन्दा  नदी  की  फूलहार  और

 बरसोई  शाखाओ्रों  की  बाढ़  से  प्रभावित

 क्षेत्रों  की  रक्षा  के  लिए  बिहार  तथा

 पश्चिम  बंगाल  राज्यों  ने  अपने-अपने  क्षेत्रों

 में  समन्वित  स्कीमें  तैयार  की  थीं  ।  बिहार  की

 स्कीम  में  अन्य  बातों  के  अलावा  पूणिया  और

 कटिहार  जिलों  में  249  किलोमीटर  लंबे

 तटबंधों  का  निर्माण  और  पश्चिम  बंगाल  की

 स्कीम  में  फूलहार  के  वामतट  पर  39.  5

 किलोमीटर  तथा  बरसोई  के  दक्षिण  तट  पर

 48  किलोमीटर  लंबे  तटबंधों  का  निर्माण

 करना  परिकल्पित  था  ।  आशा  है  कि  इन

 स्कीमों  से  बिहार  में  लगभग  एक  लाख  हैक्टेयर
 तथा  पश्चिम  बंगाल  में  81,920  हैक्टेयर
 क्षेत्र  को  नदी  के  पानी  के  फैलाव  एवं  बाढ़

 द्वारा  जलमग्न  होने  से  सुरक्षा  प्राप्त  होगी
 झौर  इसके  परिणामस्वरूप  फसलों  को  क्षति

 नहीं  पहुंचेगी  ।

 (ग)  पश्चिम  बंगाल  सरकार  ने  बिहार
 द्वारा  निरमित  तटबंध  के  साथ-साथ  फूलहार
 ब्रॉँच  के  वामतट  पर  तथा  बिहार  में  दूसरे
 किनारे  पर  बने  तटबंध  के  सामने  मालदा  जिले

 में  ग्रपनी  सीमा  में  तटबंध  बनाया  है  ।

 (घ)  और  (3).  सामॉन्यत  :  सभी

 ध  दे  तटबंधों  पर  कछ्ची  सड़कों  को  व्यवस्था

 की  जाती  है  परन्तु  तटबंधों  पर  पक्‍की  सड़कों
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 के  निर्माण  के  लिए  कोई  पक्के  नियम  नहीं

 बनाए  जा  सकते  ।  इसमें  संदेह  नहीं  कि  इनकी

 व्यवस्था  करना  वांछनीय  है,  परन्तु  ऐसा  होना

 बहुत  सी  बातों  पर  निर्भेर  होता  है  ।  जिनमें

 सड़कों  के  वर्तमान  नेट-बर्क  से  तटबंधों  की

 दूरी,  भूतल  पर  जमीन  की  किस्म,  सुरक्षित
 क्षत्र  की  महत्ता  और  इस  उद्देश्य  के  लिए

 संसाधनों  की  उपलब्धता,  जो  सबसे  भ्रधिक

 महत्वपूर्ण  बात  है,  श्रादि  बातें  शामिल  हैं

 चूंकि  इस  कार्य  पर  बहुत  ग्रधिक  राशि  व्यय

 होती  है  इसलिए  शब  तक  तटबंधों  पर  पक्की

 सड़कों  के  निर्माण  की  प्रैक्टिस  नहीं  रही  है

 यद्यपि  सामान्यत:  तटबंधों  को  इतना  चौड़ा

 बनाया  जाता  है  कि  वे  निरीक्षण  एवं  सबिस

 सड़कों  का  काम  दे  सकें,  जिन  पर  गाड़ियों  का

 यातायात  हो  सके  ।  बिहार  की  राज्य  सरकार

 ने  सूचित  किया  है  कि  चूंकि  तटबंधों  का  ऊपरी

 मार्ग  स्वयं  ही  सविस-रोड  का  काम  देता  है

 इस  लिए  तटबंधों  पर  पक्‍की  सड़कों  के  लिए

 अलग  से  कोई  व्यवस्था  नहीं  है  ।  महानन्दा

 तटबंध  की  ऊपरी  सतह  4.  8  मीटर  से  7.  6

 मीटर  तक  चौड़ी  है  जो  स्विस-रोड  के  वास्ते

 पर्याप्त  है।  फिलहाल  का  तटबंध  पर  ब्लैक-

 टोपिंग  सहित  नियमित  सड़क  के  निर्माण  का

 कोई  कार्यक्रम  नहीं  है  !

 Subsidy  for  tube-wells  and  bore-wells

 "216.  SHRI  P.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  the  Government  have
 included  bore-wells  and  tube-wells
 also  under  minor  irrigation;

 (b)  if  so,  whether  the  Government
 are  giving  subsidy  for  these  wells  as
 in  the  case  of  digging  open  wells;
 and  t

 ‘(c)  the  amount  set  apart  for  this
 during  this  year?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir;  both  wells  and  tube-wells
 form  important  items  of  the  Minor
 irrigation  Programme.

 (b)  Subsidies  are  made  available
 for  wells  and  tube-wells  (including
 pump-sets)  in  the  States  of  Bihar,
 Gujarat,  Madhya  Pradesh,  Maharash-
 tra,  Orissa,  Tamil  Nadu,  Tripura,
 U.P.  and  West  Bengal  from  the  State
 Plan  provisions.  In  addition  gsubsi-
 dies  ere  also  available  for  these
 works  from  the  Central  sector  pro-
 grammes  such  as  Small  Farmers  De-
 velopment  Agencies,  Drought  Prone
 Areas  Programme,  Integrated  Tribal
 Development  Programme  and  Com-
 mand  Area  Development  Programme.

 (c)  The  total  amount  of  subsidy
 expected  to  be  available  from  the
 State  Plan  provisions  for  wells  (in-
 cluding  tube-wells  and  pump-sets)  dur-
 ing  the  current  year  is  estimated  as
 Rs,  2.00  crores.  In  addition  an
 amount  of  Rs.  45  crores  is  expected
 to  be  released  under  the  Small  Farm-
 crs  Development  Agencies,  This  will
 include  about  30  to  40  per  cent  of
 the  total  amount  as  subsidy  for  wells
 {including  pump-sets).  Besides  some
 subsidies  will  also  be  available  from
 the  Central  sector  programmes  of
 Drought  Prone  Areas  Programme,
 Integrated  Tribal  Development  Pro-
 gramme  and  Command  Area  Deve-
 lopment  Programme.

 राजस्थान  में  टिड्डियों  का  विनाश  करने  के

 लिए  चोकियां

 *217.
 श्री  नवाब  सिह  चौहान  :  :  क्‍या

 कृषि  और  सिंचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 [क)  राजस्थान  में  |  पाकिस्तान  की
 सीमा  पर  टिडिडयों  का  विनाश  करने  के  लिये
 कितनी  चौकियां  बनी  हुई  हैं  ;  श्रौर
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 (@)  (न  चौकियों  पर  .क्या-क्‍्या
 काम  होता  है  और  टिड्डयों  के  विनाश  के

 लिये  क्‍या  सामग्री  प्रयाग  में  लाई  जाती  है  ?

 कृषि  शौर  सिचाई  मंत्री  ,(भो  सुरजीत

 सिह  बरनाला)  :  (क)  भारत  सरकार  ने

 मरुस्थली  टिड्डियों  की  गतिविधियों  पर  नग-

 रानी  रखने  के  लिए  भारत  के  झ्रनुसूचित  मर

 क्षेत्र
 में

 34  चौकियों  की  स्थापना  ,की  है  |

 इनमें  से  9  चौकियां  राजस्थान  में  ..भारत-

 पाकिस्तान  की  सीमा  के  साथ-साथ  स्थित  हैं  ।

 (ख)  चौकी  के  कर्मचारी  कीटों  की  संख्या

 का  श्रनुमान  लगाने  के  लिए  वर्ष  भर  अपने

 क्षेत्राधिकार  क्षेत्र  के  मरुस्थलों  का  लगातार

 सर्वेक्षण  करते  रहते  हैं  और  ग्रावश्यकतानु-
 सार  नियंत्रण  संबंधी  उचित  कार्यवाही  करते

 हैं  ।  कीटों  का  विनाश  करने  के  लिए  बी०

 एच०  सी०  तथा  डायलड्रीन  या  मलाथियन

 कीटनाशी  झ्रौषधियों  का  छिड़काव  किया

 जाता  है  |

 clearance  certificate
 visiting  abroad

 Requirement  of
 by  Research  fellows

 *218.  PROF.  P.  G. MAVALANKAR:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  scholars,  academicians
 and  research  fellows  from  abroad
 visiting  India,  and  their  counterpart
 from  India  visiting  foreign  lands  are
 required  by  law  to  obtain  permission
 and  clearance  certificate  from  the
 Government  of  India;  if  so,  when
 was  such  a  regulation  put  into  effect
 and  the  reasons  thereof;

 (b)  the  number  of  Indian  and  For-

 eign  academic  personne]  permitted
 and  not  permitted  for  such  visits
 during  the  years  1975,  976  and  1977;
 and

 (c)  whether  Government  propose  to

 radically  rethink  on  this  whole  policy
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 and  practice  and  if  so,  when  and
 how?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Provisions  of  the  Pass-
 port  (Entry  into  India)  Act,  4920
 and  Rules  made  thereunder  apply
 to  all  foreign  nationals  ineluding
 academicians,  scholars  and  research
 fellows  visiting  India.  Similarly  all
 persons  departing  from  India  have
 to  comply  with  the  relevant  provi-
 sions  of  the  Passports  Act,  1967,  In
 addition,  the  relevant  provision  of
 the  Foreign  Contribution  (Regula-
 tion)  Act,  976  apply  to  their  visits
 abroad,  to  the  extent  they  involve
 acceptance  of  Contribution  and  hos-
 pitality  from  foreign  sources.

 2.  Besides,  according  to  the  ins-
 tructions  issued  by  the  Government
 of  India  from  time  to  time  since  L955
 visits  abroad  of  teachers  of  Indian
 Universities  and  recognized  Educa-
 tional  Institutions  for  attending  In-
 ternational  Conferences/Seminarg  etc,
 require  prior  approval  of  the  Gov-
 ernment  of  India  in  cases  where  the
 invitations  provide  International  tra-
 vel  with  or  without  local  hospitality.
 However,  no  permission  would  be
 necessary  in  cases  where  the  invita-
 tions  are  for  attending  Conferences
 or  Seminars  organised  by  the  United
 Nations  and  its  specialized  agencies,
 provided  such  invitations  are  routed
 through  Government’s  channel.  Also
 where  invitation  is  received  by  a
 teacher  for  participation  in  Confe-
 rence/Seminar  and  the  entire  expen-
 diture  is  to  be  met  by  the  University/
 recognised  Educational  Institution  or
 Government  or  a  Statutory  authority
 or  the  teacher  himself;  the  Vice-
 Chancellor  or  the  Head  of  the  In-
 stitution  concerned  may  give  neces-
 sary  permission,  under  information
 to  the  Central  Government.  These
 instructions  were  issued  for  the  fol-

 ‘lowing  reasons:

 (I)  to  ensure  that  the  visit  abroad
 is  genuine;  7  Bey
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 (2)  it  is  necessary  in  the  inte-
 rests  of  education  in  this  cuuntry;

 (3)  to  conserve  foreign  exchange;
 and

 (4)  to  discourage  individuals
 making  direct  approaches  in  coun-
 tries  abroad  soliciting  invitations
 which  might  have  undesirable  im-
 plications  from  the  national  point
 of  view.

 3,  It  has  also  been  prescribed  that
 foreign  nationals  coming  to  India  for
 research  work  or  for  a  programme
 of  study  other  than  a  regular  course
 prescribed  by  an  Indian  university
 or  a  recognised  institution,  should
 obtain  prior  permission  of  Govern-
 ment  of  India.  This  procedure  was
 prescribed  to  ensure  that  such  visits
 are  in  connection  with  programmes
 which  are  academically  feasible  end
 that  they  do  not  involve  any  security
 or  sensitivity  aspect.

 (b)  and  (c),  The  required  figu:es
 are  not  readily  available.  The  en-
 tire  matter  is  under  review.

 Percentage  of  Government  employees
 having  accommodation  facilities  in

 Delhi

 *2I9.  SHRI  GANGADHAR  APPA
 BURANDE:

 SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  percentage  of  Government
 employees  in  Delhi  who  have  got
 accommodation  facilities;  and

 (b)  how  the  Governme:,  is  going
 to  taekle  the  problem?

 THE  MINISTER  OF  WC  ६४8  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  4l.2  per  cet  of  Gov-
 ernment  employees  eligible  for  gen-
 eral  péol  -acceémmodation  in  Delhi,
 have  been  provided,

 JUNE  27,  977  Written  Anewers  48

 (b)  Government  proposes  to  use
 the  resources  available  in  future  for
 the  construction  of  more  quarters  by
 reducing  the  size  of  quarters  to  be
 built  for  cach  class  of  employee,  ex-
 cept  the  lower  paid  classes.  Thus
 for  each  lakh  of  rupees  to  be  spent
 On  staff  quarters,  more  quarters  will
 be  built  than  under  the  present  stand-
 ards,

 Schemes  for  protection
 drought  etc.

 *220.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pieased  to
 state:

 from  floods,

 (a)  whether  the  Janata  Party  in
 their  election  manifesto  had  declared
 that  Government  would  evolve  a  na-
 tional  policy  for  proper  utilization  of
 water  and  that  a  coordinated  scheme
 for  protection  from  floods,  drought
 and  other  natural  calamities  would
 also  be  formulated;

 (b)  whether  Government  propose
 to  take  some  concrete  steps  in  this
 direction  in  the  near  future;

 (c)  if  so,  the  Scheme  proposed  to
 be  formulated  for  State;  like  Bihar
 which  are  always  affected  by  floods
 and  drought;  and

 (d)  how  the  expenditure  involved
 in  such  schemes  is  proposed  to  be
 Shared  by  the  Centre  and  States  and
 what  will  be  the  set  up  of  adminis-
 tration  for  the  implementation  of
 such  schemes?  !

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Janata  Party  in  their  Election
 Manifesto  have  emphasised  the  need
 for  a  national  water  policy  and  in-
 tegPated  development  of  water-sheds,
 to  provide  protection  from  floods  and
 etesion  and  to  utilise  the  available
 watér  potential  for  multi-purpose
 benefits,  ‘

 (b)  and  (र),  Irvigetion  and  Fitod
 Cohtrol  ate  State  subjects  and  the
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 responsibility  for  planning,  investi-
 ‘gations,  formulation  of  projects  and
 their  implementation  and  operation
 vests  with  the  State  Governments.
 The  question  of  enacting  a  suitable
 legislation  to  enable  the  Central  Gov-
 ernment  to  play  a  more  active  role

 -in  the  planning  and  use  of  water  re-
 sources  of  the  country  is  being  vizo-
 rously  studied  by  the  Government.

 An  integrated  system  of  irrigation
 is  considered  necessary,  in  view  of
 considerable  variations  in  rainfall
 both  in  space  and  time  and  regional
 imbalances  in  the  development  of
 irrigation,  Before  investigations  for
 such  schemes  are  taken  up,  it  is  es-
 sential  to  first  study,  in  depth,  the
 position  of  surpluses  and  shortages
 jn  various  basins,  sub-basins  and  re-
 gions  and  determine  posibilities  for
 inter-basin  and  inter-regional  trans-
 fer  of  waters  taking  into  considera-
 tion  the  minimum  needs  of  drought
 prone  areas.  Such  a  study  is  on  hand
 by  the  Central  Water  Commision.

 (b)  The  details  with  regard  to  cost
 of  scheme  and  the  administrative
 machinery  for  its  implemetnation  can
 be  decided  after  the  studies  are  com-
 pleted  and  specific  schemes  evolved.

 Inter-Ministerial  group  on  high
 yielding  varieties

 *22i.  SHRI  K.  A,  RAJAN:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  an  inter-ministerial
 group  of  officials  has  been  set  up  by
 his  Ministry  to  go  into  the  question
 o?  increasing  the  acreage  and  adop-
 tion  of  high  yielding  varieties;

 (b)  whether  this  group  has  submit-
 ted  its  report;  and

 {c)  if  sd,  the  impertant  recommen-
 Getiong  méde  and  the  steps  being
 taken  for  its  implementation?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 No,  Sir,

 (b)  and  (c).  Do  not  arise,

 बोकान  ?  और  गंग.नें।र  (राजस्थान)  +  को
 दिल्‍ली  वुग्ध  योजना  के  भ्रन्तगंत  लाया  जाना

 +222.  शौ०  हरीराम  मक्‍कासर  :  क्‍या

 कृषि  और  सिखाई  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (#)  क्‍या  सरकार  का  विचार  बीकानेर
 शौर  गंगानगर  (राजस्थान)  को  दिल्ली

 दुग्ध  योजना  के  अन्तर्गत  लाने  का  है  और
 यदि  हां,  टो  ऐसा  कब  तक  किये  जाने  की
 संभावना  है  ;  और

 (@)  क्या  ऐसा  होने  से  पशुमालिकों  को
 श्पने  दूध  की  उचित  कीमत  मिल  सकेगी  ?

 कृषि  श्रौर  सिचाई  मंत्री  (श्री  सुरजीत
 सिह  बरनाल।)  :  (क)  जी  नहीं  ।  राजस्थान
 के  बीकानेर  और  गंगानगर  जिलों  से  दिल्ली

 दुग्ध  योजना  को  उत्तरी  राजस्थान  दुग्ध
 उत्पादक  सहकारी  संध  के  माध्यम  से  दूध
 सप्लाई  किया  जाता  है  |

 (ख)  उक्त  (क)  कोर्दाट  में  रखते

 हुए  प्रश्म  नहीं  होता  ।

 Removal  of  ban  on  transfer  of
 immovable  property

 *223.  SHRI  -MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  Government  propese
 to  remove  the  ban  on  the  transfer  of
 immeveble  property  in  the  Union
 Territory  of  Delhi;  and

 (b)  if  50,  when?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  There  is  no
 ban  on  transfer  of  immovable  pro-
 perty  in  the  Union  territory  of  Delhi.
 The  question  of  removing  the  ban
 does  not,  therefore,  arise,

 Use  of  Fertilizers  by  Efficient  and
 Econemical  Method

 1804.  SHRI  S.  9.  SOMASUNDA-
 RAM:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  in  view  of  the  gap
 between  requirements  and  avail-
 ability  of  fertilisers  Government  have
 decided  on  the  most  efficient  and  eco-
 nomical  method  of  using  fertilizers;

 (b)  if  so,  the  particulars  thereof;

 (c)  the  steps  taken  to  propagate  the
 method  to  users  and  associations  so
 as  to  impress  deep  awareness  of  cor-
 rect-  procedure;  and

 (d)  whether  there  is  any  system  of
 analysing  feedback  from  consumers

 regarding  effective  use  of  fertilizers?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  At
 present  adequate  quantities  of  ferti-
 lisers  are  available.  However,  in
 order  to  enable  farmers  to  get  maxi-
 mum  benefit  out  of  the  applied  ferti-
 lisers,  instructions  have  been  issued
 from  time  to  time  to  the  State  Gov-
 ernments  on  the  efficient  and  econo-
 mical  method  of  using  fertilisers.

 (b)  For  efficient  and  economic  use
 of  fertiliser  the  farmers  are  advised
 to  adopt  the  following  practices:

 (i)  use  of  soil  testing  facilities  to
 determine  the  amounts  of  nutrients
 required  for  a  particular  combina-
 tion  of  soil  and  cropping  pattern,

 (ii)  to  acopt  balanced  use  of  fer-
 tiliser  nutrients  so  that  the  Jack  of
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 any  essential  nutrient  does  not  act
 as  a  limiting  factor  to  achieve  maxi-
 mum  yields,

 (iii)  use  of  right  type  of  ferti-
 lisers  for  individual  crops,

 (iv)  correct  time  and  metheod  of
 fertiliser  application,

 (v)  split  application  of  nitroge-
 nous  fertilizers,

 (vi)  use  of  appropriate  soi]  am-
 endments  to  correct  the  soil  reac.
 tion.

 (vii)  adoption  of  good  tilage  and
 better  drainage  practices,

 (viii)  timely  eradication  of
 weeds

 (ix)  adoption  of  better  and
 timely  plant  protection  measures.

 (x)  selection  of  right  type  of  va-
 rieties,  appropriate  planting  dates
 and  plant  depths.

 (c)  Steps  taken  to  propagate  these
 methods  include  training  of  farmers,
 laying  out  of  demonstrations,  publi-
 cation  of  leflets,  pamphlets  and  other
 literature  for  dissemination  by  the  ex-
 tension  agencies  and  the  fertilizer
 manufacturers,  national  demonstra-
 tions  in  farmers’  fields  by  the  I.C.A.R.,
 Kisan  Melas  and  field  days  by  A@H-
 cultural  Universities  and  extension
 functionaries.

 (d)  The  system  of  feedback  com-
 prises,  in  the  main,  the  following:

 (i)  fertilizer  trials  under  the  aus-
 pices  of  the  ICAR  and  State  Govern-
 ments,  all  India  coordinated  agro-
 nomy  research  programme;

 (ii)  operational  research  projects
 conducted  jointly  by  ICAR,  Local
 agencies  and  State  Departments  of
 Agriculture

 (iii)  field  trials,.  field  days,  kisan
 meals  and  research  workshops  in
 collaboration  with  extension  func-
 tionaries  conducted  by  the  agricul-
 tural  universities;
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 (iv)  farmers  training  centres  and
 other  programmes  of  farmers  train-

 ing.  This  feedlLack  is  systematical-
 ly  analysed  in  the  research  statione
 and  agricultural  universities  4hd  the
 research  programmes  re-orlented  as
 per  need,

 निराश्रित  तथा  वृद्ध  व्यक्तियों  क  लिये

 सामाजिक  बम  योजना

 1805.  श्री  उप्रसेन  :  क्‍या  विक्षा,
 समाज  कल्याण  शौर  संरकृति  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  देश  में  निराश्षित  और  वृद्ध
 व्यक्तियों  की  बड़ी  संख्या  पूर्णतया  उपेक्षित

 है  ;  और

 (ख)  क्‍या  सरकार  उनके  लिए  कोई

 सामाजिक  बीमा  योजना  लागू  करने  पर  बिचार

 कर  रही  है  श्र  यदि  हां,  तो  तत्संबंधी  मुख्य
 बातें  क्‍या  हैं  ?

 दिक्षा,  समाज  कल्याण  और  संस्कृति

 मंत्रों  (डा०  प्रताप  प्वन्द्र  चम्दर )

 (क)  भारत  की  i97.  की  जनगणना

 के  अनुसार  60  वर्ष  या  इस  से  ऊपर  की  श्रायु
 के  व्यक्तियों  को  कुल  संख्या  26.4  लाख

 थी।

 निराश्चित  व्यक्तितयों  की  संख्या  से  संबंधित

 आंकड़े  उपलब्ध  नहीं  हैं  ।  राष्ट्रीय  स्तर  पर

 इन  आंकड़ो  को  इकटठा  करने  में  परिभाषा,

 प्रचालन  ग्रौचित्य,  लागत,  जनशक्ति  आदि

 की  विकट  समस्याएं  झ्ाती  हैं

 (ख)  एऐसा  कोई  प्रस्ताव  नहीं  है।

 ASADHA  6,  899  (SAKA)  Written  Agswers  54

 Shortage  of  Fertilisers

 1806.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  there  has  been  a  short-
 age  of  certain  varieties  of  fertilisers
 in  the  country  and  their  market  price
 is  considerably  higher  than  that  of

 other  varieties;  and

 (b)  if  so,  the  reasons  therefor  and
 steps  Government  propose  to  take  in
 respect  thereof?

 ‘THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).
 Adequate  quantities  of  fertilisers  are
 available  in  the  country  to  meet  the
 requirements  of  the  farmers  for  all
 major  nutrients,  namely,  nitrogen,
 phosphate  and  potash.  In  view  of

 differing  agronomic  properties,  dif-
 fering  costs  of  preduction  and  differ-

 ing  farmers  preferences,  it  is  not  pos-
 sible  to  compare  the  prices  of  dif-
 ferent  varieties  of  fertilisers.  How-

 ever,  care  is  taken  to  see  that  farmer
 is  not  made  to  pay  excessive  price
 just  because  he  has  a  prefereme  for

 a  particular  product.

 Executive  Engineers  in  C.P.W.D.

 officiating  in  the  Grade  for  more
 than  20  Years

 1807.  SHRI  G.  M.  BANATWALA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  .AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state
 number  of  Executive  Engineers  C.E.S.
 Class  I  and  C.E.ES,  Class  I  (Electri-
 cal)  in  C.P.W.D.  who  are  officiating
 for  more  than  5  years  but  less  than

 20  years  and  more  than  0  years  but

 less  than  5  years  in  that  grade  and

 for  more  than  20  years  as  on  the

 lst  April,  977  separately  for  Civil  and

 Electrical?,

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE

 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  Appointment  to  the  grade  of
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 Executive  Engineers  is  made  from  two
 sources  viz.  Assistant  Executive  Engi-
 neers  and  Assistant  Engineers.  For
 recruitment  through  the  two  sources
 a  quota  has  been  fixed  by  rule,  statu-
 torily.  However,  due  to  non-availabi-
 lity  of  people  from  one  source,  the
 posts  have  been,  in  the  exigencies  of
 public  service,  filled  by  appointment
 of  the  people  from  fhe  other  group.
 The  Supreme  Court  has  held  that  such
 people  having  been  appointed  in  ex-
 cess  of  their  quota,  will  have  to  be
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 pushed  down  and  absorbed  in  the  year
 in  which  they  can  be  adjusted  against
 their  own  quota  vacancies.  Their  offi-
 clating  appointment  on  a  regular  basis,
 will  theréfore,  be  deemed  to  have  com.
 menced  orilly  from  the  date  of  their
 absorption  against  their  quota.  Due  to
 this  there  will  be  a  difference  between
 the  date  of  appointment,  in  exigencies
 of  public  service,  in  excess  of  their
 quota  and  officiating  appointment  on  e
 regular  basis.  Both  these  information
 are  furnished  hereunder:—

 Civil  Ergineers  Electrical  Engineers

 No.  of  EEs  Offic  ating  for  more  than  20  years

 No.  of  EE:  officiating  between  74६  and  20  yea:s

 No.  of  EEs.  offiz'ating  between  ro  and  I5  vears

 On  regular  ‘Fotal  Revglar  ‘Total
 basis  CGncluding  (inclu-

 regular  and  ding
 ad-noc)  regular  and

 ad-hoc)

 7

 3  52  on  4

 77  57  4r  I6

 ५

 कृषि  उत्पादों  की  लेवी  वसूली  के  लिये

 भूगतान  को  अवधि  सौमा

 I808.  श्री  मीठा  लाल  पटेल  :  क्‍या

 क्च  और  सिशाई  सत्रो  यह  बताने  की  कृपा

 करेंगे  कि  ॥

 (क  )  क्या  राजस्थान  में  लेबी  के  तरीके

 से  चावल  तत्र  अन्य  उत्पादों  की  वसूली  के

 कारण  देय  राशि  के  भृंगतान  के  लिये  कोई

 अवधि  सीमा,  निश्चित  की  गई  है  ;

 (ख)  क्या  सरकार  का  विचार  विलम्ब

 से  किये  गये  भुगतान  वर  भी  कोई  ब्याज  देते

 'का  है  ;  और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण

 है  श्रौर  भ्रन्य  लेबी  वसूली  राज्यों  में  इस  बारे

 के  कया  नीति  ऋपनाई  गई  है.  ?

 कलि शरे  |  कन्नी  (जरेखुस्थोत  सिंह

 स्वरमॉला):  (क)सें  (न).  बयॉफि  बरत्तान-शफ

 किए  जाते  हैं  इसलिए  ब्याज  देने  हेतु  काई  प्रस्ताव

 नहीं  है  ।  राजस्थान  में  लेवी  चावल  का  शीघ्र

 श्रौर  सामयिक  भुगतान  करने  के  लिये  भाण्डागार

 रसीद  तौल  जांच-मेमो  के  प्रस्तुत  करने  पर  90

 प्रतिशत  भुगतान  किया  जाता  है  और  किस्म

 सवंधी  कटौती,  यदि  कोई  हो,  करने  के  बाद

 जिला  प्रयोगशाला  से  किस्म  संबंधी  सर्टिफिकेट

 प्राप्त  होने  के  एक  सप्ताह  के  अंदर  शेष  0

 प्रतिशत  का  भुगतान  किया  जाता  है।  |  श्रन्य

 राज्यों,  जहां  पर  भारतीय  खादय  निंगम

 केन्द्रीय  भंडार  के  लिए  सीधे  मिल  मालिकों

 से  चावल  की  वसूली  कर  रहा  है,  के  मामले  में

 भी  ब्याज  देने  की  कोई  व्यवस्था  नहीं  है  1

 किहिली'  के  संहाक्‍ता  प्राप्त  सुकलों  'समेचसभ

 का
 a

 1809.  1, ह  शिरथे  नोरॉय्ण  सेरसूर्नियां  :

 क्या  शिक्षा,  समाज  कल्याण  झोर  संस्कृति

 मंत्री यह  बताने  की  कृपी  करेंगी  कि  :
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 (क)  ब्प्रा  दिल्‍ली  के  सहायक्ा  प्राप्त

 स्कूलों  में  सलेक्शन  ग्रेड  की  दोषपर्ण  प्रणाली

 है;

 (ख)  क्या  बहुत  से  वरिष्ठ  अध्यापकों  को

 सलेक्शन  ग्रेड  नहीं  मिल  रहा  है  जबकि  दूसरे

 स्क्लों  में  उनसे  कनिष्ठ  शभ्रध्यापकों  को  सले-

 वशन  ग्रेड  मिल  रहा  है  ;

 (ग)  इस  दोषपूर्ण  प्रणाली  को  ठीक

 करने  के  लिए  क्‍या  कार्यवाही  की  जा  रही  है  ;

 (घ)  कया  दिल्‍ली  के  ग्रध्यापक  संगठनों

 ने  मांग  की  है  कि  5  वर्ष  की  सेवा  के  पश्चात्‌
 प्रत्यक  अ्रध्यापक  को  सलेक्शन  ग्रेड  दिया  जाये;

 श्रौर

 (&)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या

 कार्यवाही  की  जा  रही  है  ?

 शिक्षा,  संमाज  कल्याण  श्रौर  संस्कृति

 मंत्री  (डा०  प्रताप  ष्चन्द  कत्दर)  :  (क)

 श्रौर  (ख).  प्रत्येक  सहायता  प्राप्त  स्कूल  स्वयं

 मेंएक  यूनिट  होता  है।  सलेक्शन  ग्रेड,  वरीयता,

 श्रौर  योग्यता  के  ग्राधा  पर  दिया  जाता  है  ।

 श्रीर  क्योकि  प्रत्यक  सहायता  प्राप्त  स्कूल  के

 लिए  वरीयता  सूचियां  अलग  से  रखी  जाती  हैं  |

 श््तः  श्रन्य  सहायता  प्राप्त  स्कूल  के  साथ

 तुलना  नहीं  की  जा  सकती

 (ग)  प्रश्न  नहीं  उठता  ।

 (घ)  जी  हां।

 (डः)  प्रश्न  नहीं  उठता  क्योंकि  20

 प्रीतशत  सलेक्शन  ग्रेड  पदों  का  वर्तमाब  कोटा

 तीसरे  वेतन  भ्रायोग  की  सिफारिशों  पर

 श्राधारित  हैं  ।

 Criteria  for  establishment  of  Central
 Schools

 1810.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  EDUCATION,
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 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  criteria  for  establishment  of
 Central  Schools  in  various  areas;

 (b)  whether  Government  have  con-
 sidered  need  for  establishment  of
 Central  Schools  in  rural  areas  as  well;
 and

 (c)  if  so,  the  salient  features  of  any
 plan  in  this  regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN.
 DER):  (a)  to  (०).  The  criteria  for
 establishment  of  Central  Schools  are
 given  in  the  statement  attached.

 STATEMENT

 l.  Proposals  for  opening  new  Kend-
 riya  Vidyalayas  (Central  Schools)  are
 considered  only:—

 (i)  When  requests  are  received
 from  any  of  the  following:—

 (a)  Ministries  or  Departments
 of  the  Government  of  India,

 (b)  State  Governments,

 (c)  Union  Territory  Adminis--
 trations,

 (d)  Organisation  of  employees
 belonging  to  the  eligibe  categories;

 [as  in  (iii)].

 (ii)  When  a  piece  of  land,  mea-
 suring  about  5  acres,  is  made  avail-
 able  by  the  Sponsoring  Authority,
 free  of  cost  to  the  Kendriya  Vidya-
 laya  Sangathan;

 (iii)  When  there  is  a  concentra-
 tion  of  at  least  500  employees  of  the
 Defence  Services  or  of  Central  Gov-
 ernments  Transferable  Employees
 or  of  the  Government  of  India  Un-
 dertakings,  individually  or  jointly,
 and  when  there  are  at  least  200
 children  willing  to  be  enrolled  in
 different  classes  of  the  proposed
 Kendriya  Vidyalaya  (Central  School)
 to  begin  with.



 59  Written  Answers

 “Exception  may,  however,  be  made
 in  places  where  good  teaching  faci-
 lities  are  not  available  and  a  Vidya-
 laya  will  have  to  be  set  up  to  attract
 the  best  talent  to  serve  there  or  as
 a  Welfare  measure  for  Central  Gov-
 ernment  Employees  and  other  en-
 titled  personnel  serving  in  that
 place.”  and

 (iv)  When  the  sponsoring  autho-
 rity  makes  available  free  of  rent

 or  on  nominal  rent  temporary  ac-
 commodation  to  house  the  expand-
 ing  Vidyalaya  till  such  time  as  the
 Kendriva  Vidyalaya  Sangathan  can,
 with  its  limited  resources,  construct

 .its  own  Vidyalaya  buildings  on  the
 land  given  to  it.

 2.  A  new  Kendriya  Vidyalava  (Cen-
 tral  School)  can  also  be  opendH  if  any
 of  the  Government  of  India  Under-
 takings  agrees  to  pay  the  entire  ex-
 penditure,  recurring  and  non-recurring,
 including  accommodation,  land  and
 future  developmenfal  charges  on  the
 proposed  Kendriya  Vidyalaya  (Central
 School).

 3.  For  the  setting  up  of  new  Kend-
 riya  Vidyalayas  (Central  Schools)
 in  the  campuses  of  institution  of  high-
 er  learning  like  IITs,  CSIR  laborato-
 ries  etc,  the  sponsoring  authority
 should  provide  and  bear  the  cost  of
 non-recurring  expenditure  ०0  build-
 ings  and  equipment  etc.  Condition
 l(iii)  will  however  apply.

 Saw  Mill  Division  of  Forest  Depart-
 ment  in  Andaman  and  Nicobar  Islands

 1811.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  total  strength  of  Saw  Mill
 Division  of  Forest  Department  in  the

 Union  Territory  of  Andaman  and
 Nicobar  Islands;

 (b)  number  of  employees  brought

 under  F.R.  and  S.R.  and  under  In-
 dustrial  establishment;  and
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 (c)  the  reasons  as  to  why  remain-
 ing  employees,  if  any,  were  not
 brought  under  F.R.  and  S.R.?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (ce).  The  information  is  being  collected
 and  the  same  will  be  laid  on  the  Table
 of  the  Lok  Sabha  in  due  course.

 Allotment  of  Bungalows  to  Ministers

 8l2.  SHRI  MOHD.  SHAFy  QURE-
 SHI:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  _  pleased  _  to
 state:

 (a)  the  number  of  bungalows  and
 House  allotted  to  Ministers  and  the
 area  of  the  land  both  constructed  or
 otherwise  attached  to  such  bungalows
 and  houses;

 (b)  names  of  Ministers  who  have
 asked  for  accommodation  in  flats  or
 smaller  houses;  and

 (c)  names  of  Ministers  who  have
 houses  and  land  in  Delhi  and  the  area
 of  such  houses?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a>  The  information  is
 given  in  the  statement  annexed.

 (b)  Shri  L.  छू,  Advani,  Minister  for
 Information  and  Broadcasting  has
 decided  to  continue  in  Type  VI  flat
 No.  C-I/6  Pandara  Park  occupied  by
 him  earlier  as  a  Member  of  Parlia-
 ment.  However,  he  has  been  given
 the  adjoining  flat  No,  C-I/5  Pandara
 Park  as  an  office  attached  to  hig  resi-
 dence,  Shri  Biju  Patnaik  Minister  for
 Steel  and  Mines  asked  for  allotment
 of  bungalow  No.  26  Mahadev  Road
 (type  VI)  which  hag  been  allotted  to
 him.

 (c)  The  information  is  being  collect-
 ed  and  will  be  lai@  on  the  Table  of
 the  House  in  due  course.
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 Multi-storeyed  Buildings  for  MIG
 and  LIG  Groups

 (
 1813.  SHRI  R,  P.  DAS:  Will  the

 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  the  Government  are
 considering  to  construct  multi-storey-
 ed  buildings  for  middle  and  low  in-
 come  groups  in  Delhi  to  solve  the  ac-
 commodation  problem;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b)  The  D.D.A,  is
 constructing  3  to  4  storey  houses,
 There  is  no  decision  yet  to  construct
 houses  with  more  storeys.

 Indo-U.S.  Sub-Commission  in
 Education

 1814.  SHRI  PRASANNBHAI  MEH.
 TA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL.
 TURE  be  pleased  to  state:

 (a)  whether  the  third  meeting  of
 the  Indo-U.S.  Sub-Commission  on
 education  and  culture  was  held  on
 25th  of  May,  977  in  New  Delhi;

 (b)  the  outcome  of  the  proposed
 meeting;  cas

 (c)  whether  any  agreement  has
 been  reached  for  wider  collaboration
 between  the  two  countries  in  the
 field  of  exchange  of  scholars  and
 intellectua's;  and

 (d)  to  what  extent  the  U.S.  Gov-
 ernment  has  agreed  to  help  India  in

 promoting  education  and  culture?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 922  LS—3
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 DER):  (a)  The  third  meeting  of  the
 Indo—U.S,  Sub-Commission  on  Educa-
 tion  and  Culture  was  held  on  May
 25-26,  1977,

 (b)  and  (९),  The  programme  of  col,
 faboration  which  envisages  exchange
 of  Fellowships  and  Visitorship,  bi-na»
 tional  seminars,  exchange  of  exhibi«
 tions  ete.  is  to  be  continued.

 (d)  This  is  a  programme  of  bi-nas
 tional  exchanges  and  mutual  collabo-
 ration  and  not  of  assistance.

 Absorption  of  Teachers  on  ad  how
 Panel  by  Directorate  of  Education.

 Delhi

 8l5.  DR.  R,  ROTHUAMA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  an  assurance  was
 given  to  all  the  teachers  on  the  ad
 hoc  panel  (1973-74),  of  Directorate  of
 Education,  Delhi  to  the  effect  that  all
 those  on  the  panel  will  be  absorbed

 in  regular  vacancies;

 (b)  if  so,  the  number  of  teachers
 absorbed  so  far  from  the  above  panel;
 and

 (c)  when  the  remaining  teachers  on
 the  panel  are  likely  to  be  absorbed
 in  regular  vacancies?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE.  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN,
 DER):  (a)  No,  Sir.

 (b)  Does  not  arise,  However  57l
 teachers  out  of  a  panel  of  721
 teachers  were  appointed  against  re-
 gular  vacancies.

 (c)  The  life  of  the  panel  expired  in
 1975.  The  question  of  absorption  of
 the  remaining  teachers  from  the  panel
 does  not  arise.
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 Revision  of  Fifth  Five  Year  Plan  for
 Farmers

 1816.  SHRI  DHARMAVIR  VASISTH:
 Will  the  Minister  of  AGRICUL
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  extent  to  which  Fifth  Five
 Year  Plan  has  been  revised  to  secure
 fair  price  to  farmers  and  to  secure
 minimum  needs  of  farmers  in  respect
 of  improved  seeds,  implements,  fer-
 tilizers  and  pesticides;

 {b)  whether  the  Government  are
 working  on  a_  co-related  approach
 between  agricultural  prices  and  agri-
 cultural  inputs;  and

 (c)  if  so,  the  details  worked  out,
 if  any?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a).  It
 is  the  policy  of  the  Government  to
 assure  remunerative  prices  to  the
 farmers  for  their  produce.  The  Go.
 vernment  has  already  raised  the  pro-
 curement  price  of  wheat  from  Rs.  05
 per  quintal  in  the  marketing  year
 1976-77  to  Rs.  0  per  quintal  in  the
 current  1977-78  marketing  year.
 Vigorous  efforts  are  also  being  made
 to  meet  the  requirements  of  the  far-
 mers  for  the  various  inputs  through
 a  number  of  programmes  _  under-
 taken  by  the  Government  of  augmen-
 ting  their  supply  as  well  as  improv-
 ing  the  distribution  arrangements.

 (b)  and  (e).  Procurement  prices  for
 foodgrains  and  minimum  _—  support
 prices  for  important  agricultural
 commodities  are  being  fixed  by  the
 Government  on  the  advice  of  the
 agricultural  Prices  Commission.  In
 making  its  recommendations,  on  the
 level  of  prices,  the  Commission  takes
 into  account,  among  other  things,  the
 changes  im  prices  of  agricultural  in-
 puts  and  their  likely  impact  on  the
 cost  of  production  of  crops.
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 Massive  Erosion  of  Western  Banks
 of  River  Bhagirathi

 8l7.  SHRI  SASANKASEKHAR
 SANYAL:  Will  the  Minister  of
 AGRICULTURE  AND  [IRRIGATION
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Western  Banks  of  river  Bha-
 girathi  from  Farakka,  Dhuliyat,
 Aurangabad,  Nimtita  downwards  are
 undergoing  massive  erosion  at  alarm-
 ing  rate  every  year;  and

 (0)  if  so,  what  steps  have  been  or
 are  being  taken  in  this  regard?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and
 (b).  The  problem  of  erosion  on  the
 right  bank  of  Bhagirathi  has  been  in
 existence  since  long.  The  State  Go-
 vernment  of  West  Bengal  have  been
 taking  measures  for  protection  against
 erosion  in  the  vulnerable  reaches  since
 969.70  when  the  erosion  became
 severe.  The  measures  taken  include
 construction  of  eighty  submersible
 boulder  spurs  at  a  total  cost  of  about
 Rs.  .79  crores.  The  State  Technical
 Committee  has  approved  a  scheme
 costing  Rs.  43.3  lakhs  for  interim
 measures  at  Dhulian  and  some  works
 against  this  scheme  have  since  been
 taken  up.  The  State  Government
 have  also  prepared  a  project  report  to
 deal  with  the  problem  in  the  entire
 affected  reach  along  the  right  bank  of
 Bhagirathi  for  finalisation  of  which
 catlection  of  detailed  data,  investiga-
 tions  and  hydraulic  model  studies  are
 being  done.

 D.D.A.  Loni  Road  Residential  Scheme

 8i8.  SHRI  SHEO  SAMPAT:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI.
 TATION  be  pleased  to  state:

 (a)  the  number  of  residential  plots
 alloted  by  DDA  in  the  Loni  Road

 Residential  Scheme  particularly  in
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 the  West  कठ  low  income  group  people

 jin  1975-76;

 (bY  whether  these  people  have  al-
 ready  made  the  full  payment  of  the
 plot  and  the  lease  deed  in  connection
 wit?  the  sale  has  also  been  registered
 and  handed  over  to  the  allottees;

 (c)  whether  the  DDA  has  now  de-
 veloped  some  dispute  with  the  far-
 mers  of  the  area  particularly  on  the
 West  and  no  development  work  has
 yet  been  started  there;  and  who  is
 responsible  for  this  gross  negligence;
 and

 (d)  whether  the  allottes  who  have
 made  full  payment  more  than  a  year
 back  shall  be  given  interest  and
 whether  any  decision  has  since  been
 taken  about  allotting  them  alternative
 sites  and  if  so,  the  particulars  there-
 of?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT).:  (a)  The  total  number  of
 plots  allotted  in  Loni  Road  Residen-
 tial  Scheme  are  278  out  of  which
 i,lll  plots  were  allotted  in  the  Loni
 Road  (West)  to  the  Low  Jncome  Group
 persons  in  1975-76.

 (b)  Yes,  Sir,  in  some  cases.

 (c)  The  development  work  has  been
 stopped  becauSe  the  villagers  of  Gokal-
 pur  have  challenged  acquisition  pro-
 ceedings  and  have  obtained  stay  order
 from  the  High  Court.  Responsibility
 can  he  fixed  only  =  after  the  full  facts
 are  known  after  the  legal  suit  is
 decided.

 (d)  The  matter  is  being  looked  into.

 दिल्‍लो  के  जमुना-पार  क्षेत्र  में  से  बदब-
 दार  पानी  को  निकालना

 1819.  श्री श्रजुन  सिह  भदोरिया  :

 क्या  निर्माण  और  श्रावास  तथा  पूति  और  पुन-
 बस  मंत्री  यह  बताने  की  कृपा  कर  गे  कि  दिल्‍ली
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 में  जमुना  पार  क्षेत्रों  में कैलाश  नगर  से  पुराना

 सीलमपुर  भोर  रघुवरपुरा  के  पास  रेलवे  लाइन
 के  साथ-साथ  कई  वर्ग  मील  क्षेत्र  में  20  वर्ष
 से  सड़  रहे  बदबूदार  पानी  को  निकालने  के
 लिये  सरकार  ने  क्‍या  कार्यवाही  की  है  भ्रथवा

 करने  का  विचार  है  ?

 निर्माण  और  झावास  तथा  पूर्ति  और  पुनर्वास
 मंत्री  (भी  सिकन्‍दर  बत) :  इन  क्षेत्रों  में

 जमा  पानी  को  नालो  शाहदरा  :टोम॑  वाटर

 ड्रेनेज  प्रोजेक्ट  का  एक  भ्रंग  है  जिसका  निष्पादन

 किया  जा  रहा  है।  परियोजना  के  भ्रधीन

 जैसे  ही  मुख्य  नाला  न  ]  का  काम  पूरा  हो
 जाएगा  पानी  बाहर  निकाल  दिया  जाएगा  ।

 जे०  जे०  कालोनी,  सुल्तानपुरी  में  पचे  के

 पानी  को  सप्लाई

 1820.  श्री  श्रार०  के०  श्रमीन  :  कया

 निर्माण  और  इ्ावास  तथा  पति  और  पुनर्वास
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  पुनर्वास  जें०  जे०  कालोनी,

 सुल्तानपुरी,  तांगलोई  में  मई,  976  से  पीने  का

 पानी  किन  साधनों  से  सप्लाई  किया  जाता  है

 क्योंकि  वहां  पानी  खारा  पाया  गया  है;  और

 (ख)  क्या  सरकार  को  पता  है  कि  इस

 कालोनी  में  हाथ  नलों  (  हँडपम्प)  से  निकाला

 जाने  वाला  पानी  भी  खारा  है  श्र  यदि  हां,

 तो  किन  साधनों  से  तथा  किन  ब्लाकों  में  पानी

 सप्लाई  किया  जाता  है.  था;  और।

 (ग)  पीने  के  पानी  की  नियमिते  सप्लाई

 वहां  कब  तक  हो  जायेगी  ?

 निर्माण  और  श्रावास  तथा  पति  और  पुनर्वास
 मंत्री  (श्री  सिकन्दर  बख्त)  :  (क)  तथा  (ख)  १

 सुलतानपुरी  पुनर्वास  कालोनी  में  पीन  का

 पानी  हैण्डपम्पों  तथा  पांच  नलकपों  के

 माध्यम  से  सप्लाईकिया  जा  रहा  है,  ता
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 नांगलोई  में  हाईड्रेन्टों  (गहरे  नलकपों)  तर्या

 हैण्डपम्पी  के  साध्यम  से  सप्लाई  किया  जा  रहा

 है।  इन  कालोनियों  में  कुछ  हाईड्रेन्टों  तथा

 हैंण्डपम्पों  स ेखारा  पानी  निकलता  है  भौर  कुछ

 से  मीठा  झ्ौर  स्वादिष्ट  पानी  निकलता  है।

 सुलतानपुरी  के  ब्लाक  बी  तथा  'सी  को

 सी!  ब्लाक  के  खुले  कुएं  से  पानी  सप्लाई  किया

 जा  रहा  है।  'ए'  ब्लाक  के  खुले  कुएं  से  'ए'

 ब्लाक  को  पानी  सप्लाई  करने  की  व्यवस्था

 पूरी  हो  चकी  है।  यह  झाशा  की  जाती  है
 कि  सुलतानपुरी  के  ब्लाक  डी'  से  'एफ'  तक  में

 विछले  नलक्प  मीठा  पानी  देंगे  इसलिए  सुलतान-

 पुरी  के  ब्लाक  ग्डी'  से  लेकर  'एफ'  तक  के

 ब्लाकों  में  इन  छिछले  नलकूपों  से  पानी  की

 सप्लाई  की  संभा  वनाझों  का  भी  पता  लगाया

 जा  रहा  है।

 (ग)  दिल्‍ली  में  सामान्यत:  पानी  की

 कमी  है।  पानी  की  सप्लाई  को  बढ़ाने  की  परि-

 योजनाएं  क्रियान्वयनाधीत  है  और  जब  ये

 परियोजनाएं  पूरी  हो  जाएंगी  तभी  उसके  बाद

 इन  कालोनियों  में  पानी  की  सप्लाई  नियमित

 रूप  से  बढ़  सकेगी।  यह  संभावना  है  कि  i982

 तक  ये  परियोजनाएं  पूरी  हो  जायेगी  ।

 Agricultural  College  in  Goa

 82l.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  no  agricultural  col-

 lege  has  been  established  in  Goa  so
 far  and  if  so,  reasons  thereof;  and

 (b)  whether  Government  propose
 to  establish  such  a  college  there  now?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  So

 far,  no  agricultural  college  has  been
 established  in  this  territory,  It  was
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 proposed  in  the  Fifth  Plan  to  establish
 an  agricultural  college  in  Goa.  How-

 ever,  Planning  Commission  did  not

 agree  and  instead  suggested  students
 from  Goa  be  sent  to  neighbouring
 states  on  payment  of  stipend.  Stu-
 dents  are  being  sent  by  Goa  Govern-
 ment  regularly  for  training  since  the

 first  year  of  the  Fifth  Plan  period,

 (b)  No,  Sir.

 Uniform  Price  of  Fertiliser

 1822.  DR.  BAPU  KALDATE,:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  there  is  acute  shcrtage
 of  fertiliser/urea  in  the  country;

 (b)  whether  there  has  been  any
 shortfall  in  the  production  of  fertili-

 ser;

 (c)  whether  this  has  resulted  in  in-
 crease  in  the  price  of  urea  and  fer-

 tilisers;  and

 (d)  if  so,  steps  being  taken  for
 uniform  price  policy  of  fertilizers  and

 adequate  supply  thereof  throughout
 the  country?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a).
 No,  Sir.  Adequate  quantities  of  ferti-
 lisers  including  urea  are  available  in
 the  country  for  mecting  6  require-
 ments  of  fertiliser  for  all  the  major
 nutrients  namely,  Nitrogen,  Phosphate
 and  Potash.

 (b)  Yes,  Sir.  During  the  year
 1976-77  there  has  been  marginal  shorf-
 fal]  of  2.4  per  cent  in  the  production
 of  nitrogen.

 (ci  No,  Sir.  In  fact  the  retail  prices
 of  fertilisers  have  been  reduced  five

 times  during  the  past  two  years.

 (d)  Question  does  not  arise,
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 उच्दर  प्रदेश  में  छोनो  मिलों  का  प्रधिग्रहण

 1823.  श्री  हरगोविन्द  वर्मा  :  क्या

 कृषि  श्रौर  सिचाई  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  के  राज्यपाल  ने

 केन्द्रीय  सरकार  से  उत्तर  प्रदेश  की  कुछ  चीनी

 मिलों  का  अधिग्रहण  करने  की  सिफारिश  की  है;

 ओर

 (ख)  यदि  हां,  तो  इनकी  संख्या  कितनी

 है?

 कृषि  और  खिचाई  मंत्री  (श्री  स्रजीत  सिह

 बरनाला)  :  (क)  जी  नहीं  t

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 Metalliferou,  mining  and  Metallurgi-
 cal  Institute  in  South

 1824,  SHRI  5.  Y.  KRISHNAN:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  for  establishment  of  a  metalli-
 ferous  mining  and  metallurgical  insti-
 tute  in  the  South  as  a  National  Insti-
 tution  like  the  Dhanbad  school;  and

 (b)  whether  Dhanbad  school  is  now
 the  only  national  institution  which
 caters  to  coal  mining  only  whereas
 the  jnstitute  in  the  South  would  over-
 come  the  present  lack  of  mobility  of
 mining  engineers  between  the  North
 and  the  South?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  No,  Sir.

 (b)  Besides  the  Indian  School  of

 Mines  Dhanbad,  Six  institute  including
 one  in  South—Osmania  University,
 Hyderabad  offer  courses  at  first  degree
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 level  in  this  area.  No  difficulty  has
 come  to  the  Central  Government’s
 notice  regarding  the  mobility  of  min-
 ing  engineers  from  one  part  of  the

 country  to  another.

 उत्तर  प्रदेश  में  क्षीनी  मिल  की  स्थापना  करना

 1825.  श्री  श्रोम  प्रकाश  त्यागी  :  क्‍या

 कृषि  और  सिलाई  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  इस  बात  की

 जानकारी  है  कि  बहराईव  जिला  उत्तर  प्रदेश

 के  सबसे  पिछड़े  हुए  जिलों  में  से  एक  है  लेकिन  वहां

 पर  गस  का  श्रधिक  उत्पादन  होता  है  ;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  इस

 जिले  के  विकास  के  लिए  वहां  पर  चीनी  मिल

 की  स्थापना  पर  विचार  करेगी  ;  और

 (ग)  यदि  हां,  तो  इस  दिशा  में  सरकार

 का  विचार  किस  तारीख  तक  कार्य  शरू  करने

 का  है?

 कृषि  और  सिचाई  मंत्री  (श्री  सुरजीत

 सिह  बरनाला)  :  (क)  से  (ग)  बहराइच

 जिला  उत्तर  प्रदेश  का  एक  श्रधिसूचित  पिछड़ा

 हुआ  इलाका  है।  वहां  पहले  ही  एक  चीनी

 फैक्टरी  है  जिसकी  स्थापित  क्षमता  278

 मीटरी  टन,  गन्ना  प्रतिदिन  है।  किसान  सह-

 कारी  चीनी  मिलस  लिमिटेड  नानपारा,  जिला

 बहराइच  को  26  मार्च,  974  को  250

 मीटरी  टन  गन्ना  प्रतिदित  का  झ्ौद्योगिक  लाइ-

 सेंस  दिया  गया  हैश्ौर  इसको  ग्रभी  कार्यान्वित

 करना  है।  राज्य  सरकार  ने  सूचित  किया  है;

 कि  बहराइच  जिले  में  फिलहाल  गघे  का

 प्रचुर  मात्रा  में  उत्पादन  नहीं  होता  है  भर  जिले

 में  गन्ने  की  वर्तमान  उपलब्धता  इतनी  नहीं  है

 कि  एक  झत्य  चीनी  फैक्ट्री  स्थापित  की  जा  सके
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 कास-पाज  में  रिकार्ड  किया  गया  हमिलेख

 1826.  शो  मुस्युस्थय  प्रसाव  बर्मा  $  क्‍या

 लिका,  समाज  कल्याण  झौर  संस्कृति  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  ।

 (क)  गत  दस  वर्षों  में  भारत  सरकार  ने

 कब  और  कित-किन  स्थानों  पर  काल-पात्  गाड़े

 हैं  भौर  क्‍या  काल-पात्न  में  रिकार्ड  की  गई  श्रभिलेख

 की  शुद्ध  प्रतिलिपियां,  लेखकों,  सम्पादकों  और

 अभिलेखों  को  अन्तिम  रुप  से  स्वीकृति  देने

 वाले  अधिकारियों  झौर  मंत्रियों  के  नाम  उप-

 लब्ध  हैं  भौर  यदि  हां,  तो  क्या  पूरी  जानकारी

 सभा  पटल  पर  रखी  जाएगी;  भौर

 (ख)  क्या  ये  अभिलेख  वर्तमान  इतिहास
 का  सही  चिन्  प्रस्तत  करते  हैं  श्थवा  तत्कालीन

 शौर  पिछले  प्रधान  मंत्रियों  को  प्रशसितयां

 मात्र  हैं  प्रथवा  सही  नपो  ब्र  प्रशा  तयो  का

 मिश्रण  है  श्रौर  क्‍या  सरकार  का  विचार

 इसकी  जांच  करने  के  लिए  निष्पक्ष  विद्वानों
 की  कोई  समिति  गठित  करने  का  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्रों

 (डा०  प्रताप  चन्द्र  चन्दर  ):  (क)  (a)

 नहरू  पात्र  :  गाड़ने  की  तारीख  27-5-72

 स्थान  शान्तिवन  |

 टिप्पणी:  वर्ष  964  से  तथा  श्री  जवाहर

 लाल  नेहरु  की  आ्राठव  पुण्य  तिथि  तक  महत्वपूर्ण

 राष्ट्रीय  तथा  अन्तर्राष्ट्रीय  घटनाओं  पर  हिन्दी

 शौर  अंग्रेजी  दोनों  में  पाठ  सम्मिलित  है।  मूल
 पाठ  तथा  अन्य  विवरण  उपलब्ध  नहीं  है।

 सूचना  उपलब्ध  होने  पर  सभा  पटल  पर  रख  दी

 जाएगी  |

 (ij)  गांधी  पात्र  :  गाड़ने  की  तारीख

 30-I-973,  गाड़ने  का  स्थान,  गांधी

 स्मृति  ।
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 डिप्यणी  ;  कोई  पाठ  सम्मिलित  नहीं  है

 (iii)  रजत  जयन्तो  काल  पात्र  :  गाड़ने
 की  तारीख  75  अगस्त,  1973  गाड़ने  का

 का  स्थान  लाल  किला  |

 टिप्पणी  :  गाड़े  गए  पाठ  में  श्रगस्त  947

 से  श्रगस्त,  972  तक  भारत  के  इतिहास  के

 मह  वपूर्ण  पहलझों  पर  10,000  शब्दों  का

 विवरण  है  |  इस  ऐतिहासिक  विवरण  को

 तैयार  करने  का  कार्य  भारतीय  ऐतिहासिक

 अनुसन्धान  परिषद्‌  को  सौपा  गया  था  |  स्व-

 ल्नता  के  बाद  से  मह  वपूर्ण  घटनाओ्रों  का  एक॑

 सचित्र  कलेन्डर  राष्ट्रीय  डिजाइन  संस्थान  द्वारा

 तैयार  किया  गया  था  ।  (ख)  सरकार  ने

 निर्णय  किया  है  कि  रजत  जयन्ती  काल  पात्र  तथा

 नेहरू  पात्र  को  बाहर  निकाल  लिया  जाए  ब्रौर

 उसकी  विषय  वस्त्‌  से  जनता  को  श्वगत  करा

 दिया  जाए।

 सिंचाई  सूविधाओं  से  छोट  किसनों  को  लाभ

 1827,  शो  कंवर  लाल  गुप्त  :  क्‍या

 कृषि  और  सिलाई  मंत्री  यह  बताने  की  कृपा

 करगे  कि  :

 (क)  क्‍या  सरकार  द्वारा  दी  गई  सिंचाई

 सुविधाओं  से  मुख्यतः  बड़े  किसानों  को  ही
 लाभ  हुम्रा है  ;

 (ख)  छोटे  किसानों  को  अधिक  उत्पादन

 के  लिए  सिंचाई  और  अन्य  सुविधायें  देने  क ेलिए

 सरकार  का  विचार  क्या  कार्यवाही  करने  का  है;

 (ग)  क्‍या  सभी  योजनाओं  में  खर्चे  की

 गई  राशि  का  80  प्रतिशत  लाभ  बड़े  .भू-स्वा-,
 मियों  को  मिला  है  जो  कि  कुल  किसानों  का  20

 प्रतिशत  है;  और
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 (a)  यदि  हां,  तो  क्‍या  सरकार  का

 +  विचार  प्राथमिकता  को  बदलने  का  है  भौर  यदि

 हां,  तो  कब  ?

 कृषि  और  सिंचाई  मंत्री  (थी  सुरजोत  सिह

 बरनाला)  :  (क)  जी  नहीं।  कृषि  संगणना

 (:970—7:)  की  श्रखिल  भारतीय  रिपोर्ट  के

 अन्‌  सार  देश  में  कुल  सिचाई  का  लगभग  54

 प्रतिशत  लाभ  उन  किसानों  को  दिया  जाता  है

 जिनके  पास  4  हैक्टर  तक  की  जोते  हैं  ।

 (ख)  भारत  सरकार  ने  उत्पादन  बढ़ाने
 के  लिये  छोटे  किसानों  को  सिंचाई  श्रौर  श्रन्य

 सुविधायें  सुलभ  करने  के  लिए  पहले  से  ही  उपाय

 कर  लिये  हैं।  इनमें  नीचे  दिये  गये  उपाय

 शामिल  हैं  :---

 (a)  लघु  किसान  विकास  एजेंसियों

 सूखाग्रस्त  क्षेत्र  कार्य  क्रम,  समेकित

 जनजाति  विकास  परियोजनाग्रों

 झौर  कपांड  क्षेत्र  विकास  कार्य  क्रम
 के  अझंतगंत  लघु  किसानों  के  लिए

 विशेष  राजसहायता  की  व्यवस्था

 करना  |

 (2)  लघु  किसानों  को  बंक  से  ऋण

 दिलाने  के  लिये  शर्तों  में  रियायतें

 देना  ।

 (3)  लघु  किसानों  के  स्वामित्व  में  शाने

 वाले  सामूहिक  कार्यों  को  श्रधिक

 राजसहायता  प्रदान  करना  ।

 (4)  ऐसे  क्षेत्रों  में,  जहां  लघु  किसानों  का

 बाहुल्‍य  है,  सावंजनिक  नलकपों  को

 अपने  अधिकार  में  लेना  t

 (ग)  जी  नहीं  ।  उपलब्ध  जानकारी  से

 संकेत  मिलता  है  कि  योजना  के  व्यय  में  से

 बड़े  भू-स्वामियों  को  मिलने  वाले  लाभ  की

 मरते  बहुत  छोटी  थी
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 (a)  ay  को  दृष्टित  रखते  हुए
 प्रश्न  ही  नहीं  होता  |

 Necessity  for  levy  procurement

 1828.  SHRI  S.  R.  DAMANI;  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  Whether  levy  procurement  of

 foodgrains  is  still  continuing  and  if
 so  facts  thereof  Statewise;

 (b)  whether  in  view  of  the  com-
 fortable  buffer  stock  position  and

 storage  difficulties  levy  procurement
 is  necessary;  and

 (c)  if  so,  what  are  the  limits  set
 together  with  reasons  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (ab
 Procurement  under  levy  ३8  in  force  in
 the  States  mostly  in  the  case  of
 paddy/rice.  According  to  information
 received  trom  the  State  Governments
 there  is  no  levy  for  procurement  of
 wheat  and  coarsegraing  except  in
 Maharashtra  where  the  State  Govern_
 ment  has  adopted  the  system  of  im-
 posing  levy  on  cultivators  on  the  basis
 of  their  land  revenue.  Such  levy  may
 be  paid  in  terms  of  paddy,  rice,  jowar,
 bajra  or  wheat.  In  case  of  Karnataka
 there  is  levy  on  cCoarsegrains.  How-
 ever  the  Central  Government  have
 already  advised  the  State  Govern-
 ments  not  to  impose  compuisory  levy
 either  on  the  producer  or  on  the  trade
 in  respect  of  rabi  cereals.

 (b)  In  view  of  the  comfortable  stock
 position  of  wheat  the  State  Govern-

 ments  have  been  advised  not  to  resort
 to  procurement  of  rabi  cereals  by
 levy  on  producers  or  trade.  Levy

 procurement  of  paddy/rice  is,  how-

 ever,  considereq  necessary  to  meet  the

 requirements  of  the  public  distribution
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 system  and  to  build  up  a  buffer  stock.
 The  matter  will  be  further  reviewed
 at  the  time  of  formulating  the  Kharif
 policy  for  the  marketing  season
 1977-78.
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 (c)  The  methods  of  procurement  and
 the.  quantum  of  levy  are  decided  by
 the  State  Governments.  A  statement
 showing  the  limits  of  levy  in  force  in
 the  States  is  attached.

 Statement

 State-wise  procurement  by  way  of  levy  on  paddy|/rice

 I.  Andhra  Pradesh  50%  levy  on  millers.

 2  Bihar  No  levy.

 3.  Gujarat.  Graded  levy  on  producers.
 4  Haryana  90%  levy  of  rice  on  millers/dealers.

 S.  Himachal  Pradesh  No  levy

 6.  Karnataka  Graded  levy  on  producers  of  paddy,  jowar  and  ragi.
 7.  Jammu  and  Kashmir  No  levy.

 8.  Kerala  Graded  levy  on  producers.

 9.  Madhya  Pradesh  60%  levy  of  rice  on  millers/traders.
 m0  Maharashtra  Levy  at  specified  scale  with  reference  to  land  revenue

 payable  by  the  land-holders  in  terms  of  any  one  of
 the  foodgrains  viz.  paddy/rice/jowar/bazra/wheat.

 ar.  Nagaland  No  levy.

 ¥2.  Orissa  No  levy

 3.  Punjab  90%  levy  of  rice  on  milles/dealers.

 14.  Rajasthan  60%  levy  of  rice  on  millers.

 ¥5.  Sikkim  .  No  levy.

 16.  Tamil  Nadu  Levy  on  wholesale  dealers  including  millers  on  pur-
 chases  of  paddy/rice  in  specified  areas  at  the  rate
 of  40%.

 47.  Uttar  Pradesh  Rice  under  levy  on  millers/licensed  dealers.  Per- 7
 centage  of  levy  fixed  at  75%  in  the  Western  districts
 of  Uttar  Pradesh  and  40%  in  Gorakhpur  and  Va-
 ranasi  Divisions.  Some  hilly  districts/areas  exempted
 from  the  purview  of  the  levy  order.

 18.  West  Bengal  Rice  under  levy  on  mills  at  50%.
 Paddy  under  Producers  levy  also.

 Grant  of  House  Building  Advance  to
 Government  employees

 1829,  SHRI  R.  K.  MHALGI:  Will
 the  Minister  af  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  both  the  Finance  and
 the  Law  Ministries  of  Central  Gov-
 ernment  in  973  approved  of  the
 grant  of  house  building  advances  to
 the  Central  Government  employees
 for  the  purchase  of  flats  subject  to  the
 provisions  of  Maharashtra  Act  No.  XV
 1971;
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 (b)  whether.  there  is  a  pressing
 need  and  also  demand  by  the  con-
 cerned  persons  for  rationalizing  and
 amending  the  House  Building  Advance

 Regulations  of  Government  of  India;
 and

 (c)  if  so,  what  action  has  Govern-
 ment  taken  or  propose  to  take  in  the
 matter  and  when?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  It  was  in  972  and  not

 in  973  that,  in  consultation  with  the
 Ministeries  of  Law  and  Finance,  it  had
 been  dicided  that  the  Maharashtra
 Act  No,  XV  having  provided  for  the

 ownership  of  an  individual  apartment
 in  a  building  with  full  rights  by  mak-
 ing  it  heritable  anq  _  transferable,
 mortgage  of  lang  by  the  individual
 Government  servant,  in  a  multi-apart-
 ment  building  built  by  a  co-operative
 society  of  such  Government  servants,
 neeq  not  be  insisteqd  upon,  provided
 the  society  by  a  Resolution,  mortgages
 the  entire  lang  in  favour  of  the  Presi-
 dent.  However,  if,  for  any  reason,  it
 was  not  possible  to  do  so,  then,  a
 personal  bond,  to  be  executegq  by  the
 Government  servant  together  with  a
 surety  bong  from  two  permanent
 Government  servants  might  be  accep-~
 teq  provided  that,  in  Neu  of  the  per-
 sona]  bond  collateral  security,  too,
 could  be  accepted  from  the  Govern-
 ment  servant.  The  lang  of  the  so-
 ciety  should,  however,  be  free  from
 encumbrance  and  it  shoulg  be  a  so-
 ciety  of  the  Government  servants
 alone.  Other  conditions,  such  as  the
 mortgage  of  the  building/flat/apart-
 ment,  were  to  remain  the  same  as
 before.

 Based  on  the  above  decisions,  order
 were  issued  in  February  972  and
 these  instructions  are  being  acted

 upon.

 (b)  The  Government  have  not  re-
 ceiveg  any  complaints  that  these  ins-
 tructions  are  not  being  followed  or

 that  there  is  neeq  to  rationalise  the

 same.

 (c)  The  question  does  not  arise.

 ASADHA  6,  7889  (SAKA)  Written  Answers  82

 दिल्‍ली  दुग्ध  योजना  में  रिक्त  पद

 1830.  श्री  यन्  क्स्त  शर्मा  :  क्‍या  कृषि
 शौर  सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  दिल्‍ली  दुग्ध  योजना  में  इस  समय

 कितने  पद  रिक्त  पड़े  हैं श्रौर  उन  पदों  के  नाम

 क्या  हैं;  श्रौर

 (ख)  ये  पद  कब  से  रिक्त  पड़े  हैं  और

 इन  पदों  के  कब  तक  भरे  जाने  की  संभावना  है  ?

 कृषि  श्रौर  सिचाई  मंत्री  (श्री  सुरजोतसह
 बरनाला:  (क)  शझ्ौर  (ख)  जानकारी  के  संबंध

 में  एक  विवरण  सभा  पटल  पर  रख  किया  गया

 “हें  [ग्रह  मंत्रालय  मे  रक्षा  गया।  देखिए
 संख्या  RT-522/77]

 Allotment  of  Land  to  the  Department
 of  Rehabilitation  House  Building

 Society

 83l.  SHRI  L,  L.  KAPOOR:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  60  acres  of  land  has
 been  allotted  in  Malviya  Nagar  by  the
 Department  of  Rehabilitation  to  the
 Department  of  Rehabilitation  House
 Building  Society  and  a  sum  of  Rs.  0
 lakhs  has  also  been  accepted;

 (b)  whether  assurance  to  this  effect
 was  given  in  the  last  Lak  Sabha;  and
 inspite  of  this,  the  development  of
 the  Society  was  obstructed  by  the
 then  Vice-Chairman  of  DDA/Works
 Housing  Ministry;  and

 (c)  if  so,  what  steps  have  now  been
 taken  to  resolve  the  issue?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.  The  land
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 hag  been  allotteg  by  the  Department
 of  Rehabilitation  to  the  Society  and
 Rs,  0  lakhg  80  been  deposited  by
 the  Society  as  part  payment.

 (b)  It  is  not  clear  what  assurance
 given  in  the  last  Lok  Sabha  is  being
 referred  to.

 (c)  Regarding  finalisation  of  prices
 etc.  the  matter  is  being  looked  into

 by  the  Department  of  Rehabilitation.

 Journalists  occupying  Government
 Accommodation

 1832.  SHRI  SATYENDRA  NARA-
 YAN  SINHA:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be

 pleased  to  state:

 (a)  whether  journalists  occupying
 Government  accommodation  in  Delhi
 were  served  with  notice  to  pay  penal-
 ty  rents  in  May,  977  even  after  Gov-
 ernment  stated  in  the  House  in  the
 last  session  its  intention  to  continue  to

 provide  accommodation  at  normal

 rates;

 (b)  if  so,  whether  any  inquiry  has
 been  held  jin  the  matter;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (ce).  Government
 have  decided  to  revive  the  Press  Pool,
 Formal  orders  on  the  subject  would
 be  issueq  soon.  Pending  issue  of  for-
 ma]  orders,  certain  bills  for  the  month
 of  April,  1977,  at  market  rates  were
 issueq  but  payment  at  those  rates  has
 not  yet  been  received.  Any  excess
 amount,  includeg  in  the  bills,  would
 be  adjustable  after  the  issue  of  final
 orders.
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 साम्यता  प्राप्त  गेर-सरकारी  कालजं  के

 भ्रध्यापकों  को  विश्वविद्यालय  झनुदान

 झायोग  द्वारा  स्वीकृत  बेसनस,न

 दिया  जाना

 1833.  डा०  लक्ष्मोनारायण  प.डण्य  :
 क्या  शिक्षा  समाज  कल्याण  और  संस्कृति  मंत्रों

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मान्यताप्रा'्त  गैर-सरकारी
 कालेजों  के  प्र  ध्यापक  इस  बात  को  म.ग  कर

 रहे  हैं  कि  जन्ह  विश्वविद्यालय  भ्रनुदान  अयोग
 द्वारा  सिफा।  किए  १ए  बेतन  i:  fog  जाएं;
 और

 (ख)  इस  बारे  में  सरकार  क,  क्‍या

 प्रतिक्रिया  है  ?

 शिक्षा,  सम.ज  कल्याण  तथा  संस्कृति  मंत्रो

 (डा०  प्रत।प  चन्द्र  खन्दर ) :  (क)  विश्व-

 विद्यालय  अनुदान  आयोग  द्वारा  सिफारिश

 किए  गए  तथा  कन्द्राय  सरकाए  द्वारा  श्रनुम  दित

 वेतनमान  प्राइवेट  कालेजों  के  अब्यापकां  पर
 भी  लागू  हात  हैँ  तथा  जहां  पर  इनका  पालन

 नहीं  किया  जाता  है  वहां  पर  प्रभावित  लांगों

 द्वारा  इस  की  मांग  है।

 (@)  इस  विषय  पर  राज्य  सरकारों

 द्वारा  निर्णय  किया  जाना  है।

 Rehabilication  of  refugees  in
 Dandakaranya

 1834,  SHRI  K.  N.  DASGUPTA:  Will
 the  Minister  of  WORKS  ANI)  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)whether  any  survey  was  made
 about  the  rehabilitation  of  refugees  in
 Dandakaranya  during  the  last  ten
 years  to  ascertain  the  problems  of  the
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 people  there;  if  so,  what  does  the

 purvey  indicate;

 (b)  what  is  the  size  of  the  popula-
 tion  today  and  how  does  it  compare
 with  the  size  ten  years  ago;  and

 (c)  what  steps  have  been  taken  to

 give  facilities  like  roads,  water  sup-
 ply,  hospitals,  schools,  markets,  etc.
 there?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.  Apart  from
 the  periodic  review  of  the  entire  re-
 habilitation  programme  by  the  Dan-
 dakaranya  Development  Authority,  a
 survey  of  the  non-agriculturist  fami-
 lies  settled  jn  Dandakaranya  was  con-
 ducted  in  97l.  The  survey  noted  that
 their  settlement  had  not  been  as  suc-
 cessful  as  that  of  agriculturist  settlers
 and  that  more  attention  and  guidance
 were  required,  besides  some  more  fin-
 ancial  help.  In  this  regard,  appropriate
 action  was  taken  by  the  Dandakaran-
 ya  Development  Authority  and  the
 Government.

 (b)  The  population  of  displaced
 persons  as  on  30-4-77  was  19,976  fa-
 milies  of  settlers  ang  5.671  families  in
 relief  stage  in  karmi  shibirs,  as
 against  10,222  families  of  settlers  and
 889  families  in  relief  stage  in  transit
 centres  on  30-4-1967,

 (c)  A  statement  containing  these
 details  is  attached.

 Statement

 Facilities  like  Roads,  Water  Supply.  Hospitals,
 Schools,  Markets.  ete.  provided

 in  the  Dandakararva  Project

 qa)  Roads  :

 (a)  M-in  roads  474  Kms.

 (b)  Tribal  roads  281  Kms.

 (c)  Link  roads  750  Kms.
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 (2)  Water  Supply  :

 (a)  Irrigation  projects—

 (i)  completed.  मु  2

 (ii)  under  construction.  3

 (b)  Minor  Irrigation  Sche-
 mes

 (c)  Village  tanks  >>.  271

 (d)  Head  water  tanks  3I5

 (e)  Masonry  wells  .  441

 (f)  Tube-wells  नि  द  7454

 (3)  Hospitals  &  Other  Medical
 institutions  :

 (a)  Hospitals  end  Primary
 Heulth  Centres  4

 (b)  Dispensarics  नि  3

 (०)  Health  sub-centres  I3

 (9)  Primery  Emergency  Aid
 Centres.  SI

 (4)  Schools  :

 (a)  Primary  हे  287

 (b)  Middle  द  28

 (c)  high  4

 (5)  Markets:

 (Weekly  Harts)  .  20,
 in  addition
 to  30  already
 existing.

 गेहूं  की  उत्पादन  लागत  शौर  वसूली

 म्ल्य

 1835.  श्री  रद्रसेन  चौधरी :  वया  कृषि

 आर  स्थ्वाई  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (८)  कृषि  मूल्य  झ्रापोग  क  श्रनुसार  गेहूं
 की  उपादन  लागत  कितनी  हैं  और  किसानों

 को  गेडं  सरकार को  किस.  मुल्य  पर  बेचना

 पढ़ता  हें;  श्रौर
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 (ख)  इससे  किसानों  को  क्‍या  लाभ
 अथवा  हानि  होती  है?

 कृषि  और  सिखाई  मंत्री  (श्री  सुरजीत  सिह
 बरनाला)  :  (क)  कृषि  मूल्य  आयोग  ने

 1977-78  मोसम  की  गेहू  म्ल्य  नीति  से

 सम्बंधित  अपनी  रिपोर्ट  में  गेहूकी  उपादन  लागत
 के  बारे  में  कोई  आंकड़े  नहीं  दिए  हैं।  तथापि

 प्रमुख  फसलों  की  खेती  की  लागत  का  अध्ययन

 करने  की  विस्तृत  योजना  के  अनुसार  पंजाब,

 हरियाणा  श्रौर  उत्तर  प्रदेश,  के  राज्यों  क ेलागत

 सम्बंधी  प्रदयतन  उपलब्ध  श्रनुमानों  का  ब्यौरा

 लोच  दिया  गया  है।

 दर  प्रति  क्बिटल राज्य  वर्ष

 पंजाब  1975-76  99.45

 हरियाणा  1975-76  83.65

 उत्तर  प्रदेश  975—76  89.69

 इन  राज्यों  में  जिन  सभी  फार्मो  का  अध्ययन

 किया  गया  है,  ये  श्रौसत  आंकड़े  उनसे  संम्बंधित

 हैं।  सरकार  ने  विपणन  मौसम  =  977-78

 के  लिए  सभी  राज्यों  के  लिए  उचित  झौसत

 किस्म  की  गेहूं  का  i0—  प्रति  क्विंटल  का

 “वसूली  मूल्य  निर्भारित  किया  है।

 (ख)  खेती  की  लागत  क्योंकि  प्रत्येक

 फार्म  में  भिश्न-भिन  होती  है  और  क्षेत्रीय  प्रतिबंधों

 को  हटाने  के  कारण,  उत्पादक  के  लिए  इस

 व्यापार  से  ऊंचे  मूल्य  प्राप्त  करना  भी  सम्भव

 हो  सकता  हूँ,  इस  सम्ब्रंध  में  माक्ना  बताना  और

 उत्पादकों  को  होने  वले  लाभ  के  ठीक  ठीक

 आंकड़े  बताना  कठिन  है  ।

 Self  gufficiency  in  Food

 1838.  SHRI  R.  V.  SWAMINATHAN:.

 SHRI  G.  Y.  KRISHNAN:

 Will  the  Minister  of  AGRICUL-

 TURE  AND  IRRIGATION  be  pleased
 ‘to  state:

 ,

 JUNE  27,  977
 NX

 Written  Answers  88

 (a)  whether  Government  have
 achieved  the  food  target  programmo
 set  for  the  recent  Kharif  crop;

 (b)  if  so,  the  total  food  procured
 so  far  by  all  the  agencies;  and

 (०)  whether  india  will  be  self-suffi.
 cient  in  regard  to  the  food  during  the
 current  year?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATON  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  For  the  Kharif  marketing
 season  1976-77,  Government  have  fix-
 ed  a  procurement  target  of  44.00  lakh
 tonnes  for  rice.  For  Kharif  Coarse
 Cereals  no  target  has  been  fixed.

 As  per  information  available  upto
 25-6-77,  a  total  quantity  of  44.98  lakh
 tonnes  of  Kharif  cereals,  including
 42.80  lakh  tonnes  of  rice,  has  been

 procured.

 (c)  In  the  context  of  comfortable
 stock  position,  Government  have

 suspended  commercial  purchases  of

 foodgraing  from  abroad  from  June»
 4976  and  do  not  envisage  any  need  for

 importing  foodgrains  in  the  near  fu-

 ture.

 Yoga  Assessment  Committee

 1837.  SHRI  HARI  VISHNU  KA-

 MATH:  Will  the  Minister  of  EDU-

 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some-

 time  in  976  Government  constituted
 a  Committee  called  the  Yoga  Assess-

 ment  Committee;

 (b)  if  so,  the  personnel  of  the  Com-

 mittee;

 (c)  the  purpose  for  which  the  Com:
 mittee  was  set  up;  and

 (d)  the  work  done  so  far  by  the

 Committee?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 (DR.  .PRATAP  CHANDRA  CHUN-

 DER):  (a)  The  Society  for  the  Na-
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 tional  Institute  of  Physical  Educa-
 tion  and  Sports  (S.N.IP.ES.)  ap-
 pointed  in  976  a  Yoga  Assessment
 Committee  under  the  Chairmanship
 of  Lt.  Gen.  K.  P.  Candeth,  Director
 General  (Youth  Services)  Govern-
 ment  of  India,  and  a  member  of  the
 Society.

 (b)  and  (c).  The  Composition  of
 the  Committee  as  well  as  its  terms
 of  reference  are  given  in  the  State-
 ment,

 (d)  The  Committee  at  its  first
 meeting  held  on  the  7th  October,  1976,
 had  some  general  discussion  in  the
 context  of  its  terms  of  reference  and
 some  of  the  important  decisions
 emerging  therefrom  were  as  under  :—

 (i)  to  undertake  an  on-the-spot
 assessment  of  the  working  of  the
 two  Yoga  institutions  in  receipt  of
 regular  grants  ‘from  the  Ministry
 of  Education  and  Social  Welfare
 namely  the  Kaivalyadham  sghreeman
 Madhav  Yoga  Mandir  Samiti,  Lona-
 vla  (Pune)  and  the  Vishwayatan
 Yoga  Ashram  New  Delhi,  after  col-
 lecting  from  them  factual  data  in  res_
 pect  of  their  working:

 (ii)  On  the  basis  of  factual  data,
 fo  be  collected  in  advance,  to  un-
 dertake  an  on-the-spot  assessment
 of  the  activities  and  programmes  of
 selected  Yoga  institutions  to  consi-
 der  the  feasibility  of  enlarging  the
 scope  of  financial  assistance  under
 the  Government’s  programme  for
 promotion  of  Yoga;

 (iii)  appointment  of  a  Syllabus
 Sub-Committee  to  examine  the  sug-
 gestion  regarding  introduction  of

 Yoga  as  a  subject  of  study  in

 schools  and  colleges.  Whereas  the

 on-the-spot  assessments,  have  yet  to
 be  undertaken  by  the’  Committee,
 the  Syllabus  Sub-Committee  has

 since  met  (March  1977).  It  consi-
 dered  the  ‘Syllabus  for  Yoga  Edu-
 cation  for  Schools  and  Colleges’  pre-
 pared  by  the  Central  Council  for

 Research  in  Iridian  Medicine  and

 Homoeopathy.  The  Sub-Committee
 expressed  the  view  that  it  was  pre-

 ‘
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 mature  to  recommend  introduction of  this  ‘Syllabus’  in  the  formal  sys-
 tem  of  education  in  the  country
 and,  before  any  specific  recommen-
 dation  was  made  in  this  behalf  it
 would  be  necessary  to  have  a  pro-
 er  mix  of  the  Yogasanas  and  phy-
 Sical  education  activities  tried  out
 over  a  fairly  representative  group
 of  schools.  Accordingly,  it  recom-
 mended  that  a  controlled  experi-
 ment  in  20  selected  schools  in  the
 Union  Territory  of  Delhi  on  the
 basis  of  a  proper  mix  of  physical
 education  and  Yoga  activities,
 Should  be  conducted  under  the
 Supervision  and  guidance  of  ex-
 perts,

 The  S.N-LP.E.S.  Board  of  Govern-
 ors,  at  its  meeting  held  on  the  28th
 May,  1977,  considered  inter-alia  the
 recommendation  of  the  Sub-Commit-
 tee  and  directed  the  main  Committee
 to  hold  another  meeting  to  review  its
 recommendations.  The  Member  Secre_
 tary  of  the  Committee  has  becn  re-
 quested  to  convene  a  meeting  of  the
 Committee.

 Statement

 COMPOSITION  AND  TERMS  OF
 REFERENCE  OF  THE  COMMITTEE

 (A)  Composition:

 Chairman

 l.  Lt.  Gen.  K.  P.  Candeth,  PVSM,
 Director  General  (Youth  Services),
 Cabinet  Secretariat,  Government  of
 India,  New  Delhi.

 2.  Shri  A.  S.:  Talwar,  Deputy
 Secretary,  Physical  Education  and
 Sports),  Ministry  of  Education  and
 Social  Welfare  (Department  of
 Education),  New  Delhi.

 3.  Dr.  M.  Robson,  Principal,
 Lakshmibai  National  College  of  Phy-
 sical  Education,  Gwalior—+74002
 (Madhya  Pradesh).

 4.  Dr.  P.  N.  V.  Kurup,  Adviser
 Indigenous  System  of  Medicine),
 Ministry  of  Health  and  Family  Wel-
 fare  (Department  of  Health),  Nir-
 man  Bhawan,  New  Delhi.
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 5,  Director,  Central  Research  Ins-
 titute  of  Yoga,  Near  Gole  Post

 ‘Office,  New  Delhi.

 6.  Swami  Anandananda,  Yoga
 Acharya,  Yogic  Treatment-cum-Re-
 search  Centre,  Jaipur  (Rajasthan),

 7.  Dr.  G.  S.  Chinna,  Professor  of

 Physiology,  All  India  Institute  of

 Medica]  Sciences,  New  Delhi,

 8.  Shri  D.  G.  Wakharkar,  Adviser
 to  State  Government  of  Maharash-
 tra  on  Sports  and  Physical  Educa-

 tion,  CAo  Director  of  Sports  &
 Youth  Welfare,  Maharashtra  State,

 -Poona  (Maharashtra).

 Member  Secretary

 9.  Shri  R.  L.  Anand,  Director,
 Netaji  Subhas  National  Institute  of

 Sports,  Patiala  (Punjab).

 4B)  Terms  of  Reference;

 (i)  to  review  the  working  of  the
 two  regular  grantees  under  the  Mi-
 nistry  of  Education  and  Social  Wel-
 fare’s  Scheme  of  Promotion  of  Yoga
 including  inter-alia  their  proposals
 for  improvement  and/or  develop-
 ment  of  their  existing  facilities/
 programmes.

 (ii)  to  consider  the  feasibility  of
 enlarging  the  scope’  of  financial  as-
 sistance  to  the  above  two  and  other
 yoga  institutions  from  the  Ministry
 of  Education  and  Social  Welfare
 and  recommend  criteria  for  such
 assistance;

 (ili)  to  consider  the  question  of
 setting  up  of  a  National  Institute  of

 Yoga  by  converting  a  suitable  exist-

 ing  Yoga  institution  or  otherwise
 for  imparting  training  in  Yoga  to
 school  and  College  teachers  on  the

 lines  of  Lakshmibai  National  Col-
 lege  of  Physical  Education/Netaji
 Subhas  National  Institute  of  Sports;

 (iv)  to  consider  the  question  of
 introducing  Yoga  as  a  subject  of
 study  in  schools/Colleges;

 (v)  to  vrecommend  the  general
 policy  regarding  deputation  of  Yoga

 JUNE  27,  3977  Written  Answers  92

 experts  abroad  and/or  invite  persons
 from  abroad  for  training/research
 in  Yoga  in  India  under  the  bilateral
 Cultural  Exchange  Programmes  with
 foreign  countries;

 (vi)  to  consider  ways  and  means
 of  setting  up  of  Yoga  institutions
 abroad  and/or  rendering  assistance
 two  foreign  Governments  for  setting
 up  of  such  jnstitutions;

 (vii)  to  suggest  measures  for
 publicity  and/or  progagation  of
 Yoga  abroad  in  its  authentic  and
 scientific  perspective;

 (viii)  to  suggest  ways  and  means
 for  establishing  Liaison  betwen  the

 Ministry  of  Education  and  Social
 Welfare  and  the  Ministry  of  Health
 and  Family  Welfare  in  matters  re-
 lating  to  promotion  of  different  as-
 pects  of  Yoga  so  as  to.  eliminate
 possible  duplication  or  overlapping
 in  the  programmes  of  the  two  Minis-
 tries  and  to  ensure  maximum  utili-
 sation  of  the  Central  Government
 recources  earmarked  for  promotion
 of  Yoga;  and

 (ix)  any  other  allied  matter  on
 which  the  Committee  may  like  to
 make  its  recommendations.

 The  scope  of  study  of  the  Commit-
 tee  in  respect  of  its  terms  of  reference
 will  be  confined  to  the  non-therapeu-
 tical  aspects  of  Yoga.

 Stoppage  of  Payment  of  Cash  etc.  to
 Refugees  stationed  at  Deolj

 1838.  DR.  SARADISH  ROY:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  43  families  of  refugees  sta-
 tioned  at  Deoli  Camp  have  bitterly
 complained  that  the  Commandant  of
 the  Camp  has  totally  stopped  pay-
 ment  of  cash  dole,  supply  of  rations,
 clothes  and  other  articles  since  2lst
 June,  1977;
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 whether  Government
 enquiry  into  this

 (9)  if  80,
 thave  conducted  any
 complaint;  and

 (c)  hte  reason’  for
 action  against  the  Commandant
 against  whom  series  of  complaints
 from  the  refugees  are  reported?

 not  taking

 THE  MINISTER.  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKRT):  (a)  From  enquiry  it  has
 been  found  that  these  43  families  were
 discharged  from  Deoli  Camp  (Rajas-
 than)  with  effect  from  21-68-1976  (not
 21-6-1977  as  mentioned  in  the  Ques-
 tion),  as  they  refused  to  move  to  the
 place  of  rehabilitation,  although  two
 opportunities  were  offered  to  them.
 On  compessionate  grounds,  however,
 they  were  granted  rehabilitation  be-
 nefit  only  and  it  is  reported  that  these
 families  have  moved  to  the  place  of
 rehabilitation;

 (b)  and  (c).  Do  not  arise.

 Appointment  of  Shri  D,  P.  Chatto-
 padhyaya  ag  Chairman  of  Council  of

 Philosophical]  Research

 1839.  SHRIMATI  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minister  of

 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  Shri  D.  P.  Chattopadh-
 yaya,  Ex.  Minister,  has  taken  over  the
 charge  of  the  Chairman  of  Council  of
 Philosophical  Research;

 (b)  whether  there  is  any  proposal
 to  review  the  appointments  made  to
 academic  bodies  on  non-academic
 considerations  during  the  Emergency;
 and

 (c)  what  are  the  aims,  objectives,
 functions  and  powers  and  composi-
 tion  of  the  Council  of  Philosophical
 Research?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (c).  The  Indian  Coun
 cil  of  Philosophy  was  set  up  by  a  Re-~-
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 solution  of  the  Ministry  of  Educatjon
 and  Social  Welfare  dated  11-3-1977  to
 provide  a  forum  to  philosophers  for
 exchange  of  views  and  to  encourage,
 promote  and  review  teaching  and  re-
 search  in  philosophy.  By  that  Resolu-
 tion  also  Prof.  D.  P.  Chattopadhyaya,
 the  then  Minister  of  Commerce,  Gov-
 ernment  of  India,  was  appointed,  the
 Chairman  of  the  Council.  Prof.  Chat-
 topadhyaya  did  not  take  over  the
 charge  of  Chairman  but  declined.

 (b)  Whenever  any  complaints  are
 received  in  the  Ministry  of  Education
 against  persons  holding  high  positions
 in  academic  bodies  dealt  with  direct-
 ly  by  the  Ministry,  they  are  looked
 into  and  decisions  taken  on  merits.

 काशी  नागरो  प्रचारिणी  सभा  का  कार्यकरण

 1840.  श्री  ईश्वर  चौधरी:  क्‍या  शिक्षा,

 समाज  कल्याण  तथा  संस्कृति  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  काशी  नागरी  प्रचारिणी  सभा  के

 कार्य-कलापों  की  जांच  करने  हेतु  सरकार

 को  कुछ  अध्यावेदन  प्राप्त  हुए  हैं;  श्ौर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार

 की  क्या  प्रक्रिया  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति

 मंत्री  (डा०  प्रताप  चन्द्र  चन्दर)  :  (क)

 जी  हां

 (ख)  नागरी  प्रचारिणि  वाराणसी

 सभा  एक  स्वायत  स्वैच्छिक  संगठन  है  और
 Q

 अ्रध्यावेददों  पर  विचार  किया  जा  रहा

 है

 Inadequate  Assistance  for  Adult  Edu-
 cation

 1841.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  present  programme
 and  the  assistance  given  to  the  Adult



 95  Written  Answers

 Education  programme  hag  been
 found  too  inadequate;  and

 (b)  if  so,  what  steps  have  been
 taken  by  the  Government  to  increase
 assistance  and  better  emoluments  to
 those  engaged  in  the  propagation  of
 adult  education?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Keeping  in  view  the  prob-
 lem  of  adult  illiteracy  the  provision

 for  Adult  Education  in  the  Fifth  Five
 Year  Plan  is  imadequate.

 (b)  The  two  main  schemes  of
 Adult  Education  in  the  Central  Plan
 are  (i)  Farmers  Functional  Literacy
 Project;  (ii)  Non-Formal  Education
 for  5—25  age-group.  The  instructors
 of  the  Adult  Education  Centres  under
 each  of  these  schemes  are  given  an
 honorarium  of  Rs.  50/-  per  month.
 In  view  of  the  fact  that  for  tackling
 the  problem  of  illiteracy  it  would  be
 necessary  to  Jaunch  a  massive  pro-
 granime,  it  would  not  be  feasible  to
 increase  the  monthly  honorarium.

 Review  of  Price  Policy  ip  regard  to
 Sugar  Industry

 1842,  SHRI  CHITTA  BASU:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  propose
 to  review  the  price  policy  in  regard
 to  sugar  industry;

 (b)  whether  such  review  has  been
 made  recently;  and

 (c)  if  so,  the  result  of  such  review
 and  the  decision  of  the  Government
 thereon?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  Price  policy  in  regard  to

 sugar  industry  is  reviewed  normally
 twice  in  every  sugar  season.  Price

 policy  for  1976-77  season  is  under
 consideration  of  the  Government.

 (c)  The  House  will  be  informed  of
 the  decision  as  and  when  it  is  taken.
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 Scheme  for  Pagladia  Retention  Dam
 in  As

 1843.  SHRIMATI  RENUKA  DEVI
 BARKATAKI:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  the  shceme  for  Pagla-
 dia  retention  Dam  in  Kammp  District
 of  Assam  has  been  abandoned;

 (b)  if  so,  what  are  the  reasons  for

 ‘abandoning  the  scheme;  and

 (c)  if  not,  what  is  the  progress
 made  on  this  scheme?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)

 No,  Sir.

 (b)  Does  not  arise.

 (c)  The  Pagladiya  Detention  Dam

 Project  was  approved  in  February,
 1973,  by  the  Planning  Commission
 for  Rs.  2.6  crores  as  a  purely  flood
 mederation  scheme.  During  the  7th

 meeting  of  the  Brahmaputra  Flood
 Contro!  Board  held  on  8th  April,  1975,
 it  was  suggested  that  the  possibility
 of  utilising  the  stored  waters,  for

 irrigation  may  also  be  explored  so

 that  the  project  could  be  more
 attractive  and  remunerative.  In  De-

 cember,  1976,  the  Government  of
 Assam  submitted  a  repori  dealing
 witn  the  irrigation  component,  at  an

 estimateg  cost  of  Rs,  8.2  crores.  Since
 this  project  report  had  not  been  sup-
 ported  with  adequate  technical  data,
 the  Stste  Government  was  addressed
 te  prepare  a  comprehensive  multi-

 purpose  project  including  Flood  Con-
 trol  and  Irrigation  aspects.  This  re-

 port  is  pow  under  preparation  by
 the  State  Government.

 Losseg  due  to  Brahmaputra’s  floods

 1844.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  AGRICULTURE  AND

 IRRIGATION  be  pleased  to  state:

 (a)  whether  during  the  month  of
 May  ang  June,  977  the  Brahmaputra
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 ahd  itg  tributaries  were  in  spate  fol-
 lowing  heavy  rain;

 (b)  if  so,  whether  a  large  area  of
 Barapeta  sub-division  in  lower  Assam
 had  been  affected  and  the  floods  have
 washed  away  the  crops  in  various
 parts  of  Assam;  and

 (c)  whether  the  Union  Government
 have  supplied  food  to  the  flood  vic-

 tims  in  the  State;  and  if  so,  to  what
 extent?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Due  to  heavy  rains  in  the  catchment,
 two  waves  of  low  to  medium  floods
 occurred  in  the  Brahmaputra  and  its
 tributaries  towards  the  end  of  May
 and  mid-June  respectively.

 (b)  According  to  the  preliminary
 reports  received  from  the  State  Gov-
 ernment  of  Assam,  crops  in  the  Bagh-
 bor  circle  of  Barpeta,  and  in  parts  of
 Jorhat,  North  Lakhimpur,  Sibsagar,
 Mangaldoi,  Tezpur  and  Karimganj
 districts  were  affected  by  floods.  The
 extent  of  the  area  affected  in  Barpeta
 sub-division  is  yet  to  be  reported  by
 the  State  Government.

 (c)  Distribution  of  relief  to  flood
 victims  is  undertaken  by  the  State
 Government.  The  State  Government
 rushed  gratuitous  relief  to  the  affect-
 ed  areas  in  addition  to  supply  through
 fair  price  shops’.  in  the  area.  The
 Government  of  India  have  released
 to  the  State  Government  5000  tonnes
 of  rice  to  meet  the  emergency.

 Accommodation  facilities  to  Govern-
 ment  Employees  having  l0—20  years

 of  Service

 1845,  SHRI  DINEN  BHATTA-
 CHARYA:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION
 be  pleased  to  state:

 (a)  whether  the  Government  are
 aware  that  most  of  the  Government
 employees  who  have  0  to  20  years  of

 922LS—4.  4  -
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 service  to  their  credit  are  not  provid-
 ed  with  accommodation  facilities;  and

 (b)  if  30,  the  steps  taken  to  provide
 accommodatinn  to  them?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  A  large  number  of
 Government  servants,  who  have  put
 in  0  to  20  years’  service  and  who
 are  eligible  for  general  pool  accom-
 modation,  are  waiting  for  allotments.

 (b)  Within  the  available  resources,
 Government  is  trying  to  construct  as
 many  quarters  as  possible,

 भारत  को  परियोजनाओं  के  लिये  पनेस्‍्कों
 का  समर्थन

 1846.  श्री  कल्याण  जैन:

 श्री  जी०  बाई०  कृष्णन  :

 श्रो  कृष्ण  कुमार  गोयल  :

 क्या  शिक्षा,  समाज  कल्याण  और  संस्कृति

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  राष्ट्र  संघ  शैक्षणिक,  वैज्ञानिक

 तथा  सांस्कृतिक  संगठन  (यूनेस्को )  ने  नेर्यावरण

 की  सुरक्षा  और  ऊर्जा  के  उपयोग  के  लिए

 बनाई  गई  भारत  की  परियोजनाशञ्रों  को

 समर्थन  देने  का  आश्वासन  दिया  है  ;  और

 (ख)  यदि  हां,  तो  राष्ट्र  संध  की  उक्त

 एजेन्सी  द्वारा  दी  जाने  वाली  सहायता  का

 ब्यौरा  क्‍या  है?

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्री

 (डा०  प्रताप  चन्द्र  चन्दर):(क)  ग्रोर  (ख):

 यूनेस्को  के  महासचिव  ने  अपनी  भारत  यात्रा

 के  दौरान  विकासशील  देशों  के  वैज्ञानिकों  को

 पर्यावरण  संबंधी  शिक्षा  के  क्षेत्र  में  कार्यकलापों

 दौर  अन्तर्राष्ट्रीय  सौर  ऊर्जा  कांग्रेस  में  भाग

 लेने  के  लिए  सहयोग  देने  का  वायदा  किया  था  !

 यूनेस्को  ने  दिसम्बर  977  8  दिल्ली  में  होने

 वाली  अन्तर्राष्ट्रीय  सौर  ऊर्जा  कांग्रेस  में

 विदेशों  से  भाग  लेने  वाल  व्यक्तियों  के  समर्थन
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 के  वास्ते  9000  डालर  देने  के  संबंध  में

 पहले  ही  प्रपनी  सहमति  दे  दी  है।  पर्यावरण

 सबंधी  शिक्षा  के  लिए  यूनेस्को  की  सहायता
 के  ब्यौरे  प्रभी  तैयार  नहीं  किए  गए  हैं

 Bateon  cultivation

 1847.  SHRI  M.  RAM  GOPAL  RED-

 DY.  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  Ratoon,  g  cheap
 sugar  source,  has  been  discovered  by
 Scientists  of  Indian  Institute  of  Sugar-

 ane  Research,  Lucknow;  and

 (b)  if  so,  steps  proposed  to  be  taken

 by  the  Goverrment  to  exploit  the

 cultivation  of  ratoon  plant  for  the

 production  of  sugar  for  commercial

 purposes?

 THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI

 SURJIT  SINGH  BARNALA):  (a)

 In  sugarcane  cultivation  ratooning

 i.e.  raising  a  second  crop  from  the

 stubble  after  harvesting  the  plant

 crop,  is  g  normal  practice  all  over  the

 country.  It  is,  therefore,  not  correct

 to  say  that  scientists  of  Indian  Insti-

 tute  of  Sugarcane  Research,  Lucknow

 have  discovered  ratoon  as  a  cheap

 Sugarcane  source.  They  have,  how-

 ever,  developed  agro-technOlogy  for

 improving  yields  from  sugarcane

 ratoons.

 (b)  Agro-technology  developed  at

 the  Indian  Institute  of  Sugarcane  Re-

 search,  Lucknow  specifically  for  the

 management  of  sugarcane  ratoons,  is

 to  State  Sugarcane

 Sugar

 heing  extended

 Development
 factories  and  farming  community.

 Departments,
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 सिंचाई  के  झन्तगंत  भूमि  का  केन

 1848  शी  फूल  ्ल्द  वर्मा  :

 श्री  हुकमदेव  वारायम  यादव:

 क्या  कृषि  झौर  सिचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  गत  तीन  वर्षों  में  कुल  कितनी

 भूमि  के  लिए  सिंचाई  साधन  उपलब्ध

 किए  गए  ;  और

 (ख)  श्रागामी  तीन  वर्षों  में  श्रौर  कितनी

 भूमि  के  लिए  सिचई  साधन  उपलब्ध  कराये

 जाएगे  ?

 कृषि  धौर  सिलाई  मंत्री  (श्री  सुरजीत

 सिह  बरनाला)  :  (क)  चौथी  योजना  के

 अन्त  में  अर्थात्‌  973-74  के  अन्त  में  बद,
 मध्यम  और  लघु  स्कीमों  से  सिचित  कुल  क्षेत्र

 42,  2  मिलियन  हेक्टेयर  था  ।  अब  यह  केर

 1976-77  के  अन्त  तक  बढ़  कर  47.4

 मिलियन  हेक्टेयर  हो  गया  है  र्यात्‌  पांचवीं

 योजन।  के  पहले  तीन  वर्षों  में  2  मिलियन

 हेक्टेयर  की  वृद्धि  हुई  है  ।

 (ख)  अगले  तीन  वर्धों  में  कम  से  कम

 8  मिलियन  हेक्टेयर  ग्रतिरिकत  क्षेत्र  में  सिचाई

 सुविधाश्रों  की  व्यवस्था  हो  जाने  की  आशा!

 हैँ  t

 Demands  by  National  Association  of
 Food  Corporation  Employees

 1849,  SHRIMATI  PARVATHI
 KRISHNAN:  Wil]  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  demands  made  by  the  National
 Association  of  Food  Corporation  Em-
 ployees  towards  the  betterment  of  the
 various  categories  of  the  employees

 of  F.C.I.;  and



 IOI  Written  Answers

 (b)  if  so,  whether  Government  pro-
 pose  to  consider  introduction  of  pass-
 book  to  employees  for  GPF/CPF  ac-

 count;  House  rent  allowance  @  I5  per
 cent  on  immediate  basic  pay  instead
 of  on  time  scale  and  construction  of
 staff  quarterg  for  all  the  gtaff  with
 preference  to  low  income  group  em-
 ployees  at  the  places  wherever  F.C.I.
 is  having  its  owned  depot?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)

 and  (b).  The  Corporation
 have  reported  that  the  ques-
 tion  of  imtroduction  of  pass-
 books  for  category  IV  employees  con-
 tributing  to  CPF/GPF  was  examined
 and  it  was  decided  that  the  issue  of
 monthly  pay-slips  to  the  employees
 indicating  details  of  salary  and  re-
 coveries  made  therefrom  would  be  a
 better  alternative,  Annual  statements
 oi  CPF/GPF  are  also  being  issued  to
 the  cmpleyees  individually.

 After  careful  consideration,  the  re-
 vised  rates  of  house  rent  allowance
 payable  to  the  emplyees  were  pres-
 cribeqd  in  April,  1976.  There  is  no
 troposal  under  Government’s  consi-
 deration  at  present  to  revise  these
 rates  again.

 As  regards’  construction  of  staff
 quarters  for  all  the  staff  with  prefer-
 ence  to  low  income  group  employees
 at  the  places  where  Food  Corporation
 of  India  is  having  its  own  depots,  it
 may  bey  stated  that  this  is  not  at  pre-
 sent  feasible  on  «ccount  of  other
 higher  priority  demands  on  the  re-
 sources  of  the  Corporation.

 Central  aid  to  cyclone  affected  Andhra
 Pradesh

 1850.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State:

 (a)  whether  the  Andhra  Pradesh
 Government  hag  approached  the  Cen-
 tre  for  help  to  the  farmers  affected  by
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 the  cyclone  in  Andhra  Pradesh  in  late

 1976;  and  =o

 (b)  the  quantum  of  help  given  by
 the  Centre  to  the  State  Government
 for  the  purpose?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)

 Yes,  Sir.

 (b)  An  advance  Plan  assistance  of
 Rs.  3.53  crores  was  sanctioned  to  the
 State  Government  for  meeting  the
 situation  created  by  the  cyclone.
 Short-term  loan  of  Rs.  8.00  crores

 was  also  sanctioned  for  purchase  and
 distribution  of  agricultural]  inputs
 viz.  fertilizers,  seeds  and  pesticides.
 The  State  Government  had  the  mar-
 gin  money  of  Rs.  4.3l  crores  also  for
 meeting  situation  arising  out  of
 natural  calamities  during  1976-77,

 Arrangement  for  teaching  Urdu  in
 primary  scheols

 85i.  SHRI  BASHIR  AHMAD:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  ANY  CULTURE  be
 pleased  to  state.

 (a)  whether  Government  are  aware
 that  there  are  no  arrangements  for
 teaching  Urdu  even  in  primary  schools
 for  children  who  want  to  learn  in
 their  mother  tongue,  Urdu:

 (b)  whether  there  are  no  teachers
 in  Urdu  and  no  books  in  Urdu  are
 available  in  such  schools;

 (c)  what  is  the-policy  of  Govern-
 ment  in  regard  to  Urdu  language;  and

 (d)  what  steps  Government  propose
 to  take  to  encourage  Urdu?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  Education  is  pri-
 marily  a  State  subject  and  according
 to  the  reports  available  with  the  Mi-
 nistry  of  Education,  adequate  facili-
 ties  are  available  for  teaching  Urdu
 at  the  primary  level  in  most  of  the
 States  and  Union  Territories,  for  ex-
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 ample,  Uttar  Pradesh,  Bihar,  Karna-
 taka,  Andhra  Pradesh,  Maharashtra,
 Rajasthan,  Gujarat,  West  Bengal,
 Madhya  Pradesh,  Tamil  Nadu,  Me-
 ghalaya  and  Union  Territories  of
 Andaman  and  Nicobar  Islands,  Goa,
 Daman  and  Diu  and  Delhi.  Both
 Urdu  teachers  and  books  for  teaching
 Urdu  are  also’  available  in  these
 schools.

 (c)  Government’s  policy  is  to  pro-
 mote  all  languages  including  Urdu.

 (d)  The  Government  have  taken
 several  steps  to  promote  Urdu  through
 such  organisations  as  Taraqi-e-Urdu
 Board,  National  Book  Trust,  Sahitya
 Akademi,  Assistance  is  also  being
 rendered  to  the  voluntary  Urdu  orga-
 nisations.  Urdu  teachers  are  also
 being  trained  in  Regional  Training
 Centres  established  at  Solan  and
 Patiala  by  the  Government  of  India.

 Development  of  fishing  harbour

 1852,  SHRI  B.  K.  NAIR:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Government  are
 aware  that  the  fishing  harbours  in
 the  country  are  inadequate  to  meet
 the  demands  of  the  fishing  industry
 in  the  country;

 (b)  if  so,  stops  taken  to  develop  the
 fishing  harbours  in  the  country;

 (c)  whether  the  worlq  Bank  assis-
 tance  has  been  taken  for  it  and  if  so,
 to  what  extent:  and

 (d)  the  projects  in  Kerala  included
 to  the  World  Bank  assistances?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA).  (a)
 Yes,  Sir.

 (b)  Sanctions  have  been  issued  for
 construction  of  fishing  harbours  at
 fifteen  sites  besides  provision  of

 landing  ang  berthing  facilities  in
 about  70  fishing  centres.
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 (c)  The  World  Bank  has  approved
 the  fishing  harbours  at  Veraval  and
 Mangrol  at  a  total  cost  of  Rs.  2.60
 crores.

 (d)  While  Neendakara  fishing  har-
 bour  will  be  considered  under  a
 National  plan,  the  proposal  for  a
 fishing  harbour  at  Vizhinjom  is  being
 referred  to  the  World  Bank.

 Soi]  erosion  caused  by  Ram  Ganga
 river

 ‘1853,  SHRI  MAHI  LAL:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Central  Government
 had  conducted  a  survey  for  protecting
 Muradabad  City  from  soil  erosion
 caused  by  Ram  Ganga  river  in  Mura-
 dabad  district  in  Uttar  Pradesh;  and

 (b)  if  so,  the  details  thereof  and
 the  progress  achieved  so  far  in  this
 regard?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA).  (a)
 and  (b).  The  State  Government  has
 informed  that  a  scheme  costing  Rs.  30
 lakhs  was  prepared  for  protection  of
 Muradabad  town  from  erosion  by  the
 Ramganga  River.  This  scheme  was
 considered  by  the  Chief  Engineers
 Committee  in  its  meeting  held  in

 April,  974  who  opined  that  because
 of  the  storage  createq  by  the  cons-
 truction  of  the  dam  on  Ram  Ganga
 River  at  Kalagarh,  the  flood  intensity
 of  the  river  at  Muradabad  was  ex-
 pected  to  be  much.  reduced  during
 flood  season.

 Hostels  for  working  men  and  Women

 1854.  SHRI  BALDEV  SINGH  JAS-
 ROTHA:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state:

 (a)  how  many  hostels  are  there  in
 the  country,  State-wise  for  providing
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 residential]  accommodation  to  work-
 ing  men  and  women;

 |
 (b)  if  the  reply  be  in  the  nagative,

 is  there  any  proposal  for  construc-
 tion  of  such  hostels  this  year;  and

 (c)  if  the  reply  be  in  the  affirma-

 tive,  whether  there  is  any  plan  for

 providing  funds  or  grants  for  the

 construction  of  more  such  hostels,

 State-wise,  during  the  year  1977-78?

 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-

 HABILITATION  (SHRI  SIKANDAR

 BAKHT).  (a)  State-wise,  the  number

 of  hostels  in  the  gen&ral  pool  of  ac-

 commodation  for  working  men  and
 women  is  as  under:-—

 Number  Number
 of  of

 combined  hostels
 hestels  exclusi  ely

 for  for
 working  —  work‘ng

 men  women
 and

 women

 Delhi.  5  I
 (Delhi)

 Bombey  T  Nil
 (Maharashtra)

 Simla  I  Nil
 (Hime  chr)  Pr:  de:  hh?

 Calcutta  I  Ni)
 (West  Bengal)

 TOTAL  8  I

 (b)  and  (c).  One  hostel  with  84

 suites  is  under  construction  at  Cal-

 cutta.  During  the  current  year,  there

 is  a  proposal,  not  yet  sanctioned,  for

 the  construction  of  one  hostel]  with

 72  suites  in  Bombay  and  ons  hostel

 with  about  76  suites  in  New  Delhi.
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 Chairman,  LLT.

 1855.  DR.  SUBRAMANIAM
 SWAMI:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  he.madc  a  statement
 in  Madras  that  he  had  askeq  an
 LILT.  Chairman  to  resign;

 (b)  whether  the  Government  have
 a  prima  facie  case  against  this  chair-
 man;

 (c)  if  so,  the  nature  of  the  charges
 against  the  Chairman;  and

 (d)  the  name  of  the  Chairman,  or
 the  I.I.T.  of  which  he  is  Chairman?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  FRATAP  CHANDRA  CHUN-
 DER).  (a)  Yes,  Sir.

 (b)  to  (d),  It  would  not  be  in  the
 public  interest  to  disclose  informa-
 tion  at  this  stage.

 बेघर  लोगों  के  लिये  श्ायास  की  व्यवस्था  करने

 सम्बन्धी  योजना

 1856.  श्री  हृकमदेव  नारायण  यादव  :  क्या

 निर्माण  श्रोर  ्रावास  तथा  पूति  और  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 देश  में  बेघर  लोगों  की  संख्या  कितनी  है  और

 क्या  सरकार  बेघर  लोगों  के  लियें  आवास  की

 व्यवस्था  करने  हेतु  किसी  योजना  पर  विचार

 कर  रही  है  ?

 निर्माण  और  श्रावास  तथा  पूति  और

 पुनर्वास  मंत्री  (श्रों  सिकन्दर  बख्त):  राष्ट्रीय
 भवन  निर्माण  संगठन  द्वारा  किये  गये  एक

 प्रनमान  के  अनुसार,  देश  में  पांचवीं  योजना  के

 शुरू  में  अर्थात्‌  |  अप्रैल,  974  को  56  लाख

 मकानों  की  कमी  थी--म्रामीण  क्षेत्रों  में

 i8  लाख  तथा  नगरीय  क्षेत्रों  में  38  लाख

 मकान  |
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 पांचवीं  योजना  में  जिस  कार्यक्रम  पर

 मुख्य  रूप  से  बल  दिया  गया  है  बह  समाज  के

 पिछड़े  वर्ग  की  स्थिति  को  सुधारना  है  ।

 विभिन्‍न  आवास  योजनाभों  बौर  कार्यत्रमों

 के  अस्तगत  झाधिक  दृष्टि  से  कमजोर  वर्गों

 और  निम्न  प्राय  वर्ग  से  संबंधित  व्यक्तियों

 के  लिये  विभिन्‍न  निष्पादन  अ्भिकरणों

 द्वारा  मकानों  का  निर्माण  करके  और  ग्रामीण

 क्षेत्रों  में भमिहीन  मजदूरों  को  अ्रावास

 स्थल  देने  के  बड़े  पैमाने  पर  कार्यक्रम  आरम्भ

 करके  इसे  पूरा  करने  का  प्रयास  किया  जाता

 है  ।  आवास  स्थलों  के  झावंटन  के  लिये  पावर

 लगभग  i42  लाख  परिवारों  में  से  3  मार्च,

 977  तक  7.06  लाख  परिवारों  को

 आवास  स्थलों  का  आवंटन  किया  जा  चुका

 था  I

 राजस्थान  के  थार  मरस्थल  का  विकास

 1857.  1... ह  कृष्ण  कुमार  गोयल  :

 क्या  कृषि  और  सिखाई  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  ;

 (क)  केन्द्र  ने  राजस्थान  के  थार

 रेगिस्तान  के  विकास  के  लिए  कितनी  वित्तीय

 सहायता  दी  है  ;  श्रौर

 (ख)  इस  क्षेत्र  में  श्रबन  तक  किए  गए

 कार्य  का  ब्यौरा  क्‍या  है  तथा  इस  क्षेत्र  में

 कितनी  मात्रा  में  खाद्यान्न  उत्पादन  होने  की

 सम्भावना  है  ?

 कृषि  शौर  सिचाई  मंत्री  (श्री  सुरजीत

 सिह  बरनाला)  :  (क)  और  (ख).

 वर्तमान  पद्धति  के  प्नुसार,  केन्द्रीय

 सहायता  विशिष्ठ  परियोजनाओं,  योजनाग्रों
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 से  जुडी  हुई  नहीं  है  यह  राज्यों  को  उन्तकी

 अपनी-शझ्रपनी  वाधिक  योजनापों  के  किए

 एक  मुश्त  धनराशि  के  रूप  में  दी  जाती  है
 जोकि  70  प्रतिशत  ऋण  तथा  30  प्रतिशत

 ग्रनुदान  के  रूप  में  बंटित  की  जाती  है  ।

 इस  तरह,  केन्द्र  द्वारा  राजस्थान  में  थार

 रेगिस्तान  के  विकास  द्वेतु  विशेष  रूप  से  दी

 गई  केन्द्रीय  सहायता  क ताना  सम्भव  नहीं

 है

 रेगिस्तान  का  कठोर  कोड  क्षेत्र  राजस्थान

 के 11  जिलों  में  है  झर्थात  बीकानेर,  जंसलमेर,

 बाड़मेर,  नागोर,  चुरु,  जोधपुर,  जालोर,  पाली,

 झुनझ्नुन  (चिरावा  तथा.  झुनझुनु  तहसीलें  )
 गंगानगर  तथा  खिकार।  चौथी  पंचवर्षीय

 योजना  के  दौरान,  राजस्थान  में  रेगिस्तानी

 इ  लाकों  के  विकास  हेत्‌  प्रायोगिक  परियोजनाएं
 जिनमें  वनरोपण,  भू-संरक्षण,  घास  के  मंदानों

 का  विकास,  चरागाह  विकास  की  योजनाएं
 शामिल  है,  वाड़मेर  तथा  जेसलमेर  के  जिलों

 4O7.25  लाख  रुपए  की  अनुमानित
 लागत  से  आरम्भ  की  गई  थीं  1  इसके  अलावा,
 राजस्थान  के  सूखाग्रस्त  तथा  रेगिस्तानी

 जिलों  में  मध्यम  तथा  लघु  सिचाई,  भू-संरक्षण,
 वनरोपण,  ग्रामीण.  संचार  आदि  जसे

 श्रम  प्रधान  कार्यों  के लिए  चौथी  पंचवर्षीय

 योजना  के  दौरान  सूखाग्रस्त  क्षेत्र  कार्यक्रम

 के  अन्तगत  लगभग  14.43  करोड़  रुपए
 व्यय  किए  गए  थे।

 पहले  परा  में  उल्लिखित  i:  जिलों  में

 से,  पहले  9  जिलों  की  सूखा  ग्रस्त  क्षेत्र  कार्यक्रम

 के  अन्तर्गत  लिया  गया  है  ।  पांचवीं

 पं  वर्षीय  योजना  के  दौरान  सूखाग्रस्त  क्षेत्र

 कार्यक्रम  के  अन्तर्गत  इन  जिलों  को  केन्द्र

 तथा  राज्य  द्वारा  बराबर-बराबर  अंशदान

 के  श्राधार  पर  कुल  39.  90  करोड़  रुपए

 का  भझ  वटन  दिए  जाने  की  संभावना  है  ।

 कार्यक्रम  को  नया  रूप  दिया  गया  है  और

 यह  कृषि,  पशू  तथा  डेरी  विकास,  वमरोपण,

 सिंचाई  तथा  भूगत  जल  उपयोग,  ग्रामीण,

 विद्युतकतरण  तथा  पेयजल  भ्रापूर्ति  जैसे
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 क्षेत्रों  में  धन  लमाकर  सूखाप्रस्‍्त  क्षोत्रों  के

 संसाधनों  का  अधिक  से  भ्रधिक  उपमोग  करेमा,
 ग्राय  तथा  रोजगार  के  अवसर  बढ़ायेगा
 तथा  उन्हें  स्थिर  करेगा,  शौर  यहां  तक  सम्भव

 होगा,  पारिस्थिति  संतुलन  को  बनाये  रखेगा  |

 यह  कार्यक्रम  श्रागे  चलकर  भ्रभाव  की  स्थितियों
 को  कम  करने  में  सहायता  करेगा  ।  यद्यपि

 सूखाग्रस्त  क्षेत्र  कार्यक्रम  इन  जिलों  में  चल

 रहा  है,  तो  भी  यह  रेगिस्तानी  इलाकों  की

 विकास  आवश्यकताञझों  के  केवल  कुछ  भाग

 से  ही  सम्बन्ध  रखता  है  ।  पांचवीं  योजना  में

 रेगिस्तान  विकास  के  लिए  कोई  योजना  शामिल

 नहीं  की  गई  थी  ।  तथापि,  योजना  श्रायोग  न

 केवल  राजस्थान  बल्कि  हरियाणा  तथा

 गुजरात  के  तिकटवर्ती  राज्यों  के  लिए  भी

 रंगिस्तानी  इलाकों  के  समग्र  विकास  की

 सम्पूर्ण  नीति  पर  विचार  कर  रहा  है  और

 वर्तमान  सरकार  17.6.77  को  लोक

 सभा  में  पेश  किए  गए  चालू  वर्ष  के  बजट  में

 रेगिस्तान  विकास  के  लिए  6.0  करोड़

 रूपए  का  प्रावधान  किया  हैं  |

 थार  रेगिस्तान  विकास  से  सम्बन्धित

 श्र्न्य  महत्वपूर्ण  उपायों  में  ये शामिल  है  _—

 (i)  राजस्थान  नहर  क्षेत्र  में  विश्व

 बैंक  साहायियत  परियोजना  के  भाग  के

 रूप  में  चलाया  जा  रहा  वनरोपण  कार्यक्रम  ।

 इस  कार्यक्रम  की  मुख्य  मर्दे  ये  है  --रेत  के

 टीलों  का  स्थिरीकरण,  नहर  तट  के  पास  सुरक्षा-
 घेरा  वृक्षारोपण,  सड़क  के  किनारे  वृक्षारोपण
 तथा  चरागाह  बिकास  ।  पांचवी  पंचबर्षीय

 योजना  के  लिए  राजस्थान  नहर  क्षेत्र  के

 वनरोपण  की  एक  योजना  अनुमोदित  की

 गई  थी  ।  वर्ष  974-75  के  दौरान  950

 नेक्टेयर  में  वनरोपण  कार्ये  तथा  3000

 हेक्टेयर  में  चरागाह  विकास  कार्य  के  लिए

 28.  7]  लाख  रुपए  की  धनराशि  व्यय  की

 गई  थी  ।  वर्ष  1975-76  के  दौरान  2000

 हक्‍टेयर  में  वनरोपण  कार्य  करने  तथा

 7000  हेक्टेयर  में  चरागाह  विकास  करने  के

 लिए  64.  42  लाख  रुप  की  धनराशि
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 मंजूर  की  गई  थी  ।  ा  1976-77  के  लिए

 2006  हेक्टेयर  में  वृक्षारोपण  कार्य  श्ारम्भ

 करने  तथा  9000  हेक्टेयर  में  चरागाह
 विफास  करने  के  लिए  05.30  लाख

 रुपए  का  प्रस्ताव  था  वर्ष  977-78  के

 लिए  कार्यत्रम  हेतु  अनुमोदित  धनराशि

 64.50  लाख  रुपए  है  ।  ये  विश्व  बैंक

 द्वारा  अनुमोदित  भौतिक  लक्ष्यों  के  अनुसार

 है  |  यह  सूचित  किया  गया  है  कि  राज्य

 ने  976-77  में  लगभग  87  लाख  पेड़

 उगाए  तथा  लगाए  और  उनका  वर्ष  977—

 78  में 115  लाख  पेड़  लगाने  का  प्रस्ताव है  ।

 (ii)  पश्चिमी  राजस्थान  में  राजस्थान

 नहर  का  निर्माण  :  राजस्थान  नहर
 परियोजना  से  राजस्थान  राज्य  के  श्री

 गंगानगर,  बीकानेर,  जैसलमेर,  जोधपुर  तथा

 चुरु  के  रेगिस्तानी  जिलों  में  3°  लाख

 हैक्टेयर  खेती  योग्य  कमांड  क्षेत्र  को

 सिंचाई  श्रापूर्तियों  प्रदान  करने  की  अपेक्षा

 की  जाती  है  |  इसमें  3°  लाख  हैक्टेयर
 की  उठाऊ  सिंचाई  (60  मीटर  की  उठान  तक  )
 शामिल  है  t  वर्ष  975-76  के  दौरान

 288,  380  हैक्टेयर  क्षेत्र  को  सींचा  गया  है

 ग्रौर  1976-77  के  दौरान  (फरवरी
 977  तक)  सिच्ित  क्षेत्र  261,831

 हेक्टेयर  हैं  ।  राज  थान  नहर  परियोजना

 की  झनुमानत  लागत  396  करोड़  रुपए

 है  भ्र्थात  सोपान  :  —76  करोड़  रुपए  तथा

 सोपान  II—220  करोड़  रुपए  ।  फरवरी,

 977  के  अंत  तक  6.37  करोड़  रुपए

 ब्यय  किए  गए  हैं  1

 (iil)  राजस्थान  नहर  कमांड

 क्षेत्र  विकास  परियोजना  :  जुलाई  i974  में

 राजस्थान  नहर  कमांड  क्षेत्र  विकास  परि-

 योजना  के  लिए  ग्न्तर्रा'ट्रीय  विकास  एसोसिय-
 शन  के  साथ  हुए  समझौते  पर  हस्ताक्षर  किए

 गए  थे  शौर  यह  समझौता  दिसम्बर,  1974

 में  लागू  हुश्ना  था।  इस  परियोजना  के  अ्रन्तर्गंत
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 अंतराष्ट्रीय  विकास  एसोसियेशन  6  वर्षों  की

 अवधि  में  निष्पादित  की  जाने  वाली  कुल  74

 मिलियन  डालर  की  अनुमानित  लागत  में  83

 मिलियन  डालर  का  उधार  देगी
 परियोजना  |

 का  कार्यान्वयन  जुलाई,  974  से  ही  शुरु
 हो  गया  था  ।

 इस  परियोजना  में  शाखा,  वितरिका

 तथा  छोटो  नहरों  की  रेखाएं  खींचना,

 सड़कों  का  निर्माण,  वनरोपण,  ग्राम  जल

 आपूर्ति  तथा  झान-फार्म  विकास  शामिल  है
 राजस्थान  नहर  की  कमांड  क्षेत्र  विकास

 परियोजना  हेतु  भारत  सरकार  द्वारा  स्वीकृत

 अनुदान  ऋण  नीचे  दिए  गए  है  :

 (लाख  रुपए  में  )

 ग्रनुदान  क्र्ण

 1974-75  76.55

 1975-76

 1976-77  55.00  75.00

 131.55*  75.00

 *डूसमें  राजस्थान  भूमि  विकास

 निमम  की  इक्बिटी  पूंजी  में  मंजूर
 की  गई  धनराशि  शामिल  नहीं है  t

 (GV)  थार  रेगिस्तानी  इलाके  में

 डरी-उद्योग  :  थार  रेगिस्तान  में  श्रथवा

 उसके  श्रासपास  दो  डरी  योजनाएं  हैं  ।

 ये  दोनों  योजनाएं  जोधपुर  तथा  बीकानेर

 में  स्थित  हैं,  इनमे  प्रत्यक  की  प्रतिदिन  एक

 लाख  लीटर  दूध  की  उत्पादन  क्षमता  है  ।

 इन  परियोजनाओं  जो  प्रचालन  बाढ़  कार्यक्रम

 में  शामिल  की  गई  हैं  के  अग्तगेत  दुग्ध  उत्पादकों

 को  दुधारु  पशु  खरीदने  के  लिए  ऋण  दिए

 जाते  हैं  |  इसके  अलावा,  दुग्ध  उत्पादन
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 बढ़ाने  के  लिए  विभिन्न  निवश  कार्यक्रम

 उपलब्ध  किए  जा  रहे  हैं

 राजस्थान  राज्य  के  i:  रेगिस्तानी

 जिलों  में  वर्ष  i974-75  के  दौरान  खाद्यान्नों

 का  कुल  उत्पादन  .590  लाख  मीटरी

 टन  तथा  +  1975-76  में  29.605  लाख

 मीटरी  टन  था।  वर्ष  i976-77  की  इसी

 प्रकार  की  सूचना  ग्रभी  तक  उत्पलब्ध  नहीं

 हुई  है

 Quality  of  Cereals  supplieq  through
 Ration  Shops

 1858.  SHRI  5.  R.  DAMANI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  complaints  that  the  cereals
 supplied  through  ration  shops  are  of
 poor  quality  and  are  generally  adul-
 terated  with  stones  and  dust;

 (b)  whether  Government  have  in-
 vestigated  such  complaints;  and

 (c)  if  so,  the  steps  taken  to  supply
 reasonably  good  quality  to  the  con-
 sumers?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 to  (c).  There  have  been  some  com-
 plaints  from  time  to  time  about  the
 quality  of  cereals  issued  by  the  ration
 shops.  All  complaints  are  investi-
 gated  invariably.  To  safeguard  the
 interest  of  the  consumers,  samples  of
 foodgrains  are  displayed  at  the  ra-
 tion  shops;  foodgrams  which  are
 found  to  be  sub-standard,  gre  re-
 placed;  ration  shops  are  inspected
 from  time  to  time  to  check  the  qua-
 lity  of  cereals  in  stock  with  them  for
 issue,
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 Plants  for  Production  of  Inorganic  Fer-
 tilizerg  and  Organic  Manure

 1859.  SHRI  S.  9.  SOMASUNDA-
 RAM:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  there  are  any  concer-
 ted  plans,  for  production  of  inorganic
 fertilisers  and  organic  manure;

 (b)  the  modus  operandi  of  scheme,
 if  any,  to  lay  greater  emphasis  on  use
 of  organic  manure;

 (c)  the  progress  achieved  in  setting
 up  mechanical  compost  plants;  and

 (d)  the  progress  achieved  in  chemi-
 cal  treatment  of  sewage  effluents?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir,  \

 (b)  An  integrated  scheme  for  the
 development  of  Local  Manurial  Re-
 sources  has  been  taken  up  under  the
 Central  Sector  during  the  5th  Five
 Year  Plan  with  a  total  outlay  of
 Rs.  6.54  crores  with  the  following
 components:

 (l)  Setting  up  of
 compost  plants;

 mechanical

 (2)  Sewage/sullage  utilisation;

 (3)  Setting
 Plants;

 up  of  Gobar  Gas

 (4)  Demonstration-cum-training
 camps;

 (5)  Award  of  prizes  to  gram
 Panchayats/local  bodies  for
 doing  best  composting  work;

 (6)  Pilot  scheme  for  compost
 making  by  landless  jabourers.

 All  the  above  measures  are  being
 implemented  through  the  _  State
 Governments.  In  crder  t9  moexe
 available  to  farmers  organic  fertilisers
 at  cheaper  rates,  33  per  cent  Central
 subsidy  on  capital  cost  for  setting  up
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 of  Mechanical  Compost  Plants  and
 Sewage  &  Sullage  projects  is  pro-
 vided.  Similarly,  subsidy  for  setting
 up  of  Gobar  (sag  Plants  to  the  exient
 of  25  per  cent  on  smaller  plants,  20
 per  cent  on  bigger  plants,  33  per  cent
 on  Community  Plants  and  50  per  cent
 on  plants  set  up  in  hilly  and  tribal
 areas  is  also  being  given  directly  to
 farmers.

 (c)  It  is  planned  to  set  up  35  me-
 chanical  compost  plants  in  big  cities
 during  the  Plan  period.  Of  these,
 two  plants  have  already  been  com-
 missioned  and  7  more  plants  have
 been  sanctioned  which  are  in  various
 stages  of  progress,

 (d)  It  is  proposed  to  implement
 250  projects  in  various  cities/towns

 to  utilise  csewage/sullage  for  irrigation
 and  manurial  purposes  during  the
 Plan  period.  Of  these,  20  projects
 are  already  in  operation/under  im-
 plementation.

 Capital  of  Assam

 ‘1860.  SHRIMATI  RENUKA  DEVI
 BARKATAKI.  Will  the  Minister  of
 WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION
 be  pleased  to  state:

 (a)  whether  the  Committee  to
 select  site  for  permanent  Capital  of
 Assam  has  submitted  its  report;

 (b)  if  so,  what  are  the  recommen-
 dations  of  the  Committee  for  Capital
 site;  and

 (c)  whether  any  amount  is  being
 sanctioned  for  Capital’s  construction
 (temporary  or  permanent)  in  Assam

 by  the  Centre?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY
 AND  REHABILITATION  (SHRI
 SIKANDAR  BAKHT):  (a)  Yes,  Sir.

 (b)-  It  is  not  in  public  interest  to
 disclose  the  recommendations  of  the
 Expert  Committee.
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 (c)  The  Central  Govt.  had  assured
 the  Government  of  Assam  of  financial

 assistance  upto  Rs.  25  crores,  50  per

 cent  by  way  of  loan  for  the  construc-

 tion  of  new  Capital.

 In  July,  1972,  the  State  Governmert

 came  up  for  Central  assistance  of  Rs.

 5  crores  towards  construction  of  a  tem-

 porary  capital  at  Dispur.  The  request

 of  the  State  Government  was  agreed
 to  on  the  basis  that  this  amount  would

 be  part  of  overall  assistance  of  Rs.

 25  crores,  and  it  was  also  stipulated

 that  the  buildings  etc.  to  be  construc-

 ted  at  Dispur  should  be  designed  for

 permanently  accommodating  those  offi-

 ces  of  the  State  Government  the  loca-

 tion  of  which  was  not  necessary  at  the
 State  Capital.

 An  amount  of  Rs.  3.5  crores  has  al-

 7270५  been  released  to  the  State  Gov-
 ernment.  The  request  of  the  State
 Government  for  the  balance  amount
 vf  Rs.  .5  crores  is  dependent  on  the
 receipt  of  the  audited  statement  of  <c-
 tual  expenditure.

 Air  Pollution  Bill

 1861.  DR.  VASANT  KUMAR  PAN-
 DIT.  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state:

 (a)  the  arrangements  made  by
 Government  to  establish  Air  Pollu-
 tion  monitoring  units  in  Delhi,  Bom-
 bay,  Calcutta,  Bangalore  and  Ahmed-
 abad;

 (b)  whether  proposals  made  by  the
 NEERI  (National  Environmental  En-
 gineering  Research  Institute)  are
 under  consideration  of  Government;
 and

 (c)  when  Government  propose  to
 bring  forward  the  Air  Pollution  Bill?

 THE  MINISTER  OF  WARK'S  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION):  (SHRI  SIKAN-
 DAR  BAKHT).  (a)  No  _  ar-
 rangements  have  so  far  been
 made  by  the  Government  of  India  to
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 establish  Air  Pollution  monitoring
 units  in  Delki,  Bombay,  Calcutta,
 Bangalore  and  Ahmedabad.  However,
 the  National  Environmenta)  Engine-
 ering  Research  Institute,  Nagpur,  has
 a  national  air  quality  programme  in
 these  cities.  Here,  two  parameters  viz.,
 sulphur  dioxide  and  particulate  matter
 are  studied  fortnightly  at  selected  sites
 for  research  purposes,

 (b)  No  proposal  has  been  made  by
 the  National  Environmental  Engineer-
 ing  Institute.

 (c)  Government  hope  to  introduce
 the  Air  Pollution  Bill  sgon.

 Contingency  Plans  for  Flood  Relief

 1862.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Central  Government
 propose  to  formulate  any  contingency
 plans  for  flood  relief  in  natura]  cala-
 mities;

 (b)  if  so,  broad  outlines  thereof;
 and

 (c)  the  amount  Central  Govern-
 ment  have  sanctioned  for  the  pur-
 pose?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA);  (a)  to  (c).  Flood
 relief  and  other  operations  in  natural
 calamities  are  with  effect  from  the  Ist
 April,  974  financed  and  administered
 by  the  State  Governments  through
 their  own  resources  and  the  margin
 money  annually  availahle  with  them
 85  recommended  by  the  Sixth  Finance
 Commission.  When  any  State  Govern-
 ment  requires  additional  funds  to  meet
 the  situation  caused  by  natural  calami-
 ties,  it  approaches  the  Central  Govern.
 ment  for  Advance  Plan  Assistance
 based  on  g  Memorandum  which  is  co-n
 sidered  by  a  Central  Team  and  a  High-
 powered  Committee.  Schemes  of  flood
 protection,  drainage  etc.,  are  to  the
 extent  possible  covereq  by  the  Plan
 provisions  of  the  State  Government.
 The  Central  Government  in  May,  976
 issued  guidelines  to  the  States  for  pre-
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 paring  contingency  plans  for  dealing
 with  natural  disasters.  The  guidelines
 included  having  a  High-powered
 Standing  Committee  at  the  State  head-
 quarters  under  he  Chairmanship  of  the
 Chief  Secretary  and  other  concerned
 Secretaries  and  the  local  Sub  Area
 Commander  as  members.  The  Com-
 mittee  is  to  draw  up  detailed  plans  for

 dealing  with  situations  arising  out  of
 floods,  cyclones,  earthquake  ete.  The
 Engineering  authorities  are  to  survey
 all  flood  control  works  and  to  warn
 the  High-powered  Standing  Committee
 ang  the  concerned  District-level  Com-
 mittee  if  there  is  a  likelihood  of  the
 failure  of  any  of  the  existing  works.
 The  guidelines  also  included  advice  for
 distribution  in  advance,  of  duties  and
 responsibilities  for  rescue  and  relief
 work,  for  advance  stockpiling  of  essen-
 tial  supplies  ang  equipments  including
 boats,  dry  rations,  fuel,  essential  com-
 munications  equipment,  bleaching  pow.
 der,  first  aid  kits,  medicines,  sand  bags,
 lanterns,  pumps,  cranes,  utensils  etc.
 The  plans  are  also  to  include  requisi-
 tioning  of  Government  as  well  as  pri-
 vately  owned  trucks,  setting  up  of  a
 contro}  room  when  4  disastrous  situa-
 tion  actually  develops  daily  meeting  of
 the  High-powered  Standing  Committee,
 flood  forecasting  ang  flood  warning
 system  and  the  training  of  the  staff.

 भारी  चना  पत्थर  संयंत्र  की  स्थापना

 1863.  श्री  मोठा  लाल  पटेल  :

 क्या  निर्माण  शौर  झ्ावास  तथा  पूति
 श्रौर  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  जयपुर  और  कोटा  संभागों

 में  भारी  चना  पत्थर  संयंत्रों  की  स्थापना

 करने  संबंधी  कोई  प्रस्ताव  सरकार  के  विचारा-

 धीन  है;  और

 (ख)  क्‍या  सरकार  को  इस  बात  की

 जानकारी  है  कि  भवन  निर्माण  के  काम  आने
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 वाले  चने  (मार्यर)  श्रौर  लाल  पत्थर  (मुर्खी)

 की  किस्मों  का  विकास  करने  के  लिए  इन

 स्थानों  में  पर्याप्त  सुविधाएं  उपलब्ध  हैं  ?

 लिर्मान  और  श्ावास  तथा  पूति  शौर

 पुनर्वास  मंत्री  (श्री  सिकन्‍्दर  बढत)  :  (क)

 जी,  नहीं  ।  ft

 (a)  राजस्थान  आवास  बोर्ड  ने

 जयपुर  के  निकट  एक  चना  संयंत्र  स्थापित

 करने  हेतु  एक  परियोजना  बस्ताव  तैयार  करने

 के  लिए  राष्ट्रीय.  भवन  निर्माण  संगठन  से

 सम्पर्क  स्थापित  किया  ।  उपयुक्त  भूमि,

 कच्चा  माल  (धन  झ्रादि  की  उपलब्धता

 के  बारे  में  राष्ट्रीय  भवन  निर्माण  संगठन  ने

 प्रारम्भिक  जांच  पड़ताल  की  है  ।

 Officiating  Assistant  Engineers,  Class  Ii

 1864.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state
 the  number  of  Assistant  Engineers
 C.E.S,  Class  II  and  C.E.E.S.  Class  II
 in  C.P.W.D.  who  are  officiating  in  that
 grade  for  more  than  20  years  as  on  the
 first  April,  977  more  than  5  years
 but  less  than  20  years  and  more  than
 l0  years  but  less  than  J5  years  separa-
 tely  for  civil  and  Elestrical?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIK-
 ANDAR  BAKHT):  As_  on  Ist
 April,  1977,  22  #£Assistant  En-
 gineers.  C.E.S.,  Class  II  and  Assistant
 Engineer  C.E.E.S.,  Class  II  were  offi-
 ciating  in  the  grade  for  more  than  20
 years;  38  civil  engineers  and  2  elec-
 trical  engineers  were  Officiating  in  the
 grade  for  more  than  5  years  but  less
 than  20  years;  and  379  civil  engineers
 and  56  electrical  engineers  were  offi-
 ciating  in  the  grade  of  Assistant  En-
 gineer  for  more  than  0  years  but
 less  than  15  years.
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 Officers  ०७  Rolls  in  Central  p.W.D.

 i865.  SHRI  MUKHTIAR  ‘SINGH

 MALIK:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state
 the  total  number  of  officers  in  Central
 Public  Works  Department  on  rolls  for

 (a)  इन  किस्मों  के  रिलीज  करने  में

 किस  प्रक्षिया  को  अपनाया  जाता  है  ?

 कृषि  दौर  सिसाई  मंत्री  (श्री  सुरजीत

 सिह  बरनाला)  :  (क)  यद्यपि  वर्ष

 more  than  5  years  but  less  than  20

 years  and  more  than  0  years  but  less
 than  5  years  on  the  Ist  April,  977

 separately  for  Civil  and  Electricals?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT).  The  total  number  of  officers
 in  Central  Public  Works  Department
 on  rolls  for  more  than  5  years  but
 less  than  20  years  on  the  Ist  April,
 977  is  as  under:

 C  vi)  Electrical  Arthitec-  Horticul-
 ture  ture

 762  37  33  ir

 The  total  number  of  officers  in  Cen-
 tra]  Public  Works  Departmen:  on  rolls
 for  more  than  0  vears  but  less  than
 5  years  on  the  lst  April,  977  is  as
 under:—

 C'vil  Electrical  Architec-  Horticul-
 ture  ture

 7934  460  90  26

 गेहूं  शौर  धान  की  नई  किसमें

 1866.  श्री  नवाब  सिंह  चोहान  s

 क्या  कृषि  श्लौर  सिलाई  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  1976-77  के  दौरान  हं
 तथा  धान  की  कौन-कौन  सी  नई  किसमें.
 रिलीज  हुई  तथा  कौन-कौन  सी  किसमें

 जारी  होने  से  पूर्व  की  स्थिति  (प्री  रिलीज  स्टेज)
 में  है;  और

 1976-77  के  दौरान  गेंहूं  की  कोई  भी  नई

 किस्म  जारी  नहीं  की  गई  है  तथापि  अखिल

 भारतीय  ग्हूं  अनुसंधान  कार्य  शिविर

 (वर्कंशाप)  ने  976  मे,  गेहूं  की  नौ  किस्मों

 यू  पी  368,  एच  डी  2177,  डब्ल्यू एल  711;

 डब्ल्यू एच  57,  डब्ल्य  एल  410,  यूपी  i5,

 यू  पी  209,  एच  डी  2189  तथा  सी  सी

 464,  की  रिलीज  करने  से  पूवे--परीक्षणों

 के  लिए  सिफारिश  की  है  ।

 धान  के  सम्बन्ध  में,  दो  किस्में--आ्राई  ई  टी

 2914  जिसका  नाम  “आराकाशी”  तथा

 ग्राई  ई  टी  7444  जिसका  नाम  “रबी”

 रखा  गया  है,  जून,  77  में  जारी  की  गई  है  ।

 वर्ष  976-77  में,  अखिल  भारतीय  चावल

 कार्य  शिविर  (वर्कशाप)  ने  धान  को  नी

 किस्मों--आई  ई  टी  2222,  आई  ई  टी

 2795,  झ्राई  ई  टी  3356,  शाई  =  ी  409

 तथा  आई  ई  टी  4700  वी  की  रिलीज

 करने  से  पूर्व  --परीक्षणों  के  लिए  सिफारिश

 की  है  !

 (ख)  सम्बद्ध  फसलों  के  कार्य  शिवरों

 (वर्कशाप्स)  में  प्राशा-जनक  किस्मों  की  पहचान

 परिक्षण  प्लाटों  में  ग्रनेक  मौसमों  में  की  गई

 जांचों  के  श्राधार  पर  की  जाती  है  |  यदि  कोई

 कार्य  शिविर  किसी  किस्म  के  लिए  सिफारिश

 करता  है  तो  उसे  अनेक  स्थानों  में  स्थित  राज्य

 के  कृषि  विभागों  के  फार्मो  में  और  किसानों

 के  खतों  में  जांच  के  लिए  दिया  जाता  है।

 एसे  परिक्षणों  के
 परिणाम  कार्यशिविर  से

 प्राप्त  आंकड़ों  के  साथ  उन  किस्मों  को  जारी

 करने  के  सम्बन्ध  में  निर्णय  करने  के  लिए

 कृषि  मंत्रालय  की  किस्मों  को  जारी  करने
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 वाली  केन्द्रीय  उपसमिति  के  सामने  प्रस्तुत
 किय  जाते  हैं  ।

 तरबज  शौर  खरबज  की  नई  किसमें

 1867.  श्ररो  नवाब  सिह  चौहान  :

 क्या  कृषि  घ्रौर  सिचाई  मंत्री  यह  बताने

 को  कृपा  करेंगे  कि  :

 (क)  भारतीय  कृषि  ग्रतपंधान  परिषद्‌
 ने  तरबूज  और  खरबूजें  की  कीन-कौन  सी  किसमें

 विकसित  की  है  ;  और

 (ख)  प्रचलित  किस्मों  की  तुलना  में

 और  स्वाद  के  आधार  पर  उनका  क्या  स्थान

 है  ?

 कृषि  और  सियाई  मंत्री  (श्री  सुरजीत

 सिड  बरताला)  :  (क)  भारतीय  कृषि

 प्रगु्ंघान  संस्थान  दवारा,  विदेशी  सामग्री

 से,  तरबूज  की  “सुगर  बेबी”  तथा  “ग्रशाही
 यमातो''  किस्मों  का  चयन,  भारतीय  दकाओं

 में  किया  गया  है।  एक  द्न्य  किस्म  दुर्गापुर
 मोठ"  का  विकास,  समन्वयन  केन्द्र,  दुर्गापुर

 (जयपुर)  में  किया  गया  है  t

 खरबज  के  सम्बन्ध  में  “पूसा  सरबती”

 तथा  “पूसा  मधुरस”  का  विकास  भारतीय

 क्रषि  ग्रनसंधान  संस्थान,  नई  दिल्ली  दवारा
 “ग्रकंजोत”  और  “ग्रर्क  राजहंस”  का  विकास

 भारतीय  उदयान  विज्ञान  प्रनुसंधान  संस्थान,

 हसरघट्टा  (कर्नाटक)  दवारा  किया  गया

 है  ।

 (ख)  जहां  तक  पैदावार  और  गुण,
 जिसमें  मिठास,  स्वाद  व  सुगंध  भी  शामिल  है,

 का  संबंध  है,  यह  किस्में  प्रचलित  किस्मों  के

 मकाबिले  में  कहीं  ग्रधिक  बेहतर  पाई  गई  है  ।

 प्रवलित  किसमें  2ह-मेढ़े  आकार  की  हैं

 तथा.  उनके  गुणों  का  भरोसा  नहीं  है।  जिन

 किस्मों  का  द. ल  विक्रास  किया  गया  है  वे

 सभी  मामलों  में  उत्८८्ट  हैं  जैसे  कि  _  बहतर

 पैदाबार  देती  है,  उनका  समान  फलाकार  है
 झौर  मिठास  स्वाद  व  सुगंध  व  मुणों  की

 विश्वतीयता  सहित  व  अत्योत्तम  है।
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 Exploration  for  Tube  Wells  ang  Filter

 1868.  SHRI  5.0.  SOMASUNDARAM:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State:

 (a)  whether  the  findings  by  the
 Central  Ground  Water  Board  are  not
 shared  either  with  the  agriculturists
 in  Tami}  Nadu  or  with  State  Ground
 Water  Board  Officials;

 (b)  if  so,  the  purpose  for  which
 both  Central  and  State  officials  work
 at  variance  without  mutual  consulta-
 tion;  and

 (c)  whether  the  Government  would
 assure  that  their  exploration  wil]  be-
 nefit  the  agriculturists  to  indicate  the
 correct  places  in  which  tube  wells/
 filter  points  could  be  profitably  loca-
 ted?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  No,  Sir.  The
 programme  of  investigations  of  the
 Central  Ground  Water  Board  is  drawn
 up  in  consultation  with  the  officers  of
 the  Ground  Water  Wing  of  the  public
 Works  Department  of  Tamil  Nadu.  All
 investigation  report  are  made  availa-
 ble  to  that  office  to  help  the  State  Gov-
 ernment  in  formulating  Ground  Water
 Development  schemes.

 (b)  The  question  dces  not  arise.

 (९)  Yes,  ‘Sir.

 Krishna  Water  to  Madras  City

 1869.  SHRI  S.  0.  SOMASUNDARAM:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  there  is  a  stalemate/
 dispute  in  regard  to  method  of  bring-
 ing  Krishna  water  to  Madras  city
 between  various  State  Governments;
 and

 (b)  if  so,  whether  Government  of
 India  will  speed  up  the  settlement  and
 take  up  the  execution  without  delay?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).  The
 alternative  proposals  drawn  up  by  the
 Government  of  Tami]  Nadu  for  trans-
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 fer  of  5  thousand  mililon  cubic  feet
 of  Krishna  waters  to  Madras  City  are
 at  present  being  examined  by  the  Go-
 vernments  of  Andhra  Pradesh,  Karna-
 taka  and  Maharashtra.  These  proposals
 will  be  examined  at  an  Inter-State
 meeting  to  be  held  as  soon  as  the  com-
 ments  of  the  three  States  are  received,
 with  a  view  to  selecting  an  appro-
 priate  scheme,

 Scooter  Garages  for  Quarters
 constructed  at  Indira  Nagar,  Madras

 1870.  SHRI  5.0.  SOMASUNDARAM.,
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  S‘JPPLY  AND  RE-
 HABILITATION  १९  pleased  to  state:

 (a)  whether  scooter  garages  have
 not  So  far  been  provideg  for  Central
 Government  quarters  constructed  at
 Indira  Nagar,  Madras;

 (b)  if  so,  the  reasons  for  the  delay
 in  providing  the  same;  and

 (c)  whether  the  Government  will
 assure  to  provide  the  same  before  the
 rainy  season?  - Ly

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  _  RE-
 HABILITATION  (SHR]  SIKANDAR
 BAKHT).  (a)  No,  Sir.

 (b)  When  these  quarters  were  sanc-
 tioneq  and  take  up  for  construction.
 there  was  no  decision  for  construc-
 tion  of  scooter  garages  and.  therefore,
 scooter  garages  have  not  been  provi-
 ded.  There  is,  therefore,  no  ques-
 tion  of  any  delay.

 (c)  Government  would  consider,  on
 merits,  requests  for  provision  of
 scooter  garages  if  made  by  a  fair
 the  upper  storey  quarters.  It  may
 not  be  possible  to  provide  these
 scooter  garages  before  the  rainy  sea-
 son.

 Pav  Scales  of  Employees  of  Saw  Mill
 Division,  Andaman  and  Nicobar

 Islands

 1871.  SHRI  MANORANJAN  BHAK-
 TA.  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  te  pleased
 to  state:
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 (a)  whether  anomalies  exist  in
 designation  and  scale  of  pay  in  the
 different  categories  of  industrial  em-
 ployees  of  Saw  Mill  Division,  Cha-
 tham,  (Andaman  &  Nicobar  Islands);
 ig  so,  whether  a  Committee  was  cons-
 tituted  by  the  Andaman  Forest  De-
 partment  and  the  recommendations
 of:  the  Committee  submitted  to  the
 Government  of  India;

 (b)  if  so,  decision  taken  to  end  the
 said  anomalies;  and

 (c)  when  it  is  expected  to  be  fina-
 lised?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  Andaman
 Forest  Department  constituteg  a  Com-
 mittee  in  November,  974  to  go  into
 the  working,  with  particular  reference
 to  the  anomalies,  if  any,  in  the  designa-
 tion  and  pay  scales  of  the  workers  on
 the  industria)  establishment,  of  the
 Chatham  Saw  Mill  Division.  The  Com-
 mittee  has  recommended  redesignation
 of  certain  existing  posts,  creation  of
 additional  posts  and  creation  of  new
 posts  which  do  not  exist  in  the  Anda-
 man  Forest  Department.

 (b)  and(c):  The  matter  js  stil]  under
 consideration  of  the  Government,  as  it
 requires  detailed  examination  {rom  fi-
 nancial  and  administrative  eneles.

 Remunerative  Price  for  Sugarcane
 and  Jaggery

 1872.  SHRI  P.  THIAGARAJAN:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  in  the  absence  of  a  clear  cut  po-
 licy  for  fixing  a  remunerative  price
 for  sugarcane  and  jaggery,  the  grow-
 ers  are  at  the  mercy  of  merchants
 who  get  it  at  throw  away  prices;

 (b)  if  so,  whether  Government  pro.
 POse  to  introduce  a  system  of  remu-
 nerative  price  for  sugarcane  and  its
 products  in  the  interests  of  economic

 viability  of  the  agriculturists;  and

 (c)  the  salient  features  of  such  a
 proposal,  if  any?
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 THE  MINISTER  OF  AGRICULTURE

 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA:)  (a)  to  (c);  The
 Central  Govt.  fixes  the  statutory  mini-
 mum  price  of  sugarcane  payable  by
 each  sugar  factory  for  each  sugar
 season  under  the  Sugarcane  (Control)
 Order,  1966.  In  addition  growers  are
 entitled  to  50  per  cent  of  excess  reali-
 sation  from  the  sale  of  non-levy  sugar,
 for  the  sugarancane  supplied  by  them,
 under  clause  5A  of  the  above  Order.
 However,  in  practice,  State  Govern-
 ments  intervene  5009  advise  the  price
 Payable  by  sugar  factories  in  the  State
 for  the  season.  These  State-advised
 prices  are  much  higher  than  the  sum
 Of  the  statutory  minimum  price  and  50
 per  cent  share  of  excess  realisations
 as  mentioned  above.  It  is,  therefore,
 generally  not  necesSary  to  invoke  the
 arovisions  of  clause  5A  of  the  Order.

 There  is  no  price  control  on  jaggery
 ६7  sugarcane  supplied  to  jaggery  manu-
 factures,  Jaggery  being  a  cottage  in-
 dustry  it  is  not  desirable  to  introduce
 any  system  of  price  controls.  Since
 jaggery  manufacturers  very  aften  ope-
 rate  in  87९88  covered  hy  sugar  mills.
 they  have  to  pay  competitive  prices,
 comparable  to  those  paig  by  sugar
 mills,  in  order  to  draw  enough  cane
 for  manufacture  of  jaggery.

 Shalimar  Bagh  and  Pitampura
 Residential  Schemes

 1873,  SHRI  SHEO  SAMPAT:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  the  Delhi  Development
 Authority  had  allotted  plots  of  land
 to  low  income  group  people  in  Shali-
 mar  Bagh  and  Pitampura  residential
 schemes  in  early  976  ang  had  also
 realised  the  full  amount  of  the  same;

 (b)  whether  84  sq.  meter  plots  were
 allotted  @  Rs.  96/.  per  meter:

 (c)  whether  in  view  of  the  income
 of  the  low  income  group  people  this
 price  is  not  on  the  higher  side  and  if
 so,  the  reaction  of  Government  there-~
 to;  and  Oy
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 (d)  whether  the  development  of
 these  areas  has  not  yet  been  comple-
 ted  and  whether  Government  propose
 te  give  interest  to  those  allottees  from
 v  iom  the  full  payment  was  realised
 n.ore  than  a  year  back  upto  the  period
 when  the  development  work  is  com.
 plete?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT).  (a)  Yes,  Sir.  Full  amount
 of  the  premium  nas  been  realised  trom
 those,  who  have  taken  yossession  of
 the  plots.

 (b)  Yes,  Sir.

 (c)  Land  is  to  be  allotted  to  low
 Income  Group  persons  at  pre  Jetermin-
 ed  rates  and  Government  egree  that
 every  effort  should  be  made  to  reduce
 land  costs  by  keeping  the  cost  of  deve-
 lopment  under  control.

 (d)  Development  of  these  areas  is
 in  progress  and  is  likely  {o  be  com-
 pleted  in  about  two  years’  time.  No
 decision  about  the  payment  of  inter-
 est  has  yet  been  taken.

 Accommodation  for  Working  Girls  in
 ¥.W.C.A.

 1874.  SHRI  SHEO  SAMPAT:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  rleased
 to  state:

 (a)  whether  accommodation  is  pro-
 vided  to  working  girls  in  the  Y.W.C.A.;

 (b)  ig  so,  what  are  the  terms  of  the
 allotment  of  accommodation  to  work-
 ing  girls  in  Y.W.C.A.:

 (c)  the  grant  Government  provided
 annually  to  Y.W.C.A.  and  contro]  it
 exercises  over  its  management;

 (d)  whether  he  is  aware  that  the
 present  management  of  Y.W.C.A.  have
 illegally  served  notices  on  certain
 working  girls  to  vacate  the  accommo-
 dation;  and

 (e)  if  so,  the  reasons  for  such  an
 illegal  act  on  the  part  of  management
 of  Y.W.C.A.;  and  the  action  taken  or
 proposeq  to  be  taken  by  the  Govern-
 ment?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER)
 (a)  and  (b)  According  to  information
 available,  temporary  accommodation
 is  provided  to  young  working  girls  in
 the  Y.W.C.A.  Hostels  for  specific  per-
 iods  as  stipulated  in  the  rules  of  the
 different  hostels.

 (c)  and  (da):  The  Y.W.C.A.  is  a  vol-
 untary  organisation.  The  Department
 of  8029  Welfare  does  not  provide
 annual  grant  to  it  for  running  its  hos-
 tels  and  it  does  not  exercise  control
 on  them.

 (e)  The  question  of  action  to  he
 taken  by  Government  does  not  arise.

 Purchase  Price  for  Flats  Offered  for
 Sale

 1875.  SHRI  R.  K,.  AMIN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  -  REHABILITA-
 TION  be  pleased  tn  state:

 (a)  whether  the  competent  autho-
 rity  has  the  first  option  to  purchase
 vacant  land  within  the  ceiling  limit
 offered  for  transfer  by  way  of  sale
 under  Section  26()  of  the  Urban  Land
 (Ceiling  and  Regulation)  Act,  1976;

 (b)  if  so,  whether  Government
 ‘allow  the  same  market  value  plus
 fifteem  percent  which  another  pur-

 chaser  js  Willing  to  offer;  and

 (c)  whether  Government  have
 fixed  any  standard  purchase  price  for
 vacant  plots  in  Delhi  (Punjabi  Bagh)
 or  a  seller  is  not  to  know  the  fF  ice
 before  giving  written  notice  for  vale
 of  lang  and  he  must  accept  whatever
 price  the  collector  awards,  as  a_  final
 verdict?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT).  (a):  Yes,  Sir.

 (b):  No,  Sir.  As  per  the  provisiors
 of  section  26(2)  of  the  Urban  Land

 (Ceiling  and  Regulation)  Act,  1976,  the
 price  to  be  offered  for  the  lund  propo-
 sed  to  be  purchased  on  behalf  of  the
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 State  Government  is  calculated  in  ac-
 cordance  with  the  provisions  of  Land
 Acquisition  Act,  1894,  or  of  any  other

 corresponding  law  for  the  time  being
 in  force.  If  the  Lang  Acquisition  Act,
 1894,  is  applicable,  the  price  would  be
 the  market  value  and  the  solatium  of
 5  per  cent  thereof.

 (c):  The  Government  have  not  fixed
 any  standard  purchase  price  for  va-
 cant  plots  in  Delhi  (Punjabi  Begh).

 As  the  competent  authority  is  requi-
 red  to  calculate  the  price  in  accord-
 ance  with  the  provisions  of  the  Land
 Acquisition  Act,  1894,  orunder  any
 other  corresponding  law  _  for  the
 time  being  in  force  after  the
 notice  prescribed  in  sub-sec-
 tion  reo)  of  section  26  of  the
 Act  has  been  given  tc  the  competent
 authority  ang  after  he  has  exercised
 the  right  of  pre-emption,  the  question
 of  the  seller  knowing  the  price  before
 given  written  notice  for  sale  of  land
 does  not  arise.

 राज्यों  को  उर्वरकों  ककी  सप्लाई

 1876.  भ्री  सोठा  लाल  पटेल  :  वया

 कृषि  शौर  सिखाई  मंत्री  यह  बताने  की  क्रपा

 करेंगे  कि  ।

 (क)  क्‍या  कुछ  राज्यों  ने  कृषि  की

 झग्रावश्यकताश्ों  को  पूरा  करन  हेतु  केन्द्रीय

 सरकार  से  उर्वरकों  की  सप्लाई  बढ़ाने  का

 अनुरोध  किया  है;  शर

 (ख)  यदि  हां,  तो  जिन  राप्यों  ने  यह

 अनुरोध  किया  है  उनके  नाम  क्‍या  हैं,  उन्होंने
 कितनी  मांग  की  हैं  और  सरकार  न  एस  के

 बारे  में  क्या  कार्यवाही  की  है  ?

 कृषि  घ्रौर  सिचाई  मंत्री  (श्री  सुरजीत

 सिंह  बरनाला)  :

 (क)  जी  हां  ।

 (ख)  पूरी  जानकारी  संलान  विवरण

 में  दे  दी  गई  हैं  ।
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 Sugar,  quota  to  Shareholders  of  Sugar
 Factory

 1877,  SHRI  P.  RAJAGOPAL  NAIDU:
 Wiil  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  the  quantity  of  sugar  supplied
 to  the  State  of  Andhra  Pradesh
 during  last  one  year;  and

 (b)  whether  any  quota  of  sugar  is
 given  to  the  shareholders  of  sugar
 factories  at  controlled  rate?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Andhra
 Pradesh  State  is  being  allotted  a
 monthly  quota  of  levy  suger  of  4.345
 tonnes.

 (b)  No,  Sir.

 Staying  Power  of  Farmer

 1878.  SHRI  SASANKASEKHAR  SAN-
 YAL:  Wil!  the  Minister  of  AGRICUI-
 TURE  AND  IRRIGATION  be  pleased
 to  stale  the  steps  being  taken  by  the
 Government  or  are  under  their  con-
 Sideration  with  a  view  to  equipping
 the  producers  of  agricultural  crops
 with  staying  power  so  as  to  ensure
 that  they  are  not  compelled  to  =  sur-
 render  to  distress  sale?

 THE  MINISTER  OF  AGRICULTURE
 ND  IRRIGATION  (SHRI  SURJIT

 finan  BARNALA):.  The  warehouses
 set-up  under  the  Warehousing  Corpo-
 rations  Act,  962  by  the  Centrai  and
 the  State  Warehousing  Corporations
 ensure  availability  of  scientific  ware-
 housing  facilitics  for  the  benefit.
 amongst  others,  of  producers  and  save
 them  from  making  distress  sale,  by
 providing  credit  on  the  pledge  of  the
 stocks  of  agricultural  commodities  etc.
 covered  by  the  warehouse  receipts.

 2,  Under  the  Save  Grain  Campaign
 scheme  launched  by  Government  ‘of
 India,  simple  but  effective  techniques
 of  preservation  and  storage  of  food-

 grains  are  made  known  to  the  farmers,
 through  training,  demonstration,  publi-
 city  etc.  Loans  are  also  advanced  to
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 State  Governments  for  fabrication  of
 small  size  metal  bins  for  being  made
 available  to  farmers  on  easy  credit
 basis;  this  improves  the  holding  capa-
 city  of  the  farmers.

 Steps  for  Growth  of  Wild  Life

 1879.  SHRI  UGRASEN:  Will  tie
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  please  to  state:

 (a)  whether  wild  life  is  shrinking
 in  the  country;

 (b)  if  so,  the  reasons  thereof;  and

 (c)  the  steps  taken  for  the  survival,
 safety  and  growth  of  wild  life  in  the
 country?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).
 While  certain  species  of  wildlife  appear
 to  be  shrinking  on  account  of  loss  cf
 habitat  through  growing  populaticn
 and  developmental  pressures,  a  number
 of  other  wildlife  species  have  increased
 as  a  result  of  various  protective
 meesures  taken  in  recent  years.

 (c)  Some  of  the  important  measures
 taken  in  recent  years  for  the  survival,
 safety  and  growth  of  wildlife  in  the
 country  are  as  follows:--

 “(l)  With  the  enactment  of  the
 Wildlife  (Protection)  Act  in  1972,
 which  has  now  been  adopted  hy  all
 but  twa  States.  special  legal  protec-
 tion  has  heen  given  to  the  endangered
 species  from  exploitation  and  string-
 ent  punishment  provided  for  in-
 fringement  of  the  provisions  of  the
 Act.

 (2)  Export  trade  of  most  of  the
 threatened  species  has  been  zun-
 trolled,  particularly  sinc~  India
 became  a  party  in  l976  to  the  Con-
 vention  on  International  Trade  in
 Endangered  Swecies  of  Wild  Fauna
 and  Flora.

 (3)  The  habitat  in  which.  wildlife
 can  prosper  is  being  increased  by
 constituting  larger  ar€as  as  naticnal

 parks  and  sanctilaries  where  all

 possible  protection  is  being  afforded
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 to  wildlife.  The  “Project  Tiger”  has
 been  launched  in  nine  selected  habi-
 tats  to  afford  protection  ६0  this
 threatened  species.

 (4)  For  ensuring  effective  anu
 scientific  management  of  sanctuaries,
 national  parks  and  other  wildlife
 areas,  separate  wildlife  wings  witail.
 the  Forest  Departrierts  are  being
 established  in  ali  States  and  Onion
 Territories.

 Ban  on  Hunting  of  Wild  Animals

 1880.  SHRI  UGRASEN:  Wii)  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleasej  to  stite:

 (a)  whether  Government  propose  to
 put  a  total  ban  on  hunting  of  certain
 species  of  wild  animals  lest  these
 might  become  extinct;  and

 (b)  if  so,  the  action  taken  in  this
 regard?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  anc  (b),  The
 Wildlife  (Protection)  Act,  W72  provides
 for  a  total  ban  on  the  hunting  of  such
 wild  animals  and  birds  specified  in
 Schedule  I  to  the  Act  which  are  con-
 sidered  to  be  endangered.

 Steps  te  save  Elephants  and  Rhino-
 ceros  in  the  Country

 1881.  SHRI  UGRASEN.  Wiil  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  elephants  and  _  rhino-
 ceros  are  struggling  hard  for  survival
 and  due  to  poaching  these  are  be-
 coming  extinct;

 (b)  the  approximate  number  of
 elephants  and  rhinoceros  in  the  coun-
 try;  and

 (c)  the  steps  taken  to  save  them
 from  extinction?

 I36

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  No,  Sir.

 (b)  The  approximate  estimated  num-
 ber  of  elephants  in  the  country  ace
 10,000  and  rhinoceros  are  700.

 (c)  The  following  steps  have  been
 taken  to  ensure  their  protection,

 (i)  Both  the  elephauts  ४१३  the
 rhinoceros  are  included  in  the  Wild
 Life  (Protection)  Act,  1972,  afford-
 ing  them  strict  protection.

 (ii)  Both  the  rhinoceros  ang  the
 elephant  are  included  in  Appendix  I
 of  the  Convention  on  Internutional
 Trade  in  Endangered  Species  of  Wild
 Fauna  and  Flora,  which  strictly
 regulate  international  trade  in  both
 these  species.

 (ii)  A  national  Park  at  Kaziranga
 and  Lakhawa  Sanctuary  in  Assam
 and  a  Sanctuary  in  Jaldapara  in
 West  Bengal  have  been  constituted
 to  provide  all  possible  protection,  to
 the  habitat  of  the  rhinoceros.
 Elephants  also  receive  protection  ३90
 such  reserves  as  the  Corbett  National
 Park  in  Uttar  Pradesh,  Manas  Sanc-
 tuary  in  Assam,  Mudumalai  Sanc-
 tuary  in  Tamil  Nadu,  Palamau
 National  Park  in  Bihar,  Periyar
 Sanctuary  in  Kerala,  etc.

 राजस्थान  के  किसानों  को  ऋण  दिया  जाना

 1882.  श्री  मौठा  लाल  पटेल  :  क्‍या

 कृषि  और  सिचाई  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  केन्द्रीय  सहकारी  बैंकों]ने  975-

 76  के  दौरान  राजस्थान  के  किसानों  को

 कितनी  वित्तीय  सहायता  दी  है;  श्रौर

 (ख)  भूमि  विकास  बैंक  राजस्थान

 के  बिकास  के  लिए  i976-77  4  योजना-

 वार,  कितना  ऋण  दे  रहा  है  ?
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 "हि  और  सिंचाई  मंत्री  (भी  सुरजीत

 सिह  बरनाला)  :  (क)  राजस्थान  में  केन्द्रीय

 सहकारी  बैंकों  ने  किसानों  को  वर्ष  075—

 76  में  69,8  बरोड़  रुपए  के  ऋण  जारी

 कए  हैं।

 (@)  वर्ष  976-774  भूमि  विकास

 बैंक,  राजस्थान  द्वारा  दिए  गए  योजना-वार

 ऋणों  का  ब्यौरा  मांगा  गया  है  और  प्राप्त

 होने  पर  एक  विवरण  सभा-पटल  पर  रख

 दिया  जाएगा।

 Bulgarian  Aid  for  Agro-Industrial
 Centres

 1883.  SHRI  D.  D.  DESAI.
 SHRI  R.  V.  SWAMINATHAN  :

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  propose  to
 set  up  two  agro-industrial  centres
 with  Bulgarian  help;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).  Two
 agro-industrial  complexes  are  proposed
 to  be  developed,  one  each  in  Bihar  and
 Karnataka.  under  Indo-Bulgarian  Joint
 Cooperation  programme,  The  projects
 aim  at  integration  of  production.
 processing  anc  marketing  of  selected
 fruits  and  vegetables,  which  would
 contribute  to  improvement  in  the

 economy  and  development  of  the  areas
 to  be  covered  by  them.  The  project
 proposals  are  yet  to  be  finally  cleared

 by  the  Government,

 Export  of  Wheat  and  Wheat  Products

 1884.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  there  is  any  scheme  to
 export  wheat  and  wheat  products
 during  the  current  year;  and

 (b)  if  so,  the  facts  thereof?
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 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)-  (a)  and  (b).  The
 Government  have  so  far  not  taken  any
 decision  regarding  the  export  of  wheat
 and  wheat  products  during  the  current
 year,  and  the  whole  matter  is  under
 consideration.

 Change  in  Role  ०३  F.C.L

 1885.  SHRI  D.  B.  CHANDRA
 GOWDA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  there  is  going  to  be
 any  change  in  the  role  of  Food  Cor-
 poration  of  India  and  whether  any
 structural  change  is  thought  of;  and

 (b)  if  so,  the  gist  thereof?

 THE  MINISTER  OF  AGRICULTURE
 AND  JRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Research  in  Disease  of  Coconut

 1886.  SHRI  D.  3B.  CHANDRA
 GOWDA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  century  old  disease
 had

 crippling  effect  on  coconut  pro-
 duction  and  research  had  not  yet  been

 able  to  counter  fully  the  effect  of  the
 disease;  and

 (b)  if  so,  the  efforts  of  Central
 Government  made  in  this  regard?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Yes,  Sir,  a
 disease  of  the  coconut  palm  known  as
 root  wilt  has  a  crippling  effect  on  the
 production  of  coconut  in  Kerala  and
 the  researches  have  not  vet  been  able
 to  fully  counter  the  effects  of  this
 disease,
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 Efforts  are  continuing  for  a  correct
 diagnosis  of  the  disease.  The  associa-
 lion  of  a  virus  has  been  suspected  for
 some  years,  Recently,  the  association
 of  bacteria  ang  nematode  with  the
 roots  of  the  diseased  palms  has  also
 been  demonstrated.  Intensive  investi-
 gations  are  in  progress  at  the  Kayan-
 gulam  station  of  the  Central  Plantation
 Crops  Research  Institute  in  Kerala  for
 establishing  the  correct  identity  of  the
 pathogen.

 (b)  The  Indian  Council  of  Agricul-
 tural  ‘Research  has  strengthened  the

 .Central  Plantation  Crops  Research
 Institute’s  Regional  Station  at  Kayan-
 gulam  to  tackle  the  problem  from
 every  possible  angle.  The  Central
 Plantation  Crops  Research  Institute
 has  identified  certain  hybrids  between
 Dwarf  and  Tall  varieties  which  are
 relativeiy  much  less  susceptible  to  the
 disease.  Pilot  projects  for  rejuvenation
 of  diseased  plantations  have  been
 launched  jointly  by  the  Central  and
 State  Governments  by  planting  healthy
 coconut  seedlings  of  improved  varieties.

 Impact  of  Lang  Holding

 1887.  SHRI  D.  B.  CHANDRA
 GOWDA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  _  IRRIGATION  be
 pleased  to  state:

 (a)  whether  Government  have  un-
 dertaken  any  survey  in  collaboration
 with  the  State  Governments  to  col-
 lect  basic  data  on  the  number,  ten-
 ure,  status,  irrigation,  land  utilisation
 and  cropping  pattern  of  holdings  of
 different  sizes;

 (b)  if  not,  whether  Government
 propose  to  present  Sample  Census  to

 reflect  the  impact  of  land  ceiling  and

 thus  provide  more  realistic  and  up-
 todate  estimate  of  the  holdings  jn
 different  size  groups,  their  cropping
 pattern,  irrigation  etc.  at  the  taluka
 level;  and

 (c)  if  so,  the  scheme  of  Govern-
 ment  in  this  regard?
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 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA))  (a)  Yes,  Sir.  THe
 first  Agricultural  Census  was  conducted
 in  the  country  with  the  Agricultural  \
 year  1970-71  (July  970—June  97l)  as

 ~

 the  reference  year.  The  primary  unit
 द

 for  data  collection  ‘was  the  operational
 holding.  Data  were  collected  on  the
 essential  characteristics  of  agricultural
 holdings  viz.  (i)  Number  and  size  dis-
 tribution  of  operational  holdings.
 (ii)  Land  Utilisation,  (iii)  Area  under
 crops.  (iv)  Area  irrigated  cropwise  and
 Source  wise:  and  (v)  Tenancy  parti-
 culars.  The  current  Agricultural
 Censtis  is  being  conducted  on  sample
 survey  basis  with  Agricultural  year
 1976-77  (July  1976-77)  as  the  reference
 year.

 (b)  and  (c).  Do  not  arise.

 Amount  spent  on  A.I.C.C.  pelegates  by
 Vice-Chancellor  of  Punjab  University

 1889.  SHRI  JYOTIRMOY  BOSU:
 SHRI  BHAGAT  RAM:

 Wil}  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  the  Vice-Chancellor,
 Punjab  University,  Chandigarh  has
 spent  Rs.  20000/-  for  the  physical
 well  being  of  AICC  delegates  out  of
 the  University  budget  money  for

 1976-77  meant  for  medical  facilities
 for  the  University  staff  and  students:

 (b)  whether  the  same  has  been
 °

 shown  on  page  7  of  the  printed  bud-
 get  paper  of  the  said  University;

 (c)  whether  Prof,  R.  C.  Paul,  Vice-
 Chancellor  of  the  University  got  a
 three  years  extension  on  24th  March,
 977  just  a  day  before  the  Janta  Mini.
 stry  was  Sworn  in;  and

 (d)  if  so,  what  steps  the  Govern-
 ment  propose  to  take  in  this  matter?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  and  (b).  According  to  the  informa-
 tion  furnished  by  the  Punjab  Univer-
 sity,  the  Chandigarh  Administration
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 advised  the  University  to  ensure
 proper  functioning  of  its  Health  Centre
 during  the  AICC  session  in  December,
 1975.  As  at  that  time,  the  stock  of
 medicines  wag  inadequate,  the  Univer-
 sity  Office  anticipated  an  additional
 requirement  of  Rs.  20,000  for  purchase
 of  medicines.  This  requirement  was
 shown  in  the  budget  document  for
 1976-77.  Eventually,  the  personnel
 and  medicine  for  the  Centre  during  the
 AICC  Session  were  provided  by  the
 Punjab  Government,  The  Centre
 incurred  an  expenditure  of  less  than
 Rs.  00  on  medicines,  which  was  later
 reimbursed  by  the  Government  of
 Punjab.  In  the  Budget  papers  for
 1976-77  il  ‘was  indicated  by  a  footnote
 that  the  revised  provision  included
 Rs.  20,000  to  meet  the  cost  of  medi-
 cines  on  AICC  session.

 (c)  and  (d).  According  to  Section
 10(2)  of  the  Puniab  University  Act,
 the  term  of  office  of  the  Vice-Chancellor
 may  be  extended  by  the  Chancellor
 for  such  further  periods,  not  exceeding
 three  vears  at  a  time,  as  he  may  deem
 fit.  In  exercise  of  these  powers,  the
 term  of  Prof,  R.  C.  Paul,  as  Vice-
 Chanceilor  of  the  Punjab  University,
 which  was  due  to  expire  on  June  30,

 1977,  was  extended  by  the  Chancellor
 for  a  period  of  three  years,  vide
 netification  dated  24th  March,  1977.

 Phoorel  Pesticide

 1889.  SIIRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  he  is  aware  that  use  of

 Phoorel  (the  trade  name  for  leptophos
 which  belongs  to  a  class  of  poisons  cal-

 led  organophosphates),  an  American

 made  pesticide,  is  banned  in  the  Uni-

 ted  Stutes  and  it  is  no  longer  welcome

 in  Egypt;

 (b)  whether  he  is  also  aware  that

 this  pesticide  that  caused  paralysis

 among  hundreds  of  water  buffaloes  in

 Egypt  is  currently  being  manufactur-
 ed  in  Texas,  US  and  offered  for  sale

 in  India;  and

 (c)  if  so,  the  Government's
 reac-

 tion  thereto?
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 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA);  (a)  Yes,  Sir.

 (b)  and  (c)  It  has  been  reported
 that  manufacturing  firm  in  the  USA
 have  voluntarily  suspended  its  produc-
 tion.  In  any  case  the  Registration
 Committee  under  the  Insecticide  Act
 hes  decided  not  to  register  this  chemi-
 cal.  Government  have  also  initiated
 action  {go  ban  its  use  in  India.

 Price  of  Agricultural
 Produce

 Procurement

 1890.  SHRI  P.  THIAGARAJAN:  Wiil
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  present  policy  of  Govern-
 ment  in  regard  to  the  minimum  and
 maximum  price  of  procurement  of
 agricultural  produce  especially  rice;

 (b)  whether  Government  ig  aware
 of  the  hardships  of  agriculturists
 caused  by  the  offer  of  a  very,  low  price
 for  procurement;

 (c)  the  ranges  of  prices  offered
 during  the  last  twelve  months;  and

 (d)  whether  Government  propose  to
 enhance  the  price  so  as  to  ensure  eco-
 nomic  viability  of  agricultural  ope-
 rations?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  to  (c).  The
 procurement  prices  are  fixed  in  respect
 of  paddy,  rice,  jowar,  bajra,  maize,
 ragi  and  wheat.  These  prices  are
 fixed  after  taking  into  account  the
 recommendations  of  the  Agricultural
 Prices  Commission,  the  views  of  the
 Chief  Ministers  of  States  and  the  need
 to  protect  the  interests  of  the  producers
 as  well  as  the  consumers.  A  statement
 giving  procurement  prices  for  Kharif
 cereals  for  the  marketing  seasons
 1975-76  and  1976-77  and  for  wheat  for
 the  marketing  seasons  1976-77  and
 i977-78  is  attached.
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 (a)  The  pricing  policy  for  Rabi
 cereals  has  already  been  announced  on
 the  13th  April,  1977,  The  pricing
 policy  for  Kharif  cereals  for  1977-78
 will  be  formulated  during  September-
 October  977  on  the  eve  of  the  forth-
 coming  Kharif  marketing  season.

 Statement
 Price  runge  of  procurement/support
 prices  of  different  foodgrains  fixed  by
 the  Government  of  India  for  Kharif/
 Rabi  foodgraims  for  1975-76  and  1976-77,
 Kharif  and  1976-77  and  1977-78  Rabi

 seasons

 (Rs.  per  qu'ntal)

 A.  Kharif  foodgrains  1975-6  1956-77

 Paddy  74t096  74t096

 Rice.  7  tO  §4  I97  to  §4

 Jowar,  Bajre.  Maiwe
 and  Regi.  74  74

 B.  -Rabi  foodgrains  I956-77  1975-78

 Wheat  T0§  II0

 Train  भा  Delhi  Zoo

 1891,  SHRI  P.  K.  KODIYAN;  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  running  of  toy
 train  in  Delhi  Zoo  has  harmful  effect
 and  many  of  the  rare  species  of  birds
 have  already  migrated  from  the  Zoo
 if  .s0,  the  facts  thereof;

 (b)  whether  Government  had  not
 consulted  any  experts  about  the  eff-
 ects  of  train  running  in  the  zoo;  and

 (c)  whether  Government  propose
 to  stop  the  running  of  trains  in  the
 200?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  train  that
 was  introduced  in  the  Delhi  Zoological
 Park  in  August,  976  was  not  n  toy
 train  but  comprised  almoet  normal
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 sized  carriages  pulled  by  98  diesel
 shunting  engine  used  on  the  Kalka-
 Simia  rail.  The  running  of  such  a
 train  close  to  the  enclosures  did  affect
 the  alighting  of  migratory  birds  within
 the  Delhi  Zoo  last  winter  and  many
 of  the  animals  like  the  lion-tailed
 monkey,  the  spider  monkey,  the  puma,
 the  elephant  and  the  white  tigers
 appeared  to  be  disturbed.  There  was
 apprehension  that  such  disturbance
 might  ultimately  affect  breeding  with-
 in  the  Zoo,  Migratory  birds  from  East
 European  countries  and  Siberia  have
 been  regularly  visiting  the  pond  of  the
 Delhi  Zoological  Park  since  1961.
 With  the  introduction  of  the  train
 within  the  Zoo,  as  against  nearly  3,000
 migratory  hirds  which  arrive  by  the
 middle  of  October  only  about  25  alight-
 ed  last  October.  After  the  train  was
 stopped  early  last  January  about  1,000
 birds  flocked  into  the  Zoo.

 (७)  and  (ce),  While  available  records
 do  not  indicate  prior  consultation  of
 acknowledged  wildlife  conservation
 experts  about  the  effects  of  running  of
 the  train  in  the  Zoo,  on  the  basis  of
 subsequent  advice  received  from  sUch
 experts,  the  running  of  the  zoo  train
 was  stopped  from  January,  1977.

 Permission  for  Fishing  on  Kerala.
 Coasts

 1992.  SHRI  C,  K.  CHANDRAPPAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  number  of  companies  to  whom
 Government  have  given  permission

 to  uSe  Kerala  coast  for  fishing  during
 last  three  years  and  their  names;

 (b)  whether  the  Central  Govern-
 ment  have  taken  note  of  the  State

 Government’s  proposal  to  improve
 fishing  industry  in  Kerala;

 (c)  whether  Government  have
 given  permission  to  the  multinatiorial
 corporations  to  participate  in  the  fish-
 ing  industry  in  India;  and

 XN
 (d)  if  so,  the  facts  thereof?
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 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  No  company
 in  India  has  approached  Government
 for  permission  to  use  Kerala  Coast  for

 fishing  during  the  last  three  years,  as
 sea  fishing  is  not  a  licensable  industry.
 No  such  permission  has  also  ‘een
 granted  to  fishing  companies  abroad.

 (b)  Yes,  Sir.

 (c)  Yes,  Sir.
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 (d)  M/s.  Union  Carbide  (India)  Ltd.,
 M/s.  Britannia  Biscuit  Co.  Ltd.,  M/s.
 ITC  Ltd.,  M/s.  Cadbury  Fry  (India)
 Ltd.  and  M/s.  EID  Parry  Ltd.
 [renamed  as  E.I.D.  Parry  (India)  Ltd.
 from  29th  April,  1976],  have  been
 issued  letters  of  intent  for  the  manu-
 facture  of  processed  marine  products,
 Excepting  M/s.  Cadbury  Fry  (India)
 Pvt.  Ltd.,  other  companies  were  also
 permitted  to  import  trawlers.  The
 details  are  as  follows:

 N

 Name  of  the  company  Annual  processing  capzcities?
 permitted.

 poem  |

 No.  of  trawlers  permi-
 tted  for  import.

 t.  M/s  Union  Carbide  (India)  Ltd.  Shrimp  —5000  tonnes  2
 other  fishes  —500  tonnes

 2.  M/s  Britann‘a  Biscuit  Co.,  Ltd.  Frozen  Seu-
 Foods.  —5§399  tonnes

 Fish  meal  _—  §400  tones  2

 3.  M/s  ITC  Ltd.  ,  +  »  Processed  marine  —go00  tons  2
 products

 4.  EID  Parry  (India)  Ltd.  Do.  4200  tons.  2

 5.  Cadbury  Fry  (India)  Ltd.  Do.  3000  tons.  Nil

 Setting  up  of  Schools  in  Rura]  Areas

 i893.  SHRI  0.  K.  CHANDRAPPAN;

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 fol'ow  the  policy  of  the  previous  Gov-

 ernment  to  set  up  schools  for  a  radius
 of  4  Kms,  in  the  rural  areas;

 (b)  if  so,  how  many,  schools  were
 set  up  in  1974-75,  1975-76  and  March,
 977  in  rural  areas;  and

 (c)  how  many  schools  were  opened
 for  girls  and  how  many  schools  are
 having  co-education  during  the  above
 mentioned  years  and  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CIIANDRA  CHUNDER):

 (a)  As  per  Education  Commission's

 recommendations,  primary  schools  will
 have  to  be  set  up  within  walking
 distance  for  the  Walking
 distance  is  normally  taken  as  between
 l  to  2  kilometres,

 children.

 It  is  Government's
 policy  to  open  schools  in  rural  areas  in
 accordance  with  this  norm.

 (b)  and  (c).  The  information  for
 these  years  is  not  available.  However,
 as  per  Third  All  India  Educational
 Survey  figures,  97  per  cent  of  the
 children  of  the  age  group  6—l]  has
 already  been  covered.
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 Grants  for  Construction  of  Sports
 Complex  in  State  Capitals

 1894,  SHRI  K.  MALLANNA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  recently  Central  Gov-
 ernment  have  sanctioned  some  amount
 for  construction  of  sports  complex  in
 State  Capitals;

 (b)  if  so,  the  outlines  regarding  the
 distribution  of  this  grant  to  the  States;

 (c)  whether  Government  have  given
 encouragement  by  increasing  the  grant
 for  construction  of  open  and  indoor
 stadia  and  swimming  pools  also;
 and

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Yes,  Sir.

 (d)  Under  the  scheme  of  financial
 assistance  to  State  Governments/  State
 Sports  Councils  the  ceiling  of  Central
 assistance  for  construction  of  Utility
 Stadia,  Swimming  Pools  and  Indoor
 Stadia  has  »een  raised  with  effect
 from  ist  April,  976  from  ‘Rs,  50.000
 or  50  per  cent  of  the  cost,  whichever
 ig  Jess’  to  ‘Rs.  1,00,000  or  50  per  cent
 of  the  cost  whichever  is  less’.

 Book  Banks  in  Schools

 1895,  SHRI  K.  MALLANNA,  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  the  number  of  Book  Banks  cs-
 tablished  in  Schools  all  over  the  coun-

 try,  State-wise;

 (b)  the  number  of  Book  Banks
 functioning  in  the  State  of  Karnata~

 ka;  and
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 (c)  the  facilities  provided  by  the
 Government  for  the  children  belonging
 to  Scheduled  Tribes  and  other  low-in-
 come  group  children?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUNDER):
 (a)  A  Statement  is  attached.

 (b)  About  700  School  Book  Banks
 are  functioning  in  Karnataka.

 (c)  Mid-day  meals,  free  uniforms,
 free  textbooks  and  stationery,  attend-
 ance  scholarships,  scholarships  for
 rurai  bright  students,  pre  and  _  post-
 matric  scholarships,  ete.  are  some  of
 the  main  facilities  provided  by  Govern-
 ment  for  children  belonging  io
 Scheduled  Tribes  and  other  low-income
 group  children,  In  addition  to  this,
 Book  Banks  facilities  are  also  available
 to  them.

 Statement

 SI.  Name  of  the  Stafe/  No.  of
 No.  Union  Territory  Bcok

 Banks

 I,  Andhra  Pradesh  35333

 a  Assem  848

 3  Bihar  £

 4.  Gujarat  2,239

 ‘5.  Wary:  na  7042

 6.  Himichel  Pridesh  45299

 7.  Jammu  &  Kashmir  £

 8.  Karnataka  406

 9.  Kerala  a  I,293

 i0.  Madhya  Pridesh  62,622

 1.  Maher:shtra  *

 I2)  Manipur  260

 13.  Meghalaya  ३300

 14.  Nagalcnd  42

 ¥§.  Orissa  2,II7

 16,  Punjab  TI,424

 24,828 com  Rajasthan
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 Sl.  Ni  me  cf  the  State/  No.  cf
 No.  Union  Territory  Book

 Banks

 i8.  Sikkim  37

 I9.  Tamil  Nedu  373295

 20.  Tripura  7  1,620

 21.  Uitar  Pradesh  4.6324

 22.  West  Bengal  हि  235

 23.  And  man  &  Nicobar  Is}:  nds  205

 24.  Arunachal  Predesh  Al

 25.  Chin  garh  68

 26.  Dadra  &  Ni  gar  Havli  £

 27.  Delhi  84I

 28.  Goa,  Daman  &  Diu  835

 29.  Lakshi  dweep  Nope,

 30.  Mizor:m  652

 3i.  Pondicherry  20

 *The  scheme  of  Book  Banks  hrs  been
 intrcduced  in  standards  I--IV  of  Prmity
 Sctcol;  of  Local  bodies  from  June,  1976.
 Exact  no.  of  book  banks  in  sc'.ools  is  rot
 known,

 6  Includes  1,989  banks  in  Intermediate
 Colleg-s.

 {Information  not  available.

 “oBooks  and  writing  materials  ere
 supplied  to  all  students  free  of  cost.

 Instructions  to  States  for  Prompt  Pay-
 ment  of  Sugarcane  Price

 1896.  SHRI  छू  MALLANNA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Central  Government
 have  advised  the  State  Governments  to

 arrange  for  prompt  payment  of  the
 Sugarcane  price  to  growers  by  the
 factories  in  their  areas;  and

 (b)  whether  Central  Government
 have  also  advised  the  State  Govern-
 ment,  to  modify  laws  to  provide  timely
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 payments  by  factories  and  for  addition
 ef  interest  in  case  of  delay?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Yes,  Sir.

 (b)  The  Sugarcane  (Control)  Order,
 1966,  provides  for  payment  of  sugar-
 cane  prices  by  the  sugar  factories
 within  4  days  of  delivery  of  cane.
 Many  State  Governments/Union  Terri-
 tories  have  enacted  legislation  provid-
 ing  for  interest  on  delayed  payments.
 Interest  rates  vary  from  State  to  State
 but  the  Central  Government  has
 requested  that  the  rates  may  be  made
 uniform  at  45  per  cent  which  is  com-
 parable  to  commercial  bank  rates,

 In  addition  to  the  Icgal  provisions
 above,  specific  cases  of  serious  default
 are  taken  up  with  the  State  Govern-
 ments  concerned,

 Aerial  Spray

 1897,  SHRI  7.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  _  pleased  to
 state:

 (a)  whether  the  Government  have
 purchased  planes  for  the  purpose  of
 protecting  the  crops  through  aerial
 spraying:  and

 (b)  if  so,  their  number?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA);:  (a)  Yes,  Sir.

 (b)  Thirty-five  (35).

 Rehabilitation  of  Evacuees  from  Sri
 Lanka

 1898.  SHRI  P,  RAJAGOPAL  NA
 Will  the  Minister  of  WORKS  AN
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  number  of  evacuees  from
 Sri  Lanka  awaiting  rehabilitation;  and

 (b)  whether  there  is  any  time  limit

 proposed  to  reabilitate  them?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Out  of  62,504  repatriate
 families  (not  evacuees)  who  have
 arrived  in  India  so  far,  applications  of
 about  4,700  families  only  are  pending.

 (b)  No  fixed  time  limit  has  been
 prescribed  but  instructions  are  0
 rehabilitate  as  early  as  possible.

 मार्कट  रेंट  के  मामले

 1899.  क्री  नवाब  सिह  चौहान  :  क्‍या

 निर्माण  श्रौर  शझ्ावास  तथा  प्रति  और  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मार्किट  रेंट  कब  और  किस  आधार

 पर  लिया  जाता  है  ;

 (ख)  क्‍या  गत  दो  वर्षों  में  मंत्रालय  के

 सामने  ऐसा  भी  कोई  मामला  आाया  है  जिसमें

 इस  तथ्य  के  बावजूद  कि  राजसम्पत्ति  निदेशक

 द्वारा  किसी  सरकारी  कमंचारी  को  सरकारी

 आवास  में  रहने  की  अनुमति  दी  गई  हो

 परन्तु  फिर  भी  उससे  मार्किट  रेन्द  लिया  गया

 हो;

 (ग)  व्या  यह  भी  सच  हैं  कि  कुछ
 मामलों  में  राजस*्पत्ति  निदेशक  की  सिफारियों

 को  नजरग्रन्दाज  करके  मार्किट  चन्द  लिया

 जा  रहा  है  ;  श्रौर

 (घ)  यदि  हां,  तो  उसके  क्या  कारण

 हैं  और  सरकार  का  उक्त  कम्मचास्यों

 को  राहत  देने  के  लिये  न्या  कार्यवाही  करने

 का  विचार  है  ?

 निर्माण  और  श्रावास  तथा  पति  शौर

 पुनर्वास  संत्री  (श्री  सिकन्‍दर  बचत )  :  (क)
 जब  कोई  अधिकारी  श्रपाव्र  घोषित  कर

 दिया  जाता  है  या  जो  सरकरी  वास  के  ग्रनधि-

 कृत  दखल  में  है  या  जब  झावंटन  इस  विशिष्ट

 शर्त  चर  किया  जाता  है  या  अधिकारियों  को
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 इस  विशिष्ट  शर्त  पर  सरकारी  वास  रखने  की

 झन्‌मति  दी  जाती  है  कि  उनसे  माकिट

 किराया  लिया  जाएगा,  तो  माकिट  किराया

 चार्ज  किया  जाता  हैं  7  माकिट  किराया  उन

 निजी  मकान  वाले  अधिकारियों  द्वारा  भी

 देय  हे  जो  3  दिसम्बर,  975  के  बाद  भी

 सरकारी  आवास  में  रह  रहे  हूं  t

 (a)  किसी  भी  मामले  में,  जहां  सम्पदा

 निदेशक  ने  किसी  अधिकारी  को  सामान्‍य

 लाइसेंस  शुल्क  की  अ्रटायगी  ५र  सरकारी  वास

 में  रहने  की  अनुमति  दे  दी  थी,  उससे  माकिट

 किराया  की  बसली  का  प्रश्न  ही  नहीं
 उठता  |

 (ग)  जी१  नहीं  ।

 (घ)  प्रश्न  ही  नहीं  उठता  t

 Market  Rent  Charged  from  Govt.  Em-
 Ployees

 1900,  SHR]  NAWAB  SINGH  CHAU.
 HAN:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  _  be  pleased  to

 state:.  a

 (a)  whether  rent  is  being  charged
 from  some  of  those  Government  ser-
 vants  who  are  still  in  service  and  are

 staying  in  legally  allotted  house;

 (b)  how  many  Government  servants
 were  penalised  to  pay  market  rent  dur-
 ing  the  last  two  years  and  why;

 (९)  how  many  of  them  are  still  in
 service  in  Delhi;  and

 (d)  what  was  the  reason  of  charg-
 ing  market  rent  from  them?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  to  (d).  The  information  is  be-
 ing  collected  and  will  be  laid  on  the
 Table  of  the  House.
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 Selting  up  of  Central  Government
 Housing  Units

 1901.  SHRI  P.  6.  MAVALANKAR:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  have  san-
 ctioned  and  set  up  any  Central  Gov-
 ernment  Housing  Units  in  the  State  of
 Gujarat  during  the  last  3  years,

 (b)  if  so,  broad  outlines  thereto:

 (c)  whether  Government  have  pro-
 vided  financial  assistance  by  way  of
 grant  or  loan  or  both  to  the  State
 Government  and  other  public  hous-
 ing  schemes  in  Gujarat  during  the
 same  period;  and

 (d)  if  so,  facts  thereto?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  an@  (d).  The  State  Govern-
 ment  of  Gujarat  receives  block  Jeans
 and  block  grants  for  financing  plan-
 ning  schemes  and  it  is  not  possible  to

 identify  quantum  of  assistance  for
 social  housing  schemes.  In  addition,
 the  following  amounts  of  LIC  Joans
 were  allocated  to  the  State  of  Gujarat
 during  the  last  3  years: —

 Year  Amount
 released

 (Rs.  in
 lekhs)

 1974-75  705  00

 1975-76  I20-00

 I976-77  90-00

 3I5:00
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 Further,  a  cluster  of  0  demonstra.
 tion  houses  at  village  Bhimora  in  Gis-
 trict  Surendranagar  in  Gujarat,  was
 put  up  by  the  Regional  Rural  Housing
 Wing  set  up  at  Vallabh  Vidyanegar  in
 district  Anand  (Gujarat)  under  the

 aegis  of  National  Buildings  Organisa-
 tion.  A  grant  of  Rs.  55,000  was  given
 to  this  housing  wing  for  the  purpose.
 Besides  this,  the  Housing  &  Urban
 Development  Corporation  Ltd.  New
 Delhi  has  financed  78  schemes  for
 various  public  housing  agencies  in
 Gujarat  as  under:—

 _

 No,  of
 Agency  schemes

 sanctioned

 Gujarat  Housing  Board  36

 Baroda  Munic'n?]  Corporation  -  72

 Guiarat  Industr’al  Development
 Corporation  -  Ir

 Guiarat  Slum  Cearence  Board  9

 Gujarat  State  Roed  Corporation  4

 Ahmedabad  Municipal  Corporation  4

 Rajkot  Municipal  Corporation  T

 Surat  Municipal  Corporation  ह ज  I

 an

 Besides,  |  scheme  has  also  been
 sanctioned  by  HUDCO  for  the  Mochi

 Co-op.  Housing  Society,  R2jkot.

 Distribution  of  Narmada  Water

 1902.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to

 state:

 (a)  whether  one  or  more  of  the
 minor  or  major  irrigation  schemes
 attached  with  the  whole  question  of
 Narmada  Water  Distribution-Use  issue
 are  already  in  progress  in  actual  work-

 ing  in  the  States  of  Madhya  Pradesh,
 Gujarat,  Maharashtra  and  Rajasthan;
 and
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 (b)  if  so,  broad  details  thereof,  in-
 cluding  the  total  cost  expected  and
 the  central  financial  assistance  to  be
 made  available  in  each  case  to  the
 State  Government  concerned?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  An  area  of  about  50000  ha.
 in  Madhya  Pradesh  and  9000  ha.  in
 Gujarat  in  the  Narmada  basir  is  un-
 der  irrigation  through  canals  and
 tanks.

 The  following  two  major  projects  in
 the  Narmada  basin  in  the  State  cf
 Madhya  Pradesh  which  were  approv-
 ed  by  the  Planning  Commiss:on  prior
 to  the  setting  up  of  the  Narmada
 Water  Disputes  Tribunal  are  at  pre-
 sent  in  progress:

 Estimeted  Benefits
 Neme  of  Project  cost  (‘000”  hr.)

 (Rs,
 crores)

 Tawa  .  79  28  332  0

 Berna  मु  I2:97  63:2

 The  Madhya  Pradesh  Government

 have  also  taken  up  some  works  on

 the  Bargi  Project  on  the  Nar:nada.

 The  Project  is  estimated  to  cost  Rs.

 24.0  crores  and  envisages  to  provide

 irrigation  benefits  to  an  area  of  5.20

 lakh  ha.

 Irrigation  is  a  State  subject  and

 funds  for  execution  of  irrigation  pro-

 jects  are  provided  by  the  State  Gov-

 ernments  within  the  iramework  of

 their  overall  development  plans.  Cen-

 tral  assistance  is  given  to  the  States

 in  the  form  of  block  loans  and  grants
 which  is  not  related  to  any  individual

 sector  of  development  or  project.
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 Primary  Education

 1903,  PROF.  P,  G.  MAVALAN-
 KAR:

 SHRIMATI  PARVATI]
 KRISHNAN:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  p'eased  to  state:

 (a)  whether  Government  propose
 to  strengthen  and  accelerate  the  pro-
 gramme  of  spreading  primary  educa-
 tion  in  the  who'e  country;  and

 (b)  if  so,  how  and  at  what  cost
 and  by  what  expected  deadline?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  The  responsibility  for  primary
 education  vests  in  the  State  Govern-
 ments.  However,  the  Central  Gov-
 ernment  give  the  highest  priority  to
 the  devclopment  of  primary  education
 in  the  country.  The  present  Gov-
 ernment  is  considering  preparation  of
 a  time-bound  plan  of  action  for  achie-
 ving  the  goal  of  universalisation  of
 primary  education  as  envisaged  in  Ar-
 ticle  45  of  the  Constitution  by  the
 end  of  the  VI  Plan,  if  गण  earlier.
 It  is  estimated  that  if  00  per  cent
 children  are  to  be  brought  to  schools,
 jt  wil  cost  about  Rs.  775  crores.

 Rehabilitation  og  Pavement  Hawkers

 1904.  SHRI  GANGADHAR  APPA
 BURANDE:

 SHR]  R.  P.  DASS:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  Government  have
 receiveq  any  memorandum  from  the
 Jama  Masjid  Footpath  Hawkers  United

 Committee;  and

 (b)  if  go,  the  steps  taken  to  rehabi-
 litate  333  pavement  hawkers  uprooted
 from  the  Jama  Masjid  area  by  the
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 previous  Government  and  Delhi  Admi-
 nistration  and  D.D.A.?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  The  question  ०.  rehabilitating
 the  pavement  hawkers  in  the  area  who
 were  not  covered  already  is  under  re.
 view.

 Sale  of  Liquor  by  Pan  Shops  in  Capital

 1905.  SHRI  MUKHT!IAR  SINGH
 MALIK.  Will  the  Minister  of  IDDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Government’:  attention
 has  been  drawn  to  press  reports  ap-
 pearing  in  the  Statesman  dated  the
 7th  May,  977  wherein  it  has  been
 stated  that  a  number  of  pan  shops  in
 the  Capital  have  been  selling  liquor
 during  night  time;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  inquire  into  this  matter  and
 nature  of  action  taken  in  this  regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No  such  press  report  ap-
 pears.to  have  been  put  out  92५  the
 Statesman  on  7  May  1977,  The  news
 item  in  this  regard  in  some  other
 sectjons  of  the  press  has,  however,
 come  to  notice.

 (b)  The  Delhi  Administration  has
 looked  into  and  ordered  intensive
 checking  of  the  pan  shops  and  has  re-
 ported  that  no  such  instance  has  come
 to  notice.

 ,  Admission  to  Master  of  Physica]  Edu-
 cation  course  in  Laxmibai  National
 College  of  Physical  Education,  Gwalior

 906  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  cf  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  tc  state:
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 (a)  whether  admission  to  Master  of
 Physical  Education  course  in  Laxmi-
 bai  National  College  of  Physical  Edu-
 cation,  Gwalior,  is  not  open  to  those
 candidates  who  have  obtained  Dip-
 loma  in  Physica]  Educa‘ion  after  at-
 tending  a  condersed  course  and  hav-
 ing  a  certificate  in  Physical  Education;

 (b)  whether  teachers  having  above
 mentioneq  Diploma  in  Physical  Edu-
 cation  are  getting  T.G.T.  scales  and
 are  considered  at  par  with  those  hav-
 ing  Graduate  Degree  in  Physica]  Edu-
 cation;  and

 (c)  if  so,  the  reasons  for  not  admit-
 ting  candidates  in  Post  Graduate
 Course  having  Diploma  after  attending
 a  condensed  Cuurse  in  Physical  Edu-
 cation?  af  4

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  The  information  jn  this  hehalf
 is  not  available  at  present  as  these
 Dirloma  holders  are  employed  by  insti-
 tutions  in  the  States.

 (c)  The  Jiwaji  University,  to  which
 the  Lakshmibai  Naticnal  College  of
 Physical  Education  is  affiliated,  has
 prescribed  the  following  academic
 qualifications  for  admission  to  the
 Master  in  Physical  Educaiion.  Course:

 (i)  A  Bachelor’s  Degree  in  Phy-
 sical  Education  from  a  _  recognisea
 university;  or

 (ii)  a  postgraduate  Diploma  in
 Physical  Education  of  at  least  one
 year’s  duration  awarded  by  a  Uni-
 sity  or  a  board  appointed  by  the
 Education  Department  of  the  State.

 Since  the  duration  of  Condensel
 Diploma  Course  is  less  than  one  year,
 candidates  holding  this  Diploma  are
 not  eligible  for  admissjen  to  the  Mas-
 ter  in  Physical  Education  Course  at
 the  College.
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 Visit  ef  Delhi  University’s  Senior  Offi-
 cer  te  Tibhar  Central  Jail

 1907.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  6  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Mr.  Kookla,  a_  senior
 officer  of  Delhi  University  visited
 Tihar  Central  jail  along  with  C.B.I.
 and  I.B.  Officers  to  cross  examine  the
 detenues;

 (b)  whether  his  office  was  convert-
 ed  into  the  office  of  the  police  and  he
 gave  the  list  of  the  teachers  to  the
 police  for  arrest;

 (९)  if  so,  what  action  has  been
 taken  against  him;  ang

 (d)  whether  Government  propose
 to  make  inquiry  against  him  and
 against  other  University  officers  who
 are  responsible  for  it?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  According  to  the  informa-
 tion  received  from  the  Delhi  Admini-
 stration  and  the  University  of  Dzethi.
 Dr.  A.  8,  Kukla.  Dean,  Students  Wel-
 fare,  did  not  visit  the  Central  Jai),
 Tihar.

 (b)  According  to  the  information
 furnished  by  the  University  of  Delhi
 the  office  of  Dean  of  Students  Wel-
 fare  was  not  coverted  into  the  office
 of  the  police  and  Dr.  Kukla  did  not
 give  any  list  of  teachers  to  the  police
 for  arrest.

 (c)  and  (d).  Do  not  arise.

 Removal  of  Markets  from  Delhi  city

 908  SHRI  KANWAR  LAL
 GUPTA  :  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  names  of  the  markets  which
 were  removed  from  Delhi  city  during
 the  Emergency;
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 (b)  the  number  of  shops  and  fac-
 tories  removed  during  that  period;

 (o)  whether  Government  have  re-
 ceived  any  representation  for  lack  of
 civic  amenities  there;  and

 (d)  if  so,  what  action  has  been  taken
 thereon?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Esplanade  Road
 Cycle  Market,  Motia  Khan,  Iron  Dea-
 lers,  Old  Motor  Parts  and  Lakkar
 Mandi  Market,  and  Old  _Subzi  Mandi
 Markets.  Besides  these  some  Jhuggi
 Jhonpri  Markets  and  Commercial
 Structures  from  non-conforming  areas
 as  also  those  in  the  Jama  Masjid  area
 were  removed.

 (b)  About  4500  shops  and  about  80
 factories,

 (c)  No,  Sir.

 (d)  Does  not  arise.

 Seed  Distribution  through  Panchayats

 1909.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  AGRICULTURE

 AND  IRRIGATION  be  pleased  to

 state:

 (a)  the  part  played  by  local  Pan-

 chayats  in  the  distribution  of  seeds  to
 agriculturists;

 (b)  whether  Government  are  aware
 of  the  difficulties  and  the  time  spent
 by  agriculturists  in  procuring  seeds;

 (c)  if  so,  whether  Government  pro-
 pose  to  accentuate  on  ६  larger  scale
 the  role  of  local  Panchayats  in  the
 seeds  distribution  system;  and

 (d)  the  salient  features  of  the  pro-
 posal,  if  any?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  distri-
 bution  of  seeds  to  the  farmers  is  un-
 dertaken  by  the  State  Government
 through  a  number  of  State  agencies.
 At  the  national  level,  the  National
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 Seéd$  Corporation,  State  Farm  Cor-
 poration  of  India  and  Tarai  Develop-
 ment  Corporation  Limited  distribute
 certified  seeds  and  truthfully  labelled
 seeds  through  their  marketing  outlets
 established  for  the  purpose.  These  out-
 lets  do  not  include  Panchayats  at  the
 village  level.

 (b)  Some  difficulties  have  been  re-
 ported.in  the  procurement  of  seeds  by
 the  agriculturists.  In  order  to  make
 available  to  the  formers.  certified
 seeds  at  bullock-cart  distance,  a
 National  Seeds  Programme  has  been
 drawn  up  under  which  N.  S.  C.  is  to
 establish  20,000  seed  cutlets  in  the
 country  which  would  be  selling  seeds
 to  the  farmers.  Under  this  pro-
 gramme,  the  State  Governments  are  to
 establish  their  State  Seeds  Corpora-
 tions  who  would  be  engageq  in  the
 production  of  certifled  seeds  und  its
 distribution  within  the  State  through
 its  own  sale  outlets.

 (९)  and  (d).  In  view  of  what  has
 been  stated  in  parts  (a)  and  (b),  it
 is  for  the  State  Government  to  involve
 local  Panchayats  in  the  distribution  of
 seeds  produced  by  the  State  Seeds

 Corporations,  if  they  so  desire.

 Accommodation  to  the  Accreditated
 Correspondents

 1910.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cideq  not  to  provide  accommodation
 to  the  Accreditated  Correspondents  at

 the  Heag  Quarters  of  Central  Govern-

 ment;

 (b)  if  so,  whether  the  accommoda-
 tion  already  allotted  to  some  selected

 correspondents  is  being  withdrawn;
 and

 (९)  if  not,  what  steps  are  being
 taken  to  eng  this  discrimination?

 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-

 922  LS-4
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 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No  Sir,  Government
 thas  decided  to  allot  a  limited  number
 of  residential  units  to  accreditated
 Press  representatives  who  fulfil  cer-
 tain  condtions.

 (b)  and  (c).  Do  not  arise.

 Bangladesh  Refugeeg  settled  in  India

 9ll.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  a  number  of  Bangla-
 desh  refugees  have  not  been  rehabili-

 tated;

 (b)  the  total  number  that  has  gettl-
 ed  in  India  after  the  repatriation  to

 Bangladesh  of  those  refugeeg  who  had

 migrated  during  the  Indo-Pakistan

 War;  and

 (c)  the  total  burden  on  the  Indian

 Exchequer  in  maintaining  these  re-

 fugees?

 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-

 HABILITATION  (SHRI  SIKANDAR

 BAKHT):  (a)  All  the  refugees  who

 came  from  Bangladesh  since  the  de-

 claration  of  Independence  on  25-83-71,

 returned  to  that  country  when  it  was

 liberated.  None  of  them  has  been  re-

 habilitated  in  India.

 (b)  Does  not  arise.  ;

 (c)  As  per  audited  accounts  for  the

 the  years  1971-72  and  1972-73,  total

 expenditure  of  Rs.  2,89.49,44,937  was

 incurred  by  the  Government  of  India

 in  connection  with  the  relief  of

 Bangladesh  evacuees.

 Performance  of  State-owned  Agricul-
 tural  Farm

 1912,  SHRI  Ss:  R.  DAMANI!.  Will
 the  Minister  of  AGRICULTURE  AND

 IRRIGATION  be  pleased  to  state:

 (a)  the  performance  and  working
 results  of  the  State-owned  agricultu-
 ral  farms  during  the  last  three  years,
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 (b)  the  principal  crops,  average  per
 acre  input  cost  and  average  yield  at
 these  farms;  ang

 (a)  how  does  the  economy  of  thege
 farms  compare  with  private  agricul-
 tural  operations?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  The
 available  information  on  the  perfor-
 mance  and  working  results  of  agricul-
 tural  farms  managed  by  the  State
 Farms  Corporationof  India,  for  the
 years  1973-74  1974-75  and  i975-76,  as
 well  as  for  the  current  year  1976-77,
 is  given  in  Statement  I  attached.

 (b)  Statement  IT,  attached  gives  the

 principal  crops  grown,  average  yield
 per  hectare  and  input  costs  per  hectare
 at  the  various  farms  of  the  State  Farms  _
 Corporation.

 (c)  It  is  difficult  to  make  a  direct
 comparison  of  the  economy  of  these
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 farms  with  private  agricultural  opera-
 tions  because:

 (i)  the  lands  operated  by  the  ag-
 ricultural  farms  of  the  Corporation,
 were,  by  and  large,  un-reclaimed  or
 reclaimed  wastes  or  marginal  lands
 made  available  by  the  State  Govern-
 ments  and,  therefore,  are  generally
 inferior  to  the  lands  of  private
 farms;

 (ii)  a  sizeable  part  of  the  lands  of
 the  Corporation  are  used  for  pro-
 ducing  quality  seed,  the  input  costs

 for  the  seed-producing  farms  is
 higher  than  that  of  private  farms.
 While  the  cost  of  production  of  the
 former  category  of  farms  is  higher
 than  that  of  the  latter  category.
 The  yield  per  hectare  is  lower  be-
 cause  of  roguing  operations  in  the
 case  of  seed  farms.

 Notwithstanding  the  above,  some
 of  the  professional  institutions  have

 been/are  being.  requested  {fo  make
 studies  on  the  relative  economics  of
 these  farms  with  private  farms.

 Statement  I

 I973-74  1974-75  1975-76  1976-77

 i  Cultivated  Area  (hect.)  23086  80  25486:00  26062:00  27570"  80
 2.  Irrigated  Area  a  6757 60  8162-00  8641-60  77364  00
 3.  Cropped  Area  _ssg  2§478  80  25198 80  29068 00  3128040
 +  Cropping  Intensity  Ir0%  99%  III%  II2%

 5.  Total  Production  (qtls)

 G)  Paddy  47468  30530  66548  I869!
 Gii)  Cotton  I4333  T20i2  47972  2627
 (iii)  Wheat  59233  8405I  I72645  .
 (iv)  Gram  34005  33470  54599

 *

 6.  Seed  Production  (qtls)

 @  Paddy  29558  25361  4794  0450
 Gn  Cotton  .  ‘50  “237  3337  72788

 Gi)  Wheat  है  46736  63752  42228  *

 (iv)  Gram  न  .  .  न  30057  22774  40362  .

 7.  Average  Yield  (qtls/hect.)

 @  Paddy  .  (22°40  4°45  30°72  36  80
 Cii)  Cotton  8:60  7:I2  I0:I0  5  80

 (iii)  Wheat  3°37  2I°75  24°35  be

 (iv)  Gram  6-90  7°72  10°97  .

 8.  Binancial  Performance  (Rs.  Lakhs)

 G)  Income  45227  07°70  694:00  -

 (ii)  Expenditure  43°2I
 ;

 5  St  87  “30  *
 Ciit)  Profit/Loss  (+).  (4)109  06  (--)  7  Br  (—)  776  30  के

 (+)  (—)
 *  Not  yet  available.
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 Name  of  the  Farm  Principal  Crop  Grown  Input  Cost  Y‘eld'per
 perhect.  _hect.

 (Rs.  )  (Qds.)

 I.  Suratgarh  Paddy  3054-40  40°95
 Wheat  नि  द  39787  -:37  25°03
 Gram  .  हे  -  1,638  27  II  73

 2.  Jetsar  Paddy  25950  30  25  83
 Wheat  2,73I  20  20°85
 Gram  .  I,I6I°I7  7°38

 3.  Ladhowa!  Paddy  (2,120  77  79  65
 Wheat  2,!76°70  3  “10,

 4.  Kokilabari  Paddy  3.342  75  Io  88
 Wheat  35397  32  I4°50

 §.  Bahraich  Paddy  ¥.537°45  22:I2
 Wheat  (25235  80  22:62

 6.  Hissar  Cotton  2,767  87  12:25
 Wheat  3,068  25  28:20
 Gram  (irrigated)  I,285  92  I8  “02

 7.  Raichur  Cotton  7,937  +20  II‘25

 8.  Chengam  Maize  (Seed)  3.42I:°72  22:83
 Bhindi  (Seed)t  4,65I  +40  6:05,
 Tomato  (Seed):  73305  “05  I-20
 Brinjal  (Seed)  7,555  ‘80  3°43

 9.  Aralam  Plantation  Crop:—

 to.  Mizoram

 rr.  Rae  Bareli

 Coconut
 "  Cashewnut

 Rubber  0
 Pepper  J

 Paddy

 Paddy

 Under  planting  sta
 it  has  not  reached  t  he

 bearing  stage.

 4278  -I2

 3.726  78

 22°45

 20-07
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 Integrated  Soil  and  Water  Conservation
 Scheme

 9i3.  SHRI  PRASANNBHAI
 MEHTA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  69  on  3th
 June,  977  regarding  scheme  for  con-
 servation  of  hilly  catchment  area  and
 state:

 (a)  whether  scheme  on  integrated
 soil  and  water  conservation  in  Hima-
 layan  region  will  have  a  multi-discri-
 Plinary  character  involving  affores-
 tation,  pasture  development,  horticul-
 tural  crop,  besides  soi]  and  water  con-
 servation  measures  on  agricultural
 fields:

 (b)  the  total  expenditure  fhvolved
 in  the  scheme;  and

 (c)  whether  State  Governments  are
 also  to  be  involved  in  the  implemen-
 tation  of  the  scheme?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  ~BARNALA):  (a)
 Yes,  Sir.  The  Centrally  Sponsored
 Scheme  on  Intergrateq  Soil  &  Water
 Conservation  in  Himalayan  Region
 will  have  multi-disciplinery  character
 invo'ving  afforestation,  horticulture,
 pasture  development  “(including  Al-
 pine  ones),  terracing  of  agricultural
 lands  where  necessary,  protection  of
 water  ways  and  other  ancillary  works
 in  order
 optimal  lang  use,  of  the  catchment
 area.  The  implementing  agency  will
 also  be  responsible  for  animal  hus-
 bandry  developments,

 (b)  A  provision  of  Rs.  490  lakhs  is
 proposed  for  the  remaining  two  years
 of  the  5th  Plan,  i.  e.  Rs.  200  lakhs
 for  1977-78  and  Rs.  290  lakhs  for  1978-
 79.

 (c)  Yes,  the  implementing  agency
 will  be  the  State  Government  con-
 cerned.
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 Multipronged  Production  Strategy
 for  Kharif  Season

 1914.  SHRI  PRASANNBHAI
 MEHTA:  Will  the  Minister  of  AGRI-
 CULTURE  &  IRRIGATION  be  pleas-
 ed  to  state:

 (a)  whether  the  Centre  has  sug-
 gested  to  the  States  a  multipronged
 production  strategy  for  the  coming
 Kharif  season  aimed  at  increasing  the
 overall  productivity  and  minimise
 fluctuations  in  agricultural  production
 during  the  season;

 (b)  if  so,  the  main  features  of  the
 scheme;

 (c)  whether  the  strategy  has  been
 evolved  by  the  Union  Ministry  after
 a  review  of  the  production  program-
 mes  undertaken  by  a  number  of  cen-
 tral  teams  sent  to  the  States;

 (d)  their  suggestions;  and

 “(e)  how  many  States  have  followed
 this?  r*

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (b)  The  main  features  of  the  stra-
 tegy  include:

 (i)  Increasing  the  coverage  under

 hign-yielding  varieties  of  rice,  jo-
 war,  bajra  and  maize.

 Gii)  selection  of  suitable  techno-
 logy  for  different  crops  under  va-
 rious  conditions  of  rainfall,  irrigation
 and  soil  types;"  (a)  selection  of
 proper  varities  of  crops;  (b)  timely
 sowing  of  paddy;  (c)  raising  of
 community  nurseries  to  help  achieve
 timely  transplanation  of  paddy  (a)
 line  sowing  of  direct  seedeq  paddy
 followed  by  early  weeding  and  top-
 dressing  with  fertilisers;  (e)  de-
 monstrations  with  improved  imple-
 ments  for  proper  land  preparation
 and  line  sowing:
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 ,  Gii)  special  fertiliser  campaign  in
 Selected  districts  to  increase  usage
 of  fertilisers  and  also  to  improve
 its  efficiency  through  proper  me-
 thods  of  application;

 (iv)  special  campaign  for  appli-
 cation  of  phosphatic  fertilisers  to
 increase  the  production  of  Tur,
 Groundnut  etc.;

 (v)  training  of  extension  staff
 and  of  farmers  in  the  latest  techno-
 logy  developed  by  agricultural  re-
 search  institutions;

 (vi)  coordination  ‘between  State
 Irrigafion  and  Electricity  Depart-
 ments  for  timely  supply  of  electri-
 city  and  irrigation  water;  and

 (vii)  arrangement  of  production
 credit.

 (c)  Yes,  Sir.

 (d)  The  suggéstions  of  the  Central
 Teams  for  increasing  the  production
 of  kharif  foodgrains  in  different  States
 vary  under  different  situations.
 Based  on  their  suggestions,  generi:
 guidelines  and  broad  strategy  as
 mentioned  at  (b)  have  been  suggested
 to  the  State  Governments  for  suitable
 action  by  them.

 (e)  Action  has  been  initiated  by  all
 the  States,  on  the  basis  of  their  kharif
 proaiticfion  plans  and  taking  into
 account  local  conditions.  As  the  tech-
 nology  would  vary  for  different  crops
 under  different  situations,  the  State
 Departments  of  Agriculture,  in  con-
 sultation  with  the  Agricultural  Uni-
 versities  ang  other  research  institu-
 tions  have  developed  their  package  of

 practices  for  adoption  by  the  farmers.

 Directive  to  State  Governments

 relating  to  transfer  of  vacant
 Land/Urban  Property

 1915,  SHRI  PRASANNBHAI
 MEHTA:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND

 REHABILITATION  be  pleased  to

 state:

 (a)  whether  the  Union  Government
 have  issued  darective  to  the  State
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 Governments  that  docunients  relate
 ing  to  the  transfer  of  vacant  Jand  or
 Urban  property  txecuted  and  pre-
 sented  for  registration  before  the
 commencement  of  the  Urban  land
 Ceiling  Act  may  be  registered  with-
 out  following  the  procedure  prescrib-
 ed  in  sections  26  and  27  of  the  Act;
 and

 (b)  if  so,  the  outlines  of  the  direc.
 tives  issued?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a).  Yes,  Sir.

 (b)  The  State  Governments  and  all
 the  Union  territories  in  which  the
 Urban  Land  (Ceiling  and  Regulation)
 Act,  “1976,  is  in  force,  have  been  ad-
 vised  that  the  provisions  of  sections
 26  and  27  of  the  said  Act  woulg  have
 no  application  in  respect  of  deeds  of

 sale,  etc.,  which  have  been  executed
 and  presented  for  registration  before
 the  commencement  of  the  Act,  and
 where  the  execution  of  the  documents
 has  also  been  admitted  before  such
 commencement.

 Demand  of  Junior  Doctors  of  J.  N.
 Medical  College

 1916.  SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  a  deputation  of  the
 junior  doctors  of  J.N,  Medical  College,
 Aligarh  Muslim  University  met  the
 Education  Minister  on  or  about  5th
 June,  977  and  submitteg  their  de-
 mands,  if  so,  their  main  demands;

 (b)  whether  those  in  medica]  col-

 lege  of  Aligarh  University  are,  in
 matters  of  salary  and  stipends  of  in-
 terns,  discriminated  against  as  com-
 pared  to  their  counterparts  in  other

 Universities,  and

 (c)  reaction  of  Government  to  the
 demands?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (ce)  Yes,  Sir.  Their
 main  demand  is  that  the  University
 Grants  Commission  should  increase
 the  number  of  scholarships  and  in-
 crease  the  amount  of  scholarship  from
 Rs.  250/-  to  Rs.  400/-  p.m.  The
 matter  is  being  examined.

 (b)  So  far  as  the  Medical  Colleges
 maintained  by  the  Central  Universi-
 ties  are  concerned,  there  is  no  discri-
 mination  inter-se  in  the  matters  of
 scales  of  pay  and  conditions  of  ser-
 vice.  The  scales  of  pay  and  stipends
 of  interns  in  the  medical  colleges  affi-
 ‘iated  to  different  universities  are  as

 prescribed  by  the  State  Governments
 or  Union  Territory  Administration

 concerned.
 7

 शांतिवन  के  निकट  लोहे  के  पोपों  का  पुल

 9l7,  श्री  यज्ञदत्त  दार्मा:  क्‍या

 निर्माण  ओर  झ्रावाप  तथा  पति  और  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  दिल्ली  में  प्रति  वर्ष  ग्रावश्यकता

 को  देखते  हुए  शांतिवन  के  निकट  जमना  नदी

 पर  लोहे  के  पोपों  का  एक  पुल  बनाया  जाता

 है;

 (ख)  यदि  हां,  तो  इस  पर  प्रति  वर्ष

 कितना  व्यय  होता  है;

 (ग)  क्‍या  इसे  स्थायी  रूप  देने  के  लिए

 कोई  योजना  सरकार  के  विदचाराघ्रीन  है;
 और

 (घ)  यदि  हां,  तो  योजना  के  अनुसार
 अब  तक  क्या  कार्यवाही  की  गई  ?

 निर्माण  और  श्रावास  तथा  प्रति  शौर

 चुनरबासि  मंत्री  (श्री  सिकन्‍दर  बच्त )  :  (क)
 जी,  हां  ।

 (ख)  परियोजना  के  .निर्माण  झौर

 भन्रक्षण  पर  प्रति  वर्ष  श्रौसतन  3  लाख  रुपये

 से  4  लाख  रुपये  तक  खच  किया  जाता  रहा

 है ।

 (7)  तथा  (घ)  दिल्‍ली  प्रशासन  के

 लोक  निर्माण  विभाग  द्वारा  भ्रन्तर्राजीय  बस

 झट्डे के  समीप  जमना  नदी  के  ऊपर  एक  रोड

 ब्रिज  के  निर्माण  के  लिये  लगभग  0  करोड़
 रुपये  की  लागत  च्ही  एक  परियोजना  बनाई

 गई  है  ।

 दिल्ली  में  सकानों  का  तोड़ा  जाना

 1918.  श्री  यशदत्त  दार्मा:  क्‍या  निर्माण

 झौर  श्रावास  तथा  पूति  झौर  पुनर्वास  मंत्री

 बताने  की  कृपा  करेंग  कि  !

 (क)  गत  दो  वर्षो  में  दिल्ली  संघ  राज्य

 क्षेत्र  मे ंकुल  कितने  मकान  तोड़े  गए  और  कितने

 लोगों  को  श्रन्य  स्थानों  पर  बसाया  गया;

 (ख)  उनमें  से  कितने-कितने  व्यक्ति

 किस-किस  स्थान  से  हटाए  गए;  और

 (ग)  उनमें  से  किस-किस  स्थान  के

 लोगों  को  पुराने  स्थातों  के  पास  पुनः  बसाने  का

 सरकार  का  विचार  है  ?

 निर्माण  और  झ्रावास  तथा  पति  झौर'

 पुनर्वास  मंत्री  (श्री  सिकनन्‍दर  बख्त )  :  (क)
 तथा  (ख).  वर्तमान  अनुमान  के  झनुसार
 1,36,154  झग्गियों  अर्घ  पक्के  पक्‍के

 मकानों  को  पिछले  दो  वर्षों  के  दौरान  गिरा

 दिया  गया  है  तथा  लगभग  7  लाख  व्यक्तियों

 को  पुनर्वास  कालोनियों  में  पुनः  बसाया  गया

 है

 (म)  सरकार  की  सामान्य  नीति  उन  सभी

 को  जिन्हें  रिहायशी  क्षेत्रों  से  बेदखल  किया

 गया  था,  उसी  क्षेत्र  मे ंभयवा  उचित  पुनविकास
 के  पश्चात्‌  उनके  आस  पास  पुनः  बसाने  की

 है  1



 ग्3  Written  Answers
 t

 दिल्‍ली  विकास  प्राधिकरण  हारा  .साच,

 978  तक  श्राबवासों  का  झ्लावंटन

 1919.  श्री  यशदत्त  दार्मा  :  ञ्या
 निर्माण

 और  झावास  तथा  पूति  शझौर  पुनर्वास  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्‍ली  विकास
 प्राधिक  रण

 को

 प्राप्त  आवेदन-पत्नों  में  से कितने  ाव  दकों  को

 मार्च  978  तक  आवास  दिया  जा  सकेगा;

 झौर

 (ख)  शेष  लोगों  को  कब  तक  आवास

 दिया  जा  सकेगा  और  ऐसे  व्यक्तियों  की

 संख्या  कितनी  है  ?

 निर्माण  और  ब्ावास  तथा  पति  श्रौर

 पुनर्वास  मंत्रो  (श्रों  सिकनदर  बख्त)  :  (क)
 विचाराधीन  पंजीकृत  आवदकों  की  संख्या

 में  से  संभावना  यह  है  कि  धन  की  उपलब्धता

 के  अनुसार,  लगभग  6,000  व्यक्तियों  को

 मार्च,  978  तक  रिहायशी  आ्रावास  दे  दिया

 जाएगा  ॥

 (ख)  इस  समय  लगभग  31,700

 पंजीकृत  व्यक्तियों  को मकान  प्रलाट  किए  जाने

 हैं।  धन  की  उपलब्धता  के  ग्रनसार,  इन  व्यक्तियों

 को  अगले  3  से  5  वर्षो  की  अवधि  में  मकान

 श्रलाट  कर  दिए  जाएंग,  एसी  ग्राशा  है  t

 स्वावलप्बोी  शिक्षा  प्रणाली  के  लिए  समिति

 1920.  श्री  यज्ञदत्त  शर्मा  :

 डा०  लक्ष्मोनारायण  पाण्डे  :

 क्या  शिक्षा,  समाज  कल्याण  और

 संस्कृति  मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  कया  स्वावलम्बी  शिक्षा  प्रणाली

 ब्ारम्भ  करने  के  लिए  योजना  का  प्रारूप

 तैयार  करने  हेतु  सरकार  किसी  समिति  का

 गठन  कर  रही  है;  श्रौर
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 (a)  यदि  हां,  तो  उसकी  मुख्य  बातें
 क्‍या  हैं?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 मंत्री  (डा०  प्रताप  चन्द्र  चन्दर)  :  (क)
 एसा  कोई  प्रस्ताव  विचाराधीन  नहीं  है  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 P.  6.  T,  Scales  for  Music  Teachers

 1921  SHRI  L.  L.  KAPOOR:  Will
 the  Minister  of  EDUCATION.  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  Music  teachers  work~-
 ing  in  the  Delhi  Administration
 schools  and  teaching  higher  second-
 ary  classes  have  not  been  given  Post-
 Graduate  Teachers  Scales  of  pay  and
 thus  it  is  a  case  of  serious  discrimi-
 nation  vis_d-vis  other  subject  teachers

 (b)  number  of  such  teachers
 female/male  separately;  and

 (c)  what  Government  propose  to
 de  to  remove  the  injustice?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Music  Teachers  teaching
 higher  secondary  classes  in  Delhi  Ad-
 ministration  schools  on  stop-gap  ar-
 rangement  basis  do  not  necessarily
 because  eligible  for  P.G.T.  scale  of

 pay.  According  to  Recruitment  Rules
 75  per  cent  of  the  available  vacan-
 cies  are  to  be  filled  up  by  promotion
 and  25  per  cent  by  direct  recruitment.
 Promotion  is  dependent  upon  avail-
 ability  of  posts  in  the  grade  of  P.G.T.
 and  fulfilment  of  the  prescribed  qua-
 lifications  and  experience.

 (b)  and  (c).  Do  not  arise.
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 Improvement  in  Farmers’  Income

 1922.  SHRI  SATYENDRA  NARA-
 YAN  SINHA:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  Government  policies
 during  this  précurement  season  have
 improved  wHeat  farmers’  income;
 and

 (b)  if  so,  the  gist  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  The  new  rabi  policy  has
 been  beneficial  to  the  farmer  as
 the  procurement  price  of  wheat  has
 been  raised  from  Rs.  105/-  to  Rs,  110/-

 per  quintal  and  zonal  restrictions  on
 movement  of  wheat  have  also  been
 removed  to  enable  him  to  get  even  a

 higher  price  for  his  produce.

 कृषि  मूल्य  झायोग  का  पुनर्गठन

 1923.  Blo  लतसौनारायण  पाण्डेय  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  का  विचार  कृषि

 मूल्य  श्रायोग  का  पुनर्गठन  करने  का  है,  शोर

 (ख)  यदि  हां  तो  तथ्य  क्‍या  है  ?

 कृषि  और  सिंचाई  मंत्री  (श्री  सुरजीत

 सिह  बरनाला)  :  (क)  जी,  नहीं  |

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 चीनी  कोटा  प्रणाली  को  समाप्त  करना

 1924.  श्री  हरगोविन्द  वर्मा  :  क्‍या

 कृषि  और  सियाई  मंत्री  यह  बताने  की  कपा

 करेंगे  कि

 (क)  क्या  चीनी  की  कोटा  प्रणाली  को

 समाप्त  करने  का  विचार  है;  शौर
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 (ख)  यदि  हां,  तो  इसे  कब  तक  समाप्त

 किया  जाएगा  ?

 कृषि  और  सिचाई  मंत्री  (शी  सुरजीत

 खिह  बरनाला)  :  (क)  और  (ख).
 1976-77  मौसम  के  लिए  चीनी  की  मूल्य-
 नीति  इस  समय  विचाराधीन  है  लेवी

 प्रणाली  समाप्त  करने  श्रथवा  प्न्यथा  विषयक

 प्रश्न  इस  विचाराधोन  विषय  का  अंग  है  श्रौर

 चालू  वर्ष  की  नीति  को  अंतिम  रूप  देते  समय

 इस  पर  निर्णय  लिया  जाएगा  ।

 Formula  for  Co-operative  Sector  Loan
 for  Gobar  Gas  Plant

 1926.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:  {  १

 (a)  whether  the  R.B.I.  has  made
 radical  changes  in  the  formula  to
 determine  the  quantum  of  co-opera-
 tive  sect&r  Toan  for  gobar-gas  plants;

 (b)  if  so,  nature  of  the  changes
 made;  and  a‘ “kh

 (c)  whether  the  proposed  changes
 are  not  going  to  help  the  farmer  in
 setting  up  gobar-gas  plants  in  the
 country  due  to  the  restrictions  im-
 posed  by  the  R.BII.?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Reserve  Bank  has  not  changed
 the  formula  to  determine  the  quan-
 tum  of  cooperative  sector  loan  for
 gobar  gas  plants.

 (b)  The  quantum  of  cooperative
 sector  loan  wouid  continue  to  depend
 upon  the  estimated  capital  cost  of  the
 gobar  gas  plant  and  the  amount  of
 subsidy  that  would  be  forthcoming
 from  the  Government.  However,  there
 have  been  changes  recently  effected
 in  earlier  policy  of  financing  for
 gobar  gas  plants.
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 These  are:—

 (i)  Waiving  of  the  condition  of  a
 minimum  land  holding  by  the  mem-
 ber  of  society  seeking  loan  for  set-
 ting  up  gobar  gas  plant.  This
 means  not  only  the  Agriculturist
 member  but  also  the  dairy  farmer
 owning  requisite  number  of  cattle
 needed  for  the  contemplated  size  of
 the  plant  and  subject  to  his  satisfy-
 ing  the  technical  arg  economic  fea-
 sibility  considerations  would  be  eli-
 gible  for  finance  for  setting  up  the
 plant.

 (ii)  Originally,  only  the  short-term
 credit  structure  was  free  to  provide
 medium  term  finance  for  setting  up
 gobar  gas  plants.  Following  the
 recommendations  of  the  inter-insti-
 tutional  group  constituted  by  ४४९
 Reserve  Bank,  both  the  short-term
 as  well  as  the  long-term  credit  struc-
 ture  are  now  free  to  provi‘le  finance
 —medium  term  ie.,  for  a  maxi-
 mum  period  of  5  years  in  the  for-
 mer  case,  and  long  term  ie.,  above
 5  years  in  the  latter  case—depend-
 ing  upon  the  repaying  capacity  of
 the  prospective  borrower  worked
 out  on  the  basis  of  his  overall  finan-
 cial  position  instead  of  the  gross
 annual  surplus  generated  by  the
 plant  alone.

 (c)  The  changes  in  the  policy,  out-
 lined  under  (b)  above,  are  in  the  na-
 ture  of  additional  incentives  and  are
 in  no  way  restrictive.

 Conditions  of  refugeeg  settled  in  M.P.
 Rajasthan,  Maharashtra,  A.  P.

 and  Orissa

 1927.  DR.  SARADISH  ROY:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  attention  of  the  Gov-
 ernment  has  been  drawn  to  the  hor-
 rible  conditions  of  refugee  families
 settled  in  various  camps  in  Madhya
 Pradesh,  Rajasthan,  Maharashtra,
 Andhra  Pradesh  and  Orissa  where
 cash  doles,  supply  of  rations,  clothes
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 and  other  articles  are  very  often  being
 stopped;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  steps  taken  to  improve
 their  condition?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  State  Govern-
 ments  have  reported  satisfactory  con-
 dition  and  regular  supply  of  cash  doles
 ration  etc.,  to  entitled  migrant  fami-
 Hes.

 (b)  and  (c).  Do  not  arise.

 Review  of  Rehabilitation  System  for
 Refugees

 1928.  DR.  SARADISH  ROY:  Will
 the  Minister  of  WORKS  AND  HOUS6-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  Government  have
 contemplated  to  review  the  whole  re-
 habilitation  system  for  the  refugees
 settled  in  various  camps;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  rehabilitation  of
 the  refugees  in  camps  has  been  pro-
 gressing  satisfactorily  and  the  need
 for  a  review  has  not  arisen.

 (b)  Does  not  arise.

 Former  Delhi  Lt,  Govermor’s  threat
 to  Delhi  University’s  Authority

 1929.  SHRIMATI  BIBHA  GHOSH
 GOSWAMI:

 SHRI  MUKUNDA  MANDAL:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  during  the  Congress  regime  the
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 then  Lt,  Governor  of  Delhi  threaten-
 eq  a  Principal  of  a  College  in  Delhi
 University  regarding  the  disqualifi-
 eation  of  a  VIP’s  two  sons  for  ad-
 mission  in  the  University;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  According  to
 the  information  furnished  by  the  Uni-
 versity  of  Delhi,  the  Development
 Commissioner,  Delhi  Administration
 wrote  to  the  Dean  of  Colleges,  Delhi

 University  stating  that  the  Delhi  Ad-
 ministration  considers  it  necessary  in
 public  interest  that  two  students  be
 admitted  in  B.  Com,  (Hons.)  Course  in
 the  Shri  Ram  College  of  Commerce.
 The  Dean  of  Colleges’  forwarded  the
 Jetter  for  necessary  action  to  the  Prin-
 cipal  of  the  College  who  admitted
 the  two  students.  Following  the
 above  case  of  undue  interference,  the
 University  took  a  decision  that  no

 Principal  or  any  Official  of  the  Uni-

 versity  should  respond  to  any  pres-
 sure  or  cal]  from  Delhj  Administra-
 tion.

 विचाई  के  लिए  जिहार  को  केन्द्रीय  सहायता

 1931.  श्री  ईदवर  चोधरो:  क्‍या  कृषि

 और  सिचाई  मंत्री  यह  बताने  की  कृपा  करेंग

 कि:

 (क)  ऐसी  कितनी  सिंचाई  योजनाएं

 थीं  जो  पिछले  तीन  वर्षों  में  क्रियान्वित  होनी

 थी  किन्तु  अब  तक  नहीं  हो  पाई,  विशेषकर

 बिहार  राज्य  के  लिए  जिनमें  केनद्रीय  सरकार

 द्वात  वित्तीय  सहायता  दी  गई;

 (ख)  उसके  कया  कारण  हैं  ;

 (ग)  चालू  पंचवर्षीय  योजना  के  अंतर्गत

 ग्रामों  में  सिचाई  की  कया  व्यवस्था  है  और  किस

 सोमा  तक  यह  ग्रामीण  विकास  में  उनकी

 आवश्यकताञों  को  पूरा  करने  में  सकल  हो
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 सकेंगी  झभौर  इस  पर  कितनी  धनराशि  व्यय

 की  जा  रही  है  ?

 कृषि  और  सिचाई  मंत्री  (शी  सुरजीत

 सिह  बरमाला  )  :  (क)  शौर  (ख).  सिंचाई

 राज्य  विषय  है  और  सिचाई  परियोजनाश्रों

 के  लिए  धन  की  व्यवस्था  राज्य  सरकारों  द्वारा

 की  जाती  है।  केन्द्रीय  सहायता  राज्य  की  समग्र

 योजना  के  लिए  ब्लाक  ऋणों  एवं  अनुदानों
 के  रूप  में  दी  जाती  है  श्रौर  यह  किसी  विशिष्ट

 विकास  क्षेत्र  अथवा  परियोजना  के  साथ  जड़ी
 नहीं  होती  ।  बहरहाल,  975—-76  के  दौरान

 2  राज्यों
 की  8  चुनी  हुई  परियोजनाभ्रों

 की  प्रगति  में  तेजी  ल  ने  क ेलिए  55.  8  करोड़

 रुपए  की  ग्रपग्मिम  योजना  सहायता  दी  गई  थी  ।

 इसमें  20,000  हैक्टेयर  की  ग्रतिरिक्त  शक्‍्यता

 सृजित  करने  के  लिए  विहार  में  गण्डक  परि-

 योजना  के  लिए  दी  गई  5  करोड़  रुपये  की

 सहायता  शामिल  है।  976-77  के  दौरान

 3  राज्यों  की  22  बृहद  एवं  i  मध्यम

 सिचाई  स्कीमों  के  लिए  लगभग  40  करोड़

 रूपये  की  ग्रग्रिम  योजना  सहायता  दी  गई  थी

 जिसमें  से  35.000  हैक्टेयर  की  अतिरिक्त

 सिंचाई  शक्यता  को  सृजित  करने  के  लिए

 बिहार  में  गण्डक  परियोजना  के  लिए  3  करोड़

 रुपये  की  सहायता  दी  गई  थी  1974-75

 के  दौरान  ऐसी  ग्रग्रिम  योजना  सहायता  नहीं
 दी  गई  थी  t

 1976-77  के  दौरान  सूखा-अ्रवण
 क्षेत्र  कार्यक्रम  के  श्रंतर्गत  पलामऊ  जिले  में

 पण्डरुआ  जलाशय  स्कीम  तथा  चिरखा

 जलाशय  स्कीम  के  लिए  बिहार  सरकार  को

 20  लाख  रुपये  की  सहायता  भी  दी  गई  थी  t

 (ग)  पांचवीं  योजना  की  ग्रवधि  में

 5.50  लाख  हैक्टेयर  की  अतिरिक्त  सिंचाई

 शक्‍यता  सुजित  करने  के  लिए  बहद  एवं

 मध्यम  सिंचाई  स्कीमों  के  लिए  255  करोड़

 रुपये  का  एक  परिव्यय  बिहार  की  पांचवीं

 योजना  में  परिकल्पित  है  ।
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 9,37  लाख  हैक्टेयर  के  क्षेत्र  के  लिए

 सिचाई  सुविधाझ्ों  का  निर्माण  करने  के  लिए

 राज्य  भें  लघ  सिंचाई  स्कीमों
 के  लिए  235

 करोड़  रुपये  का  परिव्यय  (निजी  निवेश  को

 छोड़कर  )  परिकल्पित  है,  जिसमें  95  करोड़

 रुपया  राज्य  सरकार  द्वारा  शौर  140  करोड़

 रुपया  वित्तीय  संस्थाञ्रों  द्वारा  व्यय  किया

 जाना  है

 पांचवीं  योजना  की  अ्रवधि  में  5.8

 मिलियन  हैक्टेयर  की  श्रतिरिक्त  सिंचाई

 शक्यता  सृजित  करने  के  लिए  बहद  एवं  मध्यम

 परियोजनाश्रों  के  वास्ते  योजना  में  3.25  करोड़

 रुपये  का  परिव्यय  परिकल्पित  है  ।  7.3

 मिलियन  हैक्टेयर  की  सकल  अतिरिक्त

 सिंचाई  शक्‍यता  का  सृजन  करने  के  लिए

 लघु  सिंचाई  कार्यों  क ेलिए  2254.  8  करोड़

 रुपये  (निजी  निवेश  को  छोड़कर)  का  परिव्यय

 परिकल्पित  है  जिसमें  792.3  करोड़

 रुपया  राज्यों  संघ  शासित  क्षेत्रों  और

 केन्द्रीय  सैक्टरों  में  व्यय  किया  जाना  है  तथा

 462.5  करोड़  रुपया  वित्तीय  संस्थाओं

 द्वारा  व्यय  किया  जाना  है  {

 भारतीय  खाद्य  निगम  की  दाय  से  उपभोक्ता

 राज  सहायता  के  रूप  सें  राशि

 1932.  श्री  ईड्वर  चौधरी  :  क्‍या  कृषि

 झौर  सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  उपभोक्ता  राज  सहायता  के  रूप  में

 आरतीय  खाथ  निगम  को  भारत  सरकार  की

 झाय  में  से कुल  कितनी  घनराशि  दी  गई  तथा

 गत  तीन  वर्षों  में  वर्ष  वार  इस  प्रकार  कितनी

 धनराशि  दी  गई;  गौर

 (ख)  सरकार  यह  राज  सहाय  T
 किस

 आधार  पर  देती  है  :था  इसके  उपभोक्,  पों

 को  कितना  लाभ  पहुंचता  है  ?
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 कृषि  और  सिचाई  मंत्री  (श्री  सुरजीत
 सिह  बरनाला)  :  (क)  भारतीय  खाद्य

 निगम  को  पिछले  तीन  वर्षो  के  दौरान  सुलभ  की

 गई  राजसहायता  की  कुल  धन  राशि  का  ब्यौरा

 नीचे  दिया  जाता  है

 वित्तीय  वर्ष  धनराशि

 करोड़  रुपयों

 में

 974—-75  295

 975—-76  250

 976—77  506

 (a)  भारतीय  खाद्य  निगम  के  खाद्याम्नों
 की  इकक्‍्नामिक  लागत  और  केन्द्रीय  निगम  मुल्यों
 के  बीच  के  अन्तर  को  खाद्यायान्नों  के  सौदों  पर

 राजसहायता  के  रूप  में  निगम  को  वापस  कर
 दिया  जाता  है।  इसके  अतिरिक्त,  भारतीय

 खादुय  निगम  द्वारा  खाद्यान्नों  के  बफर  स्टाकको

 रखने  की  लागत  के  लिए  भी  राजसहायता  दी

 जाती  है।  उपभोका  को  राजसहायता
 का  पूर्ण  लाभ  मिलता  है  अन्यथा  वफर  स्टाक

 रखने  की  लागत  सहित  पूर्ण  इक्नामिक  लागत

 के भ्राधार  पर  उ ,.भोव  ।  को  खादयान्नों  के

 मूल्य  का  भुगतान  करना  पड़ता  ।

 Handpump  in  village

 1934,  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  be  pieased  to  state:

 (ay  Whether  Government  propose
 to  distribute  handpumps  to  those  vil-
 lages  where  scarcity  of  water  is  pre-
 valent;

 (b)  whether  any  such  plan  has  Leen
 envisaged  to  be  incorporated  in  the
 revised  Five  Year  Plan;  and
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 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c).  In  the  scarcity
 and  difficult  villages  in  hard  rock
 areas  of  the  country,  supply  of  safe
 drinking  water  is  being  done  by  put-
 ting  hand  pumps  with  UNICEF  assis-
 tance.

 The  Central  Government  has  also
 en.barked  upon  a  programme  in  the
 Central  Sector  of  the  Fifth  Five  Year
 Plan,  to  deal  with  the  problem  of  pro-
 viding  water  in  problem  villages,  in
 addition  to  the  plan  allocations  in  the
 State  Sector.  Central  assistance  will
 be  given  to  States  for  implementing
 specific  schemes  approved  by  the  Mi-
 nistry  of  Works  and  Housing.  The
 Schemes  would  cover  the  supply  of
 drinking  water  through  hand  pumps/
 Tube  wells  and  pipeq  water  supply.

 Concessions  to  Public  Schools

 1935.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  he  has  made  a_  state-
 ment  that  students  coming  out  from
 Public  Schools  turned  out  to  be  good
 administrators;  and

 (b)  if  so,  whether  Government

 propose  to  give  some  more  conces~-
 sions  to  the  Public  Schools  in  the  mat-

 ter  of  collecting  large  amounts  of
 school  fees  and  collect  donations?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.  This  is  my  per-
 sonal  opinion,

 (b)  There  is  no  such  proposal.
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 Vizhinjam  and  Neendakara  Fishing
 Harbour,  Kerala

 1937.  SHRI  VAYALAR  RAVI:
 SHRI  RAMACHANDRAN

 KADNNAPPALLI;

 SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Vizhinjam:  and  Neen-
 dakara  fishing  harbour  projects  in
 Kerala  have  not  so  far  been  cleared
 by  the  Central  Government:  and

 (b)  if  so,  the  reasons  therefor  and
 at  what  stage  these  proposals  stand
 now  and  steps  being  taken  to  speed
 up  their  clearance?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  Yes
 Sir.

 (b)  In  the  context  of  posing  the
 projects  for  World  Bank  assistance,
 certain  changes  in  the  project  reports
 were  required  to  be  made.  A  revis-
 ed  report  in  respect  of  the  fishing
 harbour  at  Neendakara  has  been  re-
 ceived  recently  and  this  is  being  con-
 sidered  for  sanction  under  the  Nation-
 al  Plan.  With  regard  to  the  pro-
 posals  on  Vizhinjam  fishing  harbour,
 a  revised  project  report  is  under  pre-
 paration  by  the  State  Government.
 On  receipt  of  this  report,  it  will  be

 posed  for  obtaining  assistance  from
 the  World  Bank.

 Agro-Industry

 1938.  SHRI  SASANKASEKHAR
 SANYAL:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 fined,  determined,  described,  enunciat_
 ed  or  enumerated  what  is  talked  as

 ‘Agro-Industry’;  and

 (9)  if  so,  whether  Government  can
 furnish  a  list  of  Agro-Industries  With
 reference  to  West  Bengal?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  Ag-
 ro-jndustries  are  broadly  understood  to
 mean  those  industries  which  provide
 basic  inputs  for  agriculture  like
 seed,  farm  machinery  and  imple-
 ments,  fertilisers,  pesticides,  etc.  on
 the  one  hand  and  those  industries
 which  use  agricultural  produce  as  the
 principal  raw  materia]  for  processing
 or  preparing  a  finished  product,  on
 the  other  hand.

 (b)  Information  is  being  collected
 and  will  be  placed  on  the  Table  of

 ‘the  House.

 Allocations  for  education  in  Five  Year
 Plans

 1939.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  the  percentages  of  allocations
 for  education  in  the  successive  Five
 Year  Plans;

 (b)  whether  Government  consider
 it  necessary  to  revise  the  priority
 schedule  in  the  matter  of  plan  outlay
 particularly  for  education  in  current
 Fifth  Five  Year  Plan  and  the  pers-
 pective  plan;  and

 (c)  if  so,  steps  taken  in  this  behalf?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  percentages  of  allo-
 cations  for  education  in  the  succes-
 sive  Five  Year  Plans  are  as  follows:

 Plan  Percentage

 First  Five  Year  Plan  72

 Second  Five  Year  Plan  a  6-2

 Third  Five  Year  Plan  न  vary

 Fourth  Five  Year  Plan  5:2

 Fifth  Five  Year  Plan  वि  3:3
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 (b)  and  (c).  This  Ministry  would
 welcome  an  increase  in  the  Plan  out-
 lay  for  Education,  although  it  has  not
 been  possible  for  this  financial  year.
 Action  will  be  taken  at  the  appro-
 priate  time.

 Grievances  0०7  Ashrafabad  Camp.
 Colony,  West  Bengal

 1940.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  Government  have  re-
 cently  received  a  memorandum  re-

 garding  the  gricvances  of  the  Ashrafa-
 bad  Camp  Colony,  24-Parganas,  West
 Bengal;  and

 (b)  if  so,  the  steps  taken  or  propo-
 sed  to  be  taken  for  the  redress  of  the
 grievances?

 WORKS THE  MINISTER  OF
 AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION
 (SHRI  SIKANDAR  BAKHT):  (a)
 and  (b).  The  Government  of  India
 have  received  no  memorandum  of
 grievances.  The  State  Government
 have  reported  that  they  have  receiv-
 ed  a  representation  about  a_  dispute
 between  two  factions  of  Co-operative
 Rehabilitation  Society  of  528  resident
 families  of  the  Colony,  which  is  be-

 ing  investigated  by  them.

 7-Point  Programme  for  Unemployment
 Problem

 1942,  SHRIMATI  RENUKA  DEVI
 BARKATAKI.  Will  the  Minister  of
 EDUCATION.  SOCIAL  WELFARE
 AND  CULTURE  te  pleased  te  state:

 (a)  whether  the  7-Point  programme
 announced  by  the  Education  Minister
 for  tackling  the  unemployment  pro-
 blem  has  been  implemented  by  the
 Education  Ministry;  and

 (b)  if  so,  the  progress  that  has  been
 made  in  the  imp!ementation  of  the
 programme?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  While  inaugurat-
 ing  the  symposium  on  Emplcyment
 strategies  ang  programmes  for  India,
 Bangla  Desh  and  Sri  Lanka  on  2nd
 February  976  at  the  Commonwealth
 Asia-Pacific  Regional  Centre  for  Ad-
 vanced  Studies  in  Youth  Work  Chandi-
 garh.  the  former  Fducation  Minister
 had  expressed  the  opinion  that  a  q-
 Point  integrateg  programme  for  tackl-
 ing  the  unemployment  problem  be
 taken  up.  As  this  was  only  a  sugges-
 tion  for  consideration  it  could  not  he
 made  the  basis  for  future  course  of  ac.
 tion.

 Procedure  for  Allotment  of  Shops  in
 Delhi

 1943,  SHRI  NIHAR  LASKAR.  Will
 the  Minister  of  WORK'S  AND  EOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  curing  the  last  three
 months  a  large  number  of  shops  were
 allotted  in  Delhi  without  the  proper
 procedure  as  followed  earlier,

 (b)  if  so,  the  reasons  for  the  same;
 and

 (c)  whether  the  Government  have
 changed  the  earlier  procedure  for  al-
 lotment  of  shops  in  Delhi?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  'SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  No,  Sir.

 Floods  in  Assam

 1944,  SHRI  NIHAR  LASKAR.  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  due  to  the  fioods  a  large
 number  of  houses  are  being  destroyed
 in  the  State  of  AsSam  every  year:
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 (b)  if  so,  wheth2r  the  Union  Gov-
 ernment  is  considering  to  build  such
 houses  which  ca  oc  easily  rebuilt
 after  destruction  cue  to  these  floods;

 (c)  whether  Government  are  also
 considering  to  help  the  people  affected
 by  these  floods;  end

 (ad)  what  assistance  hic  Ministry  is

 considering  to  give  to  these  people  for
 shelter?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  ‘SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  No  such  proposal  is  under  consi-
 deration  of  the  Ministry  of  Works  and

 Housing.

 (c)  and  (d).  On  the  basis  of  the  re-
 commendations  of  the  Sixth  Finance

 Commission,  financial  assistance  to
 States  in  the  con‘ext  cf  natural  cala-
 mities  is  being  provided  with  effect
 from  1974-75  by  way  of  advance  Plan
 assistance  only  towards  schemes  of  a
 developmental  nature.  No  advance  Plan
 assistance  has  so  far  been  sanctioned
 to  the  Government  of  Assam  for  con-

 struction/rebuilding  of  damaged
 houses.

 Construction  of  Houses  at  Cheaper
 Rates

 1945.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REE®A\BILI-
 TATION  be  wleased  to  state:

 (a)  whether  the  Government  had
 the  scheme  for  construction  of
 houses  on  cheaper  rates  in  the  cOun-
 try;  and  |

 (b)  if  so,  whether  this  scheme  is
 still  in  the  active  consideration  of  the
 Government?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION
 (SHRI  SIKANDAR  BAKHT):  (a)  and
 (b).  It  is  presumed  that  the  Hen’able
 Member  wants  to  know  if  the  Govern-
 ment  encourage  construction  of  chea-
 per  houses  under  the  different  schemes
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 implemented  by  the  Governmeft
 and  their  public  sector  under-

 takings.  The  Government  promote
 cgnstruction  of  low-cost  houses  in

 the  implementation  cf  schemes  for  so-

 cial  housing  and  financing  of  housing
 activities  by  the  Housing  and  Urban

 Development  Cornoration  so  that  the
 houses  constructeq  are  wz-thin  the
 means  of  the  people  for  whom  the
 schemes  are  intended.  For  construc-
 tion  in  the  general  0700)  alsu,  the  Gov-
 ernment  are  economising  on  cost  of
 construction.

 V.LPs  having  their  own  Houses  in
 Delhi  using  Government  Accommo-

 dation

 1946.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  ‘SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  those  V.I.Ps.  who  have  their  own
 houses  in  Delhi  are  using  Government
 accommodation  puying  even  market
 rent;  and

 (b)  if  so,  the  number  of  houses,  flats
 and  other  accommodation  occupied  by
 the  un-authorised  persons?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Allottees  of  Government
 quarters,  who  have  their  own  houses
 in  Delhi,  are  eligible  for  retention  of
 Government  ,uarters  on  payment  of
 market  rent.  The  house-owning  restric-
 tion  are  not.  however  applizable  to
 V.ILP’s  such  as  Ministers,  M.Ps.,  Jud-
 ges  of  the  Supreme  Court,  and  the
 Delhi  High  Court  and  Members  ८4  the
 Planning  Commission.

 (b)  The  house-ownin,  officers,  who
 retain  Government  accommodation
 on  payment  of  market  rent.  are  not
 considered  as  ‘in-authorised  occupants.
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 दिल्ली  प्रशासन  दवारा  निलंबित  किए.  गए  *

 अध्यापक
 हे

 1947.  श्री  शिव  नारायण  सरसूनिया:
 क्या  शिक्षा,  समाज  कल्याण  शोर  संस्कृति

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  आपात  स्थिति  के  दौरान

 दिल्‍ली  प्रशासन  ने  कितने  अध्यापकों  को

 निलंबित  किया  ;  और

 (ख)  क्या  निलंबित  अध्यापकों  को  कोई

 आरोप-पत्न  दिया  गया  था  ?

 शिक्षा,  समाज  कल्याण  और  संस्कृति

 मंत्री  (डा०  प्रताप  चन्द्र  चन्दर)  :(क  )  दिल्‍ली

 प्रशासन  द्वारा  दी  गई  सूचना  के  अनुसार,  57

 ग्रध्यापकों  को  निलम्बित  किया  गया  था  t

 (a)  जी  नहीं  1

 दिल्‍ली  में  निम्न  वर्ग  के  कमंचारियों  को सरकारी

 सकानों  का  शझ्ावंटन

 1948.  श्री  शिव  मारायण  सरसूनिया॥
 क्या  निर्माण  और  झावास  तथा  पूति  श्रौर

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  70  प्रतिशत  से  अधिक  निम्न

 वर्ग  के  सरकारी  कर्मचारियों  को  दिल्ली  एवं
 श्र्न्य  शहरों  में  अभी  तक  सरकारी  क्वार्टर  नहीं

 दिए  गए  हैं  और  न  ही  उन्हें  निकट  भविष्य  में

 मिलने  की  श्ाशा  है  ;

 (ख)  क्‍या  यह  सच  है  कि  दो  हजार  रुपये

 श्रथवा  उस  से  अधिक  बेतन  पाने  वाले  सभी

 अधिकारियों  को  सरकारी  क्वार्टर  मिल  गए  हैं;
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 (7)  क्या  निम्न  वर्ग  के  कर्मचारियों  को

 सचिवालय  से  दूर  के  स्थानों  पर  स्थित  स्थानों

 पर  एक  कमरे  के  फलैट  दिये  गये  हैं  जो  उनकी

 धा  श्यक  पसे  बहुत  कम  है  भर  साथ  ही  उन्हें

 बहुमंजिली  इमारतों  में  स्थान  दिया  गया  है  जो

 कि  अत्यधिक  कष्टप्रद  है  ;  ौर

 (घ)  क्‍या  मंत्रालय  इस  बारे  में  कोई

 नई  नी,  निर्धारित  करने  जा  रहा  है  ?

 निर्माण  और  झ्ावास  तथा  पूति  और

 चुनर्वास  मंत्री  (क्रो  सिकन्दर  बस्त)  :  (क)
 दिल्‍ली  और  फरीदाबाद  में,  निम्न  वर्गों

 के  40  प्रतिशत  से  अ्रधिक  कमंचारियों

 को,  जो  सामान्य  पूल  वास  के  लि?  पात्र

 हैं,  सरकारी  वास  दे  दिए  गा  हैं।

 अन्य  शहरों  में  जहां  लगभग  43  प्रतिश।  ही
 केन्द्री7  सरकारी  कमंचारी  हैं,  70  प्रतिशत  से

 अधिक  पात्र  कर्मचारियों  को  सरकारी  वास

 नहीं  दिया  गया  है।  निकट  भविष्य  में  इन

 सभी  को  वास  देना  संभव  नहीं  होगा  |

 (ख)  केवल  फरीदाबाद  में  ऐसे  सभी

 अधिकारियों  को  वास  दे  दिए  गए  हैं  ।

 (ग)  पुराने  टाईप-]  क्वार्टर  केवल

 एक  कमरे  के  हैं  किन्तु  (ईप-]  के  सभी  नए

 निर्माण  में  दो  कमरों  की  व्यवस्था  है।  मकानों

 का  निर्माण  भूमि  की  उपलब्धता  पर  [  (भर

 क्ररता  है।  सामान्य  पूल  वास  के  आवंटी

 केन्द्रीय  सरकार  और  दिल्‍ली  प्रशासन  दोनों

 के  विभिन्न  कार्यालयों  तथा  समस्त  दिल्‍ली  में

 फैले  हुए  दिल्ली  प्रशासन  के  स्कूलों  में  काम  करते

 हैं।  ड्यूटी  के  स्थान  पर  से  क्वार्टर  का  फासला

 एक  परिवर्तनशील  घटक  है  ।  यदि  किसी

 आवंटी  को  अपनी  ड्यूटी  के  स्थान  से  बहुत

 दूर  क्वार्टर  अलाट  होत  है  तो  उसे  बदलने  के

 लिए  आवेदन  करने  का  विब्ल्य  मिलता  है  |

 (घ)  प्रश्तही  नहीं  उठ  ॥।
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 हाकी  टोसों  के  जयन  को  पढ्ति  में  झामूल
 परिवर्तन

 1949  श्री  मोठा  लाल  पटेल  :  क्‍या

 शिक्षा,  सम/ज  कत्याण  झौर  संस्कृति  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  हाल  में  एशियाई  हाकी
 टूनामेंट  में  भारत  तीसरे  स्थान  पर  रहा  ;  शौर

 (ख)  क्या  सरकार  भारत  जैसे  विशाल
 देश  से  विदेश  भेजी  जाने  वाली  टीम  के  चयन  की

 द््ति  में  आमूल  परिवर्तन  करने,  झ्रच्छे

 खिनाड़ियों  को  तोत्सा:न  देने  के  बारे  में
 विचार  कर  रही  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 मंत्रो  (डा०  प्रताप  चन्द्र  खन्दर)  :

 (क)  जी  हां  ।

 (ख)  यह  कार्य  भारतीय  हाकी  संघ
 के  क्षेत्राधिकार  के  अन्तर्गत  आ्राता  है  ।

 Demand  for  Secondary  School  Grants
 Commission

 1950.  SHRI  5.  Y.  KRISHNAN:  Will
 the  Minister  of  EDUCATION,  SOCLAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  the  All  India  Secondary
 School  Teacher’s  Federation  has  de-
 manded  a  Secondary  Schools  Grants
 Commission  on  the  lines  of  the  Uni-
 versity  Grants  Commission,  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 ‘THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (9)  This  is  a  matter  which  would
 require  detailed  consideration  in  con-
 sultation  with  State  Governments  and
 other  agencies.
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 Stdnddraisea  Plan  tor  Housing

 1951.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state;

 (a)  whether  any  survey  has  been
 conducted  to  evolyaugtandardised  plans
 for  housing;

 (b)  if  so,  the  gist  thereof;  and

 (c)  what  steps  has  been  taken  to
 popularise  the  use  of  prefab-building
 components  so  that  these  may  help  in
 the  implementation  of  mass  housing
 schemc?

 THE  MINISTER  OF  WORKs  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Several  steps  have  been  taken
 for  popularising  use  of  pre-fabricated
 building  components  e.g.  evolving
 standatdlised  designs  for  doors,  win.
 dows,  roofing  components,  etc,  direct
 contact  with  Architects  for  use  of  pre-
 fabricated  system:  advertising  and
 write-ups  in  technical.  non-technical
 journals/publications:  persuading  con-
 struction  agencies  to  use  prefabricated
 components.  Sponsoring  experimental
 construction  projects  incorporating  use
 of  prefabricated  building  components.

 Demolition  of  ‘C’  Type  quarters  in
 Delhi

 1952.  SIRI  R.  K.  AMIN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  the  Municipal  Corpora-
 tion  of  Delhi  had  violsted  the  munici-
 pal  bye-laws  for  demolition  of  cons.
 truction  of  ‘C’  type  quarters  in  the
 Capital  “uring  the  Emergency  period, 5
 arid

 922  LS—7.
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 (b)  if  so,  what  disciplinary  action
 has  been  taken  by  the  Government
 against  the  officials  canrerned?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  _  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No  ‘C’  type  quarter  as
 such  was  demolished.  However,  cer-
 tain  unauthorised  constructions  there.
 in  and  encroachments/structures  on
 public  land  abutting  the  quarters  were
 demolished  by  the  Municipal  Coroo-
 ration  of  Delhi.  The  question  whether.
 the  demolitions  were  carried  out  legal-
 ly  and  after  observing  due  formalities
 and  procedure  is  being  referred  to  the
 Fact  Finding  Committee  constituted
 for  this  purpose.

 (b)  This  question  will  arise  only
 after  the  Fact  Finding  Commiftee  has
 submitted  its  report.

 Applications  pending  for  house  building
 loan

 1953.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  be  ovlease?  to  state:

 (a)  whether  a  large  numcer  of  ap-
 Plications  for  loans  for  house  building
 are  pending  hoth  from  individuals  and
 the  Housing  Co-operative  Societies;
 and

 (b)  if  so,  how  the  Government  pro-
 pose  to  sanction  these  loans?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  It  is  presumed  that  the
 Question  refers  to  Government  _  ser-
 vants.  House  Building  Advance  is
 given  by  the  Government  only  to  its
 employees  individually,  irrespective  of
 the  fact  whether  they  have  formed
 themselves  into  a  co-operative  society
 or  not.  An  advance  is  not  given  to
 a  co-operative  society  directly.  Hence
 there  is  no  question  of  any  applica-
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 tion  being  pending  from  the  co-opera-
 tive  societies.  As  fcr  individuals,  at
 present,  about  6,000  applications  are
 pending.

 (b)  In  the  current  year’s  budget  a
 sum  of  Rs.  20  crores  has  been  provi-
 ded  for  house  building  advance.  Last
 year  the  original  provision  was  only
 Rs.  0  crores;  but  later,  this  was  re-
 vised  to  Rs.  5  crores.  The  increased
 provision  is  expected  to  be  more  than
 sufficient  for  the  pending  applications
 which  will  be  disposed  of,  in  due
 course,  during  the  current  year.

 Inadequate  houses  for  Government
 employees  in  the  country

 1954,  SHR]  K.  SURYANARAYANA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  Government's  at-
 tention  has  been  drawn  to  the  inade-
 quate  number  of  houses  for  the  Gov-
 ernment  employees  in  various  parts  of
 the  country:  and

 (b)  the  steps  taken  by  the  Govern-
 ment  to  augment  the  housing  facili-
 ties?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  Efforts  are  being  made  to  cons-
 truct  as  many  dwelling  units  as  pos-
 sible  in  the  general  pool  within  the
 resources  available.

 Drought  in  Marathwada,  Maharashtra

 i955.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  he  pleased  to  state:

 (a)  whether  ‘“Marathwada  Janata
 Vikas  Parishad”  Aurangabad  had  sent
 a  letter  on  30th  May,  977  about  the
 drought  prone  areas  problem  in  Mara-
 thwada  region  of  Maharashtra;
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 (b)  the  problems  mentioned  in  the
 letter;  and

 (c)  steps  the  Government  have  taken
 to  solve  these  problems?

 ‘THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Yes,  Sir.

 (b)  Non-inclusion  of  9  talukas  in
 three  districts,  namely,  Aurangabad,
 Bhir  and  Osmanabag  in  the  Marath-
 wada  region  under  Drought  Prone
 Areas  Programme.

 (c)  ‘The  whole  question  of  bringing
 additional  drought  prone  districts
 under  Drought  Prone  Areas  Program-
 me  was  considered  in  973  by  the  Task
 Force  in  Integrated  Rural  Develop-
 ment  appointed  by  the  Planning  Com-
 mission  in  connection  with  the  for-
 mulation  of  the  Fifth  Five  Year  Plan,
 The  Task  Force  felt  that  there  were
 no  comoelling  reasons  for  opening  the
 list  of  drought  prone  areas  as  given
 in  the  Fourth  Plan  and  recommended
 that  the  same  areas/districts  might
 continue  to  be  so  categorised  during
 the  Fifth  Plan.  The  Government  of
 India  accepted  this  recommendation.
 The  matter  was,  however,  again  consi-
 dered  by  the  Central  Coordination  007
 mittee  for  Rural  Development  which
 is  a  high  policy-making  body  in  the
 Pianning  Commission  in  its  meeting
 held  on  27th  May,  1976,  ‘The  Central
 Coordination  Committee  decided  not
 to  open  th:  question  of  admission  of
 new  districts  under  Drought  Prone
 Areas  Programme  during  the  Fifth
 Plan.

 Import  of  D.T.  4  Russian  tractors

 ‘1956.  SHKI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Government  are
 importing  D.T.  44  Russian  tractors;
 and

 (०)  if  so,  thelr  number  And  the  refi-
 sons  for  import?
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 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  No,  Sir.

 '(b)  Does  not  arise.

 Lift  Irrigation  Project  for  South  24-
 Parganas

 1957.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRR!GATION  be  pleased  to
 state:

 (a)  wheter  Bengal  and  specially  24
 Parganas  is  considered  to  be  severely
 backward  areas  as  far  as  irrigation  is
 concerned;

 (b)  whether  the  entire  area  (South
 24  Parganas)  is  basically  single  crop-
 ping  (very  low  yielding)  area  which
 is  the  reason  for  acute  poverty;

 (c)  whether  one  of  his  predecessors,
 Dr.  K.  L.  Hao  had  thought  of  putting
 up  lift  irrigation  project  for  irrigating
 the  said  area;  and

 (d)  will  the  present  Government  be
 able  to  consider  and  finalise  the  issue
 as  early  as  possible?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  It  has  been
 reported  by  the  West  Bengal  Govern-
 ment  that  the  gross  cultivated  area
 in  the  State  is  77.28  lakh  ha.  the
 gress  irrigated  area  being  20.48  lakh
 ha.  The  percentage  of  gross  irriga-
 ted  area  to  gross  cropped  area  is  thus
 26.5  as  against  27.4  for  the  country  as
 a  whole.

 Che  gross  cultivated  area  and  the
 gross  irrigated  area  of  the  24  Parganas
 are  reported  as  8.90  lakh  ha.  and  .00
 lakh  ha.  respectively,  the  percentage
 of  ‘irrigated  area  to  cultivated  area  be-
 ing  11.2,

 It  has  been  further  reported  by  the
 West  Bengal  Government  that  the  irri-
 gation  facilities  in  the  North  24  Par-

 ganas  are  better  but  the  Southern  part
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 is  backward  in  this  regard  due  to  na-
 tura]  constraints  like  high  degree  of
 salinity  in  river  water  and  less  favour-
 able  ground  water  conditions.

 (h)  Due  .o  the  absence  of  irrigation
 facilities,  large  areas  in  South  24~
 Parganas  raise  single  crop.

 70)  avd  (d\.  Available  records  do
 not  show  that  Dr.  K.  L.  Rao  had  pro-
 posed  a  lift  irrigation  project  for
 South  24-Parganas.  The  West  Bengal
 Government  have  however  intimated
 that  comprehensive  project  for  agri-
 cultural  development  of  the  Sunder-
 bans  in  the  South  24  Parganas  in-
 volving  an  investment  of  over  Rs.  526
 lakhs  has  been  formulated.  Nearly  75
 per  cent  of  this  outlay  would  repre-
 sent  the  irrigation  component  which
 includes  deep  irrigation  tubewells  as
 also  surface  drainage  schemes  and
 other  soit  and  water  conservation
 mevsures.  Implementation  of  this
 project  will  increase  the  irrigation  po-
 tential  of  the  area  to  a  great  extent,
 Scope  of  lift  irrigation  from  surface
 waters  is  found  to  be  limited  due  to
 high  degree  of  salinity.

 Demands  of  the  employees  of  G.I.  Press
 Santragachi  (West  Bengal)

 1958.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  WORKS  AND
 HGUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  pending  demands  of  the  em-
 pleyees  of  Government  Press,  Santra-
 gachi  (West  Bengal);  and

 (9)  how  are  those  ‘demands  being
 dealt  with  by  the  Government?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  demands
 of  the  staff  like  Wefare  Club,  School
 Building,  Dispensary  Building  and  re-
 duction  of  rent  in  respect  of  the  Gov-
 ernment  of  India  Press  Pool  Quarters
 are  under  examination  in  the  Ministry.
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 Shortage  of  drinking  water  in  Madangir
 D.D.A.  Colony

 1959.  DR.  SUBRAMANIAM  SWAMY:
 Wil  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  DDA  flats’  in
 Mudcangir,  South  Delhi  have  no  drink-
 ing  water  for  the  residents;  and

 (b)  if  so,  any  remedial  measures
 proposed  in  the  near  future?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.  Drinking  water
 is  being  supplied  by  the  D.D.A.  through
 tubewells  and  handpumps.

 (b)  Does  not  arise.

 मंत्रालय  में  समितियां  श्रादि

 1960.  श्री  जगदम्बी  प्रसाद  यादव  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि

 (क)  मंत्रालय  के  अंतर्गत  कितनी

 समितियां  बोर्ड  आदि  हैं  और  उन  में  से

 कितनी  समितियां  और  बोर्डों  में  चुनाव

 होते  हैं  कितनां  में  नामजदगिय  की  जाती

 =  द्रौर  कितनों  में  सरकारी  अ्रधिकारी

 नामजद  किये  जाते  हैं  ;

 (ख)  ऐसी  समितियां  बोड  कितने

 हैं  जिनमें,  उन  का  समय  समाप्त  होने  के

 बाद,  अभी  तक  पुराने  सदस्य  हैं,  ब्रथवा

 जिनमें  स्थान  रिक्त  हैं:

 (ग)  क्‍या  सरकार  श्रन्य  विभागों

 के  निकायों  जिनमें  मंन्त्रालय  के  प्रतिनिधि

 भेजे  जाते  हैं  के  नामों  सहित  समितियों

 बोर्डों  प्रबंध  समितियों  की  एक  सूची
 सभा  पटल  पर  रखेंगे;  और
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 (3)  क्या  उक्त  समितियों,  बीर्डों

 भ्रादि  में  पुराने  सदस्य  झ्भी  भी  कार्य

 कर  रहे  हैं  ?

 कृषि  और  सिचाई  मंत्री  (श्री  सुरजोत

 सिह  बरनाला)  (क)  से  (घ).  कृषि
 शर  सिचाई  मंत्रालय  के  अधीन  विभिन्न

 विभागों/प्रभागों  से  जानकारी  एकत्र  की

 जा  रही  है  श्रौर  शं  ही सभा  पटल  पर

 रख  दी  जायेगी

 भारतोय  कृषि  श्रनुसंघान  परिषद्‌  के  कामों

 का  पुनरमूल्यांकन

 1961.  श्री  जगदम्बी  प्रसाद  यादव  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि:
 |

 (क)  क्‍या  सरकार  का  विचार  इस

 तथ्य  की  दृष्टि  से  कि  भारतीय  कृषि

 ग्रनुसंधान  परिषद  अब  तक  कोई  उल्लेखनीय

 योगदान  नहीं  कर  सकी  है,  गत  तीन  वर्षों

 में  इस  खर्चलि  संगठन  के  कार्यों  का  पुनः

 मूल्यांकन  करने  का  है  ;और

 (ख)  क्‍या  वहां  वर्षों  से  रुकी  हुई

 नियुक्तियां  भी  तक  नहीं  की  गई  है?

 कृषि  शौर  सिचाई  मंत्री  (श्री  सुरजीत

 सिह  बरनाला)  :(क)  भारतीय  कृषि  श्रनु-
 संघान  परिषद  की  जांच  समिति  की

 सिफारिशों  के  श्रनुसार  भारत  सरकार  के

 निर्णयों  के  आधार  पर  भारतीय  कृषि

 अनुसंधान  परिषद  को  हाल  में  ही  पुनर्गंठित
 किया  गया  हैं।  पुनगठन  के  परिणामों

 का  इतनी  जल्दी  मूल्यांकन  करना  संभव

 नहीं  हैं  श्त:  इस  समय  भारतीय  कृषि

 अनुसंधान  परिषद  की  कायें  विधि  की

 समीक्षा  करना  आवश्यक  प्रतीत  नहीं
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 होता  ।  फिर  भी  ग्रद्रि  सरकार  के  सामने

 कोई  विशेष  समस्‍यायें  लायी  जाती  है  तो

 (उनकी  जांच  को  जायेगी।  यह  कहना  भी

 गलत  होग्रा  कि  भारतीय  कृषि  श्रनुसंधान

 परिषद  ने  श्रब  तक  कोई  महत्वपूर्ण  कार्य

 नहीं  किया  है।

 (ख)  यह  कहना  सही  नहीं  है  कि

 वर्षों
 से  रोकी  गयी  नियुक्तियां  श्र्ब  तक

 भी  नहीं  की  गयी।  वास्तव  में  कृषि

 वैज्ञानिक  नियुक्ति  मंडल  ने  975  और

 976  %  वर्षों  में  दो  प्रतियोगी  परीक्षाओं

 द्वारा  897  वैज्ञानिकों  को  भर्ती  किया  है

 शझ्ौर  विभिन्‍न  वर्गों  के  476  विज्ञानियों

 को,  जिनमें  उप  महानिदेशक,  सहायक  महा-

 निदेशक  श्रौर  संस्थानों  के  वरिष्ठ  वैज्ञानिक

 भी  शामिल  हें,  खुले  विज्ञापनों  और  साक्षा-

 त्कार  द्वारा  भरती  किया  है।  केवल  33

 पुरानी  जग;  भरी  जानी  शेष  है।

 गांवों  का  बिकास

 1962.  श्री  जगदम्बी  प्रसाद  यादव  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  वाल्टेयर  में  विज्ञान  कांग्रेस

 के  श्रध्यक्ष  ने  यह  घोषणा  की  थी  कि

 ब  से  वैज्ञानिक  लोग  गांवों  के  विकास

 को  प्रमुखता  देगें  क्योंकि  देश  का  विकास

 गांवों  के  विकास  पर  निभर  करता  है,
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 परन्तु  न  तो  कृषि  विभाग  नने  और  न  ह्ीः

 भारतीय  कृषि  प्रनुसंधान  परिषद  ने  झझब

 तक  ऐसा  कोई  विकास  कार्यक्रम  तैयार

 किया  @;  और

 (ख़)  यदि  हां,  तो  इस  पर  सरकार

 की  क्या  प्रतिक्रिया  है?

 कृषि  और  सिचाई  मंत्री  (श्री  सुरज्ञोत

 सिंह  बरनाला)  :  (क)  जी,  हां  श्रीमान  ।

 यह  सच  है  कि  डा०  एस०  एस०  स्वामि-

 नाथन  ने  जनवरी  976  में  वाल्टेयर

 में  होने  वाले  भारतीय  विज्ञान  कांग्रेस

 में  दिये  गये  अपने  ग्ध्यक्षीय  भाषण  के

 दौरान  यह  सुझाव  दिया  था  कि  विज्ञानियों

 को  चाहिये  कि  व  ग्रामीण  श््थं  व्यवस्था

 और  रहन  सहन  में  सुधार  को  महत्व
 ~

 =

 (ख)  विज्ञान  कांग्रेस  की  इस  सिफारिश

 का  सीधा  ही  परिणाम  यह  हुझा  कि  भारत

 सरकार  ने  ग्रामीण  विकास  के  लिये  एक

 कार्यक्रम  विकसित  किया  जिसे  “समाकलित

 ग्रामीण  विकास  कार्यक्रम  नाम  दिया  गया  ।

 झ्ारम्भ  में  यह  कार्यक्रम  दश  के  20  चुने

 हुए  डिलों  में  शमल  में  लाथा  जायेगा  I

 इस  कार्पक्रम  को  अमल  में  लाते  का

 उत्तरदायित्व  कृषि  तथा  सिचाई  मंत्नालय

 के  ग्रामीण  विकास  विज्वाग  को  सौपा  गया

 है।  भारतीय  कृषि  अनुसंधान  परिषद

 इस  कार्यक्रम  के  लिये  संसाधन  सूचियां

 ग्रौर  कार्य  योजनायें  तैयार  कर  रही  है।
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 PAPERS  LAID  ON  THE  TABLE
 a

 NOTIFICATIONS  UNDER  ESSENTIAL
 Comm™opiTIEs  ACcT,  1955,  STATEMENT
 SHOWING  REASONS  FOR  LAYLNG  ANNUAL
 REPoORTE’s  oF  F.C.J.  FoR  1973-74  AND

 1974-75  &  REVIEWS  AND  ANNUAL  RE-

 POTRS  OF  WATER  &  POWER  DEVELOP-

 MENT  CONSULTANCY  SERVICES  (INDIA)
 Lrp.  For  1975-76

 THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  I  beg
 to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English

 versions)  under  sub-section  (6)  of

 section  3  of  the  Essential  Commo-
 dities  Act,  955:—

 (i)  G.S.R.  8  (४)  published  in

 Gazette  of  India  dated  the  3)

 April,  977  rescinding  the  Inter-

 Zonal  Wheat  (Movement  Con-

 trol)  Order.  973  published  in

 Notification  No,  G.S.R.  i87  (E)

 dated  the  3lst  March,  1973.

 (ii)  the  Sugar  (Price  Determi-
 nation  for  1976-77  Production)

 Amendment  Order,  977  publish-
 ed  in  Notification  No.  G.S.R.

 88(E)  in  Gazette  of  India  dated
 the  8th  April,  1977.  [Placed  im

 library,  See  No,  LT-508/77].

 (2)  A  statement  (Hindi  and  Eng-

 lish  versions)  showing  reasons  for

 delay  in  laying  the  Annual  Reports*
 of  the  Food  Corporation  of  India

 for  the  years  1973-74  and  1974-75

 [Placed  in  library.  See  No.  LT-

 509/77]

 (3)  A  copy  each  of  the  follow-

 ing  papers  (Hindi  and  English  ver-

 sions)  under  sub-section  qd)  ef

 section  69A  of  the  Companies  Act,

 1956:

 (i)  Review  by  the  Government
 on  the  working  of  the  Water  and
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 Power  Development  Consultancy
 Services  (India)  Limited,  New
 Delhi,  for  the  year  1975-76.

 (ii)  Annual  Report  of  the
 Water  and  Power  Development
 Consultancy  Services  (India)
 Limited,  New  Delhi,  for  the  year
 1975-76  along  with  the  Audited
 Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.  {Placed  in

 library.  See  No.  LT-5i0/77},

 NOTIFICATIONS  UNDER  TAMIL  NADU
 PRIVATE  COLLEGES  (REGULATION)  ACT,
 1976,  Reviews  &  ANNUAL  REPORTS  OF
 CENTRAL  INSTITUTE  607  ENGLISH  AND
 ForeIGN  LANGUAGES,  HYDERABAD  FOR
 1975-76  AND  STATEMENT  re:  DELAY  IN

 LAYING  ANNUAL  REPORT.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CUL-
 TURE  (DR.  PRATAP  CHANDRA
 CHUNDER):  I  beg  to  lay  0  the
 Table:

 qd)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  53  of  the
 Tamil  Nadu  Private  Colleges  (Re-
 gulation)  Act,  976  read  with  clause
 (c)  (iv)  of  the  Proclamation  dated
 the  3ist  January,  976  issued  by
 the  President  in  relation  to  the
 State  of  Tamil  Nadu:

 (i)  G.O.Ms.  746  published  in
 Tamil  Nadu  Government  Gazette
 dated  the  27th  April,  1977  mak-
 ing  certain  amendments  to  the
 Tamil  Nadu  Private  Colleges  (Re-
 gulation)  Rules,  1976.

 Gii)  Memorandum  No,  182435/
 Rules-DI/76-7  published  in  Tamil
 Nadu  Government  Gazette  dated
 the  27th  April,  977  containing
 erratum  to  the  Tami]  Nadu  Pri-

 —
 *The  Reports  were  laid  on  the  Table  on  the  3th  June,  1977,
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 vate  Colleges  (Regulation)  Rules,
 1976.  [Placed  in  Library.  See  No.

 LT-52/77]

 (2)  A  copy  of  the  Annual  Re-
 port  (Hindi  and  English  versions)
 of  the  Central  Institute  of  English
 and  Foreign  Languages,  Hyderabad,
 for  the  year  1975-768  along  with  the
 Audited  Accounts.

 (3)  Review  (Hindi  and  English
 versions)  by  the  Government  on
 the  working  of  the  Central  Insti-
 tute  of  English  and  Foreign  Lan-
 guages,  Hyderabad,  for  the  year
 1975-76.

 (4)  A  statement  (Hindi  and  Enj-
 lish  versions)  showing  reasons  ‘or
 delay  in  laying  the  papers  men-
 tioned  at  item  (2)  above.  [Placed
 in  Library.  See  No,  LT-522/77].

 PROCLAMATION  REVOKING
 RULE  IN  ORISSA

 PRESIDENT'S

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  CHARAN  SINGH):  I
 beg  to  lay  on  the  Table  a  copy  of
 the  Proclamation  (Hindi  and  English
 versions)  dated  the  26th  June,  977
 issucd  by  the  Vice-President  acting
 as  President  under  clause  (2)  of
 article  356  of  the  Constitution  revok-
 ing  the  Proclamation  issued  by  him
 on  the  30th  April,  977  in  relation  to
 the  State  of  Orissa,  published  in
 Notification  No.  G.S.R.  4i5(E)  in
 Gezette  of  India  dated  the  26th  June,
 977  under  article  356(3)  of  the  Con-
 stitution.  [Placed  in  library.  See  No.
 LT-5i3/77]

 12.8)  hrs.

 ASSENT  TO  BILL

 SECRETARY:  Sir,  I  lay  on  the  Table
 the  Appropriation  (Railways)  No.  2
 Bill,  977  passed  by  the  Houses  of
 Parliament  during  the  current  session
 and  assented  to  since  the  report  was
 last  made  to  the  House  on  the  3th
 June,  1977.

 ASADHA  6,  899  (SAKA)  206

 72.09  brs.

 CALLING  ATTENTION  'TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Lock  OUT  IN  THE  INDIAN  EXPRESS  AND
 FINANCIAL  Express,  NEw  DELHI

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  I  call  the  attention  “of
 the  Minister  of  Parliamentary  Affairs
 and  Labour  to  the  following  matter  of

 urgent  public  importance  and  reques:
 that  he  may  make  a  statement  there-
 on:

 -“Serious  situation  arising  out  of

 lock-out  in  Indian  Express  and
 Financial  Express,  New  Delhi  since
 the  20th  June,  977  affecting  the

 livelihood  of  their  employees  and

 steps  taken  by  the  Government.”

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  270  LA-
 BOUR  (SHRI  RAVINDRA  VARMA):
 In  my  Statement  on  the  17th  June,
 1977,  I  had  informed  this  Hon’bile
 House  that  I  would  call  a  meeting

 on  the  22nd  June,  977  to  discusg  the
 matter  of  non-implementation  of
 Government's  notifications  relating  to
 interim  wage  rates  of  newspaper  em-

 ployees,  with  the  representatives  of
 the  Indian  and  Eastern  Newspaper
 Society,  the  Indian  languages  News-

 paper  Association,  the  All  India

 Newspaper  Employees  Federation,  the
 Indian  Federation  of  Working  Jour-
 nalists  and  the  National  Union  of
 Journalists.  I  had  also  referred  to
 an  appeal  made  by  me  to  the  News-
 paper  employees  not  to  go  on  any  in-
 definite  strike.  I  am  happy  to  say
 that  my  appeal  -received  a  very  good
 response,  and  the  discussions  with  the
 representatives  of  Newspaper  em-
 ployers  and  employees  were  held  in
 a  very  cordial  atmosphere  on  the  22nd
 June.  It  was  agreed  that  three  re-
 presentatives  each  of  Newspaper  em-
 ployees  and  emplcyers  would  meet
 at  Bombay  on  the  26th  June,  977  to
 see  how  the  implementation  of  the
 notifications  issued  by  the  Govern-
 ment  Could  be  secured.  In  these
 talks  they  will  be  assisted  by  officers
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 [Shri  Ravindra  Varma]
 of  the  Ministry  of  Information  and

 Broadcasting  and  the  Ministry  of
 Labour

 In  the  meeting  held  on  the  22nd

 June,  1977,  the  question  of  lock-out
 in  the  Delhi  edition  of  Indian  Express
 and  the  Financial  Express  was  also

 brought  up.  After  the  meeting,  I
 held  discussions  with  the  representa-
 tives  of  the  employees’  organisations
 on  the  situation  in  respect  of  these
 two  Newspapers.  An  officer  of  the
 Labour  Ministry  was  asked  to  con-
 tact  the  parties  and  report  on  the
 situation.  The  strike  in  the  Indtan
 Express  and  the  Financial  Express  at
 Delhi  continued  after  the  l6th  June
 also.  The  management,  by  a  notice
 doted  l7th  June,  called  upon  the  work-
 ers  to  resume  duty  by  the  first  shift
 On  the  l8th  June,  977  at  6  A.M.  The
 workers,  however,  did  not  resume
 work.  Meanwhile,  the  management
 had  obtained  a  stay  order  in  the
 matter  of  implementing  the  Govern-
 ment’s  notifications  on  the  l4th  June,
 977  from  the  Bombay  High  Court.

 SHRI  JYOTIRMOY  BOSU:  Only
 for  Bombay  Edition.

 SHRI  RAVINDRA  VARMA.  The
 Management  issued  a  notice  on  the
 l8th  June  stating  that  the  workers

 had  not  called  off  the  strike  and  that
 the  strike  was  illegal  and  unjustified.
 The  employees  were  further  given  a
 final  opportunity  to  report  for  duty
 latest  by  the  Ist  shift  commencing
 from  Monday  the  20th  June,  1977.
 The  strike,  however,  continued.  The
 management  by  another  notice’  on
 the  20th  June,  397  declared  that
 there  was  complete  cessation  of  work
 and  that  the  management  apprehend-
 ed  physical  violence  and  damage  to
 its  property.  The  management  noti-
 fied  that  they  have  no  alternative  but
 to  declare  a  lock-out  from  20th  June.

 SHRI  JYOTIRMOY  BOSU:  Totally
 unfounded.

 SHRI  RAVINDRA  VARMA:  On  the
 22nd  June,  the  Management  issued
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 another  notice  that  since  all  negotia-
 tions  have  failed  they  have  decided
 to  close  down  the  establishment  at
 Delhi  subject  to  legal  formalities.  The

 management  is  also  reported  to  have
 issued  letters  to  the  employees  _  in-

 dividually  terminating  their  services
 from  the  23rd  September,  1977.

 Subsequently,  workers  of  the  Indian
 Express  Group  of  papers  at  Madras,
 Vijayawada,  Bangalore,  Cochin  and
 Madurai  have  gone  on  an  indefinite
 strike  with  effect  from  the  26th  June,
 977  in  sympathy  with  the  striking
 workers  of  the  Delhi  unit  and  in  fur-
 therance  of  their  demands  for  full
 implementation  of  the  notifications.
 Discussions  on  the  terms  that  can  be
 acceptable  to  the  management  and
 the  employees  are  continuing.  Since
 the  discussions  are  at  present  at  a
 delicate  stage,  it  will  not  be  benefi-
 cial  or  proper  to  go  into  the  details
 of  the  formulae  that  are  being  con-
 sidered  for  the  resolution  of  the  im-
 passe.  I  am  in  constant  touch  with
 the  parties  concerned  and  shall  con-
 tinue  to  make  every  endeavour  to
 find  a  solution,  to  bring  zbout  the  re-
 turn  of  normalcy  in  these  units.  so
 that  the  publication  of  these  news-
 papers  is  resumed  at  an  early  date.
 I  shall  keep  the  House  informed  of
 further  developments.

 SHRI  DINEN  BHATTACHARYA:
 From  the  statement,  it  appears  that
 the  Minister  made  an  attempt.  to
 bring  a  settlement  in  the  matter.  If
 we  go  through  the  statement  made  by
 the  hon.  Minister,  we  find  that  the
 Government  has-been  soft  tothe
 Indian  Express  Management—Shri
 Goenka.

 Please  see  the  allegation—on  l6th
 June,  977  the  workers  were  on  strike.
 On  20th  June  the  management.  de-
 clared  a  lock  out  and  on  22nd  June
 the  same  management  came  forward
 and  declared  that  they  have  no  other
 alternative  except  to  close  down  their
 Paper  in  Delhi.  They  knew  about  the
 law  that  at  least  3  months’  notice  is
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 necessary  for  closing  down  any  un-
 dertaking.  This  also  comes  under  the

 same  law.  Therefore,  dan’t  find
 any  reason  for  Goenka  group’s  Indian

 Express  and  Financial  Express  issuing
 this  kind  of  notice,  Simultaneously,
 how  can  they  issue  this  kind  of  no-
 tice  to  their  employees?  How  can
 one  justify  this  acticn  on  the  part  of
 the  management?  Along  with  this
 notice  the  management  is  coming  and
 issuing  individual  termination  notices
 on  the  employees.  Is  this  justified
 under  the  law?

 What  is  the  plea  which  the  Indian
 Express  magnate  Mr.  Goenka  is  tak-
 ing?  The  plea  is  that  they  cannot
 pay.  Why?  When  the  award  was
 given,  there  was  the  representation
 of  both  the  employers  and  the  em-
 ployees  as  wel!  as  the  Government.
 They  pleaded  their  case.  After  hear-
 ing  all  the  three  parties  the  judge
 gave  his  award.  They  might  have
 taken  the  plea  that  they  are  incurring
 losses.  Losses  may  have  been  there
 during  the  time  of  emergency.  But
 this  payment  is  to  be  made  after  Ist
 of  April,  1977.  Therefore,  the  ques-
 tion  of  loss  or  profit  will  not  arise  in
 respect  of  the  payment  of  interim  re-
 lief.

 Now,  what  is  the  plea  that  they
 are  taking?  They  are  ready  to  pay
 50  per  cent.  For  another  50  per  cent
 they  are  to  spend  Rs.  23,000  per
 month.  They  are  going  to  open  a
 new  edition  in  Chandigarh  and  other
 places.

 So,  in  spite  of  the  best  wishes  of
 the  hon.  Minister  to  bring  about  a
 settlement  within  the  party,  may  I
 know  from  him  whether  it  is  a  fact
 that  this  company,  that  is,  Goenka’s

 company,  had  taken  a  decision  in  the
 meantime  of  starting  a  new  edition
 from  Chandigarh  and  other  places?
 If  so,  may  I  know  whether  Govern-
 ment  will  take  steps  to  see  that  they
 do  not  get  the  permission  to  bring  out
 a  new  edition  so  long  as  this  dispute
 is  not  solved?

 Exp.  (CA)

 MR.  SPEAKER:  Now,  will  you
 kindly  sit  down.  He  must  also  ans-
 wer  your  questions.  If  you  go  on
 speaking,  then  I  have  no  alternative

 ‘except  to  get  up  and  ask  the  Minister
 to  reply.  You  have  already  put  many
 questions.  Let  the  hon.  Minister  ans-
 wer  them.

 SHRI  DINEN  BHATTACHARYA:
 Sir,  the  matter  is  so  urgent  that  we
 have  to  put  in  many  questions.  After
 waiting  for  a  week,  you  have  admitted
 this,  You  must  realise  that.

 MR.  SPEAKER:  But,  leave  some
 more  questions  for  others  also.

 SHRI  DINEN  BHATTACHARYA:
 What  is  the  use  of  this?

 MR.  SPEAKER.  Go  along.  I  am
 helpless  here.

 SHRI  DINEN  BHATTACHARYA:
 Sir,  after  one  week’s  waiting  you
 have  admitted  this.  In  the  meantime,
 it  has  been  discussed  already  in  the
 other  House.  I  have  mentioned  all
 this  to  you.

 MR.  SPEAKER:  It  is  no  use  argu-
 ing  with  you.

 SHRI  DINEN  BHATTACHARYA:
 My  question  is  this.  The  meeting  is
 going  on  for  conciliation,  That  is  the
 method  that  is  being  adopted.  In  the
 meantime,  the  closure  notice  has  been
 given—the  termination  notice  has
 been  given.  At  the  same  time  they
 are  going  to  start  a  new  edition  from
 Chandigarh.  He  must  stop  all  _  this.
 This  is  probably  inconvenient  to  Shri
 Biju  Patnaik  because  I  am  putting  the
 question  regarding  Shri  Goenka  for
 whom  they  have  got  a  very  soft  cor-
 ner.  That  is  why  he  has  come  over
 to  this  side.  (Interruptions).

 MR.  SPEAKER:  Mr.  Bhattacharya,
 I  am  not  objecting  to  your  putting
 in  long  questions.  But,  you  go  on
 repeating  the  same  question,  Any-

 ‘way,  let  the  hon.  Minister  reply.
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 SHRI  RAVINDRA  VARMA:  Sir,
 there  are  so  many  questions  which
 the  hon.  Member  has  raised.  I  do
 not  know  which  one  I  have  to  answer
 and  whether  I  should  answer  all  of
 them.

 First  of  all,  I  would  like  to  begin

 by  saying  that  I,  on  behalf  of  Govern-

 ment,  totally  repudiate  the  allegation
 that  there  is  any  question  of  softness
 or  harshness  in  the  attitude  of  the

 Government—either  softness  to  one,
 or  harshness  to  another.  This  is  a

 case  about  which  the  hon.  Member
 must  have  his  say  even  though  there
 was  an  attempt  made  by  some  other

 hon.  Members  to  prevent  him.  The

 hon.  Member  asked  what  steps  have

 government  taken?  J  wish  to  say
 first  of  all  that  in  this  case,  right  from

 the  time  when  the  workers  went  on

 strike,  Gcvernment  has  been  follow-

 ing  the  matter  and  has  been  trying
 to  use  its  good  offices  to  see  that  there

 was  a  way  found  out  of  the  impasse.
 The  origin  of  the  trouble  was  from
 the  notification  that  was  issued  by
 the  Government  on  the  question  of
 interim  wages.  On  this  question,
 the  Government  has  not  changed  its

 attitude.

 In  answer  to  another  question,  I

 made  it  clear  in  this  House  that  the
 Government  stands  by  its  notifica-
 tion.  It  has  made  no  modification
 whatsoever  in  this  notification,  And
 the  Government  expects  all  news-

 paper  managements  to  implement  the
 notification.

 In  the  case  of  the  Indian  Express—
 as  the  hon.  Member  pointed  out  it
 has  been  stated  by  the  management
 that  their  paying  capacity  has  been

 inadequately  examined  by  the  wages
 Board.  I  am  not  here  to  answer  this
 on  behalf  of  the  Indian  Express.  I
 can  only  answer  what  the  attitude

 of  the  Government  is.  Why  the  In-
 dian  Express  has  chosen  to  put  for-
 ward  the  plea  that  its  paying  capa-

 city  was  inadequately  examined  by
 the  Wage  Board  is  a  question  that

 the  Indian  Express  can  answer.
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 Then,  he  said  about  the  award.  Ac-
 tually,  there  was  some  misunderstand.
 ing.  Perhaps,  he  did  not  mean  to

 say  what  he  said  that  the  judge  gave
 the  award,  It  is  not  a  question  of  a
 judge’s  giving  the  award.  The  wage
 board  has  come  to  a  certain  conclusion.
 There  was  a  judge  who  was  the
 Chairman  of  the  Wage  Board.  But,  it
 was  the  recommendation  of  the  wage
 Board  which  the  Government  accep-
 ted  and,  on  the  basis  of  the  accep-
 tance  of  the  wage  board’s  recom-
 mendation,  the  Government  issued

 this  notification.

 Now,  Sir,  he  also  said  that  as  far
 as  this  interim  relief  is  concerned,
 it  is  payable  from  Ist  of  April  which
 is  a  date  that  falls  after  the  emer-
 gency  was  withdrawn  and,  therefore,
 the  profit  and  loss  account  during  the
 earlier  days  is  irrelevant.  I  do  not
 think  the  hon’ble  Member  is  so  naive
 as  to  believe—as  is  implied  in  his

 question—that  the  profit  and  loss  of
 days  prior  to  April  have  no  relation
 to  the  question.

 (Interruptions)

 Sir,  I  do  not  want  any  impression
 to  be  created  that  the  government  is
 in  any  way  soft  to  anyone.  The  sov-
 ernmen  holds  the  balance  equal  «nd
 this  is  not  a  government  which  be-
 lieves  in  two  standards.  Therefore,

 I  do  not  want  this  impression  to  be
 created  by  the  hon.  Member  that

 we  are  soft  to  anybody.

 Secondly,  Sir,  the  hon.  Member
 askeq  about  the  intention  of  the  In-
 dian  Express  to  close  down.  Sir,  the
 hon.  Member  must  be  quite  familiar
 with  the  Industrial  Disputes  Act.
 Under  Section  25(O)  of  the  Industrial
 Disputes  Act  an  employer  who  in-
 tends  to  close  down  an_  industrial
 establishment  employing  three  hund-
 red  or  more  workers  has  to  apply  for

 prior  approval  at  least  90  days  before
 the  date  of  intended  closure  to  the

 appropriate  government  clearly  sta-
 ting  the  reasons  for  his  intention  to
 close  down  the  undertaking.  On  re-
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 ceipt  of  this  notice  the  appropriate
 government  has  to  apply  its  mind  in
 assessing  whether  the  reasons  given
 are  adequate,  sufficient  and  justifiable
 or  whether  the  closure  would  be  pre-
 judicia]  to  public  interest.  In  this  case
 the  employer  has  sent  an  application
 under  Section  25(0)  to  the  Delhl  Ad-
 ministration  which  is  the  appropriate
 government  in  this  case.  To  our  know-
 ledge  the  Delhi  Administration  will
 have  to  give  an  crder  ‘either  way  with-
 in  90  days  from  the  date  of  receipt  of
 the  notice,  that  is,  by  23rd  September,
 1977.  The  matter  is  being  considered
 by  the  Delhi  Administration,  which  as
 far  as  our  information  goes,  has  not
 taken  any  decision.

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  When  the  other  daily
 newspapers  like  Statesman,  Hindu-
 stan  Times.  Patriot,  Nav  Bharat
 Times,  etc.  have  accepted  and  paid

 the  interim  relief,  I  do  not  know  why
 Goenka  has  not  paid.

 Secondly,  Sir,  Mr.  Goenka  apprehend-
 ed  violence.  How  can  he  apprehend
 violence  when  the  strike  was  peaceful.
 Mr.  Speaker,  Sir.  you  are  well  aware
 that  at  Madras  when  Mr.  Goenka  closed
 down  the  Indian  Express  he  brought
 it  to  Chittoor  and  then  went  to  Ban-
 galore.  That  is  the  trick  he  plays.  I
 want  to  know  from  the  Minister  whe-
 ther  he  knows  very  well  that  under
 5  of  25K  if  the  government  is  not
 going  to  give  any  reply  that  means  it
 is  deemed  to  be  given  permission  to
 him.  Therefore,  I  want  a  categorical
 statement  from  the  Minister  whether
 the  government  js  going  to  refuse  the
 permission  or  not.  Please  tell  us  the
 policy  of  the  government  with  regard
 to  the  Indian  Express  Management.

 SHRI  RAVINDRA  VARMA:  Sir,
 as  far  as  the  first  part  of  the
 question  is  concerned,  the  hon.
 Member  was  giving  some  _infor-
 mation  to  the  House,  much  of  it
 is  not  new  to  many  hon.  Members
 of  this  House.  For  the  second  part  of
 the  question,  as  I  stated  earlier  this
 matter  is  before  the  Delhi  Administra-
 tion,  and  the  Delhi  Administration
 has  not  taken  any  decision  in’  this  re-
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 gard.  As  far  as  the  Union  Government
 itself  is  concerned  our  attitude  to  the

 question  is  clear  from  the  fact  that  I
 am  making  efforts  to  see  that  a  way
 is  found  out  of  the  impasse.  If  we
 wanted  the  closure  to  continue,  obvious-
 ly  I  would  not  have  been  making  any
 effort  in  that  direction.  As  I  said  ‘in
 my  statement,  I  shall  continue  to
 make  every  effort  to  see  that  a  way  is
 found  out  of  the  impasse,  ang  to  see
 that  the  closure  notice  withdrawn,  the
 strike  is  withdrawn,  normalcy  returns
 and  the  papers  come  out.  I  do  not  want
 to  say  very  much  atout  the  details
 of  the  formulae  because  it  is  quite
 clear  when  negotiations  and  discus-
 sions  are  taking  place  no  _  purpose
 will  be  served  Ly  splitting  hairs  about
 the  formulae.  In  fact.  the  success  of
 the  venture  of  ‘he  efforts  that  I  am
 making  may  be  j70pardised  if  I  want
 to  apportion  hlame  or  analyse  the
 various  formulae  that  have  been  dis-
 cussed.

 SHRI  P.  RAJAGOPAL  NAIDU:  Sup-
 pose  the  talks  fail,  whether  the  Govern-
 ment  is  going  to  refuse  permis-

 SHRI  RAVINDRA  VARMA:  It  is  a
 conditional  question.  Therefore.  no  un-
 conditional  answer  can  be  given.

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  I  have  listened
 very  carefully  to  the  Minister’s  reply
 and  gone  through  his  statement  very
 carefully.  Now,  I  want  to  bring  one

 point  to  the  hon.  Minister’s
 notice.  Here  is  a  concern  that  claims
 to  have  been  the  victim  of  the  Emer-
 gency  and  suffered  losses  during  the
 Emergency.  Yet,  precisely,  during  the
 Emergency,  a  new  edition  was  started
 in  Hyderabad  and,  I  am  told  in  Cochin
 also,  Sir,  the  calculation  of  the  in-
 terim  relief  has  been  worked  out  on
 the  basis  of  the  year  97l—i974,  and
 the  figures  of  the  Indian  Express  Group
 for  this  year  show  that  this  Group  of
 Papers  can  pay  this  amount.  It  is  my
 contention  and  the  question  of  loss
 and  so  on  does  not  arise.  If  a  paper
 like  Patriot  which  during  the  emer-

 gency  suffered  tremendous  loss  on  acco-
 unt  of  harassment,  stoppage  of  Gov-
 ernment  advertisement  and  also  pres-
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 sures  were  brought  on  other  peoplé
 for  the  stoppage  of  advertisements,
 could  pay  the  interim  relief  to  its  em-

 ployees,  why  should  the  Express  Group
 take  up  this  stand?  Because  there  is  a

 history  behind  this  Express  Group.

 The  same  thing  happened  after  a  pre-
 vious  Wage  Board  when  the  Madras
 edition  was  closeq  down  Madurai  edi-
 tion  was  started.  There  is  a  continuous
 trend  behind  the  whole  thing.

 Therefore,  however  reasonable,  soft

 spoken  and  polite  the  Minister  may  be,
 I  would  request  him  to  bring  the  Ex-

 press  Group  to  book.  Other  papers
 have  paid  this  interim  relief  to  their
 employees.  J  do  not  understang  hew
 this  paper  is  in  a  position  to  start  a
 new  edition  in  Chandigarh  on  the  2nd
 of  July.  Permission  has  been  sought  to
 start  new  editions  in  Patna  and
 Lucknow.  I  would  request  the  hon.
 Minister  to  take  strong  action  against
 this  Paper,  Again  what  disturbs  me
 is  the  following  in  his  statement  that
 he  is  “in  constant  touch  with  the
 parties  concerned  and  shal]  continue  to
 make  endeavour  ३१०  find  a  solution  in
 order  to  bring  about  normalcy  in  these
 units  so  that  ovtblication  of  these
 newspapers  is  resumed  at  an  early
 date”.  But  the  Minister  fails  to  say
 anything  concrete  on  this  point  and
 assure  protection  to  the  emnloyment
 of  all  the  staff  and  the  journalists  in
 this  concern.  It  igs  not  only  the  qnes-
 tion  of  resumption  of  publication  of
 papers.  It  can  be  done  in  so  many  ways.
 Termination  notices  have  been  given  to
 the  employees.  I  want  an  assurance
 from  the  hon.  Minister  that  the  con-
 tinued  employment  cf  these  Express
 Group  employees  will  te  guaranteed.
 This  is  a  guarantee  I  want.

 ‘Secondly,  I  would  like  to  know  also
 about  the  closure.  Whether  the  Gov-
 ernment  is  thinking  in  terms  of  taking
 over  this  concern  because  it  is  a  con-
 cern  that  does  have  profit?  Otherwise,
 it  cannot  start  new  editions  in  other
 places.  Lastly,  is  Government  prepared
 to  set  up  a  Committee  to  go  into  the
 finances  of  the  Fxpress  Group  of  pa-
 pers?  Because  that  is  exactly
 what  will  help  to  uncover  this
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 hoax  that  is  being  perpetrated  on  the
 country  as  a  whole.  I  would  also  add
 my  voice  to  the  appenl  made  by  Cha-

 trasangarsh  Samithi  of  Rajasthan  to
 Shri  Jayaprakash  Narayan  to  quite
 Express  Towers.  I  would  apreal
 through  you,  Mr.  Speaker,  to  convey
 that  appeal  to  him.

 AN  HON.  MEMBER.  Why  do  you
 bring  that  ailing  man  into  the  picture?

 SHRI  RAVINDRA  VARMA:  The  hon.
 Member  has  prefaced  her  many  ques-
 tions  with  declamations  that  were
 made  with  unusual  vigour.  She  does
 not  generally  work  herself  up  into  ७
 mood  of  the  kind  that  she  chose  to
 demonstrate  in  the  House  today.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  was  provoked  by  your  re-
 plies.

 SHRI  RAVINDRA  VARMA.  I  did
 not  intend  to  provoke  her  at  all,  nor
 did  I  intend  to  get  provoked.  She  made
 a  genera]  statement  about  the  paying
 capacity  of  Indian  Express  and  asser-
 ted  that  she  knew  for  certain  that
 they  have  the  paying  capacity.  This  is
 the  hon.  Member's  opinion.

 SHRIMATI  PARVATHI
 NAN:  Knowledge.

 SHRI  RAVINDRA  VARMA:  Opinion
 based  on  knowledge;  whatever  it  is,  it
 belongs  to  the  hen.  Member

 ‘SSHRIMAT]  PARVATHI  KRISH-
 NAN:  It  is  not  my  opinion.  It  is  the
 opinion  of  the  Wage  Board  and  the
 Wage  Committee.  They  went  into  the
 paying  capacity  of  the  newspapers.  It
 is  not  my  personal  opinion.

 SHRI  RAVINDRA  VARMA:  The
 hon.  Member  is  wrong  if  she  thinks
 that  the  Wage  Brard  went  into  the
 capacity  of  the  Indian  Express  in
 particular.  They  went  into  the  capacity
 of  all  newspapers  and  came  to  certain
 conclusions,  of  course,  including  the
 Indian  Express.  But  is  is  not  that  that
 there  was  a  specific  enquiry  in  this
 case,  She  has  expressed  her  view  about
 the  paying  capacity.  She  is  welcome  to
 express  her  view.  But  as  far  as  the
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 Government  is  concerned,  if  the  Gov-
 ernment  did  not  uphold  the  recom-
 mendations  of  the  Wage  Board,  it
 would  not  have  issued  the  notification
 that  it  issued.  The  fact  that  the  Gov-
 ernment  did  issue  the  notification  and
 stands  by  the  notification,  and  is
 making  every  effort  to  see  that  the
 notification  is  implemented  means  that
 the  Government  accepts  the  Wage
 Board’s  recommendations  in  this  re-
 gard.  Now,  Sir.  as  far  as  the  question
 of  payment  itself  is  concerned,  the  Go-
 vernment  has  taken  a_  very  strong
 position  in  this  regard.  It  has  not  dilu-
 ted  its  position,  whether  it  is  ihe
 Indian  Express  or  Patriot  or  National
 Herald—I  do  not  want  to  be  invidious
 in  mentioning  names  or  not  mention-
 ing  names.  In  every  case,  the  Govern-
 ment  wants  that  its  notification  must
 be  implemented.  Precisely  for  that  re-
 ason,  as  the  hon.  Member  knows  and
 as  I  stated  in  my  statement  earlier,
 we  convened  a  meeting  of  the  news-
 paper  managements  as  well  as  the  em-
 ployees’  organisations  to  discuss  the
 question  of  phasing  the  implementa-
 tion  in  case  where  particular  difficul-
 ties  arose.  I  am  very  glad  fo  inform
 the  House  that  the  discussion  on  the
 22nd  were  cordial  and  constructive,
 and  the  discussions  were  followed  up
 vesterday  in  Bombay  by  further  dis-
 cussions.  The  indefinite  strike  that  the
 hon.  Members  referreq  to  when  the
 matter  came  up  before  the  House  last
 time,  did  not  materialise.  And  the  dis-
 cussions  on  the  26th  i.e.,  yesterday  in
 Bombay  were  held  in  a  very  construc-
 tive  atmosphere  and  we  have  every
 reason  to  hope  tnat  a  formula  would
 be  found  which  would  be  acceptable
 to  both  the  parties.  And  therefore,  the
 Government  has  made  an  effort  to  ste
 that  the  kind  of  complaint,  the  hon.
 Member  has_  referred  to,  does  ४०
 come  from  the  newspapers  or  the
 employees  concerned.

 Now,  Sir,  she  referred  to  the  Emer-
 gency.  I  do  not  know  whether  the
 nightmare  still  persists  with  her.
 There  is  no  doubt  at  all  that  during
 Emergency  there  were  certain’  papers
 which  folded  up,  kow-towed,  certain
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 papers  which  went  under  and  there
 were  certain  papers  that  stood  up  for
 the  freedom  of  the  press,  for  indepen-
 dence  and  for  human  rights.  It  is  true
 that  there  is  this  distinction  and  people
 cannot  forget  it,  nor  can  the  House  nor
 the  hon.  Member.  (Interruptions).  It
 is  not  only  a  question  of  one  individual
 but  of  the  journalists  who  fought  for
 the  freedom  of  the  press  and  human
 rights.  But  that  does  not  mean  that
 anyone  earns  any  immunity  from  the
 law  for  this  reason.  The  law  is  the
 same  for  everybody  as  far  as  this  gov-
 ernment  is  concerned.  I  have  made  it
 very  clear  that  no  newspaper  will
 receive  or  get  any  special  treatment
 from  the  government  as  far  as  the
 notification  and  the  implementation  of
 the  notification  are  concerned  for  any
 reason  whatsoever.

 Now  comes  the  question  about  the
 protection  of  the  employees.  The  gov-
 ernment  is  very  keen  to  see  that  the
 closure  notice  is  withdrawn  and  the
 lockout  is  lifted  so  that  the  employees
 may  continue  in  their  employment.  It
 js  because  the  government  is  very  con-
 cerned  to  see  that  nobody  loses  his
 employment,  that  nobody  is  victimised,
 and  I  shall  continue  to  make  those
 efforts.

 Then  she  asked  whether  the  govern.
 ment  is  thinking  of  taking  over  the
 newspapers.  I  do  not  know  what
 prompted  her  to  put  this  question.  I
 do  not  want  to  go  into  the  question
 whether  she  thinks  that  taking  over  of
 the  papers  will  benefit  any  particular
 group.

 SHRIMATI  -PARVATHI  KRISH-
 NAN:  The  Smay]  Newspapers’
 Association  have  asked  for  it.

 SHRI  RAVINDRA  VARMA:  As
 far  as  the  government  is  concerned,
 no  situation  has  arisen  for  the  gov-
 ernment  to  think  in  terms  of  taking
 over  any  of  the  newspapers  in  the
 country.  We  do  not  indulge  in  such
 acrobatics  to  please  ourselves  or  to
 show  that  we  have  the  power  to  do
 80.
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 Lastly  she  made  a  reference  to

 someone  who  is  not  present  in  the
 House—Shri  Jayaprakash  Narain.  I
 am  very  sorry  that  she  chose  to
 bring  in  his  name.  She  has  made  an
 appeal  and  I  do  not  have  to  answer
 that  appeal.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  My  last  question  was  whether
 a  committee  will  be  set  up  to  go  into
 the  finances  of  the  Express  Group.
 The  appeal  was  made  to  you,  Sir.
 Why  does  he  interfere  with  that?

 SHRI  RAVINDRA  VARMA:  If  a:
 situation  arises  where  the  govern-
 ment  is  convinced  that  there  is  a
 need  to  enquire.  the  government  will
 certainly  do  so.  But  at  the  moment,
 the  government  does  not  feel  that
 such  a  situation  has  arisen.

 SHRI  छू.  P.  UNNIKRISHNAN
 (Badagera):  Sir,  for  the  last  several
 years  ]  have  b2en  drawing  the  atten-
 tion  of  this  House  to  the  criminal
 activities  of  a  man  called  Seth
 Golmal  Ramnath  Goenka,  his  various
 nefarious  deals  and  his  treatment  of
 employees  and  working  journalists;
 the  way  he  sought  to  blackmail  the
 officialdom  and  his  various  other
 criminal  activities  including  420!
 This  was  also.the  subject  matter  of
 a  privilege  motion  I  brought  before
 the  House  demanding  that  he  be
 turned  out  of  the  House.  Now  he
 has  turned  out  to  be  a  great  defender
 of  Janata  faith.  The  statement  which
 the  minister  has  brought  forward
 today  and  the  various  replies  he  has
 given  today  only  confirm  that  he  is
 not  only  a  defender  of  the  Janata
 faith  but  unfortunately  there  is
 absolute  collusion  between  this  gov-
 ernment  and  Seth  Ramnath  Goeika!
 Now  he  38  projected  before’  this
 House  as  if  he  were  a  great  cham-
 pion  of  the  freedom  of  the  press.
 Now,  Sir,  I  would  like  to  bring  to
 your  notice  that  the  great  champion
 of  the  freedom  of  the  press—what
 did  he  do  immediately  after  the
 assumption  of  office  of  this  great
 Government?  That  was  to  remove
 a  great  and  competent  journalist  Mr.
 V.  K.  Narasimhan—it  will  go  down
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 in  infamy~-the  man  who  withstood
 the  rigours  of  censorship,  who  with-
 stood  the  maniacal  dynastic  messiah
 who  7006  rough-shod  over  _  this
 country,  and  the  first  criminal  act  of
 this  Government  was  to  allow  this
 great  editor  to  be  removed.

 Now,  as  far  as  this  issue  is  con-
 cerned,  there  are  only  3—4  important
 questions.  Here  is  a  habitual
 offender,  Seth  Ramnath  Goenka  who
 has  violated  the  law  with  impunity  by
 non-payment;  and  non-implementa-
 tion  of  the’  Wage  Board’s  recom-
 mendations,  declared  an  illegal  lock-
 out,  an  illegal  closure  and,  as  he
 himself  admitted,  an  illegal  issue  af
 notices.  Now,  Sir,  this  habitual
 offender  is  sought  to  be  defended  by
 this  government  because  the  Prime
 Minister,  for  whom  I  have  great
 respect,  used  to  play  host  to  him  and
 he  is  also  playing  host  to  the  patron
 saint  of  Janata  faith.

 Now,  the  Minister  in  his  reply  said
 that  he  is  not  sure  about  the  capacity
 of  the  Express  Group  of  newspapers
 to  pay.  This  is  an  issue  which  has
 been  gone  into  all  over  again  on
 sevéra]  occasions.

 SHRI  RAVINDRA  VARMA:  He
 is  misquoting  me.

 SHRI  K.  P.  UNNIKRISHNAN:
 He  can  correct  me  later.  The  Chicf
 Cost  Accounts  Officer  of  the  Gov-
 ernment  of  India  went  into  the
 capital  structure  of  the  Express
 Group.  Subsequently  Babatosh
 Dutta  Commitiee  on  newspaper
 finances  went  into  this  question.
 Besides  giving  out  various  details
 about  the  Express  finances  which  for
 want  of  time  I  cannot  go  into  in
 detail  now,  it  was  clearly  brought
 out  that  he  was  running  it  for  private
 profit  because  of  the  structure  of  the
 entire  Express  Group  itself  which  has
 been  changing.  This  kind  of  meta-
 morphosis  has  been  going  on  right
 from  the  days  of  his  chain  editinns,
 Tight  from  1958-59.  Once  it  was
 private  Limited  Company,  then  it
 became  a  Public:  Limited  Company
 and  again  it  was  transferred  into
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 other  different  companies.  At  one
 time  there  were  4l0  companies,  in
 carrying  on  this  tamasha  called  the
 Express  empire,  and  there  is  no  law
 which  he  has  not  violated,  no  provi-
 sion  of  Indian  Penal  Code  which  was
 not  attracted  by  this  gentleman  of  the
 Express  Group.

 4
 I  had  expressed  my  =  grievance

 against  my  Government  also  when  it
 was  in  power.  And,  Sir,  our  whole
 complaint  is  based  on  the  Dutta
 Committee  Report.  The  question  is  of
 capacity  to  pay.  That  is  the  crucial
 question.  Now  the  Wage  Board
 performs  an  important  =  function
 in  industrial  relations  and  _  the
 Government  once  it  accepts  the
 norm  it  cannot  run  away  from  the
 responsibility  of  implementing  this
 Wage  Board  recommendation  who-
 ever  might  be  involved,  whether  it
 be  Seth  Ramanath  Goenka  or  whe-
 ther  it  be  some  other  criminals  or
 marauders  or  highway  robbers,  The
 Government's  objective  should  be  to
 get  it  implemented.

 Now,  Sir,  this  Government,  as  is
 clear  from  the  statement,  is  not  only
 refusing  to  get  it  implemented  but
 they  are  throwing  up  their  hands  in
 the  air  by  saying  ‘Well,  tris  is  how
 it  is!  And  if  you  read  the  statement
 it  is  clear  that  it  is  written  in  such
 a  way  that  the  workers,  employees
 and  journalists  are  responsible.  Now.
 I  want  to  say  that  these  are  the
 people  who,  whatever  the  Janata
 leaders  might  say,  “poisoned  the
 wells  of  public  opinion  in  this
 country”  to  quote  from  a  Supreme
 Court  judgement.

 Now,  Sir,  I  have  something  to  say.
 ॥  will  produce’  the  collusion  in
 another  way.  In  a  communication
 to  a  veteran  Sarvodaya  leader  Ravi-
 shanker  Maharaj  and  to  Mr.  Krishna-
 wadan  Joshi  of  Ahmedabad,  Mr.
 Goenka  is  reported  to  have  said  on
 4th  June  977—I  shall  bring  a  privi-
 lege  motion  against  the  Finance
 Minister-—and  I  now  quote:
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 “If,  as  is  expected,  the  Govern-
 ment  discontinues  the  duty  on
 import  of  newsprint  and  excise
 duty  on  sale  of  newspapers  which
 amounts  to  tax  on  knowledge  and
 which  do  not  exist  anywhere  in  the
 world,  this  action  of  the  govern-
 ment  will  help  to  meet  half  of  my.
 burden  in  which  case  I  was  pre-
 pared  to  bear  the  other  half,  in
 spite  of  my  present  losses,”

 Again  he  says  later,  and  I  quote:

 “If,  however  they  act  as  expect-
 ed,  I  shall  implement  the  interim
 award,”

 This  is  what  he  has  written.  He
 knew  what  the  budget  was  like.
 There  jis  a  question  of  budget  leak-
 age  which  is  a  different  issue;  and  it
 is  an  issue  of  breach  of  privilege.
 Here  he  comes  and  says  that  he  was
 prepared.  But  as  far  as  the  Delhi
 edition  of  Indian  Express  is  concern-
 ed,  he  stubbornly  refuses  to  imple-
 ment  the  award.  And  there’  is  an
 illegal  closure;  and  as  I  have  pointed
 out,  there  are  illegal  notices  given.

 Mr.  SPEAKER;  Please  come  to  the
 question.

 (Interruptions)

 Mr,  SPEAKER:  Let  him  _  finish
 now.  That  is  why  I  am  asking  him
 to  put  the  question,

 SHRI  K.  P.  UNNIKRISHNAN:  I
 would  like  to  know  from  the  hon.
 Minister  whether  he  was  totally  un-
 aware  of  the  state  of  Express  finan-
 ces,  Or  was  the  government  |  totally
 unaware  of  it.  There  are  so  many
 files  and  files  on  it.

 MR.  SPEAKER:  Com  along  now.
 You  are  going  away  from  the  sub-
 ject  again.  Don’t  elaborate  it.

 SHRI  K.  P.  UNNIKRISHNAN:  The

 question  is  whether  he  would  ask  the
 Chief  Cost-  Accounts  Officer  of  the
 Government  of  India  to  go  into  the

 question  of  the  Express  Group’s
 capacity  to  pay  to  facilitate  the  im-
 plementation  of  the  wage  board
 award,
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 SHRI  RAVINDRA  VARMA:  It
 looked  as  though  the  hon.  Member
 had  thought  that  the  subject-matter
 of  the  Calling  Attention  was  Mr.
 Goenka,  his  life  and  work  etc,  and
 not  the  strike  and  the  conditions  of
 the  employees,  to  which  the  Calling
 Attention  refers,  It  appears  that  the
 hon,  Member  has  done  considerable
 research  on  Mr.  Goenka.  I  am  quite
 aware  of  the  fact  that  even  in  one  of
 the  earlier  Lok  Sabhas,  he  had  shown
 his  knowledge,  or  his  information  as
 he  chose  to  describe  it,  of  what  Mr.
 Goenka  was  like  and  what  he  was
 not  like.  I  do  not  want  to  cross
 swords  with  him.  That  is  not  part  of
 the  question.  However,  [  would  say
 that  it  is  rather  unfortunate  that  he
 chose  to  make  a  long  statement  about
 a  person  who  is  not  present  here,  and
 to  attack  him,  and  to  say  that  there
 is  no  law  which  he  has  not  violated
 and  no  offence  which  he  has  not  com-
 mitted,  If  he  had  made  these  alle-
 gations  outside  (In¥erruptions)—I
 heard  him  quietly;  and,  Sir,  you  must
 allow  me  to  have  my  say;  he  -:nust
 have  the  patience  and  courage  to
 listen  to  me—I  said  that  if  the  hon.
 Member  had  chosen  to  ::ake  these
 grave  allegations  outside  the  House.
 there  would  have  heen  a  legal  machi-
 nery  to  decide  whether  he  wa:  right,
 or  whether  he  was  indulg:ne  in  lite.
 (Interruptions)  I  do  not  yiel’).  He  saig
 that  the  government  is  i:  collusior
 with  the  Indian  Express  group,  because
 Mr.  Goenka  was  the  defende:  of  the
 Janata  faith.  I  do  not  kncw  how
 familiar  he  is  with  the  Janata  ‘aith,
 but  we  in  the  Janata  Party  are  quite
 familiar  with  the  faith  that  he  pro.
 fessed,  of  which  he  is  ashamed  to-day.
 Is  it  being  suggested  that  he  was
 talking  of  the  subject  while  I  am
 talking  of  something  else?  [I  know
 it  hurts  him  to  hear  the  truth....
 (Interruptions)  Since  I  have  heard
 him,  the  hon.  Member  should  also
 hear  me.  If  it  is  hurting  him,  I  am
 not  responsible  for  it.....  (Interrup-
 tions)

 He  referred  to  the  internal  affairs
 of  the  Indian  Express,  who  was  dis-
 missed  and  who  was  employed.  This
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 is  not  a  subject  of  which  I  have  any
 notice,  and  I  do  not  think  I  can  speak
 on  this  subject.

 SHRI  K.  LAKKAPPA  TUMKUR:
 Obviously,  he  does  not  know.

 MR,  SPEAKER.  Even  ii  he  knows,
 on  what  authority  can  he  speak?

 SHR]  RAVINDRA-VARMA:  This
 is  nothing  but  playing  to  the  gallery.

 Then,  he  used  the  phrase  “‘mania-
 cal  dynastic  Messiah”.  This  phase
 has  a  certain  echo  in  our  ears.  I
 wonder  to  whom  he  is  referring  when
 he  uses  the  phrase  “maniacal  dynas-
 tic  Messiah”  because  for  many  month
 the  whole  country  has  reverberatél
 with  this  phrase.  Therefore,  I  am
 not  surprised.....(Lnterruptions)

 Then,  he  referred  to  illegal  lock-~-
 outs  and  illegal  closures.  On  '  this

 question,  I  did  not  use  the  words

 “iNegal  lock-out”  or  “illegal  closure”.
 Unlike  the  hon.  Member,  I  have  been
 discreet  enough  not  to  pronounce  on
 law,  which  is  not  my  function.  The

 position  is  that  the  Industria]  Dis-

 putes  Act  makes  a  distinction  between

 public  utility  services  and  industrial
 establishments  which  are  not  public
 ulility  services,  As  far  as  public
 utility  scrvices  are  concerned,  the
 Industrial  Disputes  Act  makes  jt  obli-

 gatory  to  give  4  days’  notice  either
 for  a  declaration  of  lock-out  or  for

 the  announcement  of  a  strike.  This

 particular  industrial  establishment
 does  not  come  under  the  category  of

 “public  utility  service”.  Therefore,
 the  stipulation  docs  not  apply  to  this

 particular  establishment.  Whether
 it  is  legal  or  not  is  a  matter  on  which

 I  cannot  pronounce.  Again,  the
 rnanagement  has_  referred  to  the

 strike  as  being  illegal.  I  make  no

 pronouncement  about  it.  On  the

 other  hand,  the  workers  say  that  the
 lock-out  is  illegal.  This  is  not  8
 matter  on  which  I  can  make  any  pro-
 nouncement.  This  is  a  question
 which  has  to  be  looked  into,

 On  the  question  of  paying  capacity,
 which  he  referred  to,  I  categorically
 deny  that  I  have  said  that  the
 Indian  Express  has  no  paying  capacitf.
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 I  lmve  never  made  any  such  state-
 ment,  I  said  that  the  Wage  Board
 lo@ked  into  the  whole  question,  and
 came  to  certain  conclusions,  which
 We  have  accepted,  and  we  have  issued
 the  notification.

 Perhaps  hon.  Members’  came  with

 prepared  questions  and,  therefore,
 they  do  not  want  to  take  cognisance
 of  the  fact  that  the  hon.  Minister
 has  answered  the  question  concerned.
 I  have  said  it  again  and  again  in  this

 House,  at  least  five  times  that  there
 is  no  question  of  our  discriminating
 and,  as  far  as  the  paying  capicity  is

 concerned,  we  go  by  what  the  Wage
 Board  has  recommended,  and  we  do
 not  want  to  dilute  our  notification
 in  any  way  in  regard  to  anybody.
 We  want  to  see  that  the  notification
 is  implemented.  As  to  how  to  see
 that  the  notification  is  implemented,
 there  are  many  things,  including  per-
 suasion  and  penalty,  and  the  Govern-
 ment  is  seized  of  the  matter,  It  is

 making  every  effort  and  that  is  why,
 as  I  said  earlier,  a  meeting  of  this
 kind  was  convened,

 Then  he  made  a_  reference  to  a
 Jetter  that  Shri  Goenka  wrote  to
 Ravi  Shankar  Maharaj,  or  to  what  he
 referred  to  as  a  copy  of  the  letter
 with  him.  I  do  not  know  anything
 about  the  letter.  I  can  only  go  by
 the  contents  that  he  revealed  in  the
 House  when  he  read  out  those  sen-
 tences.  He  said  that  he  was  going  to

 bring  a_  privilege  motion  on  the

 question,  because  he  suspects  that
 there  has  been  a  budget  leakage.  If
 the  hon.  Member  thinks  so,  he  can
 move  a  privilege  motion.  Of  course,
 that  is  a  separate  question  and  J  can-
 not  answer  it.

 I  think  I  have  answered  al]  the

 questions,
 3.06  hrs,

 SHRIMATI  PARVATHI  KRISH-

 NAN:  Sir,  the  Minister  has  made  a
 statement  that  Members  come  with
 prepared  questions  and  do  not  listen
 to  the  Minister’s  replies.  I  am  piined
 that  he  should  have  made  a  remark
 like  that.

 SHRI  RAVINDRA  VARMA:  I  did
 not  mean  to  cast  any  aspersion  on
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 any  Member.  I  only  said  thet  some-
 times  when  the  same  question  is
 asked  in  spite  of  the  fact  that  the
 question  has  been  answered,  ome
 wonders  in  that  fashion.  But  if  that
 remark  of  mine  has  caused  any
 offence  to  anybody,  I  apologise  to  the
 hon.  Member  and  to  the  House.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Thank  You.

 श्री  उप्रसेन  (देवरिया)  :  अध्यक्ष  महोदय

 मुझसे  पहले  जितने  प्रश्नकर्ता  थे,  उन्होंने
 प्रश्न  के  बजाय  लम्बे  चौड़े  भाषण  कर  दिये,
 मैं  तो  ऐसा  नहीं  करूंगा  |  मैं  इस  सदन  के

 लिये  नया  मैम्बर  हूं  फिर  भी  आप  की

 बात  मानते  हुए  प्रश्न  पूछगा
 मैं  दो  तीनसवाल  पूछना  चाहता  हूं
 क्योंकि  मैंने  भी  पिछले  30,35  साल

 ट्रेड  यूनियन  में  बिताये  हैं  कोई  खाक  नहीं
 छानी  है।

 ६... है  सवाल  यह  है  कि  वेज  बोर्ड

 का  एवार्ड  हुआ,  सब  श्रखबारों  ने  मान

 लिया  लेकिन  उसे  गोयनका  के  श्रखबार

 ने  नहीं  माना।  उन्होंने  कहा  कि  हमारे
 पास  पैसा  नहीं  है,  कैसे  देसकते  हैं।
 मेरे  पास  उन  के  मासिक  खच  ग्रौर  झ्रामदनी

 का  एक  स्टेटमेंट  है,  जिसमें  बताया  गया

 है  23  लाख  50  हुजार  रुपये  माहवार
 उन  की  आमदनी  है  975-76  की  और

 22  लाख  50  हजार  का  खर्च  है।  इस

 तरह  से  उन  के  दिल्ली  प्र्  की  i  ore

 रुपये  माहवार  की  झ्रामदनी  हुई  जैसा

 श्रीमती  पार्वती  कृष्णन  ने  बताया  मुझे
 भी  बताया  गया  है  कि  23  हजार  रुपये

 उन  को  देना  है।  एक  लाख  रुपये  में  से

 23  हजार  रुपये  काट  दीजिये  फिर  भी

 इतना  पैसा  उन  के  पास  है।  इतने  पर

 भी  वह  मंत्री  जी  के  पास  टेबल  पर  बैह

 कर  बातें  करते  हैं  तो  मंत्नी  महोदय  ने

 उन  से  क्‍या  बाप्तचीत  की,  यह  मैं  स्पष्ट

 जामना  चाहता  हूं।

 उन्होंने  यह  भी  कहा  कि  बम्बई  हाई
 कोर्ट  में  हम  एक'  मुकदमा  लड़  रहे  हैं  जब
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 यह  मुकदमा  हार  जायेंगे,  तब  वेज  बो

 का  अवार्ड  लागू  करेंगें,  तब  पैसा  दे

 देगें।  मैं  जानना  चाहता  हूं  कि  वह
 लन्दन  कोर्ट  में  इंटरनैशनल  हैग  कोर्ट

 में  मुकदमा  कर  दे  तो  क्‍या  दिल्‍ली

 गप  के  कर्मचारियों  पर  वह  लागू  होगा  ?

 मैं  जनता  पार्टी  सरकार  के  मंत्री  जी

 से  जानना  चाहता  हूं  कि  वह  मंत्री  जी

 से  फालतू  बातें  क्‍यों  कर  रहे  हैं  ?  मैं  यदि

 मंत्री  महोदय  की  जगह  पर  होता  तो

 उन  को  कह  देता  कि  गैट  आउट,
 अले  जाझों  ।

 मैंने,  अध्यक्ष  महोदय,  सन  945  में

 जम्बई  में  कमलनयन  बजाज  के  कारखाने  में

 हड़ताल  करवाई,  मुकन्द  स्टील  वक्‍सं  के

 कारखाने  में  हड़ताल  कराई  ।  गांधी  जी  को

 तार  दिया,  गांधी  जी  ने  हमको  बुलाया,
 समझौते  की  बात  हुई  |  हमने  गांधी  जी  से

 कहा  कि  28  दिन  हड़ताल  हो  गई  है,  ऐसा

 कीजिये  कि  पूरा  दिलवा  दीजिये  ।  उन्होंने

 कहा  कि  नहीं  ऐसा  नहीं  होगा  ।  श्री  प्यारेलाल

 शर्मा  मौजूद  हैं,  उनसे  पूछा  जा  सकता  है  ।

 सवाल  यह  है  कि  इतने  दिन  हड़ताल  क्‍यों

 रही  ?  गोयनका  साहब  को  कोई  हक  नहीं  था

 कि  जब  i6  तारीख  से  हड़ताल  होती  हैं
 तो  वह  7  या  8  को  क्लोजर  डिक्लेयर  कर

 दें।  में  भी  सब  कानून  जानता  हूं,  मैंने  भी

 सब  कानून  पढ़े  हैं।  उनको  कोई  हक  नहीं  था

 कि  लाक-आ्राउट  डिक्लेयर  करके  उसके  बाद

 क्लोज़्र  डिक्लेयर  करें  -  मालूम  होता  है  कि

 बह  क्रिकेट  में  सिक्‍सर  मार  रहे  हैं  -  बनाते  हैं

 2,  3  रन  और  मारते  हैं  सिक्‍्सर  |

 मैं  जानना  चाहता  हुं,  श्रश्यक्ष  महोदय,
 आपके  जरिये  श्री  उल्नीकृष्णन  को  भी  बताना

 चाहता  हूं,  कि जिस  दिन  कक्‍्लोज़्र  किया,  उसी

 दिन  डिसमिसल  की  नोटिस  दी  गई  ।  इसके

 मायने  यह  है  कि  श्री  गोयनका  साहब  प्रपनी

 किताब  में  सब  लिखाकर  लाये  और  छोड़ते

 जये,  किसी  की  सुनवाई नहीं  हुई।  मंत्री  महोदय
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 जानते  हैं  कि  हमने  एमजेंसी  के  दौरान  फ्रीडम
 श्राफ  दी  प्रेस  के  लिए  संघर्ष  किया  ।  मैं
 वर्गीज  साहब  को  नहीं  भुला  सकता,  मैं  पैरोल
 पर  यहां  आया  था,  मैंने  देखा  कि  किस  तरह
 मर-मर  कर  काम  उन्होंने  किया  है।  उन  दिनों
 पत्रकारों  पर  तरह  तरह  की  सख्तियां  की  गई,
 प्रेस  की  बिजली  काट  दी  गई,  पत्रकारों  और
 प्रन्य  कम  चारियों  के  राशन-कार्ड  बंद  हो  गये,
 मगर  फिर  भी  उन्होंने  काम  किया  ।  इस  लिए
 उन  की  कुर्बानियों  को  हम  लोग  भुला  नहीं  सकते

 हैं।  मुझे  स्पष्ट  रूप  से  यह  बताया  जाये
 कि  उस  व्यक्ति  ने  इतना  गैर-कानूनी  काम

 किया,  उसको  बातचीत  के  लिए  टेबल  पर
 क्यों  बिठाया  गया  ।  975  का  आमदनी  झ्ौर
 खर्च  का  स्टेटमेंट  हमारे  सामने  है  ।  उनकी

 एक  लाख  रुपये  माहवार  की  श्रामदनी  है  ।

 वे  उसमें  से  23,000  रुपये  कर्मचारियों  को

 दें  दें  श्रौर  बाकी  श्रपने  पास  रख  लें।  मैं

 जनता  पार्टी  का  विधायक  हूं  ।  मंत्री  महोदय
 जब  इस  बारे  में  उनसे  बात  करें,  तो  वह  मुझे
 भी  बुला  लें।  मैं  उनकी  मदद  करूंगा  ।

 SHRI  RAVINDRA  VARMA:  I  am
 grateful  to  the  hon.  Member  for
 volunteering  to  accompany  me  when
 I  talk  to  the  people.  I  certainly  will
 bear  in  mind  the  offer  that  he  has
 made,

 MR.  SPEAKER:  In  that  way,  so
 many  people  will  offer.

 SHRI  RAVINDRA  VARMA:  Sir,  I
 only  said  that  I  will  bear  his  offer  in
 mind.  He  has  also  said  that  if  he  were
 in  my  chair,  he  would  ask  people  to
 get  out.  I  have  never  done  so  and
 I  will  never  do  so.  So  I  must  think
 twice  about  this  offer.  (Interrup-
 tions)  He  has  also  said  that  all  the
 papers  have  paid  and  only  the  Indian
 Express  has  said  that  it  does  not  have
 the  paying  capacity.  As  he  is  a  very
 well  informed  member,  he  must  know
 that  many  newspapers  have  not  yet
 complied  with  the  notification,  Some
 have  implemented  it  and  some  of
 them  have  gone  to  the  court.  So  it  is  not
 correct  to  say  that  the  Indian  Express
 alone  has  not  complied  with  the  noti-
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 fication.  So  far  as  our  attitude  is
 concerned,  it  is  common  to  al]  news-
 papers,  and  we  are  trying  to  see  that
 all  newspapers  comply  with  the  noti-
 fication.

 I  ४7०6  no  brief  for  Mr.  Goenka;  I
 hold  a  brief  for  the  Government.  We
 have  issued  a_  notification  on  the
 basis  of  the  Wage  Board  award,  and
 we  shall  do  everything  on  our  part
 to  see  that  the  notification  is  imple-
 mented.

 3.08  hrs.

 ELECTION  TO  COMMITTEES

 (i)  ADVrsoRY  COUNCIL  or  DELHI
 DEVELOPMENT  AUTHORITY

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-

 BILITATION  (SHRI  SIKANDAR
 BAKHT):  I  beg  to  move:

 “That  in  pursuance  of  sub-section
 (2)(h)  of  Section  5  of  the  Delhi
 Development  Act,  1957,  the  members
 of  this  House  do  proceed  to  elect,  na
 such  manner  as  the  Speaker  may
 direct,  two  members  from  among
 themselves  to  serve  as  members  of
 the  Advisory  Council  of  the  Delhi
 Development  Authority,  for  a  ferm
 of  four  years,  subject  to  the  other
 provisions  of  the  said  Act.”

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA);  I  beg  to  move:

 “That  in  pursuance  of  Rule  4(vii)
 of  the  Rules  of  the  Indian  Council  of
 Agricultpral  Research,  the  members
 of  this  House  do  proceed  to  elect,  in
 such  manner  as  the  Speaker  may
 direct,  for  members  from  among
 themselves  to  serve  as  members  of  the
 Indian  Council  of  Agricultural  Re-
 search  for  a  term  of  three  years,
 subject  to  the  other  provisions  of
 the  said  Rules.”

 MR.  SPEAKER:  The  question  is:

 “That  in  pursuance  of  Rule  4(vii)
 of  the  Rules  of  the  Indian  Council
 of  Agricultural  Research,  the  mem-
 bers  of  this  House  do  proceed  to
 elect,  in  such  manner  as  the  Speaker
 may  direct,  four,  members  from
 among  themselves  to  serve’  as
 members  of  the  Indian  Ccuncil  of
 Agricultural  Research  for  a  term  of
 three  years,  subject  to  the~other  pro-
 visions  of  the  said  Rules.”

 The  motion  was  adopted.

 (iii)  ALL  INpra  COUNCIL  FoR  TECHNICAL
 EDUCATION

 THE  MINISTER  OF  EDUCATION,

 MR,  SPEAKER:  The  question  is:

 “That  in  pursuance  of  sub-section
 (2)(h)  of  Section  5  of  the  Delhi
 Development  Act,  1957,  the  members
 of  this  House  do  proceed  to  elect,  in
 such  manner  as  the  Speaker  may
 direct,  two  members  from  aynong
 themselves  to  serve  as  members  of
 the  Advisory  Council  of  the  Delhi
 Development  Authority,  for  a  term
 of  four  years,  subject  to  the  other
 provisions  of  the  said  Act.”

 The  motion  was  adopted.

 Gi)  JnvIAN  CouNcm  OF  AGRICULTU"AL
 RESEARCH,

 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER).:
 I  beg  to  move:

 “That  in  pursuance  of  clause  i(g)
 of  paragraph  3  of  the  Ministry  of
 Education  Resolution  No  F.6-0/44-

 E.III,  dated  the  39th  November,  1945,
 the  members  of  this  House  do  pro-
 ceed  to  elect,  in  such  manner  १5  the
 Spenker  may  direct,  twa  members
 from  among  themselves  to  serve  88
 members  of  the  All  India  Council  for
 Technical  Educeticn  for  the  term
 encing  on  the  Slst  July,  1979,  sub-
 ject  to  the  other  preyisicns  of  the

 said  Resolution.
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 MR.  BPRANER:  The  quewida  ic:

 “That  in  pursuance  of  clause  i(g)
 of  paragraph  5  of  the  Ministry  of
 Education  Resolution  No.  F6-0/44
 छा,  dated  the  30th  November,  1945,
 the  members  of  this  House  do  pro-
 ceed  to  elect,  in  such  manner  as  the
 Speaker  may  direct,  two  members
 from  among  themselves  to  serve  as
 members  of  the  Al!  India  Council  fy
 Technica]  Education  for  the  term
 ending  on  the  #lst  Juiy,  1979.  suibe
 ject  to  the  other  provisions  of  the
 Said  Resolution."

 The  motion  was  adopted.

 (iv)  COUNCIL  OF  THE  INDIAN  INSTITUTE
 OF  SCIENCE,  BANGALORE

 DR.  PRATAP  CHANDRA  CHIUNDER:
 I  beg  to  move:

 “That  in  pursuance  of  sub-clause
 (९)  of  clauSe  3{l)  of  the  Scheme  for
 the  Administration  and  Management
 of  the  properties  an?  funds  of  the
 Indian  Institute  of  Science,  Banga-
 lore,  read  with  regulations  3.  and
 3.l..  of  the  Regulations  of  the  Insti-
 tute,  the  members  of  this  House  do
 proceed  to  elect,  in  such  mnnner  as
 the  Speaker  may  direct,  two  mem-
 bers  from  :moag  themselves  to  serve
 as  members  of  the  Council  of  the
 Indian  Institute  of  ‘Science,  Banga-
 lore,  for  the  term  ending  on  the  3lst
 December,  1977."

 MR.  SPEAKER:  The  question  is:

 “That  in  pursuance  of  sub-clause
 (e)  of  clauSe  9(l)  of  the  Scheme  for
 the  Administration  and  Management
 of  the  properties  and  funds  of  the
 Indian  Institute  of  Science,  Banga-
 lore,  read  with  regulations  3  and
 BALL  of  the  Regulations  of  the  Insti-
 tute,  the  members  of  this  Wouse  cc
 proceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two  mem-
 berg  from  among  themselves  to  serve
 as  members  %f  the  Council  of  the
 Indian  Institute  cf  Science,  Banga-
 lore,  for  the  term  ending  07  the  3ist
 December,  1977."

 The  motion  was  adopted.

 JONE  ड  977  Comrhtteves  232

 (v)  Ganesha.  Counct,  oF  Aor
 gcnCOL  ‘or  Mines,  DHANBAD

 DR.  PRATAP  CHANDRA  CHUNDER:
 I  beg  to  move:

 “That  is  pursuance  of  the  previ-
 sions  contained  in  rules  4$(ii)  to  (iv)
 and  5  of  the  Rules  and  Regulations
 of  the  Indian  School  of  Mines,  Dhan-
 bad,  the  members  of  this  House  do

 proceed  to  elect,  in  such  manner  as

 the  Speaker  may  direct.  twa  mem-
 bers  from  among  themselves,  to  serve
 as  members  of  the  General  Council
 of  the  Indian  School  of  Mines,  Dhan-
 bad,  for  the  term  ending  on  the  I5th

 August,  1979,  subject  to  the  other

 provisions  of  the  said  Rules  and  Re.

 gulations.”

 MR.  SPEAKER:  The  question  is:

 “That  ig  pursuance  of  the  provi-
 sions  containeg  in  ruise  4(ii)  to  (iv)
 and  8  of  the  Rules  and  Regulations
 of  the  Indian  Schoo!  of  Mines,  Dhan-

 bad,  the  members  of  this  House  do

 proceed  to  elect,  in  such  manner  as

 the  Speaker  may  direct,  two  mem-
 bers  from  among  themselves,  to  serve
 as  members  of  the  General  Council
 of  the  Indian  Sehoel  of  Mines,  Dhan-
 bad,  for  the  term  ending  on  the  i5th

 August,  1970,  subject  to  the  other

 provisions  of  the  said  Rules  and  Re-

 gulations.”

 The  motion  was  adopted.

 Some  hon.  Members  rose—

 MR.  SPEAKER;  Now  I  would  like
 to  have  the  cooperation  of  the  House.
 There  are  three  or  four  notices  before
 me.  The  Members  give  Me  some

 paper,  some-notice,  something  at  0.30
 a.m.  or  9.00  a.m.  or  even  9.30  a.m.  and
 they  want  to  raise  if  in  the  House  to-
 day.  What  I  say  is  that  we  have  al-
 ready  spent  hour  an.i  0  minutes  on
 the  Short  Notice  Question  and  the
 Calling  Attention.  We  are  discussing
 the  demands  for  grants.  We  have
 taken  away  that-mueh  time.  If  you
 want  to  take  away  another  hour  of  80
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 ‘on  these  things,  to  that  extent,  the  time
 ,on  the  demands  wil!  be  taken  away.

 You  want  to  raise  certain  matters  im-

 mediately  today.  There  will  be  a

 speech  made,  a  controversy  raised  and

 ali  that.  It  will  take  away  some  more

 time.

 For  instance,  Mr.  Lakkappa  and  Mr.

 Vayalar  Ravi  have’  given  something  to

 say  that  the  Finance  Minister  has  cone
 something  wrong  and  they  want  a
 statement  from  the  Finance  Minister.
 I  have  to  go  into  it.  I  have  to  take  the
 opinion  of  the  Finance  Minister  also
 and  find  out  whether  he  has  done  ony-
 thing  wrong,  Then  only  I  can  permit
 it.  I  have  told  the  hon.  Members  that
 I  will  dicuss  it  in  the  Business  Advi-

 sory  Committee  with  the  leaders  of  the
 Opposition  and,  if  possible,  try  to  do
 something  about  it.  If  vou  do  that.  it
 will  proceed  in  a  regitiar  way.

 Then,  Mr.  Jyotirmoy  Bosu  comes  and
 tells  me  something  about  the  Health
 Minister,  about  some  irregularity  or
 some  wrong.  statement  made  by  the
 Health  Minister.  He  is  not  here.  I
 have  to  mention  it  to  him  and  find  out
 whether  there  is  any  mistake  made.
 Then  only  I  can  permit  it.

 SHRIMATI  PARVATHI  KRISHNAN:
 Do  I  understand  that  Mr.  Jyotirmov
 Bosu  wants  to  raise  something  to  be
 answered  by  Mr,  Raj  Narain?

 MR.  SPEAKER:  Yes

 SHRIMAT]  PARVATHI  KRISHNAN.
 That  will  be  the  day  when  we  have  it.

 MR.  ‘SPEAKER:  I  think  so!  The
 other  hon.  Members  also  may  appeal
 tc  him.

 We  have  already  taken  !  hour  and
 5  minutes.  I  have  already  given  so
 much  time  for  the  Short  Notice  Ques-
 tion  and  the  Calling  Attention.  If  you
 want  to  take  further  time  on  these
 things,  I  may  tel]  you  that,  ultimately,
 yeu  are  the  loser,  the  whole  House  is
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 the  loser,  ‘You  will  lose  more  demands.
 You  cati  go  on

 arguing  and  spend
 another  hour.  I  don’t  mind.  But  you
 will  be  the  loser.

 3.4  hrs.

 DEMANDS  FOR  GRANTS,  1977-78 —
 contd.

 MINISTRY  OF  COMMERCE  AND  MINISTRY
 OF  CIVIL  SUPPLIES  AND  COOPERATION—~
 contd.

 MR,  SPEAKER.  Now,  we  take  up
 further  discussion  on  the  Demands  for
 Grants  of  the  Ministry  of  Commerce
 and  Ministry  of  Civil  Supplies  and
 Cooperation.

 Mr.  Krishnappa  wanted  2  more
 hours  for  this.  I  have  no  objection.
 To  that  exent,  it  will  cut  into  other
 demands.  For  this,  I  concede.  But  tn
 the  Business  Advisory  Committee,  you
 decide  the  time.

 THE  MINISTER  OF  PARLIAMEN.
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  We  have  no
 objection,

 MR.  SPEAKER:  He  will  have  no
 objection.  If  the  same  demand  is
 discusseq  for  0  days,  other  demands
 will  be  guillotined.  The  whole  House
 will  be  the  sufferer.  So  far  as  this  is
 concerned,  I  allow  it.  But  next  time,
 when  we  meet  tomorrow  or  the  day
 after  in  the  Business  Advisory  Com-
 mittee,  we  shall  fix  the  time  so  that
 other  demands  may  not  suffer.

 You  want  2  hours  more  on  this.  We
 have  got  8  balance  of  i4  hours.  So,
 it  comes  to  33  hours.  The  Minister
 may  reply  at  5  O’  Clock  and  take  an
 hour.  We  will  finish  it  today.  To-
 morrow  we  will  take  up  the  next  de-
 mand.  This  is  final.  It  will  continue
 till  5  O’  Clock  and  the  Minister  will
 reply  at  5  O’  Clock.

 Shrimati  Parvathi
 continue  her  speech.

 Krishnan  to
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 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  Mr.  Speaker,  Sir,  there
 is  an  extension  of  time.  J  hope  you
 will  be  a  bit  kind  to  me  also.

 I  was  referring  on  Saturday  to  the
 import  policy  of  this  Government  re-
 flecting  new  Janata  Government's  po-
 licy  of  “trust”  in  trade  which  had  al-
 ready  been  blown  up  because  it  was
 adequately  exposed  by  the  scandal  of:
 the  edible  oil  import  out  of  licences  for:
 more  than  Rs.  500  crore  worth  of  im-
 port.  The  actual  import  was  only
 Rs.  40  crore  worth.  Because  the  prices
 in  the  international  market  were  shoot-
 ing  up  by  20—50  dollars  per  tonne
 in  the  past  three  months.  Therefore,
 it  was  more  beneficial  to  operate  the
 licences  outside  the  country  than  to
 operate  it  inside  the  country.

 Meanwhile,  the  edible  oil  is  being
 supplied  to  vanaspati  units  to  help
 them  to  earn  larger  profits.  So,  I  was
 wondering  what  was  the  policy  of  the
 Government  on  this  question  both  in
 terms  of  import,  supply  and  distribu-
 tion  to  the  consuming  public.

 I  would  like  to  give  another  example
 of  trust  in  regard  to  the  production  of
 controlled  cloth.  In  the  three  succes-
 Sive  months,  till  March,  1977,  the
 shortfall  has  been  of  the  order  of  00—
 430  million  metres;  the  quota  being
 230  million  metres.  Therefore,  even
 with  that  small  quota,  there  has  been
 a  shortfall.

 I  will  give  you  yet  another  example
 of  trust.  There  is  the  scandal  of  the
 Indigo  export  of  Rs.  ]  crore  where  the
 exporters  have  diverted  cash  _assis-
 tance  to  their  profits.  In  this  way,
 one  can  go  on  endlessly.

 3.5  hrs.

 (Mr.  Deputry-SpEAKER  in  the  Chair]

 Therefore,  we  have  been  asking  what

 positive  policy  is  the  Minister  going
 to  have  both  in  terms  of  trade  and  in
 terms  of  public  distribution  system?
 On  the  one  hand,  the  balance  of  trade
 continues  to  improve,  on  the  other,  no
 public  distribution  system  is  set  up  so
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 that  the  consumers  are  protected.
 Take,  for  instance,  direct  export  sub-
 sidy.  It  was  Rs.  88  crores  in  1974-75.
 Two  years  later,  {t  went  up  to  Rs.  296
 crores.  Government’s  expenditure  on
 fogeign  trade  in  97l-72  had  increased
 from  Rs.  4.29  crores.  I  want  to  know
 what  is  the  net  profit  that  Government
 is  going  to  get  there  because  so  far  the
 picture  has  been,  I  think,  dismal  and
 what  makes  it  even  more  dismal  is
 that  you  are  talking  of  new  policy  and:
 new  philosophy.

 But  as  far  as  the  Ministry  goes,  it
 seems  to  continue  the  old  Congress.
 policy  which  was  a_  policy  that  we
 were  consistently  criticising,  ang  from
 that  policy,  there  has  been  no  depar-
 ture  at  all.  We  would  like  to  know
 what  is  the  departure  that  is  going  to
 help  you  to  bring  about  a  change.

 For  instance,  take  jute  and  cotton
 textile.  There  is  heavy  import  of  low
 cost  polyester  and  a  cut  in  indigenous
 price,  but  it  has  not  resulted  in  the
 reduction  of  cloth  prices.  Why  are
 you  going  to  continue  this?

 And  secondly,  there  has  been  a  long
 standing  demand  that  you  should
 nationalise  three  very  important
 consumer  goods  industries—jute,
 cotton  textile  and  sugar—because  these
 are  the  industries  in  which  big  business
 and  the  management  have  been  play-
 ing  ducks  and  drakes  for  a  long  time
 and  earning  enormous  profits.  There
 had  been  an  allergy,  as  far  as  the  past
 Government  was  concerned,  and  I
 think  that  allergy  at  least  is  continu_
 ing  in  this  Government  also.  We  have
 to  see  how  bit  by  bit,  these  big
 textile  magnates  have  made  money
 and  then  invested  it  in  high  profit
 yielding  areas  and  then  handed  over
 all  the  mismanaged  textile  mills  with
 outdated  machinery  to  the  people.

 Now  the  Government  says  that  they
 will  not  touch  these  mills.  Let  other
 compamfes  take  over  these  mills  so
 that  some  more  money  is  drained  out
 both  from  the  public  exchequer  and
 from  the  public  fund.  As  far  as  the
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 National  Textile  Corporation  ig  con-

 cerned,  it  is  true  that  there  are  some
 ‘conecrns  that  are  in  a  bad  way;  they

 neéd  modernisation.  Therefore,  you
 should  give  more  attention  to  them.
 At  the  same  time,  Government’s  re-

 port  itself  says  that  during  the
 financial]  year  under  review,  the  loss
 has  come  down  from  what  it  was  in
 the  previous  year.  Therefore,  the
 NTC  is  improving.  Instead  of  giving
 the  IDBI  soft  loans  to  the  private
 sector,  why  do  you  not  use  those  funds
 that  are  available  for  the  NTC  mills

 because  here  you  have  got  something
 that  is  under  your  control  and  you
 can  make  sure  that  that  money  is  be.

 ing  used  for  modernisation  and  you
 do  not  drain  out  the  money  from  the

 public  exchequer  for  other  purposes.
 You  will  also  have  to  take  steps,  as
 Mr.  Pai  pointed  out,  to  over-
 come  the  malpractices  in  the  NTC
 which  are  continuing.  The  malprac-
 tices  that  exist  in  the  textile  industry
 as  far  as  the  private  sector  is  concern-
 ed  are  today  existing  in  the  _  public
 sector  also.  I  would  like  to  know
 what  steps  the  Minister  proposes  to
 take  in  order  to  check  those  malprac-
 tices  and  make  sure  that  the  NTC
 continues  to  progress  as  it  has  been
 progressing  since  it  came  into  being.
 The  improvement  should  continue.

 About  handloom,  in  view  of  the
 shortness  of  time,  I  am  not  going  into
 the  details  of  the  handloom  problem.
 Many  Members  have  referred  to  that.
 I  would  appeal  to  the  Minister  that
 special  attention  should  be  paid  to
 handloom  because  I  see  very  little  be-
 ing  allotted  to  the  handloom  sector  in
 his  Ministry.

 As  far  as  cashew  industry  is  con-
 cerned,  the  Minister  should  go  _  into
 the  malpractices  of  the  CCI  which
 handles  the  import  of  cashew.  Those
 malpractices  are  continuing,  serious-
 ly  affecting  the  industry.  This  has:
 been  a  long-standing  problem.  The
 Minister  should  go  into  it.

 There  is  another  problem,  and  that
 is  in  the  south.  Particularly  in  my
 State,  there  is  a  particular  plant  that
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 ig  now  being  grown  called  vinca  rosa;
 in  Tamil  it  is  called  ‘Nityakalyani’,  it
 is  a  lovely  name  in  Tamil,  but  the

 English  name  is  not  so  nice.  Anyway,
 the  point  is  that  it  is  being  grown  in

 drought-prone  areas  in  Vast  quanti-
 ties  and  is  being  exported  to  America,

 England,  and  so  on  for  purposes  of
 medicines  and  so  on.  Now  what  is

 happening  is  that  Government  is

 totally  out  of  the  picture  here,  and

 most  of  the  export  is  being  cornered

 by  the  big  farmers,  the  big  landlords
 and  the  vested  interests  in  the  coun-

 tryside.  Therefore,  I  would  like  the

 Ministry  to  step  in  here.  This  cxport
 trade  should  be  taken  over  by  the

 State  Trading  Corporation.  In  this

 way,  protection  can  be  given  to  the

 smal]  and  marginal  farmers—by  some

 marketing  system  being  set  up.  The

 Minister  should  take  up  this  matter

 very  seriously  because  here  is  a

 drought-prone  region  and  it  is  not

 easy  to  overcome  that  particular:
 situation  that  is  there.  This  dry  crop
 is  extremely  important  there.  Since
 you  claim  to  be  rural-oriented,  far-
 mer-oriented  and  peasant-oriented,  I
 hope  you  will  also  be  oriented  to-
 wards  the  farmers,  peasants  and  cul-
 tivators  in  the  south.

 Then  there  is  the  problem  of  the
 hosiery  industry.  I  have  no  time  to
 go  in  detail  into  all  this.  But  the  Cut
 Motions  are  there.  The  hosiery  in-
 dustry  people  have  already  met  him
 and  pointed  out  how  there  is  8  dis-
 crimination;  those  who  are  produc-
 ing  smaller  hosiery  products  qo  not
 have  protection  whereas  those  who

 are  producing  ready-made  garments
 such  as  trousers,  bush  shirts  and  so
 on  have  more  protection  from  the
 Government.  Hosiery  industry  is  an
 industry  on  which  thousands  and
 thousands  of  workers  are  dependent
 —mnot  only  those  who  are  employed’
 in  the  hosiery  industry  but  also  those
 who  are  working  in  the  ancillary  in-
 dustries  like  sewing,  dyeing,  making
 cardboard  boxes,  packing,  printing  of
 labels,  etc.;  it  is  a  whole  _  series.
 There  ara  some  areas,  some  towns,  as:
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 [Shrimati  Parvathi  Krishnan]

 Tirupur  in  my  constituency,  that  are
 tetally  dependent  on  this  industry.  I?
 that  industry  closes  down,  there  is  a
 tchain  reaction,  then  the  whole  town
 becomes  sort  of  bankrupt,  s0  to
 epeak.  All  these  smaller  industries
 fet  affected,

 Lastly,  I  would  come  to  thle  ques-
 tien  of  consumer  protection.  The

 Outlay  in  the  Fifth  Plan  for  consu-
 mer  protection  is  Rs.  4७  lakhs;  for
 this  year  it  is  Rs.  56.30  lakhs.  And
 what  are  the  measures  for  consumer
 protection?  I  am  quoting  from  the
 ‘Performance  Budget’.

 “Tt  has  been  decided  to  provide
 financial  assistance  to  voluntary
 consumer  organisations  ang  State
 ang  U.T.  Governments  for  taking
 up  programmes  for  the  welfare  of
 consumers...  The  Council  will  collect
 and  disseminate  information  relat-
 ing  to  consumer  matters,  conduct
 research  to  cover  studies  in  chan-
 nels  of  distribution  and  margins,
 performance  and  quality  testing  of
 products,  seminars  etc.”

 And  what  are  these  measures?  An

 outlay  of  Rs.  39  lakhs  has  been  ap-
 proved  for  the  V  Plan  to  cover  studies
 in  channels  of  distribution  and  mar-

 gins,  performance  and  equality  test-
 ing  of  products,  seminars  and  disse-
 mination  of  information  to  consumers,
 assistance  to  consumer  associations

 ete.  I  am  really  sad  that  the  Janata

 Government,  exactly  like  its  prede-
 cessor  the  Congress  Government,  suf-
 fers  from  ‘seminaritis’.  Is  the  semi-
 nar  going  to  protect  your  millions  and
 millions  of  consumers?  Nothing  is

 indicated  as  to  what  you  are  going  to
 do  about  your  public  distribution  sys-
 tem.  Today  there  are  fair-price  shops
 that  cover  only  45  million  of  our
 population  of  600  million.  It  is  only
 in  Kerala  that  you  fing  that  certain
 easential  commodities  are  distributed
 through  fair-price  shops  both  in  the
 rural  and  the  urban  areas—in  every
 village.  Hf  they  can  do  it  in  the  State
 .of  Kerala,  why  can’t  you  do  it
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 throughout  the  country?  Therefore,
 even  out  of  this  45  million,  a  fair

 share  goes  to  Kerala,  thanks  to  the
 United  Front  Government.  That  is

 why  even  without  defections  and
 even  without  saying  that  they  are
 prepared  to  take  in  defectors—as  is

 happening  in  Maharashtra  and  else-
 where  today—the  Kerala  Government
 could  come  back  with  a  thumping
 majority  in  the  elections  both  for
 Parliament  and  for  the  Assembly.
 Even  when  the  ration  was  reduced,
 the  people  did  not  object  and  did  not

 get  agitated  because  there  was  equa-
 lity  in  the  distribution.  When  it  was
 less,  the  less  was  divided  equally  and
 when  it  was  more,  the  more  was  divi.
 ded  equally:  it  was  not  that  sume  had
 more  and  some  _  had  less.  That  is
 what  we  mean  by  a  public  distribu-
 tion  system—that  essential  commodi-
 ties  should  be  divideq  equally  bet-
 ween  the  topmost  income  strata  and
 the  lowest  income  strata.  Only  if  you
 can  see  to  it  that  you  have  this  sort
 of  network  of  public  distribution  sys-
 tem  can  you  eliminate  all  those  forces
 to  whom  you  are  today  appealing,
 with  al]  your  notions  of  trust.  Trust
 is  not  going  to  yield  results;  trust  is
 not  going  to  satisfy  our  people;  trust
 is  not  going  to  feed  qur  people.  They
 cannot  live  on  trust:  they  are  faced
 by  the  hard  facts  of  prices  today.  So,
 it  is  the  speculator  that  has  to  be  eli-
 minated;  it  is  the  big  trader  that  has
 to  be  eliminated;  it  is  the  big  smug-
 gler  atid  the  big  hoarder  that  have  to
 be  eliminated,  Garlanding  the  Prime
 Minister  and  falling  at  the  feet  of  the
 Lok  Nayak  is  not  going  to  satisfy  the
 common  man  of  this  country.

 Therefore,  two  things  are  extremely
 important.  One  is  your  public  distri-
 bution  system:  you  should  overcome
 your  tendency  to  attend  only  to  the
 urban  consumers  and  see  that  you
 cater  to  the  vast  silent  millions  who
 live  in  the  rural  areas.  The  other
 thing  is  the  manner  in  which  the  con-
 sumers  in  this  country  today  are  los-
 img  crores  of  rupees  as  a  result  of
 false  or  short-wetghmernts,  There  is
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 no  machinery  to  go  into  that.  The
 Chairman  of  the  Consumer  Connell  of
 ‘India,  on  the  basis  of  the  research
 carried  out,  has  already  pointed  out
 that  consumers  suffer  a  loss  of  nearly
 Res.  2000  crores  per  year  due  to  short-
 weighments,  because  90  per  cent  of
 trade  is  in  private  hands.  Mr.  Ashok
 Mehta  himself  suggested—this  is  al-
 most  like  the  devil  quoting  the  scrip-
 tures,  but  when  8  good  suggestion  is

 given,  one  should  not  be  over-shadow.
 ed  by  pre-conceiveg  notions  of  who
 is  who  and  what  is  what  as  our  Min-
 ister  for  Parliamentary  Affairs  is
 sometimes  inclined  to  be—that  the
 wholesale  trade  in  foOdgrains  should
 be  taken  over  because  this  is  where
 it  starts,  as  far  gs  the  foodprains  are
 concerned.  This  has  been  lying  in
 the  archives  for  a  very  long  time.

 Now,  there  are  a  whole  lot  of  issues
 of  this  sort,  but  I  don’t  want  to  take
 up  the  whole  of  the  extra  two  hours’
 time  that  has  been  allotted  for  every-
 body.  I  would  however  like  the  Min-
 ister  to  spell  out  his  Government’s
 policies  on  the  very  important  issues
 before  the  people,  especially  prices
 ang  public  distribution  system,

 MR.  DEPUTY-SPEAKER:  Before  I
 call  the  next  speaker  I  would  request
 the  Hon.  Members  to  see  the  cut  mo-
 tions  to  the  Demands  for  Grants

 that  have  been  circulated  and,  if  they
 desire  to  mOve  the  motions,  to  send
 slips  to  the  Table  within  fifteen  mi-
 nutes  indicating  the  serial  number  of
 the  Cut  Motions  to  be  moved.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh):  Mr.  Deputy-
 Speaker,  Sir,  I  rise  to  support  the
 Demands  moved  by  the  hon.  Minister.
 The  Commerce  Ministry  is  incharge
 of  exports  and  imports.  Government
 ig  subsidising  exports  to  a  large  extent
 by  way  of  incentives  to  the  exporters.
 These  incentives  include  cash  assis-
 tance  and  assistance  in  the  form  of
 replentshment  ficerices.
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 I  would  like  to  mention  that  these
 incentivés  on  vartous  commodities
 are  not  being  given  on  8  realistic
 basis.  There  ought  to  be  a  scrutiny
 for  every  jtem  of  commodity  tho-
 roughly  taking  into  account  the  price
 of  the  commodity  concerned.  What
 is  now  being  done  is  that  a  group  of
 commodities  are  taken  into  account
 with  the  result  that  some  commodities
 lose  their  importance.  In  this  con.
 nection,  |  would  suggest  that  smaller
 industries,  of  course,  considering  the
 price  of  the  commodity,  should  be
 given  preference  and  more  incentive
 facilities.

 Further,  as  the  Ministry  is  con-
 cerned  with  export  and  import  trade,
 it  is  its  duty  to  find  out  foreign
 markets,  wnich  are  the  commodities  that
 they  require  from  our  country  and
 which  are  the  commodities  which  can
 be  imported  in  our  country  to  our
 benefit.  If  certain  commodities  are
 available  cheaper  in  other  countries,
 it  would  be  worthwhile  importing
 them.

 At  present,  in  the  developed  coun-
 tries,  there  are  a  lot  of  labour  prob-
 lems.  Right  from  the  raw  material
 stage  to  the  finished  goods  stage,  the
 labour  charges  being  very  very  high
 in  these  countries  and  the  problems
 of  strikes,  lock-outs  ete.  the  price  of
 the  finally  produced  goods  becomes
 prohibitive  to  the  consumers.

 So  such  developed  countriés  are
 now  in  need  of  importing  parts  of
 some  finished  materials  from  other
 countries.  I  think  our  Commerce
 Ministry  knows  it  quite  well  that  in
 the  developed  countries  this  high
 price  problem  has  happened.  Now
 the  Commerce  Ministry  should  sug-
 gest  to  the  Industries  Ministry  that
 such  high  price  commodities  are  to
 be  produced  m  our  country  compara-
 tively  at  lower  price  and  such  com-
 modities  are  to  be  exported  to  deve-
 loped  countries  as  Jepan,  USA,  USSR,
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 Germeny,  France  or  UK  or  some
 other  European  countries,  They
 should  think  on  these  lines.  India  is
 a  country  which  has  the  raw  material
 and  the  man  power  and  which  has
 the  skilled  man  power;  but  we  want
 the  industry.  Although  we  have  the
 Man  power,  the  raw  material,  we
 have  not  yet  progressed  so  much  as
 to  establish  so  many  industries  to
 produce  goods  which  are  at  present
 required  by  other  developed  coun-
 tries,  and  especially  the  Jlabour-
 intensive  goods  the  prices  of  which
 are  prohibitive  to  the  consumer.  So,
 I  suggest  to  the  hon,  Minister  to  sug-
 gest  to  the  Industries  Ministry  that
 it  should  intensively  and  extensively
 organize  such  industries.  ‘They  may
 be  smaller  industries  or  medium  in-
 dusries,  to  produce  such  goods  such
 as  components,  automobile  parts,
 ferrous  and  non-ferrous  castings  and
 forgings  and  there  are  80  many
 small  things.  For  this  purpose,  our
 trade  missions  and  trade  representa-
 tives  may  be  asked  to  find  markets
 for  us  so  that  our  goods  produced  at
 a  cheaper  rate  may  very  easily  be
 sold  with  good  profits.

 This  Commerce  Ministry  is  in
 charge  of  trade  fairs  and  exhibitions.
 A  large  amount  is  spent  every  year
 on  this  account.  But,  unfortunately,
 the  result  is  not  commensurate  with
 the  money.  That  means  that  every
 year  in  this  hackneyed  way  we  go
 on  spending  crores  of  rupees  by  send-
 ing  our  exhibits  to  foreign  exhibi-
 tions  and  fairs  but  the  result  is  not
 achieved  in  proportion  to  the  ex-
 penditure  we  incur  on  this  account.
 In  this  work  there  is  a  little  nepotism
 and  favouritism...

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  A  little?

 SHRI  PABITRA  MOHAN  PRA-
 DHAN:  You  may  say  ‘big’  but  I  do
 not  think  there  is  very  very  big
 nepotism,  but  definitely  there  is  nepo-
 tism  and  favouritism.

 SHRI  JYOTIRMOY  BOSU:  Com-
 merce  Ministry  is  nothing  but  an
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 ocean  of  corruption.  It  is  a  den  of
 thieves.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN:  In  selecting  the  parties  and:
 the  exhibits  there  is  some  favouri-
 tism.  Favour  is  shown  to  certain
 parties.  Exhibits  in  the  exhibitions.
 are  of  such  persons  to  whom  the
 people  of  the  Ministry  want  to  show
 favour.  My  demand  is  that  due  care
 must  be  taken  at  the  time  of  selection
 of  the  commodities,  so  that  better
 exhibits  are  found  out  and  exhibited
 there  to  achieve  better  results.

 Quality  goods  are  normally  not  ex-
 hibited.  This  is  because  of  nepotism:
 and  favouritism.  Whosoever  known
 person  comes  and  approaches  the
 Department  or  the  person  concerned,
 gets  an  opportunity  to  send  the  com-
 modity  for  exhibition.

 Selection  of  firms  and  exhibits  go
 by  patronage.  Patronage  system
 should  be  avoided.  Stricter  control
 may  be  exercised  to  ensure  that  the
 exhibits  which  are  sent  abroad  should.
 be  of  a  high  quality.

 There  must  be  a  close  co-ordina-
 tion  between  the  trade  fair  authori-
 ties  and  the  Export  Council,  the  In-
 dustry  and  the  Chambers  of  Com-
 merce.  This  should  be  decided  by  a
 co-ordination  Committee  consisting  of
 the  saiqg  authorities.  Other  things
 being  equal,  preference  should  be
 given  to  small  scale  industries  and
 industries  which  are  located  in  the
 backward  areas  provided  the  produce
 if  of  high  quality.

 There  are  small  firms  which  pro-
 duce  better  and  quality  goods.  But
 they  have  no  means  to  personally  go
 to  participate  in  such  fairs.  They
 cannot  incur  the  expenditure  involv-
 ed.  For  such  persons  business  con-
 tacts  in  foreign  countries  should  be
 made  by  the  Departmental  authorities.

 I  have  a  complaint  to  make  to  the
 Minister  concerned  with  regard  to
 refund  of  export  duty  by  M.M.T.C.
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 M.M.T.C,  takes  a  lot  of  time  to  refund
 export  duty.  The  procedure  is  that
 thé  owners  who  export  the  ores  have
 first  to  deposit  export  duty.  That
 amount  has  to  be  refunded.  For  4
 or  5  or  6  years  this  export  duty
 deposited  by  the  exporter  js  not
 refunded  to  the  owner.  Lakhs  of
 rupees  of  such  deposit  money  are
 blocked  up  by  M.M.T.C.  for  which
 the  exporters  don’t  get  any  interest.
 This  money  has  been  secured  by  them
 from  banks,  from  private  persons  and
 so  on.  For  this  money  he  (exporter)
 does  not  get  any  interest  because  of
 the  failure  on  the  part  of  the  MMTC’s
 offices.  I  say  this  from  my  own
 experience.  Although  I  am  not  an
 exporter,  I  was  for  sometime  Minister
 for  Mining  and  Metals  jn  Orissa.  For
 four  years  I  was  there.  This  is  un-
 excuSable  corrpution  and  should  be
 stopped,

 There  is  another  complaint  of  mine
 about  the  MMTC.  This  is  about  the  ex_
 port-quota  system  under  which  quotas
 are  allowed  for  owners  to  export  their
 ores.  This  gives  scope  for  MMTC  to
 resort  to  nepotism,  favourntism  which
 means.  corruption.  This  should  be
 avoided.  The  Minister  should  look
 into  it.  og

 There  is  yet  another  complaint
 about  the  MMITC.  This  is  about
 Manganese,  Ferro-Manganese  and
 Silicious-manganese  ore.  For  silicious
 manganese,  there  is  no  demond  in  the
 country.  This  ig  not  needed  in  the
 country.  But  this  is  not  alluwed  to
 be  exported.  I  do  not  know  the
 reason  for  this.  They  give  thousand
 and  one  reasons  for  non-compliance.
 Silicious  manganese  is  lying  dumped.
 Mine  owners  and  producers  are  put
 to  harassment  and  loss.  As  the  com-
 merce  department  is  in  charge  of  ex-
 port  and  import,  the  hon.  Minister
 should  look  to  this.

 So  far  as  export  is  concerned,  I  am
 not  in  favour  of  export  of  Oilcake.
 The  farmers  are  taking  to  scientific
 cultivation.  The  farmers  are  utilising
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 chemical  manure.  It  is  a  fact  that  if
 you  use  chemical  manure  the  land.
 becomes  barren  after  some  years.

 Organic  manure  is  necessary.  And
 so,  the  oil  cake  which  is  an  organic
 manure  should  be  totally  stopped.
 from  being  exported.

 I  now  come  to  another  small  thing.
 That  is  about  expart  of  fish.  That  is
 all  right.  But  export  of  prawn  to
 unlimited  quantity  ig  very  bad.  For
 us,  these  are  consumer  items.  In
 Orissa  the  same  was  selling  at  Rs.  6,
 4,  5  a  k.g.  three  years  back.  Now  the
 same  is  selling  at  Rs.  30,  35  and  45  a
 kg.  As  a  result,  the  local  people  do
 not  get  the  prawns  for  their  consump-
 tion.  Whatever  they  produce  in  their
 own  area  is  also  exported.  That  is

 why  I  say  there  must  be  scme  sort
 of  a  restriction  ie.  ceiling  in  export  of
 prawns.  The  quantity  must  be  limit-
 ed  for  the  export  purposes  so  that
 some  prawns  are  left  for  the  local
 consumption.  If  this  is  sold  at  Rs.  35
 or  45  a  k.g.  how  can  you  expect  the
 consumers  to  purchase  that  at  that
 prohibitive  rate  for  their  own  use?

 These  are  my  suggestions  that  I  am
 making.

 With  these  words,  I  support  ull  the
 Demands  of  the  hon.  Minister.

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon):  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced.

 to  Re.  1

 [Very  high  duties  imposed  on
 Coffee  and  Cardamom  (I)].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 to  Re.  l”.

 [Categorising  coconut  cil  and
 copra  as_  edible  oils  and  oil
 seeds  (2)  ].

 “That  the  demand  under  the  head
 Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 {Necessity  of  fixing  a  fair  floor

 price  for  rubber  (9)].
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 “That  the  demand  under  the  head

 “Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 {Failure  ig  deleting  the  Noti-
 fication  dated  17-4277  regarding
 categorising  coconut  oil  and
 copra  into  edible  oi](0).

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 {Failure  in  deleting  the  Noti-
 fication  dated  20-5-77  regarcing
 exemption  of  import  duty  on
 coconut  oil  and  copra(ll)].

 SHRI  ०  0.  K.  CHANDRAPPAN
 (Canmanore):  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 to  Re.  1”

 {Decision  taken  by  the  Govern-
 ment  to  reduce  the  import  duty
 on  copra  and  coconut  oil  with
 complete  disregard  to  the  in-
 terests  of  the  small  farmers  who
 produce  more  than  9  per  cent  of
 coconut  in  India(l2)].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 to  Re.  1"

 [Failure  of  Cashew  Corporation
 of  India  to  import  adequate
 quantity  of  raw  cashew  nuts
 which  resulted  in  an  unprece-
 dented  crisis  in  cashew  processing
 industry  (13).

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 to  Re.  12

 [Failure  in  checking  the  price
 rise  in  tea  by  enhancing  the  ex-
 port  duty  on  it  and  making  more
 tea  available  for  the  consumption
 of  common  people(l4)).

 “That  the  demand  under  the  head
 “Ministry  of  Commerce’  be  reduced
 to  Re.  1
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 {Exorhitamt  export  duty  im-
 posed  on  coffee  and  cardamom
 which  will  adversely  affect  the
 interests  of  the  growers  of  these
 commodities  16  )  j.

 “That  the  demand  under  the  head
 Ministry  of  Commerce’  be  reduced
 to  Re.  1

 {Failure  of  the  Cashew  Cor-
 poration  of  India  in  distributing
 the  imported  cashew  nuts  tuking
 into  account  the  best  interests  of
 the  industry  (16)].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  rduced
 to  Re.  5 ae

 [Failure  to  protect  the  hand-
 loom  industry  from  the  unhealthy
 competition  of  power  loom  in-
 dustry  (I7)).

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 to  Re.  1”

 {Failure  in  strietly  enforcing
 decision  to  reserve  certain  varie-
 ties  of  production  to  Harndloom
 sector  which  resulted  in  large
 scale  clandestine  production  of  the-
 same  by  mills  (18)].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 to  Re.  1.”

 (Failure  of  the  S.T.C.  in  step-
 ping  up  in  a  big  way  and  make
 purchases  of  Handloom  products
 and  also  rubber  when  there  wes  a

 big  crisis  in  those  industries(9)].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduce
 to  Re.  wn  oe

 [Failure  in  checking  the  crisis
 in  jute  industry  due  to  shortage
 of  raw  jute(20)].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 to  Re.  1
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 {Waikire  to  provide  remutera-
 ;  tive  price  to  jute  growers  (2i].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 to  Re.  wv

 {Failure  in  stopping  the  closure
 of  jute  mills  by  the  IJJM(22)).

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  retiuced
 to  Re.  1”

 {Failure  in  nationalising  the
 jute  mills  (23).

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 [Need  to  make  it  cbligutory  for
 the  Rubber  manufacturing  indus-
 try  to  hold  two  and  a  half  months
 requirements  of  natural  rub-
 ber  (24)  ].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 {Need  to  give  early  appr®val  to
 the  buffer  stock  scheme  formu-
 lated  by  the  Rubber  Board  (25).

 “That  the  demand  under  ‘he  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 [Need  to  ensure  that  prices  of
 rubber  products  and  the  prices  of
 natural  rubber  are  properly  co.
 ordinated  (26)  }.

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 {Need  to  provide  spraying
 subsidy  and  to  ensure  that  this
 subsidy  will  be  continued  (27)].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced

 by  Rs.  100.”

 [Need  to  fight  effectively  the
 sproblem  of.  meek  ‘bug  infection
 in  Rohiata  Goffee  Plantations  in
 North  ‘Wynad(38)}.
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 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  160.”

 [Need  to  ensure  that  ‘Crepe’
 produced  mainly  in  Cannanore  is
 protected  (29)  ].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 [Need  to  immediately  nationa-
 lise  the  foreign  owned  tea  pian-
 tations  in  India(30)].

 “That  the  demand  under  tlic  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs,  100.”

 {Need  to  provide  adequate
 assistance  to  deserving  planters  for
 re-plantation  in  old  tea  gardens
 (3I)].

 “That  the  demand  under  the  head
 “Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 [Need  to  ensure  reasonable
 price  to  consumer  through  a
 system  of  public  distribution  of
 essential  commodities(22)].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 [Need  to  provide  statutory
 minimum  price  to  rubber  8  }.

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 [Need  to  energise  S.T.C.  acti-
 vities  in  the  field  of  Rubber
 export  (34)).

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 {Need  to  include  rubber  among
 the  traditional  export  items  (35)].

 “That  the  demand  under  the  head

 ‘Ministry  .of  Commerce’  be  reduced
 by  Rs.  100.”
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 [Need  to  fing  out  new  markets
 abroad  for  crepe,  a_  variety  of
 handloom  (36)).

 “That  the  demand  under  the  head
 Ministry  of  Commerce  be  reduced

 by  Rs.  100.”

 [Need  to  find  out  new  markets
 for  coir  abroad(37)]J.

 SHRIMATI  PARVATHI  KRISHNAN:

 beg  to  move:

 “That  the  demand  under  the  head

 ‘Ministry  of  Commerce’  be  reduced
 ta  Re.  1”

 [Failure  to  give  protection  to
 the  small  units  in  match  industry
 in  Tamil  Nadu  by  giving  con-
 cessison  to  buy  softwood  which
 is  at  present  allowed  to  giant
 units  (41)).

 “That  the  demand  under  the  head

 “Ministry  of  Commerce’  be  reduced
 to  Re.  1.”

 [Failure  to  remove  discrimina-
 tory  taxes  against  the  hosiery
 industry  in  Tamil  Nadu  (42)).

 “That  the  demand  under  the  head

 ‘Ministry  of  Commerce’  be  reduced
 to  Re.  1.”

 [Failure  to  take  adequate  steps
 to  enable  the  hosiery  to  develop
 export  products  (43)]

 “That  the  demand  under  the  head

 ‘Ministry  of  Commerce’  be  reduced
 to  Re.  1”

 [Failure  to  agree  to  the  un-
 animous  recommendation  of  the.
 Kerala  State  Assembly  to  nation-
 alise  the  foreign-owned  tea  plan--
 tations  (44) ].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 to  Re.  ww

 [Failure  to  reduce  excise  duties
 on  hosiery  goods  and  give  pro-
 tection  to  hosiery  manufactures.
 in  the  country  (45)].
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 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 to  Re.  w

 [Failure  to  take  over  and  re-
 open  closed  textile  mills  in  the
 country  such  as  Lotus  Mills,
 Podanur  (46)J. ].

 “That  the  demand  under  the  head

 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 [Need  for  steps  to  check
 corruption  and  malpractices  in
 the  State  Trading  Corporation
 (47)).

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 [Need  for  measures  to  protect
 handloom  weavers  from  exploi-
 tation  by  the  larger  societies  and
 to  ensure  regular  employment
 and  income  to  them  (48)].

 “That  the  demand  under  the  head

 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100."

 {Neeq  for  proper  and  adequate
 credit  to  handloom  weavers  for
 buying  looms  and  adequate  help
 to  organise  export  of  finished  80008
 (49)).

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  00."

 {Need  for  steps  to  clear  accu-
 mulated  handloom  stocks  (50)).

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 [Need  for  steps  to  provide  yarn
 at  controlled  prices  to  handloom
 weavers  and  to  check  the  rise  in
 prices  of  yarn  (51)].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs.  100.”

 [Need  for  steps  to  set  up  g  net-
 work  of  cooperative  societies  in
 the  handloom  sector  (52)].
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 “Thut  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced

 jby  Rs.  100.”

 [Need  to  reduce  the  duty  lia-
 bility  on  cooperative  societies
 getting  cotton  fabrics  maufac-
 tured  by  their  members  on  their
 powerlooms  in  small  units  of  l
 to  4  powerlooms  (53)].

 “That  the  demand  under  the  head
 ‘Ministry  of  Commerce’  be  reduced
 by  Rs,  100.”

 [Failure  to  check  malpractices
 in  the  synthetic  gem  manufac-
 turing  industry  (54)].

 “That  the  demand  under  the  head
 “Ministry  of  Commerce’  be  reduced
 ‘by  Rs.  100."

 (Failure  to  regulate  the  export
 ‘and  expand  the  same  in  the

 synthetic  gem  manufacturing
 industry  (55)].

 “That  the  demand  under  the  head
 “Ministry  of  Commerce’  be  reduced
 by  Rs,  100.”

 (Hardships  of  the  small  power-
 loom  manufacturers  (56)).

 “That  the  demand  under  the  head
 “Ministry  of  Commerce’  be  reduced
 ‘by  Rs,  100.”

 [Need  to  regularise  the  licens-
 ing  of  powerloom  and  give
 ‘adequate  protection  to  the  smaller
 powerloom  manufacturers  and

 prevent  malpractices  by  textile
 magnates  (57)).

 “That  the  demand  under  the  head
 ‘Foreign  Trade  ang  Export  Produc-
 tion’  be  reduced  to  Re.  1

 [Failure  to  nationalise  the  jute
 industry  (58)).
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 “That  the  demand  under  the  head
 ‘Foreign  Trade  ang  Export  Produc-
 tion’  be  reduced  to  Re.  l.”

 [Failure  to  adopt  measures  ६0
 expand  handloom  export  and  give
 help  to  the  cooperative  sector  in
 this  regard  (59)].

 SHRI  C.  K.  CHANDRAPPAN:  I
 beg  to  move:

 “That  the  demand  under  the  head:
 ‘Ministry  of  Civil  Supplies  and
 Cooperation’  be  reduced  to  Re.  l.”

 [Failure  in  setting  up  a  nation-
 wide  public  distribution  system
 for  effectively  fighting  the  price
 rise  (10)).

 “That  the  demand  under  the  head
 ‘Ministry  of  Civil  Supplies  and
 Cooperation’  be  reduced  to  Re,  Ww

 [Failure  in  strictly  enforcing
 fixed  price  for  all  items  sold  in
 market  and  protect  the  interest
 of  the  consumer  (11)).

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  beg  to  move:

 That  the  demand  under  the  head
 ‘Ministry  of  Civil  Supplies  anl
 Cooperation’  be  reduced  to  Re,  I.”

 [Failure  to  nationalise  the
 cooperative  sugar  industry  (12)].

 “That  the  demand  under  the  head
 ‘Ministry  of  Civil  Supplies  and
 Cooperation’  be  reduced  to  Re,  wr

 {Failure  to  increase  the  sugar
 ration  in  all  ration  areas  and  in
 fair  price  shops  (13)].

 “That  the  demand  under  the  head
 ‘Ministry  of  Civil  Supplies  and
 Cooperation’  be  reduced  to  Re.  1.”

 {Failure  to  establish  a  public
 distribution  system  throughout
 the  country  to  ensure  supply  of
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 essential  commodities  to  the  peo-
 ple  at  reasonable  and  controlled
 prices  (14)7,

 “That  the  demand  under  the  head
 ‘Ministry  of  Civil  Supplies  and
 Cooperation’  be  reduced  to  Re.  I.”

 [Failure  to  check  weighing
 measures  resulting  in  loss  to  con-
 sumers  to  the  tune  of  Ks,  2,000
 crores  annually  (15) ].

 “That  the  demand  under  the  head
 ‘Civil  Supplies  and  Cooperation  be
 reduceg  to  Re,  I.”

 [Failure  to  take  steps  to  check
 the  rise  in  prices  of  essential  com-
 modities  (i6)  ]

 “That  the  demand  under  the  head
 ‘Civil  Supplies  ang  Cooperation’  be
 reduced  to  Re.  I.”

 [Failure  to  make  available  ade-
 quate  supplies  of  edible  gil  at
 lower  prices  (i7)]

 “That  the  demang  under  the  head
 ‘Civil  Supplies  and  Cooperation’  be
 reduceg  to  Re.  Bal

 (Failure  to  check  hoarding  and-
 black  marketing  in  edible  oils
 (18))

 SHRI  के,  SREEKANTAN'  NAIR
 (Quilon):  Mr.  Deputy-Speaker,  Sir,
 the  hon.  Minister,  Shri  Mohan  Dharia
 is  qa  good  anda  sympathetic  man.
 But,  he  hag  to  carry  out  the  palicy  of
 the  Janata  Government.  In  trying  to
 do  so,  it  so  happeneg  that  he  had  to
 neglect  the  States  along  the  sea  coast
 of  India.  Maybe,  the  reason  is_  that

 they  are  non-Hindi  speaking  areas  or,
 maybe,  it  may  accidental  that  the
 Janata  wave  did  not  reach  these
 States.
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 Take  the  plantation  industry.  Gan-

 trary  to  the  profession  of  this  Gaov-
 ernment,  at  page  7,  at  item  4(13)  of
 the  Notes  on  the  Demands,  the  Gov-
 ernment  declares  that  for  the  deve-
 lopment  of  plantation  industries,  the
 Boards  have  been  set  yp.  The  most
 important  of  them  are  tea,  coffee,
 rubber,  tobacco  and  coir.

 But,  a  heavy  duty  has  been  imposed
 on  cardamom  and  coffee.  This  point
 has  been  agitating  us.  So,  the  Minis-
 ter  agrced  to  look  into  the  matter  and
 of  course,  he  has  made  a  small  reduc-
 tion  in  the  case  of  coffee.  So  far  so
 good.  The  question  hag  to  be  gone
 into  once  again  in  regard  to  both
 cardamom  and  coffee.  However  the
 Government  seems  to  be  sympathetic
 80  far  as  coffee  and  cardamom  indus-
 tries  are  concerned  but  they  are  not
 sympathetic  towards  the  rubber  in-
 dustry.  We  have  been  demanding
 that  a  fair  flour  price  must  be  fixed
 for  the  rubber.  But,  that  demand
 806९४  on  unheeded  all  these  years.

 After  the  land  reforms,  millions  of
 small  eultivators  have  got  into  this
 field.  They  have  been  divideq  into
 small  sectors  ang  lands  have  been
 given  to  the  landless  people  including,
 of  course,  the  hardjans.  The  easiest
 thing  that  can  be  done  here  is  to  plant
 rubber.  When  you  lower  the  price  of
 tea  by  imposing  Excise  duty,  you  do
 not  Offer  at  the  same  time  a  fair  price
 for  the  rubber  growers.  Naturally,
 the  smal]  landless  people,  who  had
 been  made  owners  of  the  land,  have
 to  suffer.  Kerala  is  the  only  State
 where  the  lang  reform  was  _  imple-
 menteg  in  letter  and  spirit.  There-
 fore,  you  have  to  see  that  a  reasonable
 floor  price  for  rubber  igs  fixed.

 Then  there  is  the  Marine  Products
 Development  authority.  That  Autho-
 rity  has  done  nothing  to  help  the  poor
 fishermen.  The  huge  mechanised
 boats,  owned  by  the  tycoons,  have  en-
 tereq  the  fishing  field.  The  poor  fish-
 ermen  have  been  left  tn  the  turch.  In

 order  to  compete  with  the  motorised
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 launches  they  try  to  fish  in  the  mon-
 soon  season  with  the  result  that

 huridreds  of  them  are  drowned.  Sir,
 I  would  suggest  that  a  system  of  pat-
 rolling  the  coast  with  speeq  launches
 be  introduceg  so  as  to  see  that  mech-

 aniseq  boats  do  not  fish  within  the
 five  mile  zone  from  the  sea-shore.
 Also  these  speeg  launches  must  come
 to  the  rescue  of  the  poor  fishermen
 when  their  boats  get  capsized,  Sir,
 special  facilities  must  also  be  given  to
 the  poor  fishermen  for  marketing  their
 catch,

 Then,  Sir,  I  come  to  the  question  of
 handlooms.  Sir,  it  js  admitted  that
 handlooms  have  not  been  given  pro-
 per  treatment.  Last  year  you  gave
 subsidy.  This  year  there  is  no  sub-
 sidy.  Out  of  Rs.  2]  crores  earmarked
 for  Joans,  only  Rs.  5  crores  have  been

 sct-apart  to  State  governments  for

 enabling  them  to  advance  funds  to

 Apex  Cooperative  societies.  That
 amount  js  inadequate.  At  least,  an-
 other  Rs.  0  crores  would  be  required
 to  tackle  the  problem  of  accumulated
 handloom  stocks,  half  of  which  will

 have  to  be  utiliseq  for  giving  special
 rebate  on  the  sale  of  handloom  cloth.

 Then,  Sir,  the  treatment  being  met-

 ed  out  to  coconut  farmers  is  the  un-
 kindest  cut  of  all.  The  government
 by  their  notification  dated  l7th  Janu-

 ary,  977  have  included  coconut  oil

 and  copra  in  the  list  of  edible  oils  and
 oilseeds.  The  purpose  stated  by  the

 government  is  that  they  are  ‘for  direct
 human  consumption  or  0  refining

 ang  blending  for  direct  human  con-

 sumption’.  This  description  ignores
 the  fact  that  the  coconut  oil  is  an
 edible  ccmmodity  only  in  the  tiny
 State  of  Kerala.  In  no  other  State
 coconut  oil  is  used  for  food.  Ab-
 out  80  per  cent  of  the  coconut
 oil  produced  in  the  country  is

 use  for  industrial  purposes—and
 thet  too  in  Bombay  ang  Gujarat.
 When  you  try  to  reduce  the  prices  of
 coconut  by  importing  coconut  oil,  you
 are  helping  the  big  industialists  of

 Bombay  and  Gujarat.  Even  beyond

 granting  permission  for  import  of

 922  LS—9
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 coconut  oil  and  copra,  the  Ministry  of
 Finance  have  on  20th  May,  977  ex-
 empted  coconut  oil  under  various  sec-
 tions  of  the  Customs  Act  of  1952,
 Customs  Tariff  Act  of  975  ang  Fin-
 ance  Act  of  1976.  These  exemption
 will  increase  still  further  the  adverse
 effect  on  the  price  of  coconut  oi]  and
 copra.  That  will  crush  the  coconut
 cultivators.

 The  Chicf  Minister  ang  the  Agri-
 culture  Minister  of  Kerala  have  re-
 presenteq  to  the  hon’ble  Minister  in
 persOn  against  any  liberalisation  in
 the  matter  of  import  of  copra  and  co-
 conut  oi],  More  than  40  MPs  belong-
 ing  to  the  coconut  producing  areas
 have  also  represented  to  the  hon’ble
 Minister  in  writing  as  well  as  in  per-
 son,

 4.00  hrs.

 For  the  Kerala  State  which  produces
 more  than  70  per  cent  of  the  entire
 coconut  out  put  in  the  country,
 it  is  a  question  of  life  and  death.
 The  vast  majority  of  the  produ-
 cers  in  Kerala  are  small  holders
 with  holdings  of  less  than  one  acre.
 With  the  implementation  of  the  land
 Reform.  Act,  another  five  lakhs  of
 Kudikidappukars  landless  tenants
 have  become  owners  of  5  to  0  cents
 of  land  around  their  huts  with  yield-
 ing  coconut  trees.  But  these  Kudi-
 kidappukars  and  the  smal]  farmers
 will  be  put  to  hardship  if  the  Govern-
 ment  reduces  the  prices  of  coconut

 oil,  copra  and  other  coconut  pro-
 ducts.  When  you  try  to  reduce  the
 prices  of  coconut  products,  you  have
 to  see  that  the  nut  prices  do  not  go
 down.  The  only  method  you  have  to
 adopt  is  to  see  that  more  imports  do
 not  take  place.  In  this  way,  you
 will  also  be  making  the  Land  Reforms
 Act,  which  has  been  implemented  by
 the  Kerala  Government,  a  meaning-
 ful  one.  The  Kerala  State
 has  implemented  the  Land  Reforms
 Act  more  successfully  and  about  five
 lakhs  of  poor  people  who  had  no  land
 at  all  previously,  have  now  got  some
 place  to  sleep  in  and  they  have  got
 some  yielding  coconut  trees.
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 Many  cottage  industries  are  there

 like  coir  from  the  fibre,  handicrafts
 from  the  she‘l,  thatching  materials
 from  the  leaves  ang  beams  and  rafters
 for  the  houses  from  the  trunk.  So,
 from  the  root  to  the  top  of  coconut
 tree,  every  thing  is  put  to  good  use
 in  our  State.  So,  this  ‘Kalpagavri-
 ksha’  is  the  mainstay  of  the  livelihood
 of  the  poor  people  in  Kerala  State.
 Therefore,  I  plead  that  on  no  account
 you  should  lower  the  prices  of  coco-
 nut  oil.  Hence  I  wou'd  request  the
 hon,  Minister  to  delete  coconut  oil
 and  copra  from  the  Not.fication  of  the
 Ministry  of  Commerce  dated  17-41-77
 and  cancel  the  exemption  of  import
 duty  under  the  Notification  dated
 25-5-77  of  the  Ministry  of  Finance.  I
 would  also  request  the  Government  of
 India  to  set  up  a  Coconut  Board  on  the
 lines  of  the  Rubber  Board.

 There  is  another  industry  which  is
 also  very  vital  to  our  State.  That  is
 the  Cashew  industry,  I  do  rot  want  to
 apportion  the  blame  or  give  credit  to
 the  Cashew  Corporation  of  India.
 But  there  is  failure  on  the  part  of  the
 Government  in  so  far  getting  cashew
 nuts  from  Afr.can  countries  is  con-
 cerned.  A  concerteg  effort  has  to  be
 made  at  the  highest  level  and  sec
 that  we  get  sufficient  amount  of  raw
 cashewnut  from  outside.  Otherwise
 1,50,000  workers  engaged  in  this  in-
 dustry  would  be  starving.  This  is  a
 very  serious  matter  and  this  should
 receive  top  priority.

 Then,  Sir,  I  have  a  last  point  to
 make,  which  may  be  out  of  context.
 The  non-Hindi  speaking  people  of  the
 Southern  States,  who  have’  voted
 against  the  Janata  Party  are  anxious-
 ly  watching  the  performance  of  this
 Government.  May  J  also  point  out
 that  it  will  be  disastrous  for  the
 Janata  Government  to  snatch  away
 the  bread  from  the  millions  of  smal)-
 scale  coconut  farmers,  who  unfortuna-
 tely  are  outside  the  periphery  of  the
 North  ang  Central  Hindi  block.  The
 integrity  and  the  solidarity  of  this
 country  itself  will  be  in  danger  if
 the  welfare  of  these  people  is  not
 cared  for
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 SHRI  3,  C.  GEORGE  (Mukanda-
 puram);  Mr.  Deputy  Speaker  Sir,  I  rise
 to  congratulate  the  Ministry  of  Com-
 merce  and  the  hon.  Minister  of  Com-
 merce,  Civili  Supp  iesand  Cooperation
 for  the  outstanding  performance  of
 1976-77.  Sir,  if  it  is  any  other  Minister
 I  would  have  given  only  six  days’
 credit  out  of  the  365  days.  But  here
 we  have  a  very  able  and  enlightened
 man  Mr.  Mohan  Dharia  whom  I
 thankfully  recollect,  was  closely  as-
 sociated  with  the  planning  for  the  ex-
 port  performance,  which  we  were  able
 to  achieve  in  976-77.  Sir,  anybody  who
 is  even  distantly  associated  with  the
 problems  of  export  would  knew  that
 the  achievement  of  Rs,  498l  crores
 could  not  be  had  by  just  a  day’s  effort
 or  a  year’s  effort.  That  is  why  |  v-ant
 to  repeat  that  this  is  the  result  of
 planning  and  p!anning  was  the  sub-
 ject  with  which  Mr.  Mohan  Dharia
 was  intimately  connected  and  I  do  re-
 collect  that  he  really  planned  four  76-
 77  ang  for  further  years  ahead  and  he
 can  feel  gratified  for  that.  The  whole
 gamut  of  export  perforrnance  was
 acieved  to  a  great  extent  in  79-77.
 Here  is  a  vear,  when  I  look  at  the
 report,  where,  after  72-73  we  were
 abie  to  have  a  surp_us  balance  of
 payment.  I  rememher  in  1972-75,  I
 was  in  the  Ministery  of  Commerce  as
 a  Deputy  Minister;  we  had  surplus
 for  the  first  time  in  independent
 India.  But  then  later  on  we  had  run
 into  deficit  of  Ks.  700  crores,  Rs.  000
 crores  and  in  1975-76  the  deficit  wag
 Rs.  243  crores.  Within  one  year,
 the  heavy  deficit  was  turned  into  a
 surplus.  The  balance  of  pavmenrt  of
 exports  increased  by  23.8  per  cent  to
 Rs.  498]  crores.  We  are  able  to  reduce
 imports  by  6.8  per  cent.  And  thus  we
 hag  a  surplus”  balance  of  payment
 situation  of  at  least  Rs.  72  crores.
 Sir,  this  is  a  picture  abour  which  we
 can  be  proud  and  this  is  a  period
 when  we  can  plan  for  the  future  also.

 Because  of  the  charitable  attitude
 taken  by  Mr.  Mohan  Dharcia,  in  spar-
 ing  more  time  for  the  member,  he
 did  noi  make  his  introductory  remarkg
 while  moving  the  demands  for  grants,
 and  many  of  us  were  denied  the  bene-
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 fit  of  listening  to  his  ideas.  In.
 the  absence  of  his  introductory  re-
 marks,  I  have  to  be  guided  by  his
 earlier  pronouncements  in  various
 places  and  more  than  that  by  speeches
 of  some  senior  members  who  spoke

 yesterday  like  Mr.  Kanwarlal  Gupta
 and  Mr.  R.  K,  Amin  and  a  galaxy  of
 ther..  In  the  absense  cf  your  speech
 I  can  only  be  guided  by  that.  Sir,  I
 am  very  glad  that  chis  Ministry  is
 the  steering  wheel  of  ine  economy  of
 the  country  in  every  serse  of  it  be-
 cause  between  the  Ministry  of  Com-
 merce,  Civil  Supplies  and  Cooperation,
 you  contor]  the  external  trade  of  this
 country  and  the  interna!  trace  also.
 You  decide  whut  is  going  to  be  the
 strength  of  a  rupee  what  is  yoiny  to
 be  the  purchasing  power  of  a  rupee  in-
 side  the  country.  If  I  can  make  a  very

 gentle  and  subtle  remark,  I  would  say
 that  had  this  Ministry  been  entrusted
 to  somebody  else,  it  would  have  been
 a  havoc.  But  I  am  happy  that  it  is  in
 the  hands  of  Mr.  Mohan  Dharia.  Let  us
 now  recollect  what  was  mentioned  by
 some  of  the  senior  Members.
 I  am  feeling  really  aggrieved  when
 I  hear  the  speeches  of  son:e  hon.
 members  ‘on  the  other  side.  Between
 497l-72  and  1976-77  within  a  =  short
 span  of  five  years,  here  is  developing
 country  which  has  increaseg  ity  ex-
 port  performances  more  than  three-
 fold  from  Rs.  608  crores  in  1972-73
 to  Rs  4989  crores  in  1976-77,  It  may
 be  very  easy  for  some  senior  members
 there  to  decry  whatever  was  done  by
 the  earlier  government.  Some  people
 even  had  the  audacity  to  say  that  the
 economy  has  been  left  in  shambies.
 Amdist  al]  the  calamities  of  the  Mid-
 dle  East  and  the  soaring  prices  of
 petroleum  products—out  of  Rs.  5000
 crores  of  imports  more  than  Rs  3000
 crores  was  for  petroleum  and  _  allied
 products  alone—here  is  a  government
 which  within  the  short  span  of  five

 years  increased  the  cxports  three-
 fold.  Is  this  leaving  the  economy  in
 shantblest  Our  last  week’s  report  is
 that  our  foreign  exchinge  resources
 are  Rs,  3200  crores.  Everybody  knows
 that  the  respectability  of  gq  country
 has  very  much  to  do  with  the  strength
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 of  its  currency  which  in  turn  is  direct-
 ly  proportional  to  the  balance  of  pay-
 ment.  I  do  not  know  how  far  my
 friends  or  the  know  how  far  my
 happy  about  it,  but  here  is  a  re.
 port  from  the  World  Bank  saying  that
 India  is  one  country  where  inflation.
 was  controlled  and  it  commended  our
 export  efforts.

 This  achievement  of  Rs.  498l  crores
 was  not  possible  in  a  day.  It  required
 hard  work  and  planning  day  and  night
 for  years.  But  here  we  find  some
 members  casually  saying,  why  do  we
 need  to  export?  If  in  a  country  senior
 members  do  not  think  about  exports
 and  foreign  trade  in  a  responsible  and
 sincere  manner,  woe  to  that  country!
 This  export  performance  was  possible
 atter  long  years  os  hectic  campalg.ing
 and  efforts.  One  simple  word  is  taken
 for  granted.  Even  a  child  in  the
 country  will  use  the  adjective  ‘valu-
 abie’  when  referring  to  foreign  ex-
 change.  The  expression  ‘valu-
 able  foreign  exchange’  is  found  in
 every  speech  and  _  correspondence
 everywhre,  After  this  proud  achieve-
 ment  has  been  made  possible,  now
 some  people  on  the  other  side  are
 using  the  words  useless  foreign  ex-
 change  or  worthless  foreign  exchange.
 I  feel  all  our  efforts  ctver  the  years
 have  been  wasted  when  I  see  tis
 callous  and  indifferent  attitude  of
 some  senior  members  on  the  other
 side  to  exports.  Their  remarks  ap-
 pear  to  me  like  the  remarks  of  a
 small  child  to  its  elder  brother,  “why
 should  we  work  at  all?”  because  the
 father  has  worked  hard,  earneg  an
 honest  living  and  achieved  economic
 stability.  They  seem  to  me  telling
 our  Commerce  Minister,  “What  is  all
 this  foreign  exchange  worth?”

 Unless  we  had  put  in  very  hard
 work  this  achievement  would  not
 have  been  possible.  I  am  really  al-
 armed  at  the  statement  of  our  Home
 Minister,  Shri  Charan  Singh,  who  has
 spelt  out  certain  economic  poiicies
 which  have  far-reaching  consequen-
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 ces  on.  our  exports  also.  In  97l-72,
 we  exported  engineering  govuds  worth
 Rs.  26  crores.  Now  it  has  increased  to
 Rs.  550  crores  and  it  has  been  proved
 beyond  doubt  that  by  the  turn  of  the
 decade  it  would  reach  Rs.  000  crores.
 How  are  we  able  to  export  engineer-
 ing  goods?  Unless  the  countries  who
 have  the  purchasing  pcwer  have  con-
 fidence  in  us,  they  would  not  purchase
 these  goods  from  us  when  they  get
 offers  from  sophisticated  countries.
 For  instance  Libya  is  purchasing  tur-
 bines  and  generators  frou:  us.  Kuwait,
 with  all  the  gold  in  it  pocket  has
 asked  us  to  build  3390  houses  at  a
 cost  of  Rs,  220  crores.

 Sir,  the  confidence  in  other  countrics
 is  built  by  our  expertise.  Nowadays  I
 find  there  is  a  terrific  tendency  to  ex-
 plain  everything  by  the  word
 ‘Gandhian’.  Gandhiji  did  not  want  to
 pull  India  back  to  Il7th  century.
 Gandhiji  Kad  heart  in  the  rural  areas
 and  among  the  farmers,  but  in  any
 modern  farming  you  have  got  to  im-
 prove  production  and  naturally  it  has
 to  be  supported  by  a  heavy  industry
 and  a  sophisticated  industry
 and  all  the  new  technologies  that  go
 into.  And  here  are  some  leaders  who
 are  saying  that  they  are  not  bothered
 about  it.  How  did  Libya  which  has
 got  one  of  the  best  buying  capacities  in
 the  world  think  of  buying  our  gene-
 rators  from  ‘BHEL?  How  do  _  they
 think  of  entrusting  even  the  most  diffi-
 cult  task  of  project  construction  of
 airport  in  the  heart  of  Sahara?  In
 this  connection,  I  would  like  to  re-
 collect  that  fhe  Engineering  Projects
 India,  under  the  administration  of
 Heavy  Industries  were  able  to  zct  f:0m
 Kuwait  the  contract  of  an  Arab
 town  housing  project  for  the  construc-
 tion  of  3,300  houses  in  stiff  competi-
 tion  from  Japan  and  South  Korea.  Did
 Kuwait  give  this  contract  gratis?
 No.  They  are  convinced  by  our  ex-
 pertise.  There  is  no  use  if  you  take  a
 eallous  attitude  from  now  on  why
 should  we  bother  about  exports?  1
 can  understand  if  export  of  certain
 very  essential  commodities  is  discour-
 aged  or  regulated.  But  international
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 markets  are  not  built  in  a  day.  We
 must  build  the  international  confi-
 dence.  That  is  why  I  said  that  we
 must  go  ahead  especially  in  the  matter
 of  engtmeering  goods  and  ¢rojects.
 can  be  taken  up  because  we  have  the
 advantage  of  consultancy  services,  we
 have  the  advantage  of  designing  capa-
 city  and  people  have  confidence  in  our
 construction  capacity  in  the  interna-
 tional  world.  Now  everybody  knows
 about  India’s  capabilities.  There
 There  was  a  time  when  there
 were  doubts  in  the  minds  of  many

 international  agencies  whether
 India  can  make  it.  Now  we  have  pro-
 ved  beyond  doubt  that  with  better
 technology  India  can  make  it  better
 than  many.  And  sometimes  there  was
 doubt  whether  India  can  supply  it.

 During  the  past  20  months  of  Emer-
 gency,  whatever  may  be  your  criticism
 in  other  respects,  and  I  do  not  in  any
 way  contribute  to  them,  the  discipline
 has  really  brought  in  coufidence  in  the
 international  market  that  India  can

 supply  this.  I  am  not  going  to  re-
 quest  vou  to  go  back  to  the  rigours  of
 Emergency,  but  we  were  able  to  effect
 improvement  in  the  industrial  field.
 Earlier  people  did  not  know  whether
 we  would  be  able  to  keep  up  to  the
 shipping  schedule  and  whether  we
 have  given  confidence.  Let  the  Com-
 merce  Ministry  see  that  this  confidence
 which  is  created  is  not  spoiled  by
 the  indifferent  or  callous  attitude.  Some
 people  said  that  foreign  exchange
 is  a  liability.  Sir,  this  is  the  exactly  like
 certain  children  who  sit  back  and  say
 “Our  father  has  earned  it;  why  should
 we  work?  We  need  not  even  step  out
 of  the  house”,  So,  why  should  it  be
 at  the  cost  of  internal  consumption?
 I  was  in  charge  of  Civil  Supplies  and

 Cooperation.  I  am  intimately  aware
 of  the  problems  of  essential  commodi-
 ties.  When  a  country  thinks  about  the

 export  strategy,  there  must  be  proper
 planning  of  international  operation
 and  of  the  indigenous  operation
 Even  a  country  like  Japan  which  can
 offer  many  of  the  luxuries  sometimes
 exports  at  the  expense  of  indigenous
 consumption,  Otherwise  you  will  not
 be  able  to  build  up  your  image  in  the
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 international  market.  I  am  not  asking
 you  to  take  this  up,  but  there  must  be
 regulation  and  discipline  in  this

 mechanism

 Sir,  you  may  criticise  the  Congress
 Government  for  certain  things.  But  I
 am  sure  my  good  friend,  Mr.  Mohan
 Dharia  will  not  blame  the  previous  go-
 vernment  for  the  type  of  export  stra-
 tegies  that  we  evolved  and  which  are
 coming  to  a  success.  He  and  his  Minis-

 try  are  emboldened  to  sreak  about
 Rs.  6,000  crores.  It  shows  laxity.  If

 you  are  guided  by  the  advice  of  some
 friends—it  may  be  attractive  ie.  play_
 ing  to  the  gallery,  and  saying  that  we
 will  not  export.  But  if  you  are  guided
 by  that  philosophy,  from  next  year
 and  during  later  years  you’  will  be

 paying  for  it  dearly.

 Some  people  talk  about  cash  assis-
 tance  and  cash  credit,  and  about  the
 Rs.  240  crores  given  as  cash  assistance.
 In  a  performance  of  Rs.  4980  crores,
 if  you  give  Rs,  240  crores,  it  comes
 only  to  5  per  cent.  When  you  think
 of  achievement  and  a  stability  that  the

 currency  has  brought  in  and  even  if

 you  think  in  terms  of  Rs,  240  crores  of
 Indian  rupee  payment  and  the  indirect
 benefit  achieved  by  the  stability  of
 the  currency,  it  is  worth  it,  As  my
 friend  Mr.  Pai  pointed  out,  we  must
 have  a  review  of  the  rationale  of  the
 cash  assistance.  Don’t  attack  at  the
 root  of  jt.  We  must  have  a  long-term
 strategy,  so  that  the  exporters  can
 plan  well  and  approach  1979-80  with
 confidence.  I  would  like  to  repeat
 that  in  planning,  the  approach  is
 important.  From  now  on,  in  the  inter-
 national  field  our  main  exports  must
 be  our  skill,  our  thinking,  our  know-
 ledge  and  our  fabrication  capacity.
 All  these  things  will  go  into  the  turn.
 key  projects  and  project  constructions
 outside.

 Now  about  commodities.  I  do  not
 want  to  repeat  what  has  been  said
 about  coffee.  I  still  recollect  that  in
 November  3970  I  myself  led  a  delega-
 tion  to  the  far-eastern  countr:es:  to
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 find  markets  for  coffee.  At  that  time’
 the  export  was  23,000  tonnes  and  the
 realization  was  nearly  hs  24  crores.
 Last  year  we  were  able  to  achieve  Rs
 00  crores  in  coffee  export;  but  here
 when  you  put  duty  off  and  on,  it  does
 not  help.  In  coffee,  if  we  have  an
 average  production  of  100,000  tonnes,
 our  internal  consumption  is  only  45,000
 tonnes,  or  50,000  tonnes,  It  is  evident
 that  we  have  an  export  surplus.  It
 is  clear  that  we  have  to  dispense  witb
 50,000  tonnes.  Let  us  thereforc,  for-
 mulate  our  policies,  duties  and  other
 manipulations  keeping  in  mind  the  -fact
 that  ultimately  we  will  have  to  go  to
 the  international  market.

 This  position  is  applicable  to  tea
 also.  The  other  day  Mr.  Dharia  said
 that  he  requested  the  growers  to  set
 apart  80  per  cent  of  the  production
 for  domestic  market,  You  cannot
 have  it  both  ways.  The  projected  pro-
 jection  is  540  tonnes;  80  per  cent  of  it
 would  come  to  400-odd  tonnes.  When
 you  leave  it  out.  you  are  left  with  08
 million  tonnes.  Here  again,  I  would
 repeat  that  since  tea  is  an  important
 and  traditional  item  of  export,  even
 after  meeting  indigenous  demand.  we
 must  have  a  proper  planning  for  in-
 ternational  market.  We  should  not
 starve  the  internal  market;  but  it
 should  not  mean  closing  down  export
 efforts.  ‘The  long-term  promotional
 strategy  should  not  be  given  up

 I  need  not  repeat  what  has  been
 said  about  cardamom.  70  per  cent  of  it
 is  grown  in  Kerala;  and  in  regard  to
 the  type  of  duty  that  we  imposed  on
 it,  I  am  not  blaming  you.  I  hope  you
 will  not  repeat  the  mistake  of  the  pre-
 vious  government.

 When  I  come  to  marine  products,  I
 would  say  that  the  performance  here  is
 good  in  spite  of  the  government.  I
 repeat  the  words  ‘in  spite  of  the  gov-
 ernment’.  This  year  we  have  an  export
 worth  Rs.  90  crores.  From  _  nearly
 Rs.  l  crores  ten  years  back,  it  has
 been  brought  to  this  stage.  The  maxi-
 mum  contribution  that  the  sovern-
 ment,  various  agencies  and  various
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 ministries  made,  combined  with  all
 their  acrobatics  was  to  try  and  see
 that  the  maximum  number  of  obstac-
 les  were  put.

 Yesterday  I  was  reading  in  the
 Economic  Times  that  the  Government  is
 thinking  of  asking  for  fresh  proposals
 for  collaboration  in  deep  sea  fishing.
 This  is  what  I  did  in  1971,  asking  for
 fresh  proposals,  And  in  4977  Shri
 Mohan  Dharia  is  asking  for  fresh  pro-
 Posals  for  deep  sea  fishing.  Fish  is  an
 interesting  specie  which  will  not  wait
 for  the  finalisation  of  the  Government
 of  India’s  policy.  Right  now  it  is
 evident  from  the  figures  that  our  naxi-
 mum  fishing  is  only  less  than  0  rer
 cent.  At  the  same  time.  we  have
 extended  our  territorial  limit  to  200
 miles.  So,  we  have  achieved  the  right.
 Because  of  the  richness  of  the  Indian
 ocean  and  the  Bay  of  Bengal.  Koreans.
 the  Spanish,  the  Japanese.  almost
 every  fishing  country  worth  its  name
 has  begun  its  operation  there  and  it
 will  definitely  pay  them.  We  are  going
 on  with  different  proposals,  Polish.
 Soviet,  Spanish.  various  proposals.

 I  do  not  know  whether  I  will  get
 the  opportunity  to  speak  on  the  Apri-
 cuture  Ministry;  so  I  want  to  say  here
 that  the  Ernakulam  fisheries  have
 taken  the  most  negative  attitude.  Every
 time  you  bring  in  a  proposal,  they  will
 find  out  hundred  reasons  why  it  should
 not  be  done.  Their  ingenuity  in  this
 matter  is  fantastic.  In  the  matter  of
 tuna  fishing,  if  we  go  by  the  latest
 figures,  it  is  even  anti-national.  Thev
 see  to  it  that  fishing  just  does  not
 exist.  Now  again  we  are  asking  for
 fresh  proposals.  How  long  will  it  take?
 I  was  feeling  a  little  glad  that  the
 deadline  suggested  is  20th  July.  After
 the  20th  July,  if  it  is  your  Ministry
 which  is  processing  it,  finally  if  you
 send  it  to  the  Agriculture  Ministry,
 be  assured  that  in  987  there  will  be
 another  notification  for  fresh  propo-
 sals  for  deep  sea  fishing.  In  the  mean

 time,  the  fishes  will  either  die  or  will
 be  caught  by  enterprising  people,  who*
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 need  not  go  in  for  fresh  notifications. In  this  field  it  is  a  golden  mine,  I
 might  say  a  blue  revolution.  Normally
 we  say  that  sky  is  the  limit,  Here  not
 even  the  horizon  is  the  Limit.  It  is  so
 vast.  We  have  8  maritime  States—
 Gujarat,  Maharashtra,  Karnataka,
 Kerala,  Tamil  Nadu,  Orissa  and
 Bengal,  apart  from  the  Union  Territo-
 ries  of  Andaman  and  Nicobar,  Laccadi-
 ves  and  Goa.  With  all  this  long  coast-
 line,  here  is  this  great  wealth  waiting
 for  the  final  decision  of  your  policy.
 The  fresh  notification  has  to  come  by
 the  20th.  I  was  really  Pained  vecause
 in  97l.  I  remember,  I  was  being  as-
 sociated  with  a  notification  for  a
 fresh  proposal.  So,  for  God’s  sake,  do
 Not  send  it  to  the  Agriculture  Ministry.
 Then  you  will  see  the  end  of  it.  Then
 you  will  need  the  assistance  of  the
 Mining  Ministry  to  unearth  it.  Do  not
 send  it  to  the  Agriculture  Ministry.

 Then  I  come  to  rubber.  My  good
 friend,  Shri  Sreekantan  Nair,  has  al-
 ready  referred  to  it.  I  would  request
 you  to  recollect  that  eight  years  back
 this  country  was  importing  rubber.
 Nearly  two  lakhs  of  small  farmers  by
 their  ingenuity  and  hard  work  made
 this  country  se!f-sufficient,  thus  avoid-
 ing  imports,  and  now  we  have  surplus
 rubber.  It  is  admitted  in  the  Report
 itself  that  there  is  55,000  tonnes  of
 surplus  rubber.  For  the  purpose  of
 calculating  the  cost  of  tyre,  the  autc~-
 mobile  tyre  manufacturing  companies
 have  given  the  price  as  Rs.  10,000  per
 tonne  and  recently  they  came  with  a
 threat  that  they  want  to  increase  their
 prices.  Then  suddenly  you  made  the
 statement  that  you  will  not  agree  to
 increase  the  statutory  price.  This  ine
 crease  in  price  is  long  overdue,  This
 is  a  vital  raw  material  which  we  have
 been  importing  8  or  9  years  back  and
 now  we  have  a  surplus.  Do  not  dis-
 turb  the  present  situation.  Because,  if
 there  is  the  slightest  laxity  on  the  part
 of  the  farmers,  the  result  will  be  seen
 only  next  year  or  the  year  after,  be-
 cause  it  is  a  long-term  crop.  So,  I
 would  suggest  that  you  should  have
 a  closer  look  into  if.
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 I  will  end  up  with  coconut.  In  the

 ynatter  of  coconut  we  are  in  a  very
 confusing  situation.  The  confusion  is
 that  we  Keralites  and  our  neighbours
 here  take  coconut  oil  as  edible  oil,
 but  out  of  a  production  of  roughly
 210,000  tonnes  of  coconut  oil,  it  is  oly
 70.000—only  one-third—which  is  con-
 sumeq  for  edible  purposes.  I  cannct
 say  that  it  is  not  an  edible  oil,  but  it
 is  not  predominantly  an  edib‘e  oil.  Its
 predominant  use,  to  the  extent  of  two-
 thirds,  is  for  industrial  purroses,  «and
 90  per  cent  of  the  edible  oil  is  used  in
 Keriua.  You  check  up  your  records,
 you  will  see  that  the  responsible  Gov-
 ernment  of  Kerala  made  a  strong
 representation  that  the  notification
 issued  by  your  Minist.y  waiving  the
 import  guty  on  20th  May,  1977,  was
 detrimental  to  the  interests  of  the
 State  and  the  cultivators.

 Some  people  were  indifferently  men-
 {ioning  that  since  I  was  in  Civil  Sup_
 plics,  I  had  something  to  do  with  the
 import  of  coconut  oil.  I  want  to  make
 it  clear  categorically  here  that  it  was
 decided  that  edibie  oil  would  be  im-

 ported  as  and  when  neceySary  as  fer
 regional  demands.  Kerala  leing  a
 predominantly  coconut-oil-consuming

 State,  the  Government  of  Kerala  did
 not  want  it.  The  most  important

 thing  is  ‘his.  You  are  a  progressive
 Minister,  very  much  concerned  with
 land  reforms.  Twentyseven  lakhs  of

 families  in  Kerala  have  got  a  few  co-
 conut  trecs.  They  are  not  bothered
 about  the  price  of  coconut  oil  going  up
 becaus2  by  simple  arithmetic,  they

 gain  more  by  getting  a  better  price  for

 their  crop.  I  request  you  to  see  that
 this  import  duty  is  immiediately  re-

 imposed.

 Finally,  [  hope  that  what  has  been

 achieved  in  the  export  field  in  the

 last  few  years  will  not  be  frittered

 away  by  indifference  to  the  whole

 problem  of  exports.

 श्री  महीलाल  (बिजनौर)  :  उपाध्यक्ष

 महोदय,  मैं  वाणिज्य,  नागरिक  पूति  और

 सहकारिता  विभाग  की  श्रनुदानों  का  समर्थन

 करता  हूं  ।इस  अ्रवसर  पर  मेँ  प्रधान  मंत्री  जी

 को  बधाई  देता  हूं  कि  उन्होंने यह  विभाग  ऐसे
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 हाथों  में  सौंपा  है  जिन  पर  यह  देश  बहुत
 बड़ा  भरोसा  कर  सकता  हूँ।  ये  हाथ

 वरु  हाथ  हैं  जन्होंने  राजनंतिक
 क्षेत्र  में  एक  बड़ा  ऊंचा  आदर्श,  निर्भोकता

 और  परिपववता  का,  राष्ट्र  के  सामने  प्रदश्ति

 किया  है।  राजन  तक  क्षेत्र  में  जो  आदर्श

 धारिया  साहब  का  रहा  है  वह  भ.वी  सन्‍्तानों

 के  सम्मुख  एक  उदाहरण  के  रूप  में  रह  कर

 प्रेरणा  देता  रहेगा  |  परन्तु  इस  अवसर,  पर

 मैं  यह  कहन  के  लिए  विवश  हुं  कि  राजन॑तिक

 क्षेत्र  में  तो  उनकी  निर्भयता  का  प्रभ.व  रूब  को

 देखने  को  मिला  लेबिन  इस  विभाग  को  संग्हालत

 हुए  जो  आशा  उनसे  की  जाती  थी  बह  साशा

 पूरी  नहीं  ही  पा  t  ज॑से  पउन्दे  ने  ;स  च्भिर

 को  सम्भाला  हमारे  यहां  का  व्यापारं।  यह  स्,म्झ

 गया  कि  आपाट-काल  बेवल  उसके  लिए  हटा  है,

 साधारण  लोगों  के  लिए  नहीं  हटा  है  |  तीसरे  ही
 दिन  व्यापाश्यिं  ने  सीमेंट  की  कीमत  ब्ढ़ा  दी

 श्रौर  दूसरी  जो  उपभोगता  सामग्री  थी  उरुके

 भी  दाम  बड़  गथ।  जोआशा  लगा  कर  जनता

 ने  #  जनता  पार्टी  की  सरकार  का  इस  राष्ट्र  में

 गठन  किया  था  उस  आशा  में  कुछ  कमी  आई  |

 शायद  इसका  कारण  यह  रहा  हो  जैसा  मेरे

 पूर्व  बकता  जाजं॑  साहब  ने  कहा--कि  हमारे
 मंत्री  जी  बड़े  दयालु  हैं।  यहां  दयालुता  से

 काम  चलने  वाला  नहीं  है।  हमार  राष्ट्र  का

 व्यापारी  व  दुकानदार  वर्ग  कुछ  इस  प्रकार

 का  है  कि  वह  एक  &  दिन  में  रूगी  के  सब

 सोने  के  अप्ड  एक  साथ  निकाल  लेना  चाहते  है  |

 रानी  कहावत  है  कि  कसी  ने  मुर्गी  पाली  थी

 जो  रोज  एक  सोने  का  अंण्डा  देती  थी  लेकिन  उस

 लालची  व्यापारी  ने  एक  ही  दिन  में  व  सारे

 अण्डे  निकाल  लेने  को  'कोशश  की  |  इसी

 प्रकार  हमारे  शप्ट्र  का  जो  व्यापारी  4

 दुकानदार  है  वह  धीरे  धीरे  मिलने  वाले

 लाभ  पर  भरोशा  नहीं  करता  बत्कि  एक  साथ

 वह  करोड़पति  से  अरबपति  बनना  चाहता  है

 wa a  फलस्वरूप  रात-दिन  ऐसे  काम  करते

 हैं,  जेसे  मिलावट,  इन्फीरियर  क्वालिटी  का

 माल  उपभोक्ताओं  को  देना  ।  मैं  मंत्री  जी  से

 निवेदन  करूंगा  कि  यहां  झ्रापकी  दयालुता
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 काम  करने  वाली  नहीं  है,  भ्रापको  लिभेयता-

 पूर्वक  व्यापारियों  के  साथ  कड़े  हाथों  से  भुगतना
 होगा,  तब  शाप  साधारण  जनता  को  कुछ
 आननन्‍्दमय  जीवन  दे  सकेंगे  ।  इसी  अवसर  पर

 मैं  माननीय  मंत्री  जी  से  यह  भी  निवेदन  करना

 झावश्यक  समझता  हूं  कि  व्यापारिक  क्षेत्र  में

 ग्राज  सब  से  अधिक  भ्रष्टाचार  है  -  उस

 भ्रष्टाचार  को  मिटाने  लिए  आपको  कुछ
 कठोर  कदम  उठाने  होंगे,  श्रापको  सख्ती  से

 काम  लेता  होगा  और  इस  तरह  के  लोग  जो,
 उपभोक्‍ताग्रों  क ेजीवन  के  साथ  खेल  खेलते  है,
 उनके  लिये  कठोर  दण्ड  की  व्यवस्था  करनी

 होगी  t

 ग्राज  पूरे  राष्ट्र  मं,  और  उत्तर  प्रदेश  के

 बारे  में  तो  मेरी  निजी  जानकारी  है,--
 आप  ने  जो  देहातों  में  सस्ती  चोनी  की  दुकानें
 खोल  रखी  हैं,  उनको  दी  जाने  वाली  चीनी

 का  शायद  L0  परतेंट  भी  उपभोकताग्रों  को

 नहीं  मिल  पाता  है,  सारी  चीनी  ब्लंक  मार्केट

 में  चली  जाती  है  \  झ्रापकों  यह  चाहिए  था

 कि  जिस  समय  आपने  इस  विभाग  को  सम्भाला

 था,  सब  से  पहले  इस  ब्लैक  मार्केट  को  रोकते  ।

 आज  हमारे  देहात  के  लोगों  को  चीनी  बिल्कुल

 नहीं  मिल  रही  है,  सब  से  पहले  श्ापकों  इस

 चोरी  को  रोकना  चाहिये  था  ।  लेकिन  ग्राज

 आपके  काल  में  भी  यह  चोरी  जारी  है

 इसी  के  नाम  पर  कांग्रेस  के  युवक  पला  करते

 थे,  लोगों  को  लूटा  करते  थ,  वह  लूट  आज  भी

 आपके  जमाने  में  जारी  है--यह  बड़े  खेद  की

 बात  है।  मैं  ग्राशा  करता  हुं--हमारे  मंत्री  जी

 इस  ब्लैक  मार्कट  को,  इस  बेईमानी  को,

 जो  हम  सब  को  स्प८्ट  दिखाई  देती  है,  अविलम्ब

 रोकेंगे  श्रौर  चीनो  के  सम्बन्ध  में  जो  दोहरी
 नोति  चल  रही  है,  उस  नीति  को  एक-

 रूप  देने  की  चेष्टा  करेंगे  ।

 मैं  यह  भी  निवेदन  करना  चाहता

 हं---भाज  शहरों  में  जो  राशन  की  दुकानें

 हैं--उन  दुकानदारों  ने  मुझे  बतलाया  है--
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 चीनी  की  एक  बोरी  पर  उन्हें  केवल  i

 रुपया  मुनाफा  मिलता  है।  एक  रुपया

 प्राफिट  में  कोई  भी  व्यापारी  ईमानदारी
 से  चीनी  सप्लाई  नहीं  कर  सकता  है।
 इस  के  बारे  में  भी  प्रापको  सोचना  चाहिए।

 झब  जो  बात  में  श्राप  के  सामने

 रखने  जा  रहा  हूं--मैं  मानता  हं  हमारे
 मंत्री  जी  का  उस  से  सीधा  सम्बन्ध  नहीं

 है,  वह  चात  कृषि  विभाग  से  सम्बन्ध

 रखती  है,  लेकिन  मैं  उन  से  निवेदन  करता  हू
 कि  श्राप  मंत्री  मंडल  के  स्तर  तक  मेरा

 सुझाव  पहुंचाने  की  चेष्टा  करें  कि  जो

 किसान  चीनी  पैदा  करता  है,  उस  को  अपने

 खर्च  के  लिए  चीनी  ब्लैक  मार्केट  से

 खरीदनी  पड़ती  है।  हमारे  राष्ट्रीय  शासन

 को  ऐसी  व्यवस्था  करनी  चाहिए  कि  जो

 किसान  गन्ना  सप्लाई  करता  है,  उस  को

 गन्ने  के  मृल्य  के  रूप  में  कुछ  चीनी  उस

 के  एक  वर्ष  के  खर्च  के  लिए  कन्ट्रोल  रेट  पर

 सीधे  मिल  से  मिलने  लगे।

 उपाध्यक्ष  महोदय,  मैं  उत्तर  प्रदेश  के

 पश्चिमी  भाग  से  आता  हूं,  जहां  विशेष

 रूप  से  गये  की  खेती  होती  है।  आज

 किसानों  को  गन्ने  का  पूरा  दाम  दिलाने  के

 लिए  चीवी  मिलों  के  कम्पीटीशन  में

 खण्डसारी  उद्योग  को  खड़ा  कारें,  उस  को

 संरक्षण  दें।  राष्ट्रीय  सरकार  की  नीति

 तथा  प्रान्तीय  सरकार  की  नीति  के

 अनुसार  आज  खण्डसारी  उद्योग  को  संरक्षण

 नहीं  मिलता  है,  उस  पर  पाबन्दी  लगी

 हुई  है।  खण्डसारी  उद्योग  को  लाइसेंस

 देने  में  प्रान्तीय  सरकारें  उद्धार  नहीं  हैं

 गौर  शायद  इसी  लिये  उदार  “हीं  हैँ

 कि  उन  को  राष्ट्रीय  सरकार  की  नीति

 के  साथ  अपने  को  जोड़ना  पड़ता  है।

 चौधरी  चरण  सिंह  जी  के  सुझाव  के

 मुताबिक  हमें  अपने  देश  के  खण्डसारी

 उद्योग  पर  भरोसा  करना  चाहिए  और  देश

 में  खण्डसारी  का  उपयोग  करना  चाहिए
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 चीनी  का  उपयोग  हम  दूसरे  देशों  को

 नियति  करने  में  कर  सकते  .  हैं,  जिस  से

 हमें  विदेशी  मुद्रा  को  लाभ  होगा।  यह  एक

 बहुत  महत्वपूर्ण  विषय  है,  मुझे  झ्राशा

 है  मंत्री  जी  इस  पर  विचार  करेंगे।

 मान्यवर,  शब,  मैं  सहकारिता  के

 सम्बन्ध  में  कुछ  कहना  चाहता  हूं  क्योंकि

 आज  भी  राष्ट्र  की  उन्नति  में  सहकारिता

 का  मुख्य  स्थान  है  और  हमारे  राष्ट्र-

 नायक  स्व्०  जवाहर  लाल  नेहरू  जी  ने

 सहकारिता  पर  बहुत  जोर  दिया  भा  और

 उन  की  इस  कमजोरी  का  हमारे  सधाज

 के  चालाक  और  मक्‍कार  लोगों  ने  बहुत
 अनचित  फायदा  उठाया  है  प्रौर  अभी

 तक  उठा  रहे  हैं।  सहकारिता  के  नाम

 पर  हर  क्षेत्र  में  फर्जी  सहंकारी  समितियां

 का  गठन  कर  लिया  गया  है  चाहे  वें

 एग्रीकल्वरल  काग्रापरेटिंव  सोसाइटिज़  हों

 शौर  चाहे  ग्रौद्योगिक  या  श्ापके  व्यापारिक

 क्षेत्र  में  काग्मापरेटिव  सोसाइटीज्ञ  हों।

 हर  क्षेत्र  में  मबकार  और  चालाक  किस्म

 के  लोगों  के  संरक्षण  भें  ही  एक  एक

 काझापरेटिव  सोसाइटी  काम  कर  रही  हैं

 और  सही  माइने  में  बे  काआप  रेटिव
 सोसाइटीज़  न  हो  कर  समाज  के  शोषण

 का  एक  तरीका  बना  हुआ  है।  मैं  माननीय

 मंत्री  जी  से  अनुरोध  करूंगा  कि  सहकारिता

 की  नीति  पर  वे  पर्नावचार  करें  और  मेरा

 सुझाव  यह  हैं  कि  राष्ट्रीय  स्तर  पर  इस

 प्रकार  का  अधिनियम  बनाया  जाए  कि

 पूरे  राष्ट्र  में  एक  ही  प्रकार  से  सहकारिता

 का  आन्दोलन  चले  |  आज  तो  अलग  अलग

 प्रदेशों  में  अलग  श्लग  ढंग  के  सहकारी

 ग्रधिनियम  बने  हुए  हैं  और  उन्हीं  के

 आधार  पर  हमारे  यहां  यह  श्रावाज  उठती

 है  कि  सहकारिता  का  क्षेत्र  शारुन  से  मुक्त

 होना  चाहिए।  भ्राज  हमारे  यहां  जो  भूमि

 विकास  बैंक  हैं,  या  काझापरेटिव  बैक  है,

 उन  के  जरिए  भोले-भाले  किसानों  को
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 लूटा  जाता  है।  मैं  यह  मानत्प  हूं  कि  मेरो
 जो  जानकारी  है,  उस  से  कहीं  ज्यादा

 जानकारी  हमारे  मंत्री  धारिया  जी  की

 होगी  क्‍योंकि  उन  का  प्रदेश  क्राआपरेटिव

 के  क्षेत्र  में  अग्रणी  रहा  है,  लेकिन  मैं  यह

 नहीं  जानता  कि  उन  के  झनुभव  भी

 सहकारिता  के  बारे  में  ऐसे  ही  कटु  होंगे
 जैसे  कटु  अनुभव  मेरे  रहे  हैं।  हमारे  उत्तर

 प्रदेश  का  जो  सूमि  विकास  बैंक  का

 संगठन  है  उस  के  जरिये  से  किसानों  को

 जो  लोन  दिए  गए,  बे  फर्जी  लोन  दिखाए

 गए  हैं  और  जिन  किसानों  की  जमीनों  पर

 वे  लोन  लिए  गए  हैं  उन  को  पता  भी

 नहीं  हैं।  उस  का  नतीजा  यह  है  कि  आज

 किसान  परेशान  हैं।  वह  इधर-उधर

 घूमता  फिरता  है  और  उस  की  जमीनें

 नीलाम  हो  रही  हैं।  जो  उन  के  बाप-दादा

 की  थी,  उन  से  उस  लोन  का  रुपया

 वसूल  हो  रहा  है  जो  कि  उन्होंने  लिया

 ही  नहीं  था।  ऐमे  जो  भूमि  विकास  बंक

 हैं  उन  में  उन  मक्‍कार  लोगों  ने  अपने

 लड़कों  को  ब्रांच  मेनेजर  बना  रखा  है  और

 स्वयं  डायरेक्टर  साहब  बैंठे  बैठे  75  और

 50  रुपए  ली  एलाउन्स  के  लेते  हैं  और

 स्वयं  उनके  साहबजादे  मनेजर  है  और

 दूसरी  तरफ  उन्होंने  रायल  इंजनों  की

 दुकान  खोल  रखी  है।  उन  के  खिलाफ़

 कोई  कार्यवाही  भी  नहीं  हों  सकती  है

 क्योंकि  नारा  यह  लगा  हुया  है  कि  सह-

 कारिता  को  शासन  के  अंकुश  से  मुक्त

 रखना  चाहिए  ज्रौर  उन  की  कोई

 नुक्ताचीनी  या  देखरेख  सहकारिता  के

 कार्यो  के  बारे  में  नहीं  करनी  चाहिए

 यह  इसलिए  कहा  जाता  है  कि  सहकारिता

 के  नाम  पर  जो  लूट  मचा  रखी  है  वह

 जारी  रहनी  चाहिए।  मैं  धारिया  साहब

 से  झनुरोध  करूंगा  कि  वे  सहकारिता  के

 मामले  में  उसी  निर्भीकता  शौर  कठोरता
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 [श्री  मही  नाल]

 के  साथ  फैसले  लें  जिस  तरह  से  उन्होंने
 राजनीतिक  क्षेत्र  में  हम  जैसे  छोटे  सिपाहियों
 की  शभ्रगवाही  करके  लिया  है।

 सहकारिता  के  क्षेत्न  में  मुझे  भी  एक
 उप-मंत्री  की  हैसियत  से  उत्तर  प्रदेश  में

 काम  करने  का  अनुभव  है।  जब  मैंने

 वहां  सहकारिता  के  विभाग  के  कर्मचारियों

 की  नियुक्ति  के  लिए  अलग  से  चयन

 समिति  का  गठन  किया  तो  चारों  तरफ  से

 उस  का  विरोध  इसलिए  हुआ  कि  वहां
 पर  सहकारिता  के  नाम  पर  लूट  करने  वाले

 लोगों  के  लड़के  सर्विस  में  नहीं  ञ्रा  सकते

 हैं।  उसी  का  परिणाम  यह  निकला  कि

 ग्राज  उत्तर  प्रदेश,  सहकारिता  नेवा  में

 अग्रणी  है  और  योग्यता  के  आधार  पर

 हमारे  प्रदेश  के  सभी  यूवकों  को  सह-

 कारिता  सेवा  में  आने  का  अवसर  मिल

 रहा  है।  उस  के  लिए  श्व  यह  आवश्यक

 नहीं  है  कि  केवल  डाइरेक्टर  साहब  के

 सुपुत्र  या  उनके  चहेते  हीं,  हाई  स्कूल
 प्नक्ड  काआपरेटिव  बैंक  के  मैनेजर  बनें

 ब्रौर  पहले  तो  थ्  डि  जनर  ही

 मैनेजर  बन  जाते  थे  और  फर्स्ट  डशिविजनर

 ौर  इंटेलिजेंट  लड़कों  के  मुकाबले  उन

 की  नियुक्ति  हो  जाती  थीं।  मैं  घारिया

 साहब  से  अनुरोध  करूंगा  कि  वह  इस  दृष्टि

 से  देखें।  में  यह  जानता  हूं  कि  सहकारिता

 की  उपेक्षा  नहीं  की  जा  सकेगी  और  न

 श्राप  ही  कर  सकते  हैं  और  श्राप  का

 अथवा  जनता  पार्टी  का  विश्वास  सहकारिता

 में  है।  पूंजीवाद  के  स्थान  पर  समाजवाद

 सहकारिता  के  माध्यम  से  ही  लाया  जा

 सकता  है।  लेकिन  आप  को  सहकारिता

 की  प्रणाली  को  बदलना  होगा  श्रौर  शासन

 को  उस  पर  कुछ  अंकुश  रखना  होंगा ।

 मंत्री  जी  से  यह  बात  नहीं  छिपी  होगी
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 कि  खादी  और  ग्रामोद्योय  के  माध्यम  से

 भ्ररवों  रुपया  वहां  पर  रहने  वाले  कारीगरों

 झौर  दूसरे  लोगों  को  दिया  गया  है।

 मैं  श्रपने  मंत्री  जी  को  दावत  देता  हूं  कि

 वे  हमारे  यहां  पधारें  और  देखें  कि  खादी

 ग्रामोद्योग  क्षेत्र  में  किस  तरह  से  तिर्बल  वर्ग

 के  लोगों  की  सेवा  हुई  है।  कुछ  मक्कार  और

 एक्स  जमींदार  लोगों  के  लड़के  इस  काम

 में  लग  गये  हैं  और  उन्होंने  निबल  वर्म  की

 सोसायटियों  के  नाम  पर,  उनकी  सेवाग्रों  के

 नाम  पर  भारत  सरकार  के  करोड़ों  रुपये

 का  दुरुपयोग  किया  ay  निर्धनों  का  रुपया

 हवाई  जहाज़  की  यात्राओं  और  अपने  कच्चे

 मकानों  के  स्थान  पर  कोठियां  बनाते  में  व्यय

 हुआ  है  ।  इसको  हमें  देखना  है  -  अगर  आप

 निधन  वर्ग  की  सेवा  करता  चाहते  हैं,  समाज

 के  रूप  को  बदलना  चाहते  हैं,  निर्बल  लोगों  को

 दूसरे  लोगों  के  समान  स्तर  पर  लाना  चाहते  हैं
 तो  झापको  यह  भी  देखता  होगा  कि  श्रापको

 नीतियों  का  पालन  ठीक  प्रकार  से  हा  रहा  है
 या  नहीं  ।  आपको  अपनी  नीतियों  के  पालन

 करने  वालों  पर  अंकुश  भी  रखना  होगा  |

 मान्यवर,  जनता  सरकार  का  बहुत
 जोर  ग्रामीण  विक्रास  पर  है।  ग्रामीण  विकास

 कृषि  के  ऊपर  निर्भर  करता  है  ।  कृषि  का

 एक  विभाग  है  पशुपालन  |  श्राज  हमारे

 पशुओं  को  क्या  स्थिति  हैँ,  किस  तरह  का

 ग्राहार  उन्हें  मिलता  है  ?  जिस  तरह  से  मनृष्य
 अपनी  शक्ति  भोजन  से  प्रात  करता  है,  उसी

 प्रकार  पशु  भी  अपनी  शक्त  ग्राहार  से  ही
 प्रा'त  करते  हैं  1  श्राज  हमारे  पशुधन  को  जितना

 घासदाना  मिलना  चाहिए,  उतना  भोजन

 नहीं  मिल  पाता  है  )  इसका  कारण  यह  है
 कि  हमारे  देश  में  तिलहन  की  कमी  है  श्रौर

 तिलहन  की'  कमी  होने  से  खली  की  कमी  है।

 इस  पर  भी  हमारी  राष्ट्रीय  सरकार  की

 ध्ाज  तक  यह  नीति  'रही  कि  खली  का  विदेशों

 को  निर्यात  किया  जाए।  हमारे  जानवरों  को
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 खाने  को  नहीं  मिलता  लेकिन  पिछले  कई  वर्षों

 से  खली  का  निर्यात  किया  जा  रहा  है|  मैं

 मान्यवर  अनुरोध  कहंगा  कि  खली  के  निर्यात

 को  रोकने  के  आदेश  जारी  किए  जाएं  ।

 जब  झापकी  यह  नीति  है  कि  श्राप  ग्रामीण

 उद्योगों  को  बढ़ावा  देना  चाहते  हैं  तो

 झ्रापके  लिए  यह  जरूरी  होगा  कि  आप  जानवरों

 के  लिए  खाने  का  इन्तजाम  भी  करें।  मैं

 झापको  भश्रपने  क्षेत्र  की  मिसाल  देना  चाहता  हूं
 कि  पिछली  बार  गांवों  में  दो  सौ  रुपये  बोरी

 खली  70  किलो  की  खरीद  कर  पशुश्रों  को

 खिलानी  पर्डी  है  ।  आप  गोबर  गैस  लांट

 को  भी  बढ़ावा  देना  चाहते  हैं  ।  इसके  लिए

 ग्रापकों  पशुओं  को  शक्तिशाली  बनाना  होगा  t

 यदि  झापकों  खती  की  पैदावार  बढ़ानी  है
 तो  आपको  बलों  को  णक्तिशाली  बनाना  होगा  I

 इतने  आपके  बैल  शक्तिशाली'  हों  कि  श्रापकी

 पैदावार  चौगूनी  और  पंचगुनी  हो  सके  t

 इसके  लिए  अप  अपने  यहां  खली  बा:र  भेजना

 बन्द  करें  -  अगर  आप  खली  बाहर  भेजते

 रहेंगे  तो  किस  प्रकार  से  आप  अपने  पशुओों  को

 खिलायेंगे  ।  किस  प्रकार  से  आपके  जानवरों

 की  नस्ल  श्रच्छी  रह  सकेगी  |

 मैं  एक  ऐसे  क्षेत्र  से  आता  हुं  जिस  क्षेत्र  से

 स्माल  स्केल  इंडस्ट्रीज  के  जरिये  से  आपको

 L2  करोड़  रुपये  की  विदेशी  मुद्रा  मिलती  है

 वहां  के  हजारों  हजार  कारीगर  कभी  कभी

 कच्चा  माल  न  मिलने  की  वजह  से  बेकार  हो

 जाते  हैं  ।  यह  क्षेत्र  है  मुरादाबाद  का  t

 मुरादाबाद  शहर  आपको  1  करोड़  रुपये

 की  विदेशी  मुद्रा  दे और  श्राप  उसको  कच्चा

 माल  न  दे  सकें  तो  यह  केवल  मुरादाबाद  के  साथ

 ही  ज्यादती  नहीं  है  बल्कि  इस  इंडस्ट्री  के

 कारीगरों  के  साथ  भी  ज्यादती  है  t  इसके

 साथ  हीं  जो  उद्योग  हमारे  राष्ट्र  में  विदेशी

 मुद्रा  देने  में  झ्ग्रणी  हैं  उसको  भी  झटका  व

 धक्का  लगता  है  |
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 माननीय  उपसभापति  जी,  मैं  आपके

 माध्यम  से  माननीय  मंत्री  जी  से  निवेदन

 करूंगा  कि  वे  निर्यात  नीति  में  परिवर्तन  करें

 हमारे  देश  में  कच्चे  माल  की  कमी  है  उसे

 श्राप  बाहर  से  मंगायें  भ्रौर  जो  माल  यहां
 तयार  हो  उसको  विदेशों  में  भेज  कर  विदेशी

 मुद्रा  कमायें।  कच्चा  माल  यहां  श्राए  श्रौर

 श्च्छा  माल  यहां  से  बन  कर  बाहर  जाये  ।

 निर्यात  #  क्षेत्र  में  जो  कठिनाइयां  आपके

 कारीगरों  को  हैं  उनका  ग्रापकों  निवारण  करना

 होगा  ।  मेरे  अपने  क्षेत्र  में  पीतल  दौर  तांबे

 का  काम  करने  वाले  कारीगर  हाथ  पर  हाथ
 धर  कर  बैठ  हुए  हैं  |  उन्हें  कच्चा  माल  महीं
 मिलता  है  ।  अगर  मिलता  भी  है  तो  वह
 ऊंचे  दामों  पर  मिलता  है  और  बिंच्ौलियों  से

 मिलता  है।  इस  कच्चे  माल  से  जो  माल  तया<

 होता  है  उसका  असर  उपभोक्ताओं  पर  पड़ता

 है  ।  उपभोक्ता  या  तो  माल  पैसे  की  कर्मी

 की  वजह  से  खरीदते  ही  नहीं  या  उन्हें  माल

 ऊंचे  दामों  पर  खरीदना  पड़ता  है  ।  नतीजा

 उसका  यह  होता  है  कि  आपके  कारीगर  बेकार

 हो  जाते  हैं।  आपकों  कोशिश  करनी  चाहिए
 कि  जहां  तक  हो  सके  बीच  में  जो  बिचौलिया  है
 उसको  आप  निकालें  और  डायरेक्ट  उपभोक्ता

 श्र  निर्माणकर्ता  का  सम्बन्ध  रहे  ताकि  यह
 जो  बीच  में  दोनों  का  शोषण  करने  वाला

 व्यक्ति  बैठा  है  वह  शोषण  न  कर  सके  ।

 हमारा  अ्रन्तिम  लक्ष्य  शोषण  विहीन  समाज

 की  रचना  हैं।  इस  दृष्टि  से  हमें  उसी  ढंग  से

 काम  करना  होगा  जिससे  शोषक  धीरे  धीरे,

 शनै:  शन:  निकलता  चला  जाए  और  उत्पादक

 व  उपभोक्ता  का  सीधा  सम्पर्क  हो  जाय  |

 श्राप  कृषि  के  क्षेत्र  को  ही  लें।  किसान

 को  अपनी  उपज  के  पूरे  दाम  नहीं  मिलते  हैं  t

 किसान  जो  माल  तैयार  करता  है  उसका  एक

 बड़ा  भाग  बीच  में  व्यापारी  और  आढ़ती

 खा  जाता  हैं  आप  किसान  का
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 {att  महीलाल]

 ' पोषण  करना  चाहते  हैं  उसको  उसकी  उपज  का

 उचित  मूल्य  देना  चाहते  हैं,  उसको

 प्रोत्साहन  देना  चाहते  हैं  शर  ऐसा  करने  के  लिए
 आपने  दाम  भी  निर्धारित  किए  जिन  पर  श्राप

 उसके  गेहूं  को  लेंगे  फिर  भी  उसको  अपना  गेहूं

 बहुत  नीचे  दामों  पर  बेच  देना  पड़ता  है,
 90-95  रुपये  के  भाव  पर  बेच  देना  पड़ता

 है  t  झ्ापने  परचेजिंग  सेन्टर  बहुत  दूर  दूर
 खोले  हैं  श्रौर  किसान  बेचारा  अपनो  बैलगाड़ी

 ले  जा  करके  वहां  गेहूं  नहीं  बेच  सकता  हैं
 शौर  न  पहुंचा  सकता  हैं  उसको  मजबूर  होकर
 व्यापारी  के  हाथों  उसको  80-85  रुपये  के

 झाव  पर  या  जैसे  सौदा  पटता  है  उस  पर  उसके

 हाथ  बेच  देना  पड़ता  है  t  वह  व्यापारी  उस  गेह
 को  ले  जाकर  के  सेंटर  पर  110  रुपये  में  बच

 देता  है।  उपभोक्ता  को  वही  गेहूं  i30  रुपये

 में  खरीदना  पड़ता  हैं।  अब  आप  देखें  कि

 कितना  बड़ा  गैप  पैदा  करने  वाले  को  जो

 कीमत  मिलती  है  उसमें  और  जो  उसका

 उपभोग  करता  हैं,  उस  में  है।  चालीस

 रुपये  किवंटल  का  गय  है  1  यह  एक  भयावह
 स्थिति  हमारे  सामने  पैदा  करता  है।  अनाज

 के  जो  बिचौलिये  हैं  उनको  जवाने:  शनै:  हटाना

 है  और  सीधा  सम्बन्ध  हमें  बनाने  वाले  कारीगर

 पैदा  करने  वाल  व्यक्ति,  उत्पादक  और  उपभोक्‍ता

 के  बीच  जोड़ना  है  और  यही  हमारी  नीति  का

 श्राघार  होता  चाहिये  |

 SHRI  PURNA  SINHA  (Tezpur):  I
 rise  to  support  the  Demands  for
 Grants  of  the  Commerce  and  Civil
 Supplies  Ministry  which  has  been  pre-
 sented  by  Shri  Mohan  Dharia.  But
 while  supporting  it  I  would  like  to
 add  a  few  things,  Hon.  Members  sit-
 ting  opposite  have  both  praised  as  well
 as  criticized  Shri  Dharia  for  his  plan-
 ning  in  the  erstwhile  Government
 and  submitting  the  present.  Demands
 of  his  planning  was  good  in  the  pre-
 vious  regime,  there  is  no  reason  why
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 it  should  be  bad  now.  The  Oppo-
 sition.  should  praise  him  all  the  more
 for  his  broad  outlook  in  the  budget
 of  his  Ministry.

 For  furthering  rural  development,
 cooperative  moment  is  an  esssential
 factor.  We  have  an  institution  in
 Hyderabad  Luilt  at  a  cost  of  several
 crores  of  rupees  for  training  and  re-
 search  in  rural  development.  But,
 though  I  scanned  through  all  the
 pages  of  this  publication  (raised  and
 shown),  I  found  no  mention  here  of
 the  vital  subject  of  how  the  Block
 Development  Officers  are  to  be  train-
 ed  to  educate  people  to  successfuily
 generate  the  spirit  and  carry  out
 their  cooperative  movement,  I  think,
 in  this  direction,  though  the  institu-
 tion  is  established  by  the  Agricul-
 tural  Ministry,  the  Ministry  of  Co-
 operation  should  also  take  some  in-
 terest  so  that  the  Institute  which
 trains  our  Block  Development  Offi-
 cers  can  also  train  them  how  to  or-
 fanise  cooperatives  and  see  that  these
 cooperatives  successfully  function  §  in
 the  rural  areas  of  the  country  also.

 4.55  hrs.

 (Surr  M.  SATYANARAYAN  RAO  in  the

 Chair]
 Another  point  is  in  regard  to  the

 textile  industry  which  is  regularly
 becoming  sick  and  more  sick.  Besides
 becoming  sick  itself,  it  has  also  caus-
 ed  the  downfall  of  the  powerloom  and
 the  hand!oom  industry,  which  are
 dependent  upon  it.  In  my  side  of  the
 country,  in  the  eastern  State  of
 Assam,  in  every  house,  the  women-
 folk  weave  the  yarn  which  is  produ-
 ced  by  the  mills.  In  the  whole  of
 Manipur  State,  the  women-folk  weave
 with  the  yarn  produced  by  the  cotton
 mills.  In  Imphal,  there  is  a  women’s
 bazar,  where  the  women  sell  what
 they  produce  in  looms.  I  would  like
 to  request  that  an  investigation  may
 be  carried  out,  to  judge  at  how  much
 price  they  purchase  the  yarn,  how
 much  labour  they  put  in  and  what

 money  they  get  in  their  market  by
 selling  their  produce  to  the  whole-
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 sale  traders.  There  is  a  place  Shaul-

 kudi  in  Kamrup  district  in  Assam,

 where  every  house  has  four-five
 jower-looms  or  handlooms.  That  in-

 Busty  is  dying  out  slowly  and  they
 are  taking  to  some  other  profes-
 sions.  They  have  to  buy  the  yarn
 at  high  prices.  The  cotton  mill  in-

 dustry  says  that  the  prices  are  high
 because  the  cotton  price  has  gone  uP.
 Here,  I  would  like  to  ask  the  prota-
 gonists  of  the  cotton  mill  industry,
 whether  the  industry  has  at  any  time
 in  the  past  invested  the  profits  they
 make  for  production  of  raw  cotton,
 Have  they  been  able  to  do  anything
 in  producing  American  upland  or
 Egyptian  long  staple  varieties  cotton
 here?  Have  the  mill  owners  in
 Maharathtra  and  Ahmedabad  done
 anythiny:  to  produce  the  variety  of
 cotton  jrocacet  in  Punjab?  ‘In  Pun-
 jab,  the  per  hectare’  production  of
 cotton  js  375  kg.  whereas  in  Mana-
 rashtra  it  is  70-90  kg.  per  hectare.
 They  have  no  programme  for  re-
 search  or  at  least  to  produce  in  India
 the  raw  cotton  which  is  necessary  to

 keep  the  industry  going  profitably
 as  also  help  the  other  down-stream
 industries  like  the  handloom  and
 powerloom,  and  produce  cheap  cloth
 that  is  required  for  our  poor  people.

 2
 This  industry  has  now  become  sick

 and  they  want  to  be  helped  by  the
 Cotton  Corporation  of  India  and  the
 National  Textile  Corporation.  They
 take  the  licence,  but  cannot  run  the
 industry  in  a  Scientific  and  com-
 mercial  way,  and  then  they  want  to
 hand  the  loosing  one  over  to  the  Na-
 tional  Textile  Corporation.  The  Gov-
 ernment  should  take  proper  care  in

 dealing  with  the  whole  textile  in-
 dustry.  They  should  form  a  nation-
 al  textile  policy,  which  would  in-
 clude  the  big  textile  mills  as  well  as
 the  powerlooms  and  handlooms  in-

 dustry  also,  I  do  not  deny  the  role
 that  they  have  played  in  India  for
 the  last  one  century,  but  at  the  same
 time,  the  fate  of  the  powerloom  and
 handloom  industry  should  not  be
 left  to  the  mercy  of  the  cotton  yarn
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 producers,  There  should  be  certain
 coordination  as  to  what  percentage
 of  natural  and  what  percentage  of
 man  made  synthetic  fibres  should
 be  used  for  the  purpose  of  producing
 cloth  necessary  for  the  people  of
 this  country  with  low  buying  capa-.
 city.

 Sir,  I  come  from  a  State,  where
 tea  is  the  only  industry  and  in  this
 case  also,  almost  the  same  thing  is
 happening.  The  tea  land  had  been
 given  to  the  owners  at  a  very  cheap
 rate;  the  price  was  about  five  times
 the  land-revenue.  Earlier,  the  land
 was  given  almost  free  by  the  British
 Government.  The  tea  industry  has
 also  been  earning  foreign  exchange.
 They  have  always  been  making  and
 selling  tea  for  foreign  markets.  In
 Assam,  any  time  is  tea  time;  during
 day  and  night  the  people  of  Assam
 habitually  take  tea,  They  have  to
 use  fannings  for  preparation  of  their
 tea;  fannings,  the  unwanted  portion
 of  waste  after  the  manufacture  of
 tea,  as  also  dust  which  is  fit  to  be
 thrown  away.  It  was  the  most  neg-
 lected  grade  at  earlier  times.  But  we
 are  compelled  to  take  that  because
 the  tea  industry  has  to  cater  for  the
 external  market.  They  get  for  a  kg.
 Rs.  82  or  85  in  the  foreign  markets
 after  having  paid  all  the  duties.  I
 do  not  minimise  the  necessity  of  its
 export  but  at  the  same  time,  inter-
 nal  consumers  must  not  be  ignored.
 They  want  gcod  tea.
 5.00  hrs.

 Then,  in  spite  of  earning  so  much
 money  by  the  lea  industry  in  foreign
 markets,  tea  gardens  are  going  sick  in
 Jalpaiguri.  in  Darjeeling  and  also  in
 Assam.  Some  planters  of  gardens  have
 gone  out.  They  cannot  pay  the  labour,
 they  deposit  their  provident  fung  and
 they  cannot  produce  marketable  quali-
 ty  tea.  Therefore,  the  Tea  Corporation
 of  India  has  come  to  help  them  and
 in  helping  them  always  some  factors
 have  overplayed.  I  know  of  an  in-
 stance  where  a  tea  garden  worth
 Rs.  3]  lakhs  was  sold  at  Rs.  3i  lakhs.
 Such  things  should  be  checked.  Tea
 Corporation  pay  public  money,
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 Then,  there  is  a  thing  called  tea
 waste  which  is  used  for  producing
 caffeine  which  is  good  for  sickness
 like  headache,  fever  and  pain,  But
 the  purchase  of  tea  waste  is  so  com-
 plicated.  Tea  can  be  produced  and
 sold  easily  but  tea  waste  cannot  be
 and  there  is  a  long-drawn  procedure
 as  a  result  of  which  the  tea  waste
 which  has  become  useless,  which  is
 fit  only  to  be  burnt  or  thrown  away
 as  a  manure  is  made  available  for
 the  preparation  of  caffeine.  So,  ]  say
 the  Tea  Waste  Control  Order  of  959
 should  be  amended  in  order  to  enable
 the  tea  gardens  to  sell  the  waste  by
 self-clearance  as  in  case  of  Tea  itself
 for  making  caffeine  and  other  medi-
 cines.  I  think  only  caffeine  can  be
 manufactured  from  Tea  Waste  and
 no  other  things.

 Another  point  I  would  like  to  sub-
 mit  is  that  in  the  Export  Open  Gen-
 eral  Licence  our  government  has  got
 a  long  list  of  things.  OGL  4  contains
 everything  that  is  available  in  India
 and  the  canalising  agency  has  been

 mostly  the  corporations  owned  by
 the  government  of  India.  I  do  not
 oppose  i:  but  at  the  same  _  time,
 wherever  there  is  any  commodity  or
 item  like  sugar,  salt,  cement  or  things
 like  that  which  are  plentiful  and
 available  in  India  and  can  be  sent
 out  to  the  neighbouring  countries,
 they  should  be  removed  from  OGL  4
 or  OGL  3  and  there  should  be  no
 check  on  people  who  want  to  deal  in
 these  things  and  there  should  be  no
 compulsion  on  them  that  they  must
 go  to  the  STC  and  pay  them  certain
 surcharge  or  some  sort  of  commis-
 sion  in  order  to  export  it.  State
 Trading  Corporation  is  a  big  orzani-
 zation  and  I  am  afraid  that  it  does
 not  cater  to  the  small  consumer.  My
 experience  is  that  several  years  ago
 some  small  newspapers  were’  given
 licences  for  obtaining  newsprint
 which  was  an  item  canalised  through
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 them.  They  did  not  help  the  parties,
 There  STC  would  not  cater  to  the
 needs  of  smal]  consumers  but  they deal  with  consumers  who  are  dig
 enough—say  those  who  consume  300
 tonnes  or  more.  Because  in  the  for-
 mation  of  a  State  corporation,  its
 policy  should  not  be  ignore  small
 consumers.  It  should  function  in
 such  a  way  that  no  consumer,  how-
 ever  small  he  may  be,  showed  have
 reasons  to  complain  that  his  case  has
 been  ignored  by  the  STC.

 These  are  my  few  suggestions,  I
 hope  that  these  will  be  considered
 by  the  hon.  Minister.  Demands  for
 Grants  of  the  Ministry  of  Civil  Sup-
 plies  and  Cooperation,  this  time,  are
 a  departure  for  the  better  and  I
 support  the  demands.

 श्री  पदमाच  रण  सामन्तपिह।ार  (पुरी)
 सभापति  महोदय,  मैं  कामंस  सिविल

 सप्लाईज्ञ  और  कोझ्रापरेशन  मंत्रालय  की

 डिमांडज  का  समर्थन  करता  हूं  ।

 जहां  तक  कोग्रापरेशन  का  संबंध

 है,  मुझ  पूरी  आशा  है  कि  मंत्री  महोदय

 के  नेतत्व  में  उस  में  बहुत  प्रगति  होगी  I

 जनता  पार्टी  का  मकसद  समाज  में  अहिसात्मक
 ढंग  से  और  णान्तिपू्वक  आधिक  समानता

 लाना  है,  और  कोआापरेटिव  मूवमेंट  के

 जरिये  उस  मकसद  को  काफ़ी  हद  तक

 पूरा  किया  जा  सकता  है  ।श्राज  श्रावश्यकता

 इस  बात  की  है  कि  कोआपरेटिव  को

 एक  डेमोक्रेटिक  ढंग  से  'चलाया  जाये।

 कैपिटलिस्ट  कंट्रेक्टर्ज  और  ट्रेड  भ्रादि  कुछ
 वर्ग  कोआपरेटिव्ज  का  विरोध  करते  हैं

 शौर  उन  में  जो  कुछ  त्रूटियां  है,  उन  को

 बहुत  पब्लिसिटी  देते  हैं.  पालियामेंट

 झौर  विधान  सभाओ्रों  में  कोई  भी  व्यक्ति

 तीस  साल  तक  सदस्य  बना  रह  सकता
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 है,  झौर  कोई  भी  व्यक्ति  पण्चीस  साल

 तक;  मिनिस्टर  रह  सकता  है  लेकिन  मैं  उम्मीद

 करता  हूं  कि  मिनिस्टर  साहब  ऐसा

 कानून  बनायेंगे  कि  कोई  भी  व्यक्ति  को-

 झ्रापरेटिव  में  दो  टम्स  से  ज्यादा  न  रह
 सके  |

 हम  देखते  हैं  कि  कोझ्रापरेटिः्ज  पर

 नान  आफिशल  लोगों  का  कंट्रोल  कम

 होता  है।  सिविल  सप्लाईज  डिपार्टमेंट

 शौर  रेवेन्यू  डिपार्टमेंट  ग्रादि  विभिन्‍न

 सरकारी  विभाग  कोग्रापरेटिब्ज  को  साधारण

 ग्रादमी  के  उपयोग  की  चीजों  की  डीलर-

 शिप  और  लाइसेस  नहीं  देते  हैं  हालांकि

 कोआपरेटिव्ज  ऐसी  चीजों  का  वितरण

 निजी  व्यापारियों  की  तुलना  में  अ्रधिक

 अच्छी  तरह  करते  हैं

 उदाहरण  के  लिये  अगर  फटिलाइजर

 के  डिस्ट्रिव्यूशन  का  काम  निजी  व्यापारियों

 के  बजायें  कोआपरेटिव्ज  को  दिया  जायें,

 तो  एक  तो  उस  में  करप्णन  कम  होगा,
 झर  दूसरे,  फरटिलाइजर  ठीक  दाम

 पर  फार्मर्ज  तक  पहुंच  सकेगा  |  यह  संतोष

 की  बात  है  कि  सरकार  ने  काआपरेटिब्ज

 को  65  प्रतिशत  फटिलाइजर  के  डिस्ट्रि-

 ब्यूशन  का  काम  देने  की  नीति  बनाई

 है  लेकिन  पूरा  फटिलाइजर  दे  दिया  जाय,

 तो  अच्छा  होगा।

 हमारे  देश  में  फार्मर्ज  सोसायटीज,

 कनज्यूमर  सोसायटीज  झौर  इंडस्ट्रियल

 सोसायटीज  आदि  कुल  तीन  लाख  को-

 झपरेटिब  सोसायटीज  हैं,  जिन  के  सात

 करोड़  भेम्बर  हैं।

 इस  कोओश्नापरेटिव  डिर्पाटमेंट  के  साथ

 में  बैंकिंग  डिपार्टमेंट  भी  होना  चाहिये

 ag  कितना  अभ्रजीब  लगता  है  कि  जो
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 कोझापरेटिव  विभाग  का  मंत्री  है  उसके
 पास  बैंकिंग  डिपार्टमेंट  नहीं  है।  उसके

 पास  बैंकिंग  विभाग  भी  होना  चाहिये
 क्योंकि  कोझ्मापरेटिव  मार्केटिंग  सोसाईटी

 है,  कन्ज्यूमसं  कोग्मापरेटिव  सोसाइटी  हैं,
 फामंस  कोझआपरेटिव  सोसाइटी  है,  इंडस्ट्रियल
 कोआपरेटिव  सोसायटी  है,  ये  सभी  सोॉसा-

 इटियां  कोआपरेटिव  बैकों  से  लोन  लेती

 है।  इसीलिये  कोग्मापरेटिव  इडिपार्टमेंट

 के  साथ  बैंकिंग  डिपार्टमेंट  भी  इस  के

 मंत्री  के  पास  होना  चाहिये।

 श्राप  देखें  कि  सारे  भारत  में  950-

 5]  में  लोग  750  करोड़  रुपयां  लोन

 लेते  थे  ।  इस  समय  6  हजार  करोड़  लोन

 ग्रामजन  लेते  हैं  जिस  में  कोआपरेटिव

 बैंक्स  या  दूसरे  बैंकों  से  सिर्फ  23  प्रतिशत

 लोन  लोग  लेते  है  और  बाकी  77  प्रतिशत

 महाजनों  से  या  दसर  व्यक्तिगत  लोगों  से

 लोन  लत  ह  जिसके  ऊपर  उन्हें

 25-30  या  35  प्रतिशत  इंटरेस्ट  देना

 पड़ता  है।

 प्रझली  सरकार  ने  रेडियों  से  यह

 एलान  किया  था  कि  वह  गरीबों  का

 उपकार  करने  के  लिये  गरीबी  हटाने
 के  लिये  कानून  बना  रही  है  लेकिन  उस

 सरकार  के  जमाने  में  क्‍या  हमा  कि  को-

 आापरेटिव  बैंकों  के  लोन  पर  जो  9  प्रतिशत

 इंटरेस्ट  था  उस  को  9  से  बढ़ा  कर  4  परसेट

 कर  दिया  ।  यह  इंटरेस्ट  किस  को  देना  पइता

 है  ?  गरीबों  को  और.  छोटे  छोटे  लोगों

 को  ।  इधर  गरीबों  के  ऊपर  पांच  परसेंट

 इंटरेस्ट  बढ़ा  दिया  और  उधर  जो  आदमी

 रिजव  बैंक  या  दूसरे  बैंकों  में  हपया  डिपाजिट

 करते  हैं  उन  के  डिपाजिट्स  पर  उन  को

 5  प्रतिशत  ज्यादा  इंटरेस्ट  मिलने  लगा  |

 गरीब  आदमियों  से  तो  5  परसेट  ज्यादा

 इंटरेस्ट  लेने  लगे  और  बड़े  बड़े  Tt  जीपति
 जो  रुपया  डिपाजिट  करते  थे  बैंक  में

 उन  को  पांच  परसेट  ज्यादा  इंटरेस्ट
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 देने  लगे।  रेडियों  से  बयान  तो  गरीबी

 हटाने  का  किया  झौर  काम  जो  किया  वह
 गरीबों  का  शोषण  करने  वाला  और  पू  जी-

 पतियों  की  सहायता  करने  वाला  किया  |

 बैंक  में  डिपाजिट  कौन  करेगा  ?

 बही  तो  करेगा  जिसके  पास  ज्यादा  पैसा

 होगा,  जो  पूजीपति  होंगे  ।  तो  उन  को

 पांच  परसेंट  ज्यादा  इंटरेस्ट  मिलने

 लगा  और  कोआझपरेटिव  से  लोन

 लेने  वाले  के  ऊपर  जो  पहले  9  परसेट

 इंटरेस्ट  था  उस  को  बढ़ा  कर  4  परसे

 कर  दिया।

 सारे  भारत  में  कुल  7  करोड़  एग्ी-
 कल्चरल  होल्डिंग्स  हैं।  इन  में  65

 प्रतिशत  यानी  4  करोड़  एक  हेक्टेयर  से

 कम  जमीन  की  होहल्डिंग्स  हैं  और  9

 प्रतितत  2  हेक्टेयर  से  कम  की

 होल्डिंग्स  हैं।  कुल  मिला  कर  84  प्रतिणत

 चासी  या  काश्तकार  इस  प्रकार  के  हैं।

 इनको  कौन  लोन  देता  है--न  कोगझ्मापरेटिव

 से  इनको  लोन  मिलता  है  न  कसी  शौर

 से  मिलता  है।  ज्यादातर  इनमें  से

 प्राइवेट  इंडिविडुग्नल्स  से  लोन  लेते  हैं।
 स्माल  फार्म्स  डेवलपमेंट  एजेंसी  65  डिस्

 ट्रक्ट्स  में  चालू  है।  इस  से  25  लाख

 50  हजार  लोगों  को  लोन  मिलता

 है  ।  पांच  लाख  लैइलेस  एग्रीकल्चरल  लेबर

 को  इस  से  लाभ  होता  है।  कोआपरेटिव

 सेक्टर  के  जरिये  20  लाख  स्माल  फार्मर्स

 को  लोन  मिलता  है!  झागे  आप  देखें

 47  प्रतिशत  शुगर  मिलें  कोआपरेटिव  सेक्टर

 में  चीनी  बनाती  हैं।  जो  प्राइवेट  इंडि-

 बिड॒अझल्स  की  मिलों  से  चीनी  बनती  है

 वह  तो  ब्लैक  मार्केट  में  बाहर  चली  जाती

 है  लेकिन  कोझापरेटिव  सेक्टर  के  जरिये

 जो  चीनी  बनती  है  उसका  वितरण

 गवंनमेंट  के  जरियें  सही  ढंग  से  होता  हैं  ।

 यह  चीनी  शाम  आदमी  के  पास  और

 प्रापर  प्लेस  पर  पहुंचती  है।  इसलिये
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 यह  जो  कहा  जाता  है  कि  को  आझापरेटिव

 का  काम  ठीक  नहीं  है  श्रौर  कोप्मापरेटिब

 चल  नहीं  सकती  बह  कैसे  कहा  जाता  है  ?

 जैसे  श्राप  देखें  कि  श्राज  कितने  ही  कमीशंस

 अाफ  एंक्वायरी  मंत्रियों  के  खिलाफ,

 पालियांमेंट  के  मेम्बरों,  और  विधाव  सभा

 सभा  के  मेम्बरों  के  खिलाफ  जांच  करने

 के  लिये  बैठायें  गये  हैं  लेकिन  इस  से

 ऐसा  तो  नहीं  है  कि  बह  विधान  सभायें

 या  पालियमैंट  जो  हैं  उसे  भंग  कर  देगें

 उन  की  जरुरत  नहीं  होगी।  इसी

 प्रकार  पीसफूल  तान  बायलेंस

 के  तरीकों  से  आथिक  समानता

 लाने  के  लिये  कोग्मापरेटिव  को  देश  में

 लाना  होगा।  इस  में  जो  ल्रुटियां
 या  खराबिया  है  उन  को  दूर  करने  के

 लिये  मैं  धारिया  साहब  से  प्रार्थना  करूंगा  |

 मैं  उम्मीद  करता  हूं  कि  आप  ऐसा

 कानून  बनायेंगे  जिससे  ऐसी  गलती  न  हो  |

 इस  के  बारे  में  कुछ  सुझाव  में  बाद

 में  दूगा।

 कोआपरेटिव्ज़  को  जो  लोन  दिया  जाता

 है,  वह  ईस्टने  रिजन  में  बहुत  कम  दिया  जाता

 है  ।  यह  लोन  रिजर्व  देंक  की  तरक  से  दिया

 जाता  है  उसके  आंकड़े  को  देखें  तो  आपको

 विदित  होगा  कि  हमारे  क्षेत्र  में  यह  सबसे  कम

 दिया  जाता  है  ।  गुजरात  में  टोटल-मेम्बरशिप

 के  हिसाब  से  एक  भेम्बर  को  यह  लोन  704

 रुपया  मिलता  है,  पंजाब  में  406  रुपया  है,

 महाराप्ट्र  में  400  रुपया  है,  लेकिन  हमारे

 उड़ीसा  में  प्रति  व्यक्ति  88  रुपया  मिलता  है।

 जो  एरियाज़  अनडेवेलप्ड  हैं,  बैक-वर्ड  हैं,

 उनकी  तरफ  अपको  अधिक  ध्यान  देना  चाहिये,

 उनके  उत्थान  के  लिये  आपको  बधिक  पसा

 देना  चाहिए  t  हमको  सारे  देश  में  समाजवाद

 लाना  है,  इस  दृष्टि  से  जो  क्षेत्र  बहुत  पीछे  है

 उनकी  तरफ  विशेष  ध्यान  देना  चाहिये  |

 मेरा  सुझाव  है  कि  कोझ्मापरेटिव्ज़  के

 लिए  सारे  देश  में  एक-जैसे  कानून  होने  चाहिये  ।
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 जी  एक  माननीय  सदस्य  वेस्टेड  इन्टरेस्ट

 की  बात  बतला  रहे  थे,  कोग्रापरेटिव  सोसाइटीज़

 में  भाई-भतीजावाद  का  उल्लेख  कर  रहे  थे  ।

 यह  इसलिये  होता  है  कि  हर  जगह  झलग

 झलग  तरह  के  कानून  हैं  ।  हमको  ऐसा

 कानून  बताना  चाहिये,  जिससे  कोई  व्यक्ति

 कियी  कोग्रावरेटिव  का  लीडर  बनता  है  ता

 उसके  फम्तिली  मेम्बर  को  ऊंचा  पद  नहीं

 दिया  जाता  चाहिये  ।  उनके  अपने  लोगों  को

 ऊप  में  नोकरी  नही  देनी  चाहिए  यदि  ऐसा  कानून
 बनाया  जायेगा  तो  भाई-भतीजावाद  नहीं  पतप

 सकेगा  |

 ग्राज  जा  लोग  कोग्रावपर्राटव  के  क्षेत्र  में

 काम  करते  हैं,  उनका  सही  प्रकार  की  टूनिंग
 तहीं  दी  जाती  है  ।  नेशनल  कोब्रापरेटिव

 बनियन  स्टेट  की  कोग्रापरेटिव  यूनियन
 अर  कऋश्मापरेटिव  डिपार्टमेंट  की  तरफ़  से

 इस  क्षेत्र  में  काम  करने  वाले  लोगों  को  ट्रेनिंग  दी

 जाने  की  व्यवस्था  कीजिये  और  इसके  लिये

 नगनल  कोग्रापरटिव  यूनियन  और  स्टेट  की

 ऋश्नापरेटिव  यूनियन  को  धन  दिया  जाना

 चाहिये  ताकि  वे  अपने  यहां  ट्रेनिंग  की  व्यवस्था

 चा  |  जनता  सरकार  का  मकसद  यह  है  कि  देश

 मे  पीसफुल  ओर  नान-वायलट  तरीके  से

 समानता  लाई  जाये,  यदि  इस  ओर  सरकार

 वी  तरक  से  ध्यान  दिया  जाय  तो  देश  में  काफ़ी

 ऋान्ति  हो  सकती  है  |  हम  इस  योजना  को

 न  केवल  कृषि  क्षेत्र  में  बल्कि  व्यावसायिक

 क्षेत्र  में  और  दूसरे  क्षेत्र  मे ंलागू  कर  सकते  हैं,

 इममे  इंडिविजुग्रल  इन्टरेस्ट  (व्यक्ति  स्वार्थ)

 का  लोव  हो  सकता  है  ।

 पिछले  पांच  सालों  में  काग्रापरेटिव  लोन्ज

 पन्प्व्याज  की  दर  5  परसट  से  ज्यादा  हो  गई

 थो,  इससे  जो  छोटा  किसान  है  उसको  बहुत
 तकलीफ़  होती  है।  मेरा  सुझाव  है  कि

 आप  ब्याज  की  दर  को  काम  करें,  बिशेष  कर

 जो  छोटा  किसान  है  उसको  कम  ब्याज  देना

 पढ़े,  बड़े  किसान  से  आप  ज्यादा  ले  सकते  हैं  ।

 श्राज  बहुत  सी  ऐसी  वस्तुयें  हैं  जिनकी

 हमारे  देश  में  काफ़ी  ज़रूरत  है,  लेकिन  फिर
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 भी  उनको  बाहर  भेजा  जाता  है।  जसे  शूगर,
 सीमेंट,  एडिबल  आयल,  इससे  देश  में  उन

 चीज़ों  के  दाम  बढ़  जाते  है  दौर  जनता  को

 बहुत  दिक्कत  होती  है  ।  मेरा  सुझाव  है  कि

 ऐसी  चीज़  बाहर  भेजी  जाय,  जिन  की  हमारे
 देश  में  मांग  न  हो  ।  सोशलिस्ट  कन्ट्रीज़
 ओर  दूसरे  देशों  में  भी  यह  प्रथा  है  कि  जो  चीज

 देश  में  पंदा  होती  हैं,  पहले  दे  श  की  जरूरत  को

 पूरा  किया  जाता  है,  यदि  देश  की  ज़रूरत  से

 ज्यादा  है  तो  उनको  एक्सपोर्ट  किया  जाता  है

 1975-76  में  हमारे  यहां  से  जो  एक्सपोर्ट

 हुआ  वह  4042  करोड़  Bi  लाख  रूपये  का

 था  और  976-77  में  यह  4980  करोड़
 60  लाख  रुपये  का  हो  मया  ।  मेरा  कहना
 यह  है  कि  देश  की  जनता  के  इन्ट्रेस्ट  को  देख  कर

 च्रीज्ञों  को  एक्सपोर्ट  करना  चाहिये  क्योंकि

 इसमे  जमता  को  फ़ायदा  नहीं  हो  रहा  है
 बल्कि  जो  बड़  पड़  व्यापारी  हैं,  ट्रेडसं  हैं  उनको

 फ़ायदा  होता  है  कामर्स  मिनिस्ट्री  को  यह
 देखना  चाहिए  कि  जो  चीज़ें  देश  के  आदमियों

 के  लिए  ज़रूरी  हैं,  उनको  पहले  यहां  की

 जरूरतें  फुलफिल  करने  के  लिए  रख  ले  और

 जो  बाकी  बचे  तो  बाहर  भेजे  a

 ग्रव  मैं  टैक्सटटाइल  की  बात  को  लेता  हूं  ।

 59  करोड़  रुपबे  को  कपड़ा  बाहर  भेजा

 जाता  है  और  मिलश्नोन्स  को  सुविधा  देने

 के  लिए  एकक्‍्सपोर्ट  सब्सीडी  भी  दी  जाती  है  t

 मिलों  का  कपड़ा  ही  बाहर  बहुत  ज्यादा  भेजा

 जाता  है।  और  इससे  पूंजीपतियों  ऑर  व्यापा-

 रियों  को  ड्री  लाभ  पहुंचता  हैं  जबकि  हँडलम
 का  कपड़ा  बहुत  कम  बाहर  भेजा  जाता

 ह्  अगर  हैंन्डलम  के  कपड़े  को  आप

 काफ़ी  मात्रा  में  बाहर  भेजेंगे,  तो  इससे  गरीब

 लोगों  को  फ़ायदा  होगा  ।  ग़रीब  झ्रादमी  जो

 पैदा  करता  है,  उसको  बाहर  भजा  जाए  ताकि

 उसका  लाभ  उसको  मिले  शौर  यह  न  हो  कि

 मिलों  का  ही  कपड़ा  भेजा  जाएं  जिससे
 कैपिटेलिस्टों  श्रौर  पूंजीपतियों  को  ही  फ़ायदा

 होता  हैं  ।
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 [श्री  पदमा  चरण  सामन्त  सिहर]

 शब  मैं  महंगाई  के  बारे  में  यह  कटुँगा  कि

 चीज़ों  के  दाम  तीन  कारणों  से  बढ़ते  हैं  ।

 एक  तो  यह  है  कि  गवनंमेट  का  जो  खर्चा

 ज्यादा  हो  जाता  है  तो  करेनन्‍्सी  की  काफ़ी

 सप्लाई  कर  दी  जाती  है  -  दूसरा  कारण  यह  है

 कि  डेफिसिट  बजट  होता  है  ब्रौर  तीसरा  यह  है

 कि  उत्पादव  कम  होता  हैं।  इन  तीन  कारणों

 से  ही  महंगाई  बहुत  बढ़  जाती  है  -  जहां  तक

 करेंन्‍्सी  का  सवाल  है,  मैं  अपको  बता  दूँ
 कि  960-61  में  2.828  करोड़  7  लाख

 रूपये  की  करेन्सी  जारी  की  गई  और  मार्च

 976  में  वह  2.468  करोड़  42  लाख

 रुपरे  की  चालू  की  गई  लेकिन  इमजेंसी  के

 दौरान  अप्रल,  976  के  लास्ट  में  वह  3040

 करोड़  56  लाख  रुपये  हो  गई  ।  इस  तरह  से

 एक  महीने  में  यह  करेन्सी  572  करोड़  रुपये

 ज्यादा  हो  गई  |  इसको  रोकने  का  कोई  प्रबन्ध

 किया  है,  इसके  बारे  में  मिनिस्टर  साहब  न

 कुछ  नहीं  कहा  है  |

 इसके  बाद  मैं  यह  कहना  चाहता  हूं
 कि  फटिलाइजसं  जो  है  उसका  रेट  कम  हाना

 चाहिए  क्बोंकि  किसान  जो  पेडी,  धान  और

 गेहूं  आदि  पैदा  करता  है,  उसका  दाम  उसको

 सही  नहीं  मिलता  है  यहां  दिल्‍ली  शहर  में

 बैठ  कर  उनके  रेट्स  फिक्स  कर  दिए  जाते  हैं

 झौर  जो  चीज़ें  चासी  (किसान)  खरीदता  है,

 वे  उसको  महंगी  मिलती  हैं  ।  चासी  का  जो

 शूगरकेन  होता  है.  उसको  कस्ट्रोनड
 रेट  पर  लिया  जाता  है  लेकिन  शूगर
 पर  पूरा  कन्ट्रोल  नहीं  है  ।  मेरा  कहना  बह  है

 कि  कन्ट्रोल  के  स्थान  पर  उस  का  डी-कन्ट्रोल

 करना  चाहए  और  बिल्कुल  एक  ही  रेट  पर  ची  नी

 मिलनी  चाहिए  |

 ्राखिर  में  एक  ात  यह  कहना  चाहता  हुं  कि

 ये,  जितने  भी  कन्द्रोल  हैं  इन  को  हटा  देना

 चाहिए।  जिस  वक्‍त  मद्रास  में  राजगोपानाचारी

 चीफ़  मिनिस्टर' थे,  उन्होंने  कन्ट्रोल  को  उठा

 दिया  था  और  उससे  लोगों  को  बड़ी  राहत

 मिली  थी  ।  किदवई  साहब,  जो  सेन्टर  में  थे,
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 ने  उसको  सपोर्ट  किया  था  और  कन्ट्रोल,  हट़ा
 दिया  था  क्‍योंकि  कन्द्रोल  रहने  से  करप्शन

 बहुत  ज्यादा  होता  हैं भ्रौर  इसका  फ़ायदा

 कंपटेलिस्ट्स  और  मिल-प्रोनसं  को  बहुत
 ज्यादा  मिलता  है  -  जब  तक  श्राप  कन्ट्रोल
 महीं  हटाएंगे,  करप्शन  दूर  नहीं  होगा  ।

 लोग  एक  सवाल  पूछते  हैं  कि  लोक  सभा  के

 चुनावों  के  पहले  कोकोनट  आयल  का  दाम

 5  रुपया  किलो  था  जो  लोक  सभा  के  चुनाव
 के  समय  20  6पया  हो  गया  |  इसी  प्रकार  से

 जीरे  का  बढ़  कर  22  रुपया  किलों  हो  गया  ।

 जैस  हो  लोक  सभा  के  चुनाव  खत्म  हुए  इनके

 दाम  घट  कर  नीचे  झा  गये  -  कोकोनट  आयल

 का  दाम  30  रुपये  किलो  हाँ
 मया  ओर  जीरा  oi6-37  रुपये  किलो

 हो  गया  ।  यही  विधान  सभा  चुनावों  के  समय

 भी  हुआ  कि  चीजों  के  दाम  बढ़  गये  ।  जनता

 पूछती  है  कि  इस  गणतंत्र  का  क्या  फायदा  है,
 इस  नागरिक  स्वतन्त्रता  का  क्या  फायदा  है

 इस  एडवरटाइज़मैंट  के  करने  का  क्या  फ़ायदा

 है  जो  र्ट्स  नीचे  नहीं  झ्ाते,  बढ़  जाते  हैं  f

 वें  यह  भी  पूछते  हैं  कि क्या  रेट्स  कम  नहीं  होंगे

 ग्रभी  हमारा  बजट  आया.  वह  पास  भी  नहीं

 हुआ,  मनी  सप्लाई  नहीं  हुआ,  फिर  भी  चीजों

 के  गेट्स  बढ़  गये  |  तो  इन  सब  चीजों  को

 माननीय  मंत्री  जी  को  देखना  चाहिए  ।  लोग

 यह  भी  कहते  हैं  कि  फिर  जनता  सरकार  के

 थाने  का  क्या  फायदा  है  अगर  भाव  नीचे

 नहीं  होते  ।  माननीय  मंत्री  जी  इन  सब  चीज़ों

 पर  ध्यान  देने  की  कृपा  करें  t

 SHRI  K.  MAYATHEVER  (Dindi-
 gul):  Mr.  Deputy-Speaker,  Sir,  I  rise
 to  support  the  Demand  for  Grants  of
 the  Ministry  of  Commerce.  Sir,  first
 I  wanted  to  make  certain  recommen-
 dations  and  suggestions  for  the  con-
 sideration  of  the  Government  _re-
 garding  the  rise  in  prices  in  res-
 pect  of  handloom  yarn,  silk  yarn,
 artificial  silk  yarn,  etc.  in  Tamil
 Nadu.  But  now  I  am  happy  to  know
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 that  we  are  having  a  very  good  per-
 80n  as  the  Minister  of  Commerce  and
 civil  Supplies  and  Co-operation.  I
 am  speaking  nothing  but  truth.
 Therefore,  I  expect  that  the  hon.
 Minister  may  do  something  in  order
 to  protect  the  interests  of  the  76  lakhs
 of  weavers  throughout  the  country.
 In  Tamil’  Nadu  alone  there  are  more
 or  less  6  or  7  lakh  weavers,  who
 are  now  in  starvation,  I  submit  with
 great  respect  to  the  hon.  Minister
 that  50  per  cent  of  the  weavers  in
 Tamil  Nadu  are  now  thrown  out  of

 employment,  Actually  they  are  not
 in  employment  at  all.  They  were
 dismissed  from  their  services.  When
 I  was  coming  to  Delhi  to  attend  the
 Session,  I  saw  with  my  own  eyes
 that  people  from  my  own  consti-
 tucncy  ie.  from  Chinnalampatti,  and
 from  Aruppukkottaj  in  Ramnad  Dis-
 trict  were  getting  into  the  trains
 without  bread  because  they  were
 thrown  vut  of  their  jobs.  50  per  cent
 of  the  weavers  are  in  starvation  and
 another  50  per  cent  of  the  weavers
 are  under-employed—not  unemploy-
 ed—because  of  the  sudden  reduction
 in  their  wages  from  00  per  cent  to
 50  per  cent,  I  would  therefore  re-
 quest  the  Government  to  take  serious
 note  of  that.  On  behalf  of  the  nand-
 loom  weavers  of  Tamil  Nadu,  we
 made  two  representations  to  the
 State  Minister,  On  6-2-1977,  we
 made  representation  to  the  Govern-
 or  of  Tamil  Nadu  under  the  leader-
 ship  of  Mr.  Somasundram  M.P.  who
 is  the  leader  of  our  party  in  the  Lok
 Sabha.  Then  on  10-3-1977,  we  made
 another  representation  under  my
 leadership.  I  led  some  group  of  peo-
 ple  consisting  of  MPs  and  some  lead-
 ing  members  of  other  parties  in
 Tamil  Nadu,  The  Governor  had
 promised  to  consider  this  aspect.  But
 he  did  not  take  any  action  so  far,  He
 was  actually  telling  that  he  was  con-
 vening  a  meeting  of  the  Handloom
 Director  and  Assistant  Directors  and
 the  concerned  officials  of  the  Minis-
 try.  But  unfortunately  he  diq  १०६
 take  any  step  so  far.  Therefore,  I
 bring  in  it  to  the  specific  notice  of
 the  hon.  Minister  who  is  very  kind

 ASADHA  6,  899  (SAKA)  D.G.,  1977-78  294 ot

 to  the  poor  masses  especially.

 Now,  Sir,  I  request  you  to  protect
 the  weavers  by  taking  the  following
 steps,  First,  you  must  reduce  the

 prices  of  silk  yarn  and  artificial  silk
 yarn,  Silk  Yarn  price  per  kilo,  prior
 to  lifting  of  Emergency,  was  about
 Rs.  7.50  to  Rs.  9.00.  Now  it  has
 risen  to  about  Rs.  5.00  to
 Rs.  7.50  per  kilo,  Their  price
 have  risen  after  the  lifting  of

 Emergency,  under  your  Government.
 ]  hope  you  know  what  are  the  I¢a-
 sons  and  what  is  the  background  for

 the  sudden  and  unfortunate  rise  in

 prices  of  Silk  Yarn,  Therefore,  I

 suggest  that  every  aspect  of  protect-
 ing  these  weavers  and  creating  em-

 ployment  opportunity  for  these
 weavers  should’  be  looked  _  into.
 There  are  stocks  of  handloom  cloth
 worth  creres  of  rupees  which  have
 become  stagnant  in  the  cooperative
 societies  run  by  the  Government
 through  Government  aid  on  the  one
 hand  while  on  the  other,  there  are
 stocks  of  handloom  cloth  available
 without  being  sold  in  the  open  mar-
 ket  or  without  being  purchased  ky
 the  Government  from  the  private
 master  weavers  and  weavers  in  gén-
 eral.  Therefore.  the  Government  can
 come  forward,  through  State  Gov-
 ernments  or  directly  through  a  Cen-
 tral  Agency  to  purchase  the  stocks
 from  the  private  and  public  societies
 and  private  parties.

 Then  another  thing  you  can  do  is
 that  you  can  give  stimulus  to  the  ex-
 ports  of  handloom  cloth.  When  some
 of  the  hon.  Members  like  Shri  A,  C.
 George  and  Shri  N.  Sreekantan  Nair
 were  pleading  on  this  point,  they  were
 laying  special  emphasis  saying  that
 subsidy  was  given  upto  20  per  cent  for
 handloom  cloth.  I  do  not  know  what
 amount  of  percentage  you  are  giving
 towards  subsidy  to  give  impetus  and
 stimulus  for  the  export  of  handloom
 cloth.  Therefore  you  must  look  into
 the  matter  to  have  more  and  more  ex-
 port  to  earn  foreign  exchange  to  ba-
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 {Shri  Kk.  Mayathevar]
 jJance  the  foreign  trade  as  well  as  to
 protect  the  weavers  in  the  local  mar-
 ket.

 Then,  Sir,  regarding  the  price  sta-
 bilisation,  I  should  say,  you  are  hav-
 ing  two  kinds  of  prices  in  respect  of
 the  paddy  prices.  I  can  Say  you  are
 even  discriminating  in  the  fixation  of
 price.  for  wheat  in  the  north  and  the
 paddy  or  rice  jn  the  south.  We  are
 huppy  to  note  that  even  in  the  Con-
 fress  regime,  they  have  enhanced  the
 procurement  price  of  wheat  in  the
 north.  But  that  Government  also
 failed  to  raise  the  procurement  price
 of  paddy  in  the  south.  Now  you  are
 also,  following  the  same  policy,  You
 should  not  commit  the  same  mistake.
 The  producers  ang  growers  of  paddy
 are  not  able  to  get  profits.  They  are
 unable  to  maintain  their  day-to-day
 agricultural  activities,  They  are  not
 getting  proper  proceeds  or  profits  by
 selling  paddy  and  other  essential  com-
 modities.  Therefore.  you  must  raisa
 the  procurment  price  for  rice  also.
 The  people  of  Tamil  Nadu  and  South
 shoulq  not  feel  affected.  as  we  are
 Often  said  to  have  been  affected  by
 language  policy  by  way  of  certain
 discrimination  or  indiscrimination.
 Therefore,  I  request  the  hon.  Minister
 who  knows  the  difficulties  of  that
 place  and  this  place—I  do  not  want  to
 say  South  an@q  North—to  have  without
 discrimination.  a  nationa)  policy,  a
 stabilised  policy  for  fixing  the  prices
 of  essential  commodities,  especially
 rice  in  comparison  with  the  procur-
 ment  price  of  Wheat  in  the  north.

 Then,  Sir,  the  prices  of  essential
 commodities  like  rice,  sugar,  kerosene
 oil  and  all  kinds  of  oils,  and  other
 essential  commodities  like  medicine
 and  cloth  have  been  rising.  I  do  not
 know  why  the  Government  are  not  at
 all  considering  to  reduce  the  prices  of
 cloth  and  medicine.  Medicines  are
 even  more  essential  than  other  essen-
 tia]  commodities,  Some  poor  people
 are  unable  to  get  valuable  medicines
 to  save  their  lives.  Medicines  have
 equal  priority  with  eatables.  People
 die  without  eatables.  Without  medi-
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 cines,  those  suffering  from  _  serious
 diseases  die.  The  prices  of  medicines
 have  not  been  reduceg  by  any  80v-
 ernment—by  the  British  regime,  by
 the  Congress  regime  or  by  the  present
 regime,  Of  course,  you  have  come  to
 power  only  recently  and  you  have  no
 practical  experience  ang  background.
 T  call  upon  the  government  to  take
 serious  note  of  the  medicine  prices
 and  bring  them  down.  Under  the  20
 point  programme  and  other  pro-
 grammes,  we  found  advertisements  jn
 papers  that  prices  have  been  reduced.
 But  when  we  go  to  the  shop,  we  find
 that  the  prices  of  cloth  and  other
 essential  commodities  have  not  been
 reduceg  even  by  a  single  paisa.  On
 the  other  hand,  the  prices  are  steadily
 rising.  Therefore,  J]  request  the  gov-
 ernment  to  bring  down  the  prices  of
 cloth  and  other  things  used  by  the
 middle  and  poor  class  people.

 Now  once  again  we  are  going  to
 face  inflation.  The  Congress  Govern-
 ment  diq  at  least  one  good  thing,  which
 you  may  or  may  not  admit.  But  truth
 is  truth.  I  can  condemn  the  Con-
 gress  Government  for  many  of  its  mis-
 takes  and  misdeeds,  But  we  must  ac-
 cept  the  fact  that  within  9  months
 of  the  emergency,  they  could  contain
 the  inflation.  It  was  aq  wonderful
 achievement.  But  now  you  have  let
 loose  all  the  man-eaters,  I  mean  the
 smugglers,  hoarders  and  profiteers.  I
 do  not  mean  the  lions  ang  tigers  in
 the  forests.  It  is  not  lions  and  tigers
 alone  which  are  eating  the  flesh  and
 bone  of  the  people.  We  are  having
 persons  who  are  worse  than  those  ani-
 mals  here.  I  am  sorry,  it  may  not  be
 parliamentary.  JI  say  this  just  for  the
 purpose  of  comparison  and  not  to  de-
 grade  any  person.  We  must  admit
 that  during  the  emergency,  the  prices
 were  reduced  to  sqme  extent.  Now
 the  prices  of  all  essential  commodities
 have  once  again  shot  up.  The  people
 of  Tamilnadu  are  unable  to  get  rice,
 oil,  kerosene,  cloth  and  other  things
 because  the  prices  are  not  coming
 down,  You  have  releaseq  the  smug-
 glers,  hoarderg  ang  profiteers,  But
 you  should  look  into  this  aspect  that
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 the  prices  shoulg  not  be  allowed  to
 rise.  That  is  the  underlying  point.
 How  are  you  going  to  arrest  the  fur-
 ther  rise  in  prices  of  essentia]  com-
 modities?  Government  shoulg  take

 stringent,  firm  ang  stern  action  against
 hoarders,  black  marketeers,  profiteers
 ang  smugglers.  It  is  these  people  who
 ure  responsible  for  the  prices  going
 up.  They  are  almost  running  a  paral-
 Jel  government.  I  heard  this  being
 sai@  by  some  of  you  last  year.  Now
 you  are  in  power.  The  people  have
 voted  you  to  power  for  doing  better
 things  than  what  the  Congress  gov-
 crnment  did,  not  to  repeat  the  same
 thing  or  not  to  go  backward  or  awk-
 ward.  You  go  forward—that  is  what
 people  expect  of  you.  Therefore,  Sir,
 do  not  put  the  old  wine  in  the  new
 bottle  or  do  not  go  on  putting  the
 rotten  wine  in  the  broken  bottle.  You
 have  absolute  majority.  People  have
 full  confidence  in  you  and  voted  for
 you  rightly  or  wrongly,  You  got  the
 majority  and  it  is  an  opportunity  for
 you  to  do  a  better  service  than  the
 nrevioug  rulers  of  the  country,  Now
 you  are  called  upon  to  do  better  ser-
 vice  than  the  Congress  rulers  or  Minis-
 ters.  Therefore,  I  appreciate  that  cer-
 tain  steps  have  been  taken  by  the  hon,
 Minister  Shrj  Dharia  in  respect  of  ex-
 port.,  I  once  again  request  you  to
 consider  sympathctically  the  plight  of
 the  weavers  who  are  seriously  and
 materially  affected

 With  these  words,  Sir.  I  conclude
 My  speech  with  thanks  to  the  honour-
 able  Deputy-Speaker.

 श्रीमती  चन्द्रावती  (भिवानी)  :  चेयर

 मैन  साहब,  श्राज  हमारे  सामने  मिनिस्द्री  द्राफ

 सिविल  सप्लाईज़  और  को-ग्रापरेशन  की

 डिमांडज़  हैं,  मैं  इसका  समर्थन  करने  के  लिए

 खड़ी  हुई  है  ।  पहले  मैं  सप्लाई  पर  बोलना

 चाहती  हूं  ।
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 हमारा  जो  पैकेज  भ्रौर  कैरेज  सिस्टम  है,

 यह  बहुत  दकियानूसी  है,  इसमें  बहुत  वैस्टेज

 होता  है  ।  चाहे  खाने-पीने  का  सामान  हो,

 पहनने  के  कपड़े,  ्र्ई  की  गांठ,  बिनौले  या  तेल

 और  घी  के  डिब्बे  हों,  इनको  पैक  करने  का

 तरीका  क्लमज़ी  है,  इसमें  बहुत  वेस्टेज़  है  t

 क्योंकि  जो  भेजता  है  श्रौरप्जो  बिचौलिया  है,
 उसको  पता  है  कि  तेरे  ऊपर  कछ  भार  नहीं

 पड़ता,  यह  तो  सब  उपभोक्ता  पर  पड़ेगा  t

 इसलिए  चाहें  श्राप  प्लेटफार्म  पर  देखें,  बन्द  रगाहों
 पर  देखें,  जहां  जहां  से  भी  लदान  होता  है,
 जिस  जिस  जगह  से  भी  लदान  होता  है
 शरीर  उतरता  है,  वहां  चीजों  को  खराब  करने

 का  बहुत  बुरा  नजारा  हम  सब  को  देखने  को

 मिलता  है।  मैं  मिनिस्टर  साहब  से,  जिनकी

 योग्यता  के  बारे  में  हमको  कहने  की  ज़रूरत

 नहीं  है,  चाहूंगी  कि  वे  इन  चीजों  पर  गौर  करें,

 ध्यान  दें,  इससे  भी  हमारी  कीमतें  कम  होने  में

 बहुत  मदद  मिलेगी  t  मैं  यह  भी  चाहूंगी  कि

 जितने  की  बोरी  या  और  कोई  पैकेज  हो  वह
 उतने  पैसे  में  ही  उपभोक्‍ता  तक  पहुंचना  चाहिये
 शरीर  उसी  रूप  में  पहुंचना  चाहिये  ।

 a
 मैं  आपको  उपभोक्ताओं  की  रोजमर्रा

 काम  में भ्राने  वाली  चीज़ों  की  मिसाल  देंती
 हूं  ।  दांत  साफ  करने  की  ट्यूब  झाती  है,
 किसी  किसी  ट्यूब  में  तो  हवा  के  सिवाय  कुछ

 नहीं  मिलेगा  ।  उस  पर  कभी  उसकी  क्वांटिटी

 नहीं  लिखते  ।  ये  साधारण  आदमी  के

 उपयोग  की  चीज  है,  छोटी  सी  चीज़  है
 ग्रौर  कीमत  पौने  चार  या  कुछ  रूपये

 हाती  2  t  इतनी  कीमत  की  /चीज

 है श्रौर माल  नहीं  निकलता  जो  इन

 चीज़ों  को  बनाते  हैं,  उन  से  यह  तो  कहना

 ही  चाहिये  कि  उसमें  कितनी  चीज़

 डालते  हो  यह  तो  उस  पर  लिखना  चाहिए  |

 साबुन  की  बात  मैं  कहना  चाहती

 हूं,  पहले  टाटा  का  साबुत  507  श्रच्छा  मिलता
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 था।  सन  लाइट  और  लाइफ  ब्याय  भी  ग्रच्छा

 मिलता  था,  लेकिन  इन  दोनों  ने  स्टैंडड

 घटादिया  है।  साबुन  गरीब  से  लेकर  अमीर

 तक  सब  इस्तेमाल  करते  हैं।  लेकिन  कुछ

 साबुन  अरब ऐसे  आने  लगे  हैं  कि  श्रगर  कपड़े
 पर  लगाग्नो  तो  कपड़ा  खराब  और  नहाने
 का  साबुन  शरीर  पर  लगाओो  तो  शरीर

 खराब  ।  मेरा  निवेदन  है  कि  इस  तरह  की

 चीजे  जो  मैन्‍्यूफैक्चरर  तैयार  करते  हैं  उनको

 सज़ा  मिलनी  चाहिए  i

 खाने  की  चीजों  को  आप  देखिए।  एक

 बार  मैंने  कोकोनट  का  बन्द  डिब्बा  लिया,

 पता  नहीं  उसमें  क्या  था,  मिट॒टी  का  तेल  था

 या  कुछ  और  था|  मैं  हमेशा  एक  बात  कहती

 हूं  कि  हम  कितना  ही  इंतजाम  करें,  हिरफिर

 कर  उसी  बात  पर  त्  जाते  हैं  कि  सो  सुनार
 की  एक  लुहार  की  ।  जब  तक  इकनामिक

 सिंक्योरिटी  नहीं  होगी,  भ्रप्ट्राचार  तो  होगा  ।

 उस  को  खत्म  किये  बिना  यह  समस्या  हल

 नहीं  होगी,  श्र  चाहे  कितना  ही  बढ़िया

 सिस्टम  कर  दें,  बीच  में  खाने  वाले  खाते  रहेंगे  |

 ऐसा  मालूम  होता  है  कि  काटन  कार्पोरेशन

 जैसे  बड़ी  बड़ी  संस्थाग्रों  में  केवल  कुछ  लोगों

 को  वज़ीफा  देने  के  लिए  चेयरम॑न  बना  दिया

 जाता  है|  उन  में  कोई  योग्यता  नहीं  होती  है  ।

 इस  तरह  राष्ट्र  के  काम  में  झ्राने  वाली  बहुत

 महत्वपूर्ण  चीजों  के  साथ  खिलवाड़  किया

 जाता  है  1

 जिस  तरह  दुश्मन  की  सप्लाई  लाइन  को

 काट  कर  हम  उस  को  हरा  देते  हैं,  उसी  तरह

 झ्रगर  देश  की  सप्लाई  लाइन  दुरुस्त  नहीं  है,

 हमारा  सिविल  सप्लाईज़  डिपार्टमेंट  ठीक

 ढंग  से  काम  नहीं  करता.  है,  तो  देश  का

 जन-जीवन  खतरे  में  पड़  जाता  है,  उस  में

 अव्यत्रस्था  फेल  जाती  है।  इस  लिए  यह  बहुत

 जबरी  है  कि  हमारी  इस  सप्लाई  लाइन  में

 कोई  त्रुटि  न  रहे  ।
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 ट्रक  बालों  के  बारे  में  कहा  जाता  है  कि

 वे  लोग  बहुत  बेईमान  हैं  श्रौर  बहुत  बेपरवाही
 से  ट्रक  चलाते  हैं।  लेकिन  मैं  कहना  चाहती

 हूं  कि  शौर  लोगों  की  बेगार  तो  खत्म  हो
 गई  है,  मगर  पिछले  दिनों  से  ट्रक  वालों  की

 बेगार  शुरु  हो  गई  है।  अगर  बोट  क्लब  पर

 लोगों  को  इकट्ठा  करना  हो,  या  कहीं  दूर
 कोई  जल्‍्सा  हो,  तो  ट्रक  वालों  को  पकड़ा
 जाता  हैं  t

 इस  के  अलावा  जगह  जगह  बैरियर्ज

 लगे  रहते  हैं,  मानो  अलग  अलग  देश  हों  ।

 वहां  पर  सरकारी  अधिकारी  ओर  पुलिस
 वाले  पैसे  लेते  हैं।  मैं  ट्रक  वालों  की  कोई

 बहुत  बड़ी  चैम्पियन  नहीं  हूं  ।  मैं  यह  नहीं

 कहती  कि  उन  में  सब  लोग  ईमानदार  और

 भले  होते  हैं।  लेकिन  उन  को  जगह  जगह
 देर  तक  रोके  रखने  से  फल-सब्जी  जैसी

 चीज़ें  खराब  हो  जाती  हैं।  अगर  ट्रक  जल्दी

 से  जल्दी  एक  जगह  से  दूसरी  जगह  जा  सके,

 तो  लोगों  को  ताज़ा  चीजें  मिल  सकेगी

 अगर  चीजों  को  अच्छी  तरह  पैक  किया  जाये,

 तो  उन  की  कीमतें  झाटोमैटिकली  घटेगीं  और

 वे  ठीक  हालत  में  साधारण  ग्रादमी  तक  पहुंच
 सकेंगी  ।  सरकार  को  यह  भी  देखना

 चाहिए  कि  खाने-पीने  की  और  दूसरी  चीजें

 बहुत  घटिया  किस्म  की  न  बनें  ।

 को-आ्आपरेटिव  स्टोर्ज  के  बारे  में  मैं  आप

 को  क्‍या  बताऊं 7  मुझे  याद  है  कि  मैंने  970

 में  उस  वक्त  की  प्रधान  मंत्री  को  एक  पत्र

 लिखा  था  कि  को-आ्रापरेंटिव  सैक्टर,  और

 लोकल  सैल्फ़-गवनेमेंट  (हालांकि  उस  का  इस

 मंत्रालय  से  कोई  सम्बन्ध  नहीं  है)  एक  प्रकार

 से  नामिनेटिव  सैक्टर  हो  गए  हैं।  कोझ्रापरेटिव

 सैक्टर  बहुत  डीजेनीरेट  हो  गया  है।  कोभ्राप-

 रेटिव  स्टोजं,  कोआप  रेटिव  बक्स  और  कोझ्राप-

 रेटिव  कर्जा  सोसायटियों  में  ज्यादातर  नामि-

 नेटिड  लोग  होते  हैं  ।  महज  बजीफ़ा  देने
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 के  लिए  यहां  लोगों  को  बिठा  दिया  जाता  है

 चुनाव  करवाने  के  बारे  में  टाल-मटोल  किया

 जाता  है  ।

 ग्राज  हालत  यह  है  कि  कोई  भी  को-

 आपरेटिव  स्टोर  ऐसा  नहीं  है,  जिस  को

 लाभ  होता  हो  या  जहां  भ्रच्छी  चीजें  मिलती

 हों  ।  अगर  किसी  प्राइवेट  कपड़े  की  दुकान
 या  जनरल  मरचेंट  की  दुकान  पर  कोई  एक
 चोज़  मांगे,  तो  दुकानदार  बीस  चीजें  दिखा-

 येगा  ।  लेकिन  जो  कोग्रापरेटिय  स्टोर  के

 लोग  हैं,  इन  के  यहां  जायेंगे  तो एक  चीज  दिखाने

 में  भी  इन  को  तकलीफ  होती  है  -  खादी

 भण्डार  में  भी  श्रब  से  कुछ  समय  पहले  तक

 यही  हालत  थी  ।  वहां  भी  उन  को  दिखाने

 में  तकनीक  होती  थी,  वे  समझते  थे  कि  दिखाएंगे
 सो  इस  की  तह  करनी  पड़ेगी,  इसलिए  दिखाग्रो

 ही  मत  ।  तो  वे  तो  सिर्फ  तनख्वाह  लेन  के

 लिए  वहां  आते  हैं  ।  ऐसे  लोगों  को

 कोग्रापरेटिव  स्‍्टोरों  पर  या  ऐसी  जगहों  पर

 बैठाना  ठीक  नहीं  है।  उन  को  ग्राखिर  कुछ
 तो  अपने  कर्त य.  का  ज्ञान  होना  चाहिए  ।

 लेकिन  मैं  यही  कहूंगी  कि  यह  बहुत  कुछ

 हम  सब  पर  भी  निर्भर  करता  है  मैं  ज्यादा

 टाइम  न  लेकर  केवल  यही  कहना  चाहती  हूं
 कि  यह  जो  कोग्रापरेटिब  सेक्टर  है  इस  को

 दोबारा  फलने  फूलने  का  मौका  देना  चाहिए
 शर  जो  लोग  इस  में  गश्रभी  तक  बैठे  रहे

 हैं  उन  से  हिसाब  लेना  चाहिए  कि  यह  क्‍यों

 डिजेनरेट  हमरा  है,  क्‍यों  इस  में  घाटा  हुमा  है,
 क्‍यों  महां  घटिया  चीजें  दी  जाती  हैं  जब  कि

 उन  की  लिस्ट  में  तो  जो  नाम  ग्राते  हैं  उन

 में  तो  बढ़िया  चीजें  होती  हैं  मगर  वह  शायद

 ज्यों  की  त्यों  रिप्लेस  हो  जाती  हैं।  तो  यह

 जो  सारा  का  सारा  मुल्क  दस  साल  में  डिजेनरेट

 हो  गया  है  उसको  ठीक  करने  के  लिए  हमारी

 सरकार  को  बहुत  बढ़ा  काम  करना  है,  हिमालय

 से  भी  बड़ा  काम  उस  के  सामने  है।  लेकिन

 वह  नहीं  क  रेंगे  तो  हमें  जनता  माफ  नहीं  करेगी।

 हमारी  सरकार  के  सामने  बह  बहुत  बड़ी

 जिम्मेदारी  है
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 ग्रभी  थोड़ी  देर  पहले  दूसरी  तरफ  के

 कुछ  मित्र  बोल  रहे  थे  कि  बहुत  तरक्की  हुई
 है,  फारेन  एक्सचेंज  के  रूप  में  हुई  है  ।  हम
 मानते  हैं  ऑ्किड़ों  में  हुई  होगी  या  देश  के  लोगों

 को  कुछ  चीजें  न  दे  कर  उसे  बाहर  भेज  कर

 हुई  होगी।  हमें  खुद  खाने  न  दे  कर  वह  चीज

 बाहर  भेज  दी  गई  |  मारुति  के  नाम  से  कितनी

 सीमेंट  ब्लैक  में  बेची  गईं  ।  यह  एक  ही
 कारखाना  है  जहां  मजदूर  को  भी  खाया

 गया  झौर  मालिक  को  भी  खाया  गया  |  मालिक

 से  पैसा  ले  लिया  शौर  मजदूर  के  लिए  कहा
 कि  इस  को  मत  दो  ।  अ्रभी  तक  जो  लेबर  के

 वजीर  थे  उन  से  हम  ने  रेप्रेजेन्ट  किया

 दादरी  की  सीमेंट  फैक्टरी  में  जो  सीमेंट

 बनती  है  उस  से  जो  मकान  बनायेंगे  वहू

 कोलैप्स  हो  जायगा  ।  इस  तरह  की  कितनी

 ही  चीजें  है  ।  यह  तो  मेरी  व्यक्तिगत  नौलेज  में

 बात  थी  वह  मैं  जिक्र कर  रही  हूं  ।  मैं

 समझ ती  हूं  कि  दूसरी  जगह  भी  सीमेंट

 या  दूसरी  उपभोक्ता  सामग्री  बनाने  के  जो

 कारखाने  हैं  उन  में  डिजेनरेशन  हुआ  होगा  |

 जिन्होंने  एकोनामिक  अपराध  किंए  हैं  उन

 में  वंशी  लाल  और  संजय  गांधी  का  नाम

 तो  हम  ले  लेते  है  लेकिन  जो  प्राइवेट  सेक्रेटरी

 उन  का  था  उस  के  पास  4  करोड़  रुपए  हैं,

 उस  का  कोई  नाम  नहीं  लेता  ।  मिश्रा  का

 नाम  कोई  नहीं  लेता  7  उस  ने  कितना  रुपया

 कमाया  है  और  किस  लैविशली  रहता  है,  इस

 का  जिक्र  नहीं  होता  ।  मेरा  निवेदन  है  कि

 दूसरे  शअ्रपराधों  के  ग्रलावा  एकोनामिक  अप-

 राध  जिन्होंने  किए  हैं  उन  को  भी  श्राप  देखें  ।

 ऐसे  लोगों  को  आप  देखें  दस  साल  पहले  बह्

 कितना  इनकम  टैक्स  देते  थे  और  अराज  उन  के

 पास  कितनी  सम्पत्ति  है?  महाराजा

 पटियाला  की  जैसे  दस  दस  गाड़ियां  चलती

 थीं  ऐसे  ही  श्राज  उन  की  भी  कितनी  ही

 गाड़ियां  हैं।  बे  सारी  बातें  सामने  श्रा  गई
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 [श्रीमती  चन्द्रावती]

 इसलिए  मैं  ने  इस  तरफ  ध्यान  दिलाया।.

 (ध्यवधान)  मुझे  इतना  ही  निवेदन

 करना  था  t

 SHRI  8.  RACHAIAH  (Chamaraja-
 nagar):  Mr.  Chairman,  Sir,  I  rise  to
 make  a  few  observations  on  the  De-
 mands  placed  before  the  House  by  the
 Minister  of  Commerce,  Civil  Supplies
 and  Co-operation.  Many  members
 have  already  participate  in  the  dis-
 cussion  On  these  Demands  and  offered
 their  remarks.  I  would  confine  my-
 self  to  only  a  few  commodities  which
 are  exported.

 We  can  say  that  1976-77  is  a  memo-
 rable  year  in  the  annals  of  Indjan  ex-
 ports.  Exports  have  exceeded  imports
 and  there  is  a  favourable  trade  balance
 of  about  Rs.  72  crores.  This  is  the
 tentative  figure  that  has  been  given
 by  the  Ministry.  After  the  dawn  of
 independence,  only  in  two  years  has
 there  been  a  surplus  trade  balance—
 in  1972-73,  and  1976-77.  Therefore,  I
 must  take  this  opportunity  to  express
 my  appreciation  of  the  good  work  done
 by  the  Ministry  of  Commerce  in  this
 respect.

 Karnataka  contributes  a  major  share
 ty  the  export  trade  of  this  country.
 Many  of  the  articles  that  are  being  ex-
 ported  from  our  country  and  find  a

 place  in  the  export  map  of  India  are
 from  Karnataka,  particularly  magna-
 tite.  Concentrates  from  the  Kudremuk

 project.  It  is  intendeg  to  export  7.5
 million  tonnes  of  ore  to  Iran.  A  pro-
 duction  target  of  42  million  tonnes  lad
 been  set  for  1976-77  taking  into  ac-
 count  the  requirement  of  6  million
 tonnes  for  the  indigenous  steel  indus-

 try  and  26  million  tonnes  for  export.
 It  is  good  of  the  Government  of  India
 ‘and  the  Government  of  Iran  to  have

 taken  up  this  project  for  the  export  of
 iron  ore.  While  congratulating  the

 Ministry,  I  want  to  bring  to  the  notice
 of  the  hon.  Minister  that  we  had

 hoped  that  the  local  people  would  be

 given  employment  in  this  project,  but
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 it  is  a  pity  that  even  in  the  Class  JII
 and  Class  IV  services  they  are  not
 being  taken  in  large  numbers,  so  much
 so  that  there  has  been  a  hue  and  cry
 in  the  Mangalore  and  Chickmagalur
 area  where  the  project  jis  situate.  I
 wish  the  hon,  Minister  will  look  into
 this  aspect  and  see  that  the  aspirations
 and  hopes  of  the  local  people  are  ful-
 filled,

 Shri  Maya  Thevar  was  critical  of
 the  high  price  of  silk  yarn  and  said
 that  the  handloom  industry  suffered
 heavily.  While  agreeing’  with  him.  I
 would  like  him  to  see  the  plight  of  the
 mulberry  growers  in  Karnataka.  India
 produces  four  kinds  of  silk  and  stands
 first  in  the  world  market  in  all  the
 four  varieties.  Karnataka  alone  con-
 tributes  about  80  per  cent  of  mulberry
 silk  produced  in  India.  Most  of  the
 areas  producing  mulberry  silk  are  de-
 pendent  on  the  monsoon.  Not  only
 on  account  of  vagaries  of  monsoon  but
 on  account  of  supply  of  defective  seed,
 the  farmers  lose  their  crops  heavily.
 So,  this  js  the  crux  of  the  problem.
 If  the  farmers  are  given  enough  irriva-
 tion  facilities  and  they  are  supplied
 with  good  seeds  they  will  be  able  to
 produce  tree  times  more  than  what
 they  are  producing  now  in  the  ‘arna-
 taka  area.

 6.00  hrs.

 I  am  aware  of  the  action  taken  by
 the  Centra]  Silk  Boarg  with  regard  to

 setting  up  research  stations.  Recently
 Karnataka  Government  have  been
 able  to  produce  bivoitine  cocoons  for
 the  silk  reeling.  Therefore,  the  con-
 tent  of  the  silk  has  been  increased  and
 there  has  been  8  little  more  produc-
 tion  than  we  used  to  get.  This  time,
 on  account  of  supply  of  defective
 seeds,  crops  have  failed.  The  farme:s
 coulq  not  get  enough  even  for  their
 livelihood.  While  speaking  on  the
 Budget,  Shri  Narasimha  Rao  has  st-
 gested  crop  insurance.  I  also  fee]  that
 crop  insurance  has  to  be  guaranteed
 so  that  the  farmers  are  not  put  to  loss.
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 Once  the  cocoons  are  produced,  the
 market  difficulty  is  not  there.  The

 Karnataka  Government  have  _  started
 the  cocoon  markets  where  not  only  the
 Government  put  private  parties  also

 participate.  But  the  private  sector  is
 not  in  a  position  to  give  cash  jmme-

 diately  to  the  farmers  with  the  result

 that  the  farmers  are  not  getting  tne
 benefits.  Secondly,  cocoons  which  are

 produced  in  rain-fed  areas,  do  not

 contain  more  silk.  Therefore,  not  only
 on  account  of  fluctuations  in  the  vaga-
 ries  of  nature  but.  on  account  of  fluc-
 tuations  in  the  price  structure  also
 the  reelers  sometimes  are  duped  when
 the  prices  are  prevailing  at  a  higher
 level.  The  merchants  take  advantagr..
 Therefore,  the  Karnataka  Govern-
 have  suggesteq  the  establishment  of
 a  silk  bank  in  Bangalore  through  the
 Karnataka  Development  Silk  Market-

 ing  Society  and  for  that,  they  have
 asked  for  financial  aig  from  the  Cen-
 tre,  I  would  request  the  Minister  to
 look  into  this  thing  so  that  fluctuations
 are  avoided  ang  the  producers  pet
 their  due  and  the  silk  reelers  are  not

 dupeq  and  the  weavers  get  the  silk
 at  a  price  which  js  reasonable  for

 weaving.  Therefore,  I  would  request
 the  Minister  to  look  into  the  proposiul
 of  the  Karnataka  Government  =  ani
 see  that  they  are  helped,

 Now,  with  regard  to  irrigation  faci-
 lities  in  Mulberry  area,  the  World
 Bank  has  already  agreed  to  finance
 some  of  the  schemes.  There,  coopera-
 tive  societies  have  been  registered  and
 they  are  looking  to  you  for  financiai
 aid.  J  wish  that  the  World  Bank  comes
 forward  and  sees  that  these  societies
 are  financed  very  early.

 Karnataka  is  producing  nearly
 105,000  tonnes  of  coffee.  More  than
 50  per  cent  of  it  is  being  exported  and
 the  rest  is  utilised  for  internal  ccn-
 sumption.  There  was  a  hue  and  cry
 for  the  reduction  of  export  duty  on
 coffee.  I  saw  in  the  press  that  the
 Government  have  already  tuken  a
 decision  to  reduce  the  export  duty.  I

 once  again  thank  the  hon.  Minister  for
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 his  timely  action  in  not  allowing  the
 deterioration  of  the  price  of  coffee  in
 the  export  market.

 Karnataka  is  also  contributing  for
 the  export  market  in  respect  of  items,
 like  handlooms.,  handicrafts,  carda-
 mom,  certain  forest  products,  plywood,
 etc.  All  these  items  are  being  exported.
 I  would  request  the  hon.  Minister  to
 see  that  the  protection  given  to  these
 commodities  is  further  extended.

 Coming  back  again  to  the  silk  in-
 dustry,  the  tariff  protection  is  given
 only  upto  l977  or  1978.  Unless
 you  extend  the  tariff  protection  to  the
 silk  industry  by  another  0  years,  you
 will  not  be  able  to  protect  this  in-
 dustry.  The  silk  industry,  as  you  are
 aware,  is  labour-oriented  and  nearly
 3.4  million  people  are  engaged.  I  would
 request  the  hon.  Minister  to  see  that
 the  tariff  protection  is  further  ex.
 tended.

 With  regard  to  the  export  of  certain
 food  items  like  rice  bran  and  oil  cake
 which  are  being  exported.  I  sugvest
 that  these  two  items  may  be  exchice:t
 from  the  export  list.  The  rice  bran  and
 the  oil  cake  are  required  for  th?  manu-
 facture  ot  feedstuff  for  cows  and  but¥s-
 loes.  for  the  animals,  The  prices  of
 these  feedstuffs  of  animals  have  gone
 beyond  the  reach  of  the  rearers.  There-
 fore.  I  want  these  items  to  be  excludea
 from  the  export  list.

 As  regards  sugar,  there  is  65  per
 cent  levy  sugar  and  35  per  cen‘  is
 allowed  for  free  market  sale.  There
 is  a  difference  in  price  with  regard  to
 levy  sugar  in  the  southern  States  and
 that  of  sugar  produced  in  the  northern
 States.  As  you  are  aware,  jn  the
 southern  States.  the  sugar  content,  the
 sucrose  content,  is  more  and  they
 produce  more  sugar  per  unit  quantity
 where  as  in  the  northern  States.  it  is
 not  so.  Therefore.  if  you  want  to  en-
 courage  Sugar  industry,  the  sugar  co-
 Operatives  have  to  be  encouraged  in
 Maharashtra,  Andhra,  Karnataka  and
 Tamil  Nadu  so  that  the  productivity
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 {Shri  B.  Rachaiah]
 is  Maintained  at  a  high  level.  7  would
 request  the  hon.  Minister  to  see  that
 the  difference  in  prices  is  narrowed
 down  so  that  the  southern  States  also
 get  their  due  share.

 With  regard  to  horticultural  iudust-
 ry,  fruits  like  bananas,  mangoes,  pjne-
 apples,  apricots  and  dry  fruits  like
 almonds  and  walnuts  are’  exporte:
 There  is  a  large  scone  for  export  of
 these  items  by  encouraging  the  farmers
 to  grow  more  and  more  of  these  i'cms
 to  give  them  incentives  by  wav  of
 loans  on  concessionai  interest  and  alro
 by  giving  them  all  the  necessary  in-
 puts  at  a  cheaper  rate.

 ‘The  imported  cotton  costs  more  with
 ‘the  result  that  the  Government  has
 to  give  them  some  subsidy.  Insteail  of
 giving  more  subsidy  for  the  ‘mported
 cotton,  I  would  request  the  hon.  Minis-
 ter  to  see  that  for  indigenous  cotton
 the  farmers  get  more  price  and  to
 give  them  more  incentives  so  that  thev
 grow  long  and  medium  stable  fibre
 in  the  country,  With  these  remarks,
 I  would  like  to  congratulate’  the
 Ministry  for  having  maintained  the
 export  at  a  higher  level.

 att  जगदस्बी  प्रसाद  बयादव  (गोइडा)  :

 इस  विभाग  के  हमारे  मंत्री  यंग,  एनर-

 जेटिक,  इनिशिएटिव  लेने  वाले  और  योग्य

 हैं  ;  मैं  उनके  सामने  कुछ  मूल  प्रश्न  रखना

 चाहता  हूं  ।  मैं  इन  मांगों  का  समर्थन  करते

 हुए  उनस  पूछना  चाहता  हूं  कि  सहकारिता
 की  नीति  के  बारे  में  हमारी  नई  सरकार,

 जनता  पार्टी  की  सरकार  क्‍या  परिवर्तन  लाना

 चाहती  है  ?  इस  मुददे  को  में  इसलिए
 उठाना  चाहता  हूं  कि  जब  जत्र  एपेक्स

 बाड़ीज़  पर  बात  हुई  है  सभी  ने  यह
 स्तव्रीकार  किया  है  कि  सहकारिता  में  श्रष्टा-

 चार  इस  तरह  से  व्याप्त  है  कि  सहका-

 ,ड्विता  के,  उन्मूलन  के  सिवाय  कोई  रास्ता

 नहीं  है।  फिर  जब  यह  विचार  गभ्राता  है
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 तो  साथ  साथ  यह  सवाल  भी  उठता  हैकि

 सहकारिता  का  आल्टरनेटिव  क्‍या  हो  ?

 कोई  आल्टरनेटिव  इसका  नहीं  मिल  पाता

 है।  इसीलिए  मैं  चाहता  हुं  कि  मंत्री

 महोदय  सरकार  की  नीति  की  इस  विषय

 में  कुछ  घोषणा  करें  ताकि  सहकारिता  का

 कुछ  काम  बागे  बढ़े  सके  |

 ग्राज  सहकारिता  में  वैस्टिड  इन्रेस्ट्स,

 निहित  स्वार्थ  वालों  का  बोलबाला  है  और

 सभी  जगह  है  ।  इनको  हटाने  का  सतन्‌
 प्रयास  भी  किया  गया  है  लेकिन  ग्रज  तक

 उसका  निराकरण  नहीं  हो  सका  है  ।  मान-

 नीय  सदस्यों  ने  वैस्टिड  इन्टेरेस्ट  की  बहुत
 लम्बी  चौड़ी  कहानियां  सदन  के  सामने  पेश

 की  हैं  ।  मैं  कोई  ब्यक्नगत  कहानी  न

 रखते  हुए  इतना  ग्रवश्यक  कहना  चाहता  हूं
 कि  भ्रथ्टाचार  चाहे  बिमार  की  सहकारिता
 में  हो  या  कहीं  और  हो  और  आज  जो

 महाराष्ट्र  इस  बीमारी  से  बचा  हुमा  था

 वहां  भी  यह  व्याप्त  हो  गई  है,  गुजरात
 में  भी  हो  गई  है  और  अन्य  राज्यों  में  भी

 व्याप्त  होती  जा  रही  है,  इसके  निवारण

 का  उपाय  नहीं  सोचा  गया,  वैस्टिड  इंटरेस्ट

 के  निवारण  का  उपाय  नहीं  सोचा  गया  तो

 इसका  प्रचार  और  प्रसार  दूसरे  राज्यों  में

 भी  जहां  ग्रच्छा  यह  आन्दोलन  चल  राहा  है,

 वहां  भी  होता  जाएगा  1

 ग्राज  सहकारिता  हमारे  जीवन  का

 अंग  बन  गई  है,  गांवों  में  कृषि  के  क्षेत्र  में

 और  शहरों  में  भी  ।  जीवन  के  हर  पहलू
 पर  यह  चीज  छाई  हुई  है  ।  कृषि  के  क्षेत्र

 में  चाहे  दीघंकालीन,  मध्यकालीन  या  श्रल्प-

 कालीन  ऋण  देने  की  योजनाओञ्रों  का  सम्बन्ध

 हो,  सबकी  सहकारिता  के  द्वारा  ही  पूति  की

 जाती  है  |  में  जानना  चाहता  हूं  कि  श्रापका

 सम्बन्ध  प्रदेशों  की  सरकारों  के  साथ  इस

 सहकारिता  को  पनपाने  में  किस  प्रकार
 का  रहेंगा,  कौन  सी  नीति  श्राप

 अपनायेंगे?  झ्राप  यह  कह.  कर
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 निकल  सकते  हैं  कि  सहकारिता  तो  राज्य

 का  विषय  है  श्लौर  ययाथे  रूप  में  इसको

 एक्सोक्यूट.  करने  का  काम  भी  उन्हीं

 का  है।  आप  यह  कह  कर  निकल  नहीं

 सकते  हैं  यह  सहकारिता  विभाग  जिसको

 आपको  विशेषज्ञ  के  रूप  में  कृषि  से  निकाल

 कर  दिया  गया  है  ग्राश्िर  उसमें  ग्रादर्श  के

 रूप  में  नीति  के  रूप  में,  कार्य  के  रूप  में

 कौन  सो  परिवर्तन  होगा  ?

 एक  और  बात  इस  संदर्भ  में घ्रौर  वह  भी

 एक  मूल  प्रएत  के  रूप  में  मैं  निवेदन  करना

 चाहता  हू  ।  सहकारिता  को  जब  तक

 श्राप  स्कूलों  कालेजों  में  शिक्षा  के  प्ननिवार्य

 विषय  कें  रूप  में  नहीं  लेंगे,  इसको  अधि-

 वाय॑  विषय  नहीं  बनाय्रेंगे  तब  तक  यह

 आन्दोलन  प्रगति  नहीं  कर  सकेगा  ।  विज्ञान

 की  तरह  से  इसका  एक  संद्धान्तिक  पहलू  है

 श्र  दूसरा  यथार्थ  ज्ञान,  जिसको  प्रैक्टिकल

 कहते  हैं,  एक  यह  उसका  पहलू  है  t  दोनों

 की  पढ़ाई  की  झ्रापकों  व्यवस्था  करनी  होगी  t

 मेरे  कहने  का  तात्पर्य  यह  है  कि  किताबी

 ज्ञान,  सैद्धान्तिक  ज्ञान  स्कूलों  और  कलेजों

 में  मेले  शोर  यथार्थ  ज्ञान,  व्यावहारिक
 ज्ञान  गांव  में।  गांव  की  सहकारिता  शहर
 में  हैं,  शहर  की  सहकारिता  का  उनको

 सदस्य  बना  कर  यह  ज्ञान  उनको  दिया

 जाए  1

 मैं  समझता  हूं  कि  सहकारिता  को  इस

 देश  में  शिक्षा  से  सम्बन्धित  करने  का  अगर

 उचित  रास्ता  निकालनो  का  प्रयास  करेंगे

 तथा  नवशृवकों  को  व्यावहारिक  रूप  से  काम

 में  लगायेंगे  तो  शिक्षा  का  सही  मार्गेदर्स

 होगा  और  साथ  ही  साथ  बेस्टेड  इंटरेस्ट

 भी  दूर  होगा  ।  मैं  जानना  चाहता  हूं  कि

 मंत्री  जी  सहकारिता  की  शिक्षा  का  श्रंग

 बनाने  के  लिए  शिक्षा  विभाग  से  मिल  कर

 किस  प्रकार  की  नीति  तय:  करना  चाहते  हैं
 फिर  शिक्षा  का  विषम  भी  केन्द्र  से  लेकर
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 राज्यों  के  हाथ  में  पडा  हुआ  है  ।  यह

 मूल  प्रश्त  में  उठाना  चाहता  था,  इसीलिए
 में  बोल  रहा  हूं  ।

 \

 एक  सत्राल  बारबार  आता  है  कि  सह-
 कारी  समित्रियां  जो  हें  उनका  कम  से  कम

 सचिव  तो  होता  है  वह  बैतनिक  हो  ।  कुछ
 राज्यों  में  और  संस्थाओ्रों  में  इसकी  व्यवस्था

 की  गई  है।  लेकित  सभी  सहकारी  समि-

 तियां  सभम  नहों  &  कि  बतनिक  सचिव

 रख  सकें  लेकित  अनुभव  यह  बताता  है  कि

 बैतनिक  सचिव  पर  कम  खर्च  पढ़ता  है
 बनि  बत  अवैतनिक  सचिव  के  ।  अ्रवैतनिक

 सचित्र  निहित  स्वार्थ  में  भअाकर  उसको

 बरबाद  कर  देता  है  ।  इसलिप्रे  कोई  एक
 व्यवस्था  दे  जिससे  सम्पूर्ण  देश  में  सहकारी
 समितियों  में  सक्षिव  का  पद  वैतनिक,

 हा ।

 एक  सवाल  और  उठाया  जाता  है
 वीकर  सैक्शन्स  पर  ।  मैंने  काम  करके

 देखा  है  कुछ  राज्य  हैं  जो  सहकारिता  क्षेत्र

 में  बहुत  पिछड़  गये  हैं  ।  एक  ही  राज्य  में

 कुछ  क्षेत्र  ऐसे  हैं  जो  बहुत  पिछड़  गए  हैं

 और  क्षेत्रों  में  वे  वर्ग  बहुत  पिछड़  गये  हैं  |

 केन्द्रीय  सरकार  की  यह  खुली  हुई  नीति

 है  कि  इन  पिछई  वर्गों  की,  क्षेत्रों  की  हर

 हालत  से  मदद  की  जाग्रे।  लेकिन  वचन  से,

 साधन  से  मदद  हो  नहीं  पाती  है  ।  इसी-

 लिए  मैं  मंत्री  जी  से  आग्रह  करना  चाहता

 हूं  कि  पिछड़े  क्षेत्रों  की  सचमुच  व्यावहारिक
 रूप  से  अप  किस  प्रकार  मदद  देना  चाहेंगे

 यह  बताने  की  कृपा  करें  ।  मैं  एक  उदाहरण
 देना  चाहता  हूं  कि  बिहार  के  भूमि  विकास
 बैंक  से  मैं  सम्बन्धित  रहा  हूं,  शअआल  इंडिया

 लण्ड  डेवलपमेंट  बैंक,  जब  सहायता  के  लिये

 डिबेंचर  के  लिए  पैसे  निर्धारित  किये  जाते
 थे  तो  जितने  भी  पिछड़े  राज्य  थे  उनके
 भी  निर्धारित  किये  जाति  थे  ।  लेकिन  उनके

 अंग  कमजोर  होने  के  कारण  वह  सारे
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 साधनों  का  उपयोग  नहीं  कर  पाले  थे  परि-
 णाम  स्वरूप  जो  पैसे  बचते  थे  उसको

 महाराष्ट्र,  गुजरात  के  शक्तिशाली  बैंक

 कज्यूम  करते  थे  ।  इसका  र्थ  यह  हुआ
 कि  पिछड़  वर्ग  की  सहायता  के  नाम  पर
 जो  पेसा  श्राप  अलौट  करते  भी  हैं,  या
 'रिजवं  बंक  करता  हैं  उसका  उपयोग
 शक्तिशाली  बैंक  ही  करते  हैं  ।  यही  स्थिति
 स्टेट  में  भी  है  कि  जो  स्टेट  विकसित  हैं
 या  जहां  का  क्षेत्र  विकसित  है  वह  इसका
 उपयोग  करता  है  ।  उदाहरण  के  लिए

 बिहार  का  छोटा  नागपुर  बेल्ट  है.  कानूनी
 अड़चनों  के  कारण  उनकी  सहकारी  समि-
 तियां  झाज  तक  विकसित  नहीं  हो  पायीं  ।

 यह  बात  सरकार  के  ध्यान  में  है।  और
 बनवसी  क्षेत्रों  में  जसे  कोकुन  सहकारी

 समितियां  बनी  हुई  हैं  जों  मृत याय
 हैं.  उस

 जगह  पर  दूसरी  समितियां  नहीं  बनायी  जा

 सकती  हैं,  और  अगर  बनती  भी  हैं  तो  वह

 चलती  नहीं  हैं  ।  इसलिए  वीकर  सेक्शन्स

 की  जो  बात  करते  हैं  उनको  सचमच  में  किस
 प्रकार  आप  सहायता  देना  चाहते  है.  यह  मैं

 जानना  चाहता  हूं  ।

 में  सहकारिता  मंत्री  का  ध्यान  दुनियां
 की  सहकारी  समितियों  की  ओर  दिलाना

 चाहता  हुं  कि  सहकारिता  ही  वह  क्षेव  है

 जहां  पर  गूटनिरपेक्ष  के  समान  काम  होता

 है.  चाहे  अमरीकन  ब्लाक  हो,  चाह  रणियन

 ब्लाक  हो,  या  तटस्थ  ब्लाक  हो  ।  वहां  पर

 जितने  भी  प्रस्ताव  पास  होते  हैं  वह  स्व-

 सम्मत  से  हो  होते  हैं  I  कभी  भी

 डिवीजन  नहीं  होता  है  ।  तो  वह  एक  ऐसी

 दुनियां  है  जहां  समन्वय  गझ्लौर  समदर्शीपन

 से  विचार  होता  है  |  अपने  देश  में  भी

 सहकारिता  के  विकसित  करने  के  लिए

 ठोस  कदम  उठाया  जाय  |  एक  ऐसा  क्षेत्र

 झाज  आ्राप  लिये  हुए  हैं  कि  प्रगर  श्राप  चाहें  कि

 हम  दुनियां  में  शान्ति  स्थापित  करें,  लोगों
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 का  विकास  करें  तो  इस  सहकारिता  के
 द्वारा  ही  यह  सारी  चोजें  सम्भव  हैं  ।

 शब  हमारी  नीति  यह  है  कि  हम  कृषि
 का  विकास  करें  ।  मैं  गत  परात  चौधरी
 चरण  सिह  जी  का  भाषण  सुन  रहा  था.

 उन्होंने  भी  इसका  उन्लेख  किया ।  मैं  जानना

 चाहूंगा  कि  आप  कोन  सी  नीति  और  कार्य-
 क्रम  निर्धारित  करेंगे,  जिससे  कि  मैंने  जो
 वेस्टेड  इन्टरेस्ट  की  बात  ऊपर  कही  है,

 वह  चाहे  प्रान्त  के  स्‍तर  पर  हो  या  गांव
 स्‍तर  पर  हों,  सहकारिता  की  बात  हों,

 वह  ठीक  हो  सके  ?  हमारे  अनेक  मित्रों
 ने  कहा  हैं  कि  गांव  में  जो  सहकारिता  मंत्री

 हैं  वह  पैसा  लोगों  के  नाम  उठाते  हैं  और

 जेब  म  रख  लेते  है  |  पहले  ही  उनके  नाम

 कुर्की  और  वारन्ट  ले  लेते  हैं  ।  मैंग्राग्रह
 करूंगा  कि  जों  बीज  और  खाद  सहकारिता
 a  माध्यम  से  उनको  देते  हैं,  कर्जा  भी  सह-

 कारिता  से  होना  चाहिय्रे  और  बिक्री  भी

 सहकारिता  से  होनी  चाहिये  |  जीवन  का

 ऐसा  कोई  अंग  नहीं,  क्षेत्र  नहीं  जिसमें  सह-
 कारिता  व्याप्त  न  हो  सहकारिता  सच-

 मच  में  हमारे  जीवन  को  विकसित  करने

 वाली  चीज  हो.  न  कि  श्रप्टाचार  के  रूप

 में  बार्बार  हमारे  सामने  शाये  |  कोई  यह

 कहानी  न  दोहराये  कि  बिहार  में  किसी  ने

 प्लेटफार्म  गिरवीं  रख  दिया  अर  किसी  ने

 गांधी  मैदान  गिरवीं  रख  दिया  |  यह  सच-

 मच  में  लज्जाजनक  स्थिति  हैं  ।  उसका  हम

 कसे  निवारण  करें,  मैं  माननीय  मंत्री  जी  से

 चाहूंगा  कि  इस  मामले  में  वह  दिल  और

 दिमाग  का  उपयोग  करें  ।

 सम्पूर्ण  देश  में,  खासकर  पिछड़े  क्षेत्रों

 मऋण  से  ग्रस्त  लोग  हैं  ।  महाराष्ट्र,

 गजरात  ने  ऋण  का  श्रान्दोलन  चलाकर

 बहुत  हद  तक  ऋण  समाप्त  कर  दिया  है

 लेकिन  बिहार,  उड़ीसा,  श्नौर  भ्रसम  जैसे

 जो  सहकारिता  के  और  पिछड़े  क्षेत्र  हैं,
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 खासकर  छोटा  नागपुर  जहां  कि  बनवासियों

 के  बीच  में  30-40  करोड़  रुपए  का  ऋण

 है,  हर  जगह  बहुत  ऋण  है  वे  लोग

 अगर  मौखिक  भी  ऋण  लेते  है  तो  लिखित

 से  भी  ज्यादा  कारगर  मानते  है  ।  मँ

 चाहूंगा  कि  देशव्यापी  ऐसे  क्षेत्रों  में  ऋण

 उन्मूलन  करने  की  नीति  का  अप  निर्धारण

 करें  ।  हों  सकता  है  कि  यद  काम  राज्य

 सरकारों  का  हों,  तो  भी  आप  ऐसी  कोई

 मार्गदशिका  उनवें  सामने  रखें  जिससे  लोग

 सचमच  में  उऋण  हो  सके  ।

 में  आपकी  म।गों  का  समर्थन  करते  ह्य

 यह  चाहूंगा  कि  आप  इस  पर  अपना

 दृष्टिकोण  रखें  जिससे  हमको  भी  श्रौर  देश

 को  भी  मार्गदर्श  मिल  सके  ।

 “SHRI  S.  ७.  MURUGAIYAN  ‘Nuga
 pattinam):  Mr.  Chairman,  Sir,  on  be-
 nult  of  the  Communist  Party  of  India.
 J  rise  to  express  my  views  on  the
 Demands  for  Grants  of  the  Department
 of  Civil  Supplies  and  Cooperaiion.

 ह  the  very  outset,  I  would  like
 to  refer  to  the  continuous  rise  in  the

 prices  of  essential  commodities,  It
 would  uct  be  an  exaggeration  to  say
 that  there  is  no  let-down  at  all  in  the

 price  rise,  the  prices  of  essential  com-
 modities  are  going  up  minute  by
 minute.  If  is  no  use  Saying  that  yeer
 after  year  ‘he  prices  of  essential  ccin-
 modities  have  been  going  up.  What
 is  the  reason  fer  this?  Who  is  fixing
 the  prices  of  essential  commodities?

 The  speculators  and  the  noaccer=
 hike  the  prices  of  essential  commodi-
 lies  without  any  compunction  for  the
 mute  millions  who  are  being  maimed

 by  the  multiple  rise  in  the  prices.  T  hey
 seem  to  be  the  silent  spectators  of

 the  seething  discontent  that  is  sweep
 ing  the  country  on  account  of  the

 soaring  prices.  The  price  spiral  is

 pollutiny  the  country  like  a  poisonous

 gas.  If  {  is  situation  is  allowed  fo  con.
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 tinue,  no  Government  worth  the  rume
 will  be  able  to  save  the  country  from
 chaos  and  confusion  and  conflict.  If
 the  prices  of  essential  commodities  are
 not  stabilised  and  if  equitable  distri‘u-
 tion  is  not  ensured,  then  it  would  Le
 impossille  for  any  Governmeri  to
 hold  the  country  together.

 ‘To  achieve  this  laudable  objective,
 the  Government  should  take  over  the
 entire  teodgrains  trade:  it  shouli  not
 be  allowed  to  continue  in  the  Fauds  of
 the  private  veople  whose  only  mvutive  is
 self-aegrandisement  at  the  cost  of  com-
 mon  people.  The  Government  shouid
 procure  all  the  foodgrains  after  paying
 remunerative  price  to  the  farmers  and
 evolve  a  public  distribution  system
 which  would  ensure  availability  of

 foodgrains  ot  a  fair  price  for  the  com-
 mon  peoole.  If  this  is  not  done  forth-
 with,  it  will  be  like  someone  sitting  af
 the  top  of  a  tree  and  trying  to  cut  at
 its  roots.

 In  Soviet  Russia  and  other  ;:ocialist
 countries  the  prices  of  foodgruins
 showed  an  upward  trend  some  seven-
 teen  years  ago:  after  that  the  prices
 have  been  gradually  declining.  ‘ihe
 primary  reason  for  the  prevalence  of
 this  happy  situation  there  is  that  the
 Governments  have  taken  over  the
 entire  responsibility  of  procuring  and

 distributing  the  foodgrains  ‘hrough
 their  agencies.  We  may  not  like  to

 follow  them  in  all  aspects.  Yet.  the
 Government  should  at  least  procure  ull
 the  foodgrains  and  also  distribute  them

 through  its  agencies.  This  is  the

 only  panacea  ‘for  all  the  present  evils

 in  the  country.

 It  is  most  unfortunate  that  the  new

 Government  is  following  the  footsicps
 of  the  previous  government  in  the

 matter  of  assuring  remunerative  prices
 to  the  farmers.  The  agriculturists,
 who  are  the  backbone  of  Indian  econo-

 my.  are  being  h:irassed  by  the  Govern-
 ment's  hesitation  in  giving  remumera-

 tive  prices  for  their  products.  It  is

 “The  original  speech  was  delivered  in  Tamil.
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 (Shri  8.  G.  Murugaiyan]}

 inexplicable  to  me  that  the  Janata
 Party  Government.  which  swears  by
 the  name  of  Mahatma  Gandhi  and  on
 whose  ideals  it  wants  to  base  all  111 उ

 activities  has  not  come  forward  with
 any  constructive  scheme  for  ensuring
 remunerative  price  to  the  farnvay.  I
 would  avpeai  to  the  hon.Minister  who
 is  known  for  his  dynamism  to  bestow
 his  personal  attention  to  this  perennial
 problem  of  our  farmers  and  give  them
 the  much-needed  relief,

 In  Tamil  Nadu.  the  essential  com-
 modities  like  oil.  puls>,  cloth.  sugar.
 children’s  food.  etc.  are  distributed
 effectively  through  cooperative  ‘socie-
 ties.  If  the  common  people  are  to  be
 saved  from  the  scourge  of  price  rise,
 the  essential  commodities  like.  kero-
 sene,  suji,  rice,  wheat.  pulses  etc.  niust
 be  distributed  through  fair-price  shops
 estabiished  throughout  the  length  and
 breadth  of  fhe  country  by  the  Gcovern
 ment.  If  this  is  not  done,  then  the
 grievances  of  the  people  can  never  le
 redressed  by  any  Government  that  may
 come  to  power.

 Sir.  the  Super  Bazars  which  have
 been  established  in  metropolita:  cen-
 tres  and  other  urban  areas  are  -orving
 only  the  well-to-do  in  the  society.  ihe
 Government  must  come  forward  tu  set
 up  such  Super  Markets  in  the  rural
 parts  of  our  country.  The  hon.  Mini--
 ter  recently  issued  a  statement  that
 000  Janata  shops  would  be  openca.
 Will  these  000  Janata  shops  be  able  to
 eater  to  the  needs  of  60  crores  of  our
 people?  Even  if  he  established  60.900
 Janata  shons,  the  needs  of  60  crores
 of  people  can  never  be  met  through
 these  Janata  shops.

 Coming  now  to  commercial  crops
 like  sugarcane,  groundnut.  cotton,  jute,
 pepper,  rubber  etc.,  it  is  really  reget-
 table  that  even  these  commo.lities
 which  earn  valuable  foreign  exchange
 do  not  get  remunerative  prices.  It  is
 unfortunate  that  their  prices  are  fixed

 by  someone  sitting  somewhere,  which
 state  of  affairs.  The  Government  also
 seems  to  be  in  a  coma  so  far  as  this  is
 eoncerned,  This  situation  should  not
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 be  allowed  to  continue.  The  only
 solution  to  this  that  the  export-iniport
 irade  should  not  be  in_the  hands  of
 the  private  sector.  The  Communist
 Party  of  India  has  been  repeatedly
 emphasising  that  the  exoprt-import
 trade  should  be  in  the  hands  of  the
 Government.  and  I  wish  to  take  this
 opportunity  to  reiterate  the  same.

 Nadu  and  Keralo---in
 Maharashtra  too---the  handiovin
 weavers’  cooperative  societies  are
 functioning  fruitfully  and  effect:
 I  wish  that  the  Government  tukes
 steps  to  establish  such  societies  in
 other  States  also  so  that  the  problems
 of  the  handloom  weavers  can  isc  re.
 solved.  As  has  heen  torcefully  rut
 forth  by  my  hon.  friend,  Shri  Maya
 Thevar,  the  handloom  weavers  द्]
 Kumbakonam.  Madurai,  Coimbatore.
 Salem,  Ramanathapuram  and  Tirune-
 lveli  are  undergoing  untold  miseries.
 The  handlooms  are  not  similar  pro
 tection  as  that  of  powerloorr..
 Numerous  familizs  of  handloom  weavers
 have  been  uprooted  from  their  home:-
 teads  and  they  have  lost  their  liveli-
 hood.  There  is  severe  competition
 between  powerlooms  and  handloum:.
 In  Tamil  Nadu,  big  industrialists  who
 are  not  bound  by  any  rules  an‘J  re-
 gulations  have  a  free  hand  in  having
 as  many  unauthorised  powerlooms  a:
 they  like.  The  price  of  cotton  is  fixed
 hy  them.  The  price  of  yarn  js  fixe:t
 by  them.  While  the  cotton-grower  ot
 denied  remunerative  price,  the  mill-
 owner  is  getting  fancy  price  for  the
 yarn.  The  industrialists  are  sole:y  r--
 sponsible  for  this  grave  situation.  This
 should  not  be  allowed  to  continue.
 Similarly,  nobody  knows  how  mans
 mills  are  producing  artificial  silk  varn
 and  who  fixes  its  price.  I  have  no
 hesitation  in  saying  that  large  scale
 deception  is  being  practised  in  this
 matter  too,  and  black-market'ng  is
 rampant.

 In  ‘Tamil

 I  would  suggest  that  certain  varie-
 ties  of  cloth  must  be  exclusively  re-
 served  for  the  handloom  and  certain
 others  for  powerlooms;  there  should
 be  no  infringement  of  such  reserva-
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 tions.  J]  would  like  to  request  the

 hon.  Minister  that  he  should  stren-

 gthen  the  handloom  weavers’  coope-
 rative  societies  through  which  alone

 they  will  be  able  to  protect  them-

 selves  from  the  predatory  power-
 looms.

 T  demand  that  the  cooperative  sec-

 tur  must  be  given  more  funds,  The

 recommendations  of  Sivaraman  Com-

 mittee  made  in  973  must  be  imple-

 menteq  without  any  further  delay.  In

 974  the  production  of  handloom  cloth
 wus  of  the  order  of  2200  million  metre

 valued  at  Rs,  800  crores.  We  do  not

 know  what  it  is  today.  In  Maharash-
 tra  the  Housing  Societies  are  work-

 ing  very  well.  Such  Housing  Socie-
 ties  should  be  established  in  all  other
 States  of  the  country.

 The  agriculturist  has  now  to  pay
 Rs,  2.50  for  a  loan  of  Rs.  00  which
 he  gets  from  the  Cooperative  Credit
 Societies.  This  is  an  exorbitant  rate
 of  interest.  If  the  agriculturist  is

 unable  to  pay  back  this  Joan  on  ac-
 count  of  failure  of  harvest,  his  cattle
 is  taken  away,  his  seeds  are  confis-
 cated  and  the  loan  is  recovered  in
 this  compulsory  manner.  The
 agriculturist  is  to  suffer  both  for
 natural  and  unnatural  causes.  The
 rate  of  interest  must  be  reduced.  Sir.
 I  have  personal  knowledge  that  only
 a  handful  of  agriculturists  are  able  to
 get  loans  for  purchasing  cattle  to
 plough.  The  Government  must  en-
 sure  that  all  the  farmers  are  able  to
 get  loans  for  purchasing  cattle  to
 plough.  In  Tamil  Nadu  the  Tenancy
 Farming  Societies  are  not  function-
 ing  properly.  The  Government  should
 either  reorganise  them  or  abolish
 them  if  they  cannot  be  made  to  serve
 the  people.  Similarly,  there  is  bye-
 law  that  the  Harijans  and  the  agri-
 cultural  labour  must  be  given  con-
 sumption  loan  for  purchasing  essen-
 tial  commodities.  But  it  is  not  being
 implemented  in  actual  practice.  The
 Government  should  take  initiative  in
 this  matter  and  ensure  disbursal  of
 such  consumption  loans  to  the  Hari-
 jans  and  the  agricultural  labour.
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 I  have  seen  recently  in  the  news-

 paper  that  the  hon,  Minister  has

 stated  that  there  should  be  no  place
 for  political  partisanship  in  the  co-

 operative  set-up.  I  welcome  this

 wholesome  approach  for  the  success
 of  cooperative  set-up.  The  coopera-
 tive  societies  must  be  rid  of  all  poli-
 tical  bickerings.  All  the  farmers  and

 the  agricultura]  labour  must  be  made
 the  members  of  such  societies.

 Sir,  fish  has  come  ६0  occupy  a  pre-
 eminent  place  in  the  whole  gamut  of

 foodgrains  and  it  is  imperative  that
 fisheries  must  be  developed.  The
 Tami!  Nadu  Fisheries  Cooperative  So-

 ciety  is  not  functioning  properly.  It
 is  in  the  clutches  of  a  coterie  and
 the  poor  fishermen  are  denied  any
 benefit  from  this  institution  meant
 for  their  uplift.  They  were  previous-
 ly  getting  power-driven  vessels,  net
 etc.  but  now  nothing  is  being  given
 to  them.  This  Society  must  be  imme-
 diately  reorganised  so  that  the  poor
 fishermen  are  able  to  get  their  re-
 quirements.

 While  expressing  my  _  grateful
 thanks  to  you  for  giving  me  an  op-
 portunity  to  participate  in  this  dis-
 cussion.  I  would  like  to  end  my
 speech  by  emphasising  the  need  for
 strengthening  the  cooperative  sector
 which  alone  can  hetp  the  ‘common
 people  of  our  country,

 6.35  hrs.

 {SHr:  Sonu  Sincy  Paty.  in  the
 Chair |

 डा०  रासजी  सिह  :  (भागलपुर)  :

 पीठासीन  सभापति  महोदय,  हम  लोग

 करीब  करीब  वाणिज्य  और  व्यापार  के

 सम्बन्ध  में  अपनी  बहस  को  समाप्त  कर

 रहे  ह ैऔर  सब से  बड़ी  खुशी  की  बात  यह

 है  कि  हमारे  वाणिज्य  और  व्यापार  मत्री

 बिल्कुल  एक-चित्त  होकर  हम  लोगों  की

 बातों  को  ध्यान  से  सुन  रहे  है,  इस  प्रकार

 शायद  यहां  सदम  में  यही  एक  एसे  मत्री

 है  जिन्हों  ने  इतनी  शालीनता  और  ग्रादर

 दिखाई  है।  लेकिन  व्यापार  का  प्रश्न

 मूल्य-वद्धि  के  प्रश्न  से  जुड़ा  हुआ  है  और
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 [डा०  रामजी  सिंह]
 जब  तक  हम  मूल्य  बुद्धि  को  रोक  नहीं
 पाते  है.  शायद  व्यापार  को  नई  दिशा

 नहीं  दे  सकेंगे।  यह  ठीक  बात  है  कि  व्यापार

 मंत्री  जी  को  इस  बात  का  श्रेय  मिलना

 चाहिए  कि  उन्होंने  पिछले  वर्षो  में  प्रथम

 बार  व्यापार  में  घाटे  को  समाप्त  करक  सर  लस

 दिखाया  है।  इस  के  लिए  उन  को  तो  श्रेय

 देना  ही  होगा,  लेकिन  जो  स्थिति  मूल्य

 वद्धि  की  है,  उस  के  सम्बन्ध  में  उन्होंने
 जो  बातें  अपनी  रिपोर्ट  में  प्रस्तुत  की  है.

 उसके  जो  कारण  बताए  है  कि  जौ,  चना

 और  मूंगफली  की  कीमतें  नीच  थीं,  इसी

 लिए  बे  ऊपर  आई  हैं  तिलहहन  और

 मूंगफली  का  अत्यधिक  निर्यात  किया  गया,

 देर  से  वर्बा  हुई,  इन  तीन  कारणों  के

 अतिरिक्  में  समझता  हूं  कि  कुछ  राज-

 नीतिक  और  थिक  कारण  भी  इस  के

 साथ  जुड़े  हुए  है।  जैसे  चुनाव  के  समय

 लगमग  एक  अरब  रुपया  धन्ना-सेठों  से  चनदे

 के  रूप  में  लिया  जाना--पह  भी  हमारी

 मंहगाई  का  कारण  है।  इसी  प्रकार

 से  काले-धन  की  समस्या  हमारे  सामने

 देत्य  के  रूप  मं  विद्यमान  है

 समावति  जी,  मैं  वाणिज्य  मंत्री  जो

 से  निवेदन  करना  चाहूंगा  कि  काला-धन

 तब  तके  समाप्त  नहीं  हो  सकता  है  जब

 तक  झाप  साहसपूर्वक  विमुद्रीकरण  की

 परिस्थितियों  को  कार्याविन्‍त  नहीं  करते।

 इसी  तरह  से  सरकारी  चीज़ों  में  जो

 अ्रध्टाचार  है,  जैसे  सरकारी  दुकानें  हैं,

 उन  के  ञन्दर  जो  श्रष्टाचार  है  उस  के

 लिए  जब  तक  एक  समर्थ  निगरानी  समिति

 का  निर्माण  नहीं  करेंगे,  सरकारी  दुकानों
 में  व्याप्त  भ्रष्टाचार  का  उन्मूलन  नहीं  हो
 सकेगा  |

 मैंने  श्राप  के  आंकड़ों  को  बहुत

 गौरपूर्वंक  देखा  है।इन  में  दिखाया  गया

 है  कि  कितने  लोगों  को  पकड़ा  गया  है।
 लेकिन  मैं  ऐसा  समझता  हूं  कि  शायद  ही

 JUNE  27,  2977  D.G.,  1977-78  320

 कोई  ऐसी  दुकान  होगी  जो  भ्रष्टाचार  का

 का  एक  मूतंमान  केन्द्र  न  हो।  लेकिन

 इस  में  श्रापका  दोष  नहीं  है,  व्यापार  मंत्री

 जी,  यह  दोष  व्यवस्था  का  है।  इसलिए
 जब  तक  आप  इस  सम्बन्ध  में  कोई  मौलिक

 काम  कर  के  नहीं  दिखाते  हैं,  तब  तक

 ग्राप  के  मंत्राय  को  यश  नहीं  मिल

 सकता  है  मैं  विनम्नतापूरवक  कुछ  सुझाव
 आपके  सामने  रखना  चाहता  हुं।

 मूल्यों  के  सम्बन्ध  में  जब  तक  एक

 राष्ट्रीय  मलय  नीति  (नेशनल  प्राइस

 पालिसी)  का  आ्राप  निर्माण  नहीं  करते  ३,
 तब  तक  आप  केवल  इधर  से  उधर

 भटकते  रहेंगे।  आप  यह  सोचिए  कि

 उत्पादन  में  खर्च  कितना  होता  है  और

 बिक्री  कितने  में  होनी  चाहिये।  जब  यह

 अनुपात  आप  निश्चित  कर  देंगे  और  उस

 अनुपात  को  यदि  कोई  भंग  करता  है  तो

 उस  पर  कड़ी  से  कड़ी  कार्यवाही  हो  तब  श्राप

 मुल्य  वृद्धि  को  रोकने  में  सफल  हो  सकेंगे,

 ग्रन्यथा  आपका  सारा  प्रयास  दिवा-स्वष्न

 के  समान  होगा ।

 मूल्य  बृद्धि  के  साथ  एक  बहुत  बड़ा
 प्रश्न  सार्वजनिक  वितरण  व्यवस्था  का

 है।  जब  सक  हम  सार्वजनिक  वितरण

 व्यवस्था  को  सुदृढ़  नहीं  करते
 १,

 तब  तक

 मुद्रास्फीति  स्क  नहीं  सकती।  यह  ठीक

 है--ग्राप  ने  बताया  है  कि  खाद्यान्न

 की  लगभग  2  लाख  40  हजार  दुकानें,

 कन्ट्रोल  के  कपड़े  की  56  हज़ार  दुकानें,
 कैरोसिन  तेल  को  2  लाख  45  हज़ार

 दुकाने  हैं  7  लेकिन  इस  से  समस्या  का

 समाधान  नहीं  हो  रहा  है,  प्रश्न  यह  है
 कि  इन  दुकानों  से  जनता  को  सचमुच  किस

 प्रकार  से  राहत  मिले,  कसे  उन  का

 भ्रष्टाचार  दूर  हो?  इस  सम्बन्ध  में  मेरे

 कुछ  रचनात्मक  सुझाव  हैं।  हो  सकता  है  कि

 वे  ठीक  न  हों,  मैं  चाहता  हूं  कि  आप
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 उस  की  जांच  करें।  जैसे संबिजनिक  वितरण

 व्यवस्था  के  लिए  प्रशिक्षण  की  श्राषश्यकता

 है।  एक श्रौर  चीज़  जो  &  कहुँंगा--

 वह  है  नियत-मूल्य।  ऐसा  लगता  है  कि

 भांरत  वर्ष  में  नियत-मूल्य  कहीं  है  ही

 नहीं  -  एमजेन्सी  के  समय  में  नियत-मूल्य
 के  सम्बन्ध  में  जो  जोर  दिया  गया  था,

 मैं  उस  को  स्वीकार  करना  चाहूगा  और

 चाहुगा  कि  आप  इस  दिशा  में  प्रयास

 करें।  क्‍योंकि  सत्य  न  तो  पाची  के  साथ

 बिका  है  और  न  प्रतीची  के  हाथ  बिका

 है  -  इसलिए  इस  बात  को  धाप  करें  कि

 ठीक  कीमत  सब  जगहों  पर  लोगों  से  ली

 जाए।  श्याज  श्राप  देखें  कि  खादी  जो  है
 उस  की  एक  ही  किमत  सम्पूर्ण  भारतवर्ष

 में  ली  जाती  है  जबकि  प्रौर  दूसरी  जो

 वस्तुएं  हैं  उन  के  साथ  जुआ  हो  रहा  है  ।

 कौन  सी  कीमत  ठीक  होगी,  इसका  कोई

 ्रन्दाज  नहीं  है।  इस  के  लिए  आप  एक
 नीति  निर्धारित  करें  कि  किस  दर  पर,  किस

 नियत  कीमत  पर  यह  चीज्ञ  मिलेगी  श्रौर

 उसको  सारे  देश  में  कार्यान्वित  करें।

 SHRI  JYOTIRMOY  BOSU:  We

 must  have  cost  accounting  audit  for

 stabilisation  of  prices.

 Sto  रामजी  सिह  :  ज्योतिर्मय  वसू
 जी  ने  कहा  है,  वह  भी  ठीक  है।  थे  एक  प्रनभवी
 ग्रादमी  हैं।  मैंतो  शिक्षा  के  क्षेत्र  से  झाया  हूं
 लेकिन  यह  कहना  चाहता  हूं  कि  मंत्री

 जी  इस  बात  को  सोंचे  कि  वितरण  व्यवस्था

 को  किस  तरह  से  ठीक  किया  जाये  और

 मैं  ऐसा  समझता  हूं  कि  जब  तक  जभाखोरों

 के  विरुद्ध,  ममाफाखोरों  के  विरुद्ध  सरकार

 झौर  जनता  के  द्वारा  एक  सम्मिलित  श्रभि-

 यान  नहीं  छेड़ा  जाएगा  श्रौर  जब  तक  धन्ना

 सेयों  की  पूंजीवादी  वृद्धि  पर  कोई  अंकश

 नहीं  लगाया  जाएगा,  तब  तक  इस  में

 सफलता  नहीं  मिल  सकती  है।
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 इस  तरह  से  आज  एडलट्रेशन  की

 समस्‍या  है  ।  भ्राज  हम  एटोमिक  शंज
 में  न  हो  कर  एडलट्रेशन  ऐज  में  हैं
 और  चाहे  कह  कोई  भी  चीज़ हो,  बह  दाप,

 को  एडलट्रेटेड  भिलेजी  ।  कोई  भी

 दबा  हो,  वह  झाप  को  शद्ध  नहीं  भिलेगी

 क्लौर  यहां  तक  है  कि  शमर  आप  संखिया

 हक्षी  प्राप्महत्या  के  लिये  खाने  के

 लिये  ले.  तो  वह  भी  एडलट्रेटेड  ही
 मिलेगी  इसलिये  इस  सिलावट  के

 सम्बन्ध  में  श्राप  को  सोचना  है।  श्ाज  से

 30  वर्ष  पहले  बापू  जी  ने  कहा  था,  उस  को

 एक  सुझाव  के  रूप  में  आप  के  सामने  रखना

 चाहुंगा  कि  इस  डालड़ा  में  कम  से  कम

 झाप  रंग  तो  दे  दीजिये।  हम  जानते  हैं
 कि  उस  समय  किस  प्रकार  से  पूजीपतियों
 ने  डालडा  के  जो  ट्रेक्निकल  एक्सपर्ट
 से  मिल  कर  उस  में  रंग  नहीं  देने  दिया

 था।  कम  से  कम  ग्रब  तो  श्राप

 इस  में  रंग  दे  दीजिये  ताकि  लोगों  को

 स्द्ध  श्रौर  डालडा  घी  का  भ्रन्तर  पता  चल

 सके  हालांकि  कांग्रेस  के  इन  30  बर्षो

 की  हुकमत  के  बाद  श्रम  शुद्ध  घी  पूजा  के

 लिये  भी  शायद  उपलब्ध  नहीं  है।

 जौधरी  बलथोर  सिह  (होशियार  पुर):
 झब  तो  डालडा  में  भी  मिलावह  हो  रही

 है  t

 काठ  रामजी  सिंह  :  प्रगला  मेरा

 सुशाव  यह  है  कि  स्‍्टोरों  की  व्यवस्था  को

 श्र  बढ़ाया  जाये  श्र  ध्र्च्छे  स्टोरों  की

 व्यवस्था  होनी  चाहिये।

 36.45  hrs.

 [Mr.  SPEAKER  in  the  Chair]

 झयली  बात  ग्रध्यक्ष  महोदय,  श्राप  की

 ग्रान्‍्ला  से  वाणिज्य  मंत्री  जी  से  यह
 निवेदन  करना  चाहूंगा  कि  आप  के

 वाणिज्य  में  ग्रामोद्योग  का  काफी  प्रच्छा

 स्थान  है  जैसे  हैन्डलम  है,  काजू  है  या



 323  D.G.,  1977-78

 [डा०  रामजी  सिंह]
 सिल्क  है  लेकिन  यह  एक  अजीब  सी  बात

 है  कि  ग्रामोद्योग  की  कुछ  बातें  व्यापार

 मंत्रालय  के  झंतर्गत  है  भौर  कुछ  बातें

 इंडस्ट्रीज  मंबालय  के  प्रंतगंत  है।  खादी

 इंडस्ट्रीज  विभाग  के  झंतगंत  है  झौर  हैन्डलूम
 व्यापार  के  झंतगंत  झ्राता है  टस  से  बढ  कर

 आराजकता  झौर  बिना  बद्  की  बात  शझ्ौर

 क्या  हो  सकती  है।  मेरा  सुझाव  यह  है
 कि  ग्रामोद्याग  की  सब  चीजों  के  लिये

 एक  ग्रामोद्योग  मंत्नालय  होना  चाहिये।
 रुरल  इंडस्ट्री)  कमीशन  की  बाल  क्री

 जयप्रकाश  नारायण  जी  ने  बहुत  पहले  की  थी

 मैं यह  चाहंगा  कि  इंडस्ट्रीज  विभाग

 से  ग्रामोद्योग  की  चीजों  को  लेकर  एक
 स्वतन्त्र  ग्रामोद्योग  मंढ्रालय  की  स्थापना

 श्राप  करें।  जब  तक  ऐसा  नहीं  होगा,  तब

 तक  इस  का  काम  ठीक  ढंग  से  नहीं  चलेगा  ।

 होता  क्या  है  कि  जब  आप  के  यहां  ग्रामों-

 योग  वाले  अपनी  बाते  ले  कर  ग्राते  है
 तो  उन  की  बातों  को  कोई  सुनता  नहीं

 हैं  क्योंकि  बड़ी  बड़ी  बातें  ही  श्राप  के

 यहां  होती  है  !  इसलिये  साप  इस  बारे

 में  जरूर  सोचे  |

 मैं ब्राप के  माध्यम  से  वाणिज्य  मंत्री  जी  से

 यह  भी  कहना  चाहूंगा  कि  व्यापार  में

 बड़ा  व्यभिचार  फंला  ह्ञ्ा  है  और  प्रोस्टीट  यूडान
 हन  कामन  है।  फारवर्ड  ट्रेंडिंग  का  जो

 व्यापार  होता  है  उस  को  खत्म  होना  चाहिये
 फारवर्ड  कान्ट्रेक्ट  एक्ट  952  में  पास  हा
 था  और  स्राप  ने  अपनी  रिपोर्ट  में  इस

 के  बारे  में  कहा  है  लेकिन  i952  से

 लेकर  शभ्रभो  तक  फारवर्ड  ट्रेडिंग  का

 व्यापार  कहीं  भी  समाप्त  नहीं  हुआ  है  |  यह  श्राप

 के  मंत्रालय  के  मूल्यांकन  का  विष्य  है

 ग्रौर  जब  तक  फारवर्ड  ट्रेंडिंग  समाप्त  नहीं

 होगा,  तब  तक  व्यापार  में  से  व्याभिचार

 समाप्त  नहीं  हो  सकता  है।
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 मैं  एक  सुझाव  यह  भी  देना  चाहुंगा
 कि  विदेश  व्यापार  के  लिये  भी  मंत्री  जी

 को  एक  जांच  झायोग  बनाता  -चाहिये।
 पिछले  पंच  दस  वर्षों  में  विदेश  द्यापार

 मंत्रालय  भ्र'ट्राचार  का  सब  से  बड़ा  केन्द्र

 रहा  है  ।  एक  छोटे  से  छोटा  भाई  भी

 झगर  फारन  ट्रेड  में  मंत्री  बन  गया  तो  वह

 कुबर  से  भी  ज्यादा  शव्तिशाली  हो  गया  1

 इसलियं  मैं  विदेश  मंत्री  जीसे  कहना

 चाहता  हूं  कि  श्राठ  कमीशन  शापने

 बनाये  है  उनसे  ग्राथिक  क्षेत्र  में  कोई

 उपलब्धि  नहीं  होगी,  श्राप  विदेश  मंत्रालय

 की  जांच  करने  के  लिये  भी  एक  समिति  बनायें

 उस  में  आप  को  सौ  संजय  और  एक  हजार
 इन्दिरा  जी  के  दर्शन  होंगे।

 एक  छोटी  सी  बात  मैं  आप  को  झ्रायात

 ब्ौर  निर्यात  के  बारे  में  कहना  चाहता

 हूँ  ।  हमारा  झ्रायात  शौर  निर्यात  का  संतुलन
 बिगड़  गया  है।  यह  ठीक  है  कि  इसमें

 हाल  ही  में  कुछ  सुधार  हम  है।  लेक्नि

 जब  तक  हमारे  आयात  और  निर्यात  व्यापार
 का  संतुलन  स्थायी  रूप  से  टीक  नहीं  होगा
 तब  तक  हमारी  झ्रथ  व्यवस्था  को  णब्ति

 नहीं  मिलिगी  ।  हम  लोग  कूटनीति  की  बात

 करते  हैं।  विदेश  संत्रंधों  के  क्षेत्र  में  ही
 करते  हैं,  राजनीति  के  क्षेत्र  में  ही  करते

 है।  ््ब  तो  कमशियल  डिप्लोमेंसी  भी

 शुरु  हो  गयी  है।  कमर्शियल  डिप्लोमेसी

 के  साथ  हमें  मध्यपृ्व  के  देश  इरान,  ६राक

 कुब्बेत  श्रौर  सऊदी  श्ररेबिया  में  जाना  होगा  ।

 कुछ  समय  पहले  धमंयूग  में  सिघवी  साहब
 ने  एक  लेख  लिखा  था  हम  नहीं  चाहते
 कि  हम  व्यापार  की  दिशा  में  श्रप्टाचार

 करें  लेकिन  हम  यह  प्रवण्य  चाहते  है  कि

 अन्तर्राष्ट्रीय  क्षेत्र  में  व्यापार  के  क्षेत्र

 में  जो  कूटनीति  विद्यमान  है,  उस  पर  हम
 श्रवश्य  ध्यान  दें।  हमें  विदेश  व्यापार  बैंक

 की  स्थापना  भी  करनी  होगी  ।  तब  जाकर

 हम  विदेश  व्यापार  में  जो  गड़बड़  होती  है
 उस  पर  ध्यान  दे  सकेगें।
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 '
 क्रोझापंरेटिव  के  बारे  में  बहुत  सी  बातें

 हमारे  मित्रों  ने  कर  दी  हैं।  मैं  उन  में

 नहीं  7ड़ गा  श्राज  समाजवाद  श्रौर  पूजीवाद
 के  सिद्धान्तों  के बीच  जब  कोई  टर्कर  होती

 है  तब,  मैं  बहुत  विनम्भतापूषंक  कहना  चाहंगा,
 कोझआपरेटिव  सहयोग  की  कल्पना  ईस्ट

 यूरोपियन  कन्द्रीज  में  जो  सहयोग  समितियों

 का  साप्राज्य  है  स्रगर  उस  दिशा  में  हम

 बढ़  सके  तो  म  पूजीवाद  का  जो  भ्र'ट  स्वरूप

 है  उस  से  भी  हम  बच  सकते  हैं  शौर

 समाजवाद  से  जो  खतरे  हम  लोगों  को

 महसूस  होते  है उससे  भी  हम  बच  सकते

 हैं  श्रौर  हम  सचमच  में  दोनों  के

 बीच  में  चल  कर  के  एक  नया  रास्ता  ले

 सकते  है।  इसलिये  मैं  चाहंगा  कि  जिस

 ४कार  की  कोश्रापरेटिव  चहवाण  साहब
 के  महाराष्र  में  है,  उसी  प्रकार  की

 कोश्रा7टिःज  समूच  हिन्दुस्तान  में  हों  ।

 कोझ्ा्येटिव  का  मतलब  केवल  इतना  ही
 ने  माना  जाय  कि  कज  लेकर  उसको  हि  ग्न

 दिन  बचाये  रखा  जायगा,  मजबूर  नहीं  किया

 जायगा  ।  इसलिये  मैं  समझता  हूं  कि  कोझा-

 प्रेटिव्  की  स्थापना  से  ही  समाजवाद

 की  दिशा  में  बढ़ने  भें  हम  सफल  हो  सकेगें

 झौर  इस  तरफ  बढ़ने  में  कोश्राप्रेटिव्ज

 की  स्थापना  हमारा  स्वस्य  कदम
 दोगा  ।  कोगझ्राप्रेटिब्न  की  स्थापना  के

 लिये  हमें  एक  विशेष  सशक्त  मंत्रालय

 को  स्थापना  भी  करनी  होगी।  मंत्री  जी

 इस  के  संबंध  में  विचार  करें।

 व्यापार  मंत्रालय  पर  बहुत  झ्राक्रमण  हो
 रहे  हैं  ।  भ्रभी  अ्रखबारों  में  अ्राया  है  कि  हमारे
 नये  वाणिज्य  मंत्री  ग्राये  हैँ,  वे  बड़े  ऋंतिकारी
 झौर  निर्मम  व्यक्ति  है।  उनके  झाने  से  व्यापार
 में  बड़ा  शेक  भ्रप  होगा  t  मुझे  पूरा  विःवास  है
 कि  आपके  आने  से  भ्रष्ट  व्यापारी  हिलेंगे  ।
 मैं  यह  नहीं  मानता  हूं  कि  सारे  व्यापारी  भ्रष्ट

 हैं  -  मैं  यह  मानता  हूं  कि  जहां  भामाशाह
 व्यापारी  थे  वहां  वे  देशभक्त  भी  थे  भ्रगर
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 हमारे  गांधी  जी  देशभक्त  थे  तो  सेठ  जमनालाल

 बजाज  भी  देशभकक्‍त  थे  ।  लेकिन  भ्रष्ट

 व्यापारियों  के  लिए  झाप  दैत्य  बनें  1  मैं  राष्ट्र

 की  शोर  से  आपसे  निवेदन  करूंगा  कि  आप

 विदेश  व्यापार  मंत्रालय  में  भ्रष्ट  व्यापारियों

 के  साथ  सख्ती  से  पेश  झ्रायें  t

 मैं  एक  बात  शौर  कहना  चाहूंगा  ।  हमारे
 क्षेत्र  भागलपुर  में 12  हजार  हैंडलूम  श्ौर

 पावरलूम्स  हैं  -  सूत  की  कीमतें  बढ़  गई  है

 लेकिन  कपड़े  की  कीमतें  इतनी  नहीं  बढ़ी  हैं  +

 लेकिन  सुत  की  कीमतें  बढ़  गई  हैं  ।  यह

 आपके  समय  में  नहीं  बढ़ीं  ।  जब  चुनाव  का

 बिगुल  बज  चुका  था  उस  समय  सुत  की  कीमतें

 बढ़  गई  थीं  ।  झ्राप  देखें  कि  गरीब  बुनकरों  को

 सत  कम  कीमत  पर  कसे  दिलाया  जा  सकता

 है।  अ्रगर  आप  उनके  सूत  की  कीमत

 कम  नहीं  कर  सके  तो  फिर  आपको  जनता

 सरकार  कहलाने  का  कोई  हक  नहीं  रह

 जाएगा  ।  इसके  रास्ते  में  कठिनाइयां  झा

 सकती  हैं,  मैं  यह  मानता  हुं  ।  लेकिन  उसके

 बावजूद  भी  क्‍या  कारण  है  कि  एकाएक  सूत
 की  कीमतें  छलांग  लगाकर  बढ़  गई  हैं  t

 इसके  सम्बन्ध  में  आप  विचार  करे  ।

 ट्रेड  सरपलस  आपके  समय  में  पहली
 बार  हुआ  है  ।  72  करोड़  रुपये  का  हमारा
 सरपलस  है  ।  ऐसा  लगता  है  कि  आज  एक
 पवित्र  आदमी  का  प्रकृति  भी  स्वागत  कर

 रही  है  ।  मुझे  पूरा  विश्वास  है  कि  हमारे
 व्यापार  मंत्री  जी  इस  मंत्रालय  को  बिल्कुल
 स्वच्छ  कर  देंगे  ।

 इन  शब्दों  के  साथ  मैं  इस  मंत्रालय  की
 मांगों  का  ६दय  से  समर्थन  करता  हूं  ।

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  first  of  all,  I
 would  request  the  hon.  Minister  to
 please  give  all  the  details  regarding
 the  names  of  those  persons  who  were
 involved  in  the  oil  import  racket  and
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 scandal.  That  is  a  very  important
 thing  because  we  have  been  paying
 for  it  through  our  nese.  The  House
 has  to  be  taken  into  confidence  and
 the  House  bag  the  right  to  know  who
 are  the  people  who  have  been  hold-
 ing  the  whole  country  into  ransom.
 I  hope  Mr.  Dharia  will  oblige.

 Sir,  this  export  craze  is  an  econo-
 mic  colonialism  in  g  new  garb.  Un-
 fortunately,  this  Government  does
 not  realise  that.  During  the  British
 regime,  what  was  happening?  Under-
 selling  and  over-buying.  What  we
 buy  from  foreign  countries  shoulg  be
 bought  at  the  sellers’  price  ang  we
 should  sell  abroad  our  goods  at  the
 buyers’  price,  This  is  exactly  what
 is  happening.  This  craze  for  export
 is  by  starving  the  cow  and  ४६  the
 same  time  your  oil  cake  jis  exported
 abroad  and  the  milk  in  tinned  form,
 powder  form,  is  coming  back  to  our
 country  at  a  high  price.  The  same
 thing  is  happening  in  the  case  of  fish.
 Fish  is  completely  going  out  of  the
 market.  I  can  understand  if  a  select
 variety  of  prawns  is  exported.  Mr.
 Dharia,  you  may  be  a  teacher,  Pro-
 fessor,  philosopher  and  a  good  man,
 but  you  do  not  understand  the  in-
 trigues  of  the  international  trade.
 They  would  never  pay  a  price  which
 is  advantageous’  to  us.  Therefore,
 kindly  put  a  check  on  this.  Do  not
 allow  unlimited
 India’s  per  capita  consumption  of  pro-
 tein  is  one  of  the  lowest  in  the  world.
 Without  protein  a  nation  cannot  ad-
 vance,  Fish  export  is  qone  in  a
 manner  which  is  detrimental  to  the
 nation.

 Sir,  they  are  taking  away  the  _  na-
 tural  resources  of  the  country,  The
 export  meentive  is  one  of  the  biggest
 rackets  that  I  have  seen,  In  the  Pub-
 lic  Accounts  Committee,  we  tried  to
 get  full  details.  y  know  they  have
 already  cheated  the  Exchequer  to  the
 extent  of  Rs.  400  crores.  We  could
 not  get  hold  of  the  file;  we  could  not
 get  the  details.  For  one-and-half
 years  we  tried,  but  We  could  not  get
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 the  file.  A  sub-Committee  was  form-
 ed.  But  there  was  no  co-operation
 from  the  Commerce  Ministry.  Other-
 wise  all  the  skeletons  would  have
 come  out  of  the  cupboard.

 Sir,  for  food  items,  for  protein
 items,  you  are  having  food  cordon-
 area  in  the  country,  But  today  in
 the  world  map  what  is  your  posi-
 tion?  You  are  not  wanting  to  think
 that  there  should  be  a  cordon  on  un-
 limited  export.  What  you  want  is
 foreign  exchange.  Can  you  tell  us
 that  by  starving  yqurself,  by  making
 yourself  sub-standarg  of  mentally  re-
 tarded  your  performance  of  Projects
 and  Equipments  Corporation,  STC,
 etc.  will  improve?  Maruti  Limited
 gave  an  undertaking  that  €hey  will
 produce  car  without  any  import  of
 technical  know-how,  any  import  of
 machinery.  Mr.  Dharia,  kindly  tell
 this  House  how  Maruti  managed  to
 get  imported  machinery  on  stock  and
 Sale  basis.  For  that  also  they  require
 a  licence.  How  did  they  get  this  li-
 cence  The  Directorate  of  Industrial
 Development  wanted  to  enquire.  The
 erstwhile  Commerce  Minister,  Prof.
 D.  P.  Chattopadhya—of  course,  in  this
 country  every-body  is  a  professor,
 but  professor  of  what,  that  one  has  to
 discover—got  angry.  Mr.  Cavale  and
 Mr.  Bhatnagar,  the  two  Officers  who
 were  trying  to  do  honest  job,  were
 transferred.  The  Director,  Mr.  Krish-
 namurthy’s  house  was  raided.  And
 then  the  file  was  taken  to  No.  ,  Saf-
 darjung  Road,  because  the  item  was
 considered  to  be  sensitive,  and  na-
 tional  security  is  involved  and  so  can-
 not  be  handled  by  Tom,  Tick  and
 Harry.

 Then  I  come  to  scandal  of  Sugar  ex-
 port.  How  much  Mr.  Vinod  Parekh
 has  in  his  Swiss  account—Have  you
 ever  tried  to  find  out?  Where  is  he
 now?  Why  has  he  resigned?  This
 sugar  export  scandal  is  one  of  the
 worst  scandals  of  recent  times.

 Then  I  come  to  export  of  silver.
 Why  did  you  give  the  monopoly  to
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 छाए  two  firme?  Because  they  were

 featherimg  some  peoples’  rests,
 body  else  was  found  to  be  good  en

 ough  and  they  were  giver  complete
 monopoly  for  export  of  silver.

 Shri  0,  BR.  Das  of  MM.TO—What

 did  he  do?  He  signed  a  contract  with

 the  Japanese  Ore  Importers—Mr.
 Biju  Patnaik  knows  about  it—at  a

 price  substantially  below  interne-

 tional  price.  This  is  dote  at  different

 levels  one  is  ferro  ie.  the  content  of

 stee?  in  the  ore.  If  it  is  62,  you  in-

 voice  at  52  and  charge  accordingly.
 Load  your  ship  with  5000  tonnes  and

 the  invoice  is  for  2000  tonnes.  Then

 Sir,  the  price  matter,  three  points
 attack—You  cannot  escape.

 Then  I  come  to  the  rag  scandal,  The

 Public  Accounts  Committee—there

 were  17  members  belonging  to  the

 then  ruling  party—said  ‘nothing  short
 of  a  high  level  enquiry  into  the  entire

 matter  under  the  Commission  of  En-

 quiry  Act  by  a  Commission  presided
 over  by  a  Supreme  Court  Judge,  pre-

 ferably  sitting,  would  bring  to  light

 the  true  magnitude  of  loss  to  the  ex-

 chequer  by  way  of  loss  of  customs
 duty,  penalty  and  under-invoicing,
 ete.....”  Have  you  dong  that?  Why
 have  you  not  done  it?  Mr.  Dharia,
 you  owe  an  explanation  to  the  House.
 You  have  now  stepped  into  the  shoes
 of  somebody  else.  However  filthy

 it

 may  be,  you  have  now  stepped  into
 it.  You  should  explain  now.

 This  Tea  Trading  Corporation  of

 India,  which  was  started  in  970—the

 child  is  a  still  born  one.  That  is  be-
 cause  the  Brooks  Bonds  and  Liptons,
 did  not  like  it.  They  thought  that  if

 this  ITCI  starts  exporting  package
 tea,  they  cannot  make  an  earning  of
 200  per  cent.  The  child  never  moved
 for  three  years.  After  it  started

 moving,  you  compare  the  annual  turn-
 over  of  the  year  before  last  and  the

 profit  and  the  last  year’s  turn-over
 and  the  profit.  You  seg  a  great  differ-
 ence.  Perhaps  you  do  not  know  much
 about  the  difference,  because  you  are
 in  a  different  sphere  of  life.  But  any-
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 body  can  make  out.  The  Tea  Trad-

 ing  Corporation,  which  was  started
 with  the  objective  of  exporting  pack-
 age  tea  to  bring  home  the  lost  con-
 sumer  price  to  the  country,  has  now
 been  diverted  for  the  manufacture
 of  managing  sick  tea  gardens,  and
 also  making  purchase  for  the  defence
 requirement,  Do  you  require  TICI
 to  make  defence  purchases?  Any-
 body  can  sit  in  Calcutta  and  Cochin
 auction  and  buy  tea  if  he  under-
 stands  it.  Sir,  these  tea  people  con-
 tributed  about  3  crores  of  rupees
 for  977  eleetions.  So,  they
 were  justified  in  doing  it.
 They  have  reduced  the  export  duty
 on  coffee.  Why?  Wil]  it  not  mean  loss
 of  revenue  to  the  exchequer?  Does  not
 the  new  born  party  require  more
 money  for  implementing  its  economic
 programmes?  Will  it  not  leud  to  escala-
 tion  of  the  domestic  price  of  coffee?

 7.00  hrs.

 The  jute  mills  have  laid  off  80,000
 workers.  They  have  made  so  much
 money  but  on  some  pretext,  they  have
 laiq  off  80,000  workers.  After  a  lot  of
 persuasion,  two  sick  mills  have  re-
 opended  ang  they  have  absorbed  only
 7000  workers.  The  Budge  Budge  jute
 mills  have  laid  off  recently  750  workers.
 I  request  the  minister  to  kindly  send
 a  telex  or  telegram  to  compel  the  own-
 ers  to  take  back  these  workers.  Who
 have  been  thrown  on  the  streets.

 What  is  the  love  between  the  erst-
 while  government  and  Coca  Cola?
 Why  are  they  getting  the  import  licen-
 ces  and  also  permission  to  repatriate
 the  money?  From  four,  they  have
 managed  to  get  22  bottling  plants.  It
 is  a  firm  of  magrioians.  If  somebody
 tells  them  that  Mr.  Sanjiva  Reddy  is
 creating  trouble  for  them  in  Lok  Sabha
 by  permitting  questions  about  Coce
 Cola,  you  may  be  in  trouble.

 I  was  talking  about  the  tea  industry.
 What  have  you  done  for  the  planta-
 tion  workers?  They  have  made  so
 much.  money.  The  cost  of  production
 is  Rs.  7  to  8  per  kilo,  but  the  sale  price
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 for  clean  common  bottom  grade  tea  is

 Rs.  20  a  kilo.  They  have  imposed  a

 small  duty  of  Rs.  5,  but  that  is  not

 going  to  touch  them.  The  entire  AICC

 session  at  Gauhati  was  financed  by

 the  tea  plantations.  So,  for  Prof.  D.P.

 Chattopadhyaya  and  corapany  there

 was  no  problem  at  all.

 Coming  to  the  gurment  industry,  the

 attitude  of  the  government  is  deplora-

 ble.  There  are  over  3  lakhs  of  Muslim

 tailors  in  West  Bengal  in  Budge  Budge,

 Santoshpur  and  other  areas.  All  the

 money  is  being  eaten  away  by  midcdle-
 men.  When  they  buy  cloth,  they  pay
 a  lot  of  money.  But  when  they  sell
 the  garments,  they  get  only  a  fraction

 of  the  price.  The  middlemen  are  get-

 ting  the  money.  On  the  one  hand,  the

 middlemen  are  geiting  export  incen-

 tive.  On  the  other  hand,  they  are

 cheating  the  poor  tailors  who  are  living
 on  starvation  diet.

 About  the  Indian  Tobacco  Co..  would

 the  minister  take  the  House  into  con-

 fidence  and  tell  us  what  was  the  trou-

 ble  with  the  shipment  of  tobacco  which

 was  rejected  abroad  and  what  was  the

 invoice  manipulation  in  that?  What
 dia  they  do  with  the  excise  duty?  I

 can  tel)  you  about  it,  but  I  do  not  have

 the  time.

 Another  biggest  menace  which  I

 have  been  pointing  out  here  right  from

 967  onwards—Mr.  Chavan  will  bear

 me  out—is  invoice  manipulation
 which  is  biggest  economic  enemy  of

 the  country.  I  can  assure  you  we  lose

 nothing  short  of  Rs.  000  crores  a  year
 due  to  invoice  manipulation.  They  do

 not  have  any  establishment  which  can

 scrutinise  and  check  it.  They  do  not

 have  an  intelligence  cell  to  look  into  it.

 Only  a  private  eye  like  the  Pinkerton

 eye  can  check  this  invoice  manipula-
 tion,  which  is  worse  than  smuggling.
 What  happened?  Mr.  Bharat  Singh
 Singhania  was  caught  for  invoice  mani-

 pulation,  for  under-invoicing  in  jute
 products  export.  He  got  cut  on  the

 payment  of  a  paltry  sum  of  Rs.  25
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 lakhs,  of  course  with  the  help  of  the
 only  temple  in  Delhi  which  they  used
 to  visit  till  20th  March.  A  secret  cir-
 cular  went  out  from  Mrs.  Gandhi-—I
 can  produce  a  copy—that  their  cases
 should  not  be  pursued.  You  catch  only
 the  small  fry  under  COFEPOSA  and
 say  you  are  trying  to  check  smuggling.
 What  about  the  invoice  manipulators?
 What  happened  to  His  Master’s  Voice

 Company  of  gramaphone  records?
 Union  Carbide,  Indian  Tobacco  so  many
 of  them  are  there,  but  no  action  was
 taken.  So,  these  Statutory  Boards  on
 produce  items  are  a  den  of  vested  in-
 terests.  In  fact  all  these  statutory
 Boards  are  dens  of  vested  interests.
 You  see  big  producers  dominating,  all
 of  them  without  exception.  The  Fublic
 Accounts  Committee  had  arranged  to
 see  that  the  Coffee  Board  is  recast.
 What  about  other  Boards?  You  have  to
 have  more  Members  of  Parliament  into
 these  bodies  and  one  thing  is  the  ques-
 tion  of  properiety.  When  there  are
 Members  of  Parliament  in  a  Board
 Sitting  as  ordinary  Members,  no  tu-
 reaucrat  should  be  allowed  to  chair  the
 meetings  because  that  contradicts  the
 warrant  to  precedents.  A  Joint  Secre-
 tary  sitting  over  as  Chairman  of  the
 Board  where  senior  Members  of  Par-
 liament  and  former  Ministers  are  sit-
 ting  as  Members  is  pighly  improper.
 It  should  be  done  away  with.

 Sir,  the  Public  Accounts  Committee
 made  a  strong  recommendation  for  ex-
 pansion  of  coffee  areas.  We  went  to
 Andhra,  particularly  Srikakulam  Dis-
 trict,  a  tribal  area,  Very  little  was
 done  there.  For  Assam,  Orissa,  West
 Bengal  and  Andaman  Islands  which
 are  climatically  suitable,  nothing  was
 done.

 Then,  Sir,  a  very  interesting  thing  is
 instant  coffee,  viz,  Nescafe.  You  will
 be  surprised  to  know  that  we  have

 foung  out  that  the  price  of  instant
 coffee  put  up  by  Nestles  Products,  New

 Delhi,  is  Rs.  34.95  paise  per  kilo.  Do

 you  know  how  much  you  pay  today?
 You  pay  about  Rs.  7/-  per  50-grammes
 tin  of  Nescafe.  That  is  a  multi-national
 organisation  and  they  know  how  to
 make  money  out  of  this.
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 Then,  you  have  neglected  the  coffee
 board  workers.  For  the  housing  of  the
 coffee  board  workers  and  other  things
 you  have  done  nothing.  The  report  is

 revealing  meagre  grants.  Nothing  has
 been  done,  You  want  to  shut  down  the
 coffee  Board  workerg  who  work  from
 morning  til]  night.  The  PAC  has  given
 report  that  in  each  city  or  big  town
 where  the  population  is  one  lakh  or
 more  you  should  have  coffee  houses.
 Have  you  done  this?  No.  You  have  to
 explain  to  the  House  why  you  have  not
 done  that.

 I  particularly  want  to  mention  that
 the  Tea  Board  is  a  dump  doll.  It  has
 no  power.  It  is  q_  statutory  Board.
 Everything  has  to  be  dealt  with  by  an
 Under  Secretary  or  a  Deputy  Secretary
 Or  a  Joint  Secretary  in  the  Ministry.
 As  regards  Coffee  Board,  the  Board
 becomes  the  automatic  owner  of  the
 coffce  beans  as  soon  as  they  are  ready,
 but  for  tea  it  is  different.  Please
 amend  the  Act  so  that  the  mo-
 ment  tea  comes  out  of  the  drier,  it
 becomes  the  Government  property  and
 the  marketing  has  to  be  left  in  the
 hands  of  the  Government.  Otherwise
 you  cannot  do  away  with  the  mischief.
 The  Ministry  of  Commerce  is  bigger
 than  the  Pacifie  Ocean.  For  one  Minis-
 ter  it  is  physically  impossible  to  han-
 dle.  I  have  tabled  a  motion  that  there
 should  be  a  Ministry  for  Plantation
 Affairs  at  least  because  the  plantation
 has  assumed  a  big  proportion  in  the
 country.

 MR.  SPEAKER.  Your  time  is  over.
 You  please  sit  down  now.

 SHRI  JOTIRMOY  BOSU:  Sir,  I  Will
 sit  down  in  one  minute.  I  make  all
 these  submissions  ang  I  would  expect
 that  the  Minister  will  also  put  a  fioor
 price  on  raw  jute.  Otherwise  jute  fields
 will  be  converted  into  rice  fields.  Mr.
 Dhraia.  don’t  blame  us  later  on.  If  you
 don’t  give  a  floor  price  an  economic
 Price  to  the  grower  for  the  jute,  jute
 fields  will  be  converted  into  rice  fields
 and  you  wil  be  sorry  later  on.
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 शी  रीतलाल  प्रसाद  बर्मा  (कोडरमा)  :

 मैं  श्री  घारिया  जी  की  मांग  का  समर्थन  करते

 हुए  अपने  क्षेत्र  के  ्ज्नक  व्यापार  के  सम्बन्ध  में

 कुछ  कहना  चाहता  हूं  क्योंकि  यह  एक  ऐसा

 व्यापार  है  जिस  पर  दस  बारह  लाख  लोगों

 का  जीवन  निर्भर  करता  है  लेकिन  यह
 व्यापार  ग्रासमान  दिशा  की  ओर  जा  रहा  है
 जिससे  पचासों  हजार  मजदूर  बेकार  हो  गए

 हैं  ।  इसके  कुछ  कारण  हैं  ।  पिछली  सरकार

 की  कुछ  गलत  नीतियां  निर्धारित  हुई
 और  उसके  द्वारा  कुछ  जन-प्रतिनिधियों

 ने  अनुचित  लाभ  उठाया  जिसके

 परिणामस्वरूप  सैकड़ों  माइका  माइन्स  बन्द

 हो  गईं  और  पांच  हजार  के  लगभग  डीलर्स

 का  सारा  धन्धा  खत्म  हो  गया  ।  इस  कारण

 हर  जगह  से  मजदूरों  की  छंटनी  हो  गई  शौर

 श्राज  बीसों  हजार  मजदूर  जो  क्रिश्चियन

 माइका  इंडस्ट्री  लिमिटेड  में  काम  करते  थे

 वे  सब  घर  बैठे  हैं  -  उनके  भूखों  मरने  की

 नौबत  आ  गई  हैं  शौर  एक  दो  मजदूर  तो  मर

 भी  चुके  हैं  ।  बिहार  गवर्नमेंट  की  एक  अंडर-

 टेकिंग  थी  बिहार  माइका  सिंडिकेट,  उस  थें  भी

 करीब  दो  तीन  हजार  लोग  बुरी  तरह  से

 प्रभावित  हुए  हैं।  माइका  ट्रेंडिग  कारपोरेशन,

 मिटको  वीकर  सेक्शन  के  लिए  बनाया  गया

 था  t  लेकिन  उसकी  गलत  नीति  के  कारण

 छोटे  छोटे  जो  अ्भ्रक  के  व्यापारी  थे  जिन  की

 संख्या  गिरिडीह,  डोमचांच,  कोडरमा  शौर  उसी

 क्षेत्र  के  गांवों  में  सन मिलाकर  करीब  5  हजार
 के  थी,  और  हर  डीलर  के  यहां  20  से  लेकर

 सैकड़ों  मजदूरों  को  काम  देने  की  क्षमता  थी,
 ये  सब  श्राज  बेकार  हो  गये  हैं  ।  ये  लोग  मिक्स्ड

 या  सेमी-प्रोसेस्ड  माइका  जो  तैयार  करते  हैं
 उसकी  खरीद  की  गलत  नीति  के  कारण

 यह  हालत  इस  उद्योग  की  हो  रही  है  बड़े  बड़े

 'एक्सपोर्ट्स  श्रौर  खदान  के  मालिक  जो  हैं

 उन्हीं  में  ये  विशेष  रूप  से  सौदा  करते  रहते

 हैं।  उन्हीं  के  बीच  में  खरीद  बिक्री  करते

 रहते  हैं।  इस  कारण  छोटे  छोटे  डीलरों  का

 यह  धन्धा  बन्द  हो  गया  है  जिससे  इतनी  बड़ी
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 संडका: में:  झजवूर  प्रभावित  हुए.  हैं घोर  |  साथ.

 बहुत:  सहरे  कुटुम्क. जो  इसमें  लगे.
 हुए  थे

 ह... . ड  जीवन  यरपत,  कठित्र  हो  गबा.  है  +

 यह  एक  कुदीर  उद्योग  है  झौर  इसमें  खदान

 मालिक,  बिर्यावक,  डीलर  और  मजदूर
 ये  ऋझर  कड़ियां  £।  इव  चारों  में  लिक

 टीक  रहे भोर  गर्लतरमेंट  की  पालिसी  ऐसी

 हो  जो  सब  लोगों.  के  हित  को  देख  कर

 चले---राष्ट्रहित,  उद्योग  हित  श्र  मजदूर

 हित,  इन  तोनों  शघार  शिला  पर

 नीति  निर्धारित  हो  तो  सब  का  जीवन  बच

 सकता  है।  यह  व्यापार  जो  40  करोड़
 से  ऊपर  विदेशी  मुद्रा  श्रजित  करता  है

 श्राज  7-8  या  l0  करोड़  के  भ्रन्दर  चला

 शाया  है।  हमारे  पास  बहुत  से  ्रश्रक  व्यापार

 संघ  वाले  आए,  बिहार  श्््रक  उद्योग  संघ

 आर  भारत  अप्रक  उद्योग  संघ,  इन  सभी

 संघों  के  लोगों  ने  हमारे  पास  और  मंत्री  जी

 के  पास  मेमोरेंडम  भेजा  है  कि  इस  की

 नीतियां  बदलनी  चाहिएं  श्र  इस  पर

 एक  ऐसा  सेमीनार  हो  जिसमें  खान

 मंत्री,  वाणिज्य  मंत्नी  और  श्रम  मंत्री  तीनों

 उपस्थित  हों।  उस  के  अन्दर  इस  व्यापार

 को  फिर  से  पुरनजिवित  करने  के  लिए

 उपाय  सोचे  जायें  जिस  से  यह  उद्योग

 बच  सके  और  सभी  को  उस  सें  लाभ  हो  ।

 मैं  इस  दिशा  में  कुछ  सुझाव  देना

 चाहूंगा  ।  मिटको  को  चाहिए  कि  वह  ऐसी

 नीति  बनाएं  कि  जो  कुड  माइका  खान

 से  निकलता  है  उस  की  बिक्री  केवल  डीलर

 के  यहां  हो।  क्‍योंकि  जो  माइनसंया

 एक्सपोर्टस  हैं  इन  की  संख्या  केवल  सैकड़ों
 में  है,  ज्यादा  नहीं  है।  इन्हीं  लोगों  को

 श्राज  इस  का  लाभ  मिलता  है।  इसलिए

 इस  पर  ऐसा  रेस्ट्रिशन  लगाना  चाहिए

 कि  डीलसे  जो  पांच  हजार  की  संख्या  में

 हैं  उन  को  यह  माइका  मिले  ताकि  उत्र  के

 यहां  इम्पलायमेंट  का  अवसर  बढ़े।  दूसरी
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 ब्क्त'  यह  है.  कि.  याइका  बाजर  में  स्थिरता

 Oe,  we  में  संतुलन,  हो  जार!  विकार,

 सेक्शन  को  राहत  मिले  सके।  इस  के

 लिए.  सरकएर  को,  मिठको:  को  कुछ  अनुवान
 लिकियलत  रूप  से  देला'  चाहिए।  वहां  कीः

 'फूनियन्स  शौर  एस्रोसिएशंस  की  राय  है  कि

 दस  करोड़  रुपया  सरकार  उस  में  दे  जर
 स्टाक  पाइलिग  के  लिए  छोटे  छोटे  डीलरों
 सें  वह  माइका  खरीदे  क़कि  उन  लोगों

 का  जीवन  भी  बचे  श्रौर  मजदूरों  का  भी

 जीवन  बचे।  साथ  ही  साथ  इस  में

 अनुसंधान  भी  होना  चाहिए।  जब  मिष्टको

 की  स्थापना  हुई  थी  i975  में  उस  समय

 सरकार  ने  एक  नीति  निर्धारित  की  थी
 कि  माइका  के  सम्बन्ध  में  एक  रिसर्च

 संस्थान  खोला  जाएगा,  उस  में  अनसंधान
 कर  के  देखा  जाएगा  कि  माइका  के  क्‍्या-

 क्या  उपयोग  डो  सकते  हैं,  कौन-कौन  सी:

 चोजें  बन  सकती  हैं,  शौर  उन  वस्तुग्नों
 का  निर्यात  करके  हम  अधिक  से  अधिक

 विदेशी  मुद्रा  कमा  सकते  हैं।  इस  के  लिए
 शब  तक  उसर  दिशा  में  कोई  कारगर

 कार्यवाही  सरकार  ने  नहीं  की  है।  इस

 लिए  जरूरी  है  कि  एक  भ्रनुसंधासशाला
 उसी  श्रश्नख  क्षेत्र  सें  खोलनी  चाहिए  ताकि

 वहां  के  श्रश्रख,  से  माइका-फोलियम,  माइका-

 नाइट,  मााइका-इलैक्ट्रोनिक्स,  श्रादि  चीज़

 बना  कर  तैयार  माल  दुनिया  के  दूसरे  देशों

 को  बंच  सकें  और  उन  से  हमारे  देश  को

 ग्रधिक  से  अ्रधिक  लाभ  हो।

 जो  माइका  सलाहकार  बो  हैं,  समिति

 हैं,  लाइजां  कमेटी  है,  उन  में  वही  पूजी-

 फ्ति  जो  माइहका-मैगनंट्स  हैं,  भरे  हुए

 हैं,  इस  तरह  से  वीकर  सेकशन्स  के  इन्टरेस्ट

 को  कोई  संरक्षण  नहीं  मिलता  है।  मैं

 चाहता  हूं  कि  इन  कमेटियों  से  वीकर

 सेक्शन्स  का  भी  रिप्रेजन्टेशन  होना  चाहिए,

 ताकि  इन  के  द्वारा  उन  की  दिक्कतों  को

 दूर  किया  जा  सके  ।
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 THE  MINISTER  OF  CQMMERCE.
 ‘AND  CIVIL  SUPPLIES  AND
 CO_OPERATION  (SHRI  MOHAN
 DHARIA):  Mr,  Speaker,  Sir,  I  am
 grateful  to  the  House  for  taking  a
 keen  interest  in  the  work  of  the  Minis-
 try  of  Commerce,  Civil  Supplies  and
 cooperation.  I  was  having  a  feeling  that
 perhaps  Co-operation  Ministry  may
 stand  negglected,  but  I  am  happy  that
 many  Members  have  taken  a  Jlot  of
 interest  in  Co-operation  as  well.  So,
 I  am  grateful  to  the  Members  on  both
 th  esides  of  the  House,  not  only  for
 participating  in  the  debates,  but  I  must
 say  for  crossing  the  barriers  of  politi-
 cal  opinions  which  they  thought
 it  fit  to  do  because  this  Ministry
 is  very  much’  concerned’  with  the
 national  economy  of  the  _  country.
 So,  the  whole  debate  was  elevated  to
 that  level  and  various  constructive
 suggestions,  along  with  constructive
 criticism,  have  come  forward.

 There  are  several  issues  with  which
 I  am  supposed  to  be  dealing  because  I
 am  the  Minister  of  Commerce,  Civil
 Supplies  and  Co-operation.  I  knaw
 there  are  several  issues  which  cre  quite
 sensitive  and  which  are  affecting  the
 life  of  the  common  man.

 SHRI  JYOTIRMOY  BOSU:  Oi}  im-
 ports.

 SHRI  MOHAN  DHARIA:  Not  only
 oil  imports,  there  are  other  issues
 too.  Under  the  circumstances  I
 do  not  know  to  what  extent  it  will
 be  possible  for  me  to  render  justice  to
 all  the  issues,  but  within  the  time  that
 is  at  my  disposal  ]  shall  try  to  do  my
 best.

 Hon.  Members,  and  some  who
 are  ex-Ministers  of  the  very  same
 Ministry,  chose  to  come  forward
 with  forthright  criticism  and,
 if  I  am  allowed  to  say  so,  with
 introspection.  It  goes  to  _  their
 credit,  particularly  of  Shri  Pai  and  also
 Shri  A.  C.  George,  that  when  they  sub-
 mitted  their  suggestions,  they  felt  ‘hat
 if  there  are  any  failures,  the  new
 Government  should  correct  them.  I

 must  say  it  goes  to  their  credit

 and  this  has  given  me  a  lot  of  en-

 couragement  in  handling  these  matters.
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 So  far  as  our  exports  are  éoncerried,
 please  allow  me  to  aay  at  tke  ovfpet
 that  this  country  cannot  afford  to‘have
 an  exportlag  growth,  because  it  “ine
 volves  the  dangers  of  perhaps  doing
 SOme  harm  to  the  perspective  of  deve-
 lopment  that  follows  from  the  iteeg:
 that  we  cherish.  Naturally,  we  cannot
 accept  a  policy  of  export-led  growth.
 At  the  same  time,  we  cannot  forget  that
 the  speed  to  be  given  to  our  export
 strategy  cannot  be  under-mined.

 What  I  plead  for  is  not  exrort-led
 growth,  but  export  growth  which  will
 take  our  country  more  ang  more  to-
 wards  achieving  self-reliance.  When  |
 Say  Self-reliance,  it  is  not  starvation.
 it  ig  something  ‘nore.  So,  I  may  say
 that  the  whole  emohasis  of  our  exports
 should  be  to  make  our  country  more
 and  more  self-reliant,  It  is  true.  cut  at
 the  same  time  unfortunate,  that  reli
 ance  was  being  vlaceq  on  foreign  aid
 I  can  very  well  understand  that  there
 may  be  occasions  when  foreign  ussist
 ance  and  foreign  co-oreration  are  ne-
 cessary,  but  while  accepting  foreign
 assistance,  we  shall  have  to  take  care
 to  see  that  the  producers  here  do  not
 suffer,  that  this  country  ang  its  pro-
 gress  in  attaining  this  objective  of
 ours  are  in  no  way  harmed.  Therefore.
 I  would  like  to  make  it  very  clear
 today  that  taking  this  precaution,  I
 would  very  much  like  to  have  more
 and  more  exports  in  order  to  meet  the
 needs  of  the  country.

 Ultimately,  exports  are  for  what
 purpose?  Exports  should  be  meant  to
 meet  the  basic  domestic  needs  of  our
 industries  of  our  agriculture,  of  our
 developing  science  and  technology.  If
 we  want  to  have  these  needs  safisfied,
 naturally  we  should  have  that  much
 capacity  to  repay  in  foreign  exchange,
 ang  it  is  in  that  context  that  I  said
 that  al]  possible  emphasis  would  have
 to  be  laid  on  our  exports.

 SHRI  JYOTIRMOY  BOSU:  Not  of
 essential  eatables.

 SHRI  MOHAN  DHARIA.  ]  am  com-

 ing  to  it.
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 When  I  say  this,  [  am  well  aware
 that  the  question  arises  where  to  draw
 the  line.  We  want  to  export—export
 what?  I  can  very  well  understand  that
 there  were  occasions  when  we  had  to
 seifice  to  a  great  extent  as  the  forei-
 at  exchange  balance  position  was
 absolutely  uncomfortable,  but  today
 when  we  are  having  a  comfortable
 foreign  exchange  balance  position,  I
 have  no  doubt  in  mv  ming  that  the  ex-
 port  strategy  should  be  so  planneg  that
 the  domestic  consumer,  particularly  the
 common  man,  does  not  sulfer,  that  we
 take  care  of  the  essential  commodities
 required  by  the  common  man.  When  I
 Say  essential  requirements  of  the  com-
 mon  man,  it  also  includes  the  inputs
 required  for  making  those  goods  avai-
 lable.

 So,  it  is  in  this  context,  taking  care
 of  our  domestic  needs,  that  we  shall
 have  to  plan  our  export  strategy.  And,
 as  was  rightly  said  by  Mr.  Pai  and
 other  friends,  fortunately  India  is
 entering  an  era  where  it  is  possible.
 whether  it  is  engineering  goods,  gar-
 ments  or  fisheries,  excepting  fish  re
 quireq  by  the  common  man,  there
 being  other  varieties  which  we  can
 export,  and  for  a  country  having  thou-
 sands  of  miles  of  sca  coast....

 SHRI  JYOTIRMOY  BOSU.  Fish  is
 selling  at  Rs.  8  a  kilo.  There  must
 be  a  check  on  that.  No  matter  that
 you  are  a  vegetarian,  you  must  know
 that  fish  is  protein  diet.

 SHRI  M.  V.  KRISHNAPPA  (Chikbal-
 lapur):  Most  of  the  fish  that  we  ex-
 port  is  not  eaten  by  Bengalis.  It  is
 prawns.

 SHRI  MOHAN  DHARIA:  I  would
 like  to  remove  the  misunderstanding
 that  I  do  not  eat  fish  I  can  assure
 the  House  that  whatever  is  needed  for
 domestic  consumption  as  an  essential

 requirement  by  the  common  man,  _  so
 far  as  those  exports  are  concerned,  the
 Government  shall  take  care  to  see  that
 the  needs  of  the  common  man  are

 properly  satisfied.

 Then,  we  shall  have  to  continue  to

 take  into  account  two  basic  considera-
 tions  that  are  involved.  One  is  our
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 national  programme  of  development
 and  second  is  the  cost  that  the  society
 has  to  bear.  Here  also,  the  earlier
 issue  is  very  much  involved  and  when
 we  plan  for  our  exports,  our  pro-
 grammes  of  national  re-construction
 shall  have  to  be  taken  care  of.  Now,
 there  are  various  areas—I  am  _  parti-
 cularly  talking  of  the  problem  of
 unemployment  whatever  may  the
 industry  that  we  intend  to  give  pro-
 tection  in  this  country  or  we  want  to
 develop  in  this  country,  all  possible
 care  shall  have  to  be  taken,  whether
 in  the  field  of  agricuiture  or  industry,
 to  see  that  more  and  more  employment
 is  generated  and  while  generating  this
 employment  it  should  be  possible  for
 us  to  achieve  the  national  reconstruc-
 tion  at  the  one  end  and  also  consistent
 with  that  programme,  we  shall  have
 to  take  care  of  our  exports.  So.  these
 are  basic  considerations  that  the
 country  cannot  afford  to  forget.  This
 should  be  the  broad  outline  when  we
 think  of  any  policy  review.

 I  want  to  make  it  clear  that  this
 country  is  now  fortunate  enough  to
 have  a  favourable  balance  and_  all
 possible  efforts  shall  have  to  be  made
 to  see  that  this  speed  is  not  slackened
 if  we  want  the  country  to  prosper.
 I  car  assure  the  House  that  we  shall
 take  ail  possible  care  to  see  that  this
 new  impetus  that  we  have  gained  does
 not  suffer  a  set-back.

 Now,  I  am  thinking  of  my  Commerce
 Ministry,  for  the  time  being.  We  have
 created  several  agencies  like  the  STC,
 MMTC,  TDA  and  other  subsidiaries.
 And  there  are  many  other  instruments
 too.  These  are  various  instruments
 that  we  have  created  to  take  care  of
 oir  exports  and  imports  and  to  some

 extent  of  our  internal  as  well  as  ex-
 ternal  trade.  And  they  are  very  much
 in  the  public  sector.  Several  things
 ate  being  said  here  regarding  the

 public  sector.  It  is  also  alleged  that
 the  new  Government  would  not  like

 to  take  care  of  the  public  sector.  Here,

 I  would  like  to  make  it  very  clear  that

 we  have  firm  faith  in  the  public  sector
 and  in  order  to  control  the  commanding
 heights  of  the  economy  and  to  see
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 that  the  public  sector  grows,  all
 Possible  care  shal]  have  to  be  taken  so
 that  it  necessarily  attaing  the  required
 heights  in  the  economy,  We  cannot
 allow  the  monopolistg  to  squander  and
 ruin  the  country.  _In  this  background,
 it  is  true  that  there  are  certain  draw-
 backs,  88  pointed  out  by  some  of  the
 hon.  friends  trom  both  sides,  but  we
 shall  have  to  be  very  clear  whether
 We  want  to  remove  the  drawbacks  or
 We  want  to  allow  the  public  sector  to
 die.  The  shortcomings  wil  have  to  he
 removed.  This  is  how  we  shall  proceed
 further.  Therefore,  it  is  not  only  an
 enquiry  that  we  have  ordered  in  the
 STC  and  MMTC  but  we  have  also
 asked  the  Institute  of  Management,
 Ahmednbad  to  study  the  basic  objec-
 tive;  for  which  these  institutions—STC,
 MMTC  and  _  their  subsidiaries—were
 created  and  to  what  extent,  there  are
 certain  drawbacks  in  the  functioning
 of  these  organisations  and  as  to  how
 they  could  be  made  efficient  in  handling
 their  affairs.  The  House  is  well  aware
 that  the  transactions  of  the  STC  have
 crossed  one  thousand  crores  and  that
 of  the  MMTC  is  nearing  one  thousand
 crore.

 Under  the  circumstances,  as  to  how
 these  institutions  which  are  carrying
 on  transactions  of  the  order  of  Rs.
 1,000  crores  could  function  in  an
 efficient  and  effective  way,  it  is  in  this
 context  that  we  have  asked  them  to
 make  a  study.  I  must  say  that  there
 are  areas  where  the  expenditure  could.
 be  contained  and  there  are  areas  where
 more  expertise  could  be  inducted
 because  it  has  unfortunately  so
 happened  that  many  persons  have  been
 inducted  without  knowing  what  are  the
 spheres  of  activity  of  MMTC,  STC  and
 other  such  institutions.  The  study  will
 be  conducted  on  various  areas  of
 ceperation,  including  the  staff  structure,
 and,  on  the  basis  of  the  study,  prompt
 action  will  be  taken.

 AN  HON.  MEMBER:  What  about.
 corruption?

 SHRI  MOHAN  DHARIA:  Sir,  I  have
 entered  into  a  Ministry  which  is  known
 for  rampant  corruption.  I  have
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 certain  measures
 regarding  certain  individyals  where there  was  some  prima  face  evidence.
 All  those  cases  have  been  gent  to  the
 CBI  and,  on  the  basis  of  tat  investi- gation,  whatever  action  is'called  for
 will  be  taken,

 When  I  think  of  all  these  yubiic
 sector  institutions,  whether  it  is  STC
 or  MMTC,  whether  it  is  Jute  Corpora-
 tion,  whether  it  is  Tea  Board  or  Coffee
 Board  or  Rubber  Board,  whether  it  's
 National  Textile  Corporation  or  any
 such  institution,  I  have  no  doubt  in  my
 mind  that  all  these  public  sector
 undertakings  shall  have  to  perform  an
 effective  role,  as  an  important  instru-
 ment  for  achieving  socio-economic
 transformation  in  the  country.  To
 that  extent,  whatever  modifications
 are  necessary  shall  be  made.  But  to
 condemn  these  very  institutions  will
 be  unfair.  At  the  same  time,  to  under-
 mine  the  work  done  ०४  them  will  also
 be  unfair.  Take,  for  instance,  STC.
 As  the  Minister  of  Civil  Supplies,
 I  was  facing  an  acute  shortage  of  oil.
 It  is  veryy  much  true  that  licences
 worth  Rs.  540  crores  were  issued  in
 the  month  of  January  and  February...

 SHRIMATI  MRINAL  GORE  (Bombay
 North):  On  l7th  January,  one  day
 before  the  elections  were  announced.

 SHRI  MOHAN  DHARIA:  I  am
 thankful  to  the  hon.  Member  for  giving
 the  information,  Unfortunately,  the
 oil  was  not  imported.  It  is  one  thing
 to  take  care  of  those  who  misbehaved
 in  one  area.  But  to  take  care  of  the
 millions  of  masses  is  perhaps  more
 important.  I  am  not  here  to  disclose
 the  figures  because  that  will  perhaps
 affect  the  international  market.  But
 I  am  now  prepared  to  take  the  House
 into  confidence  and  say  today  that
 more  than  90  per  cent  of  the  oil  is
 imported  through  STC.  Now,  perhaps,
 We  may  not  get  the  cooperation  from
 the  private  sector.  Whether  the  co-
 operation  comes  or  not,  the  STC  will
 take  care  of  the  country’s  requirement.
 This  is  how  these  institutions  can
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 énegiie,  we  should  not  condemn
 the  institutibns  that  are  created  in  the
 coumtry.

 हु  must  make  one  point  very  clear
 that  I  am  not  here  to  say  that  during
 the  lat  3(  years  nothing  has  happened
 ix’  the  country.  I  do  not  accept  this
 conemtion.  There  are  severa]  areas
 where  the  country  has  made  progress;
 there  are  also  areas  where  the  country
 has  not  made  much  progress,  Wherever
 fhey  have  failed,  we  are  here  to  rectify
 it,  But  to  say  that  nothing  has
 happened  in  the  country  is  condemning
 the  very  capacity  of  the  country  and
 condemning  the  very  capacity  of  our
 people,  I  am  not  prepared  to  accept
 this  sort  of  argument  because  I  know
 that  there  are  areas  and  areas  where
 this  country  has  made  progress.  But
 while  making  progress,  we  have  to  see
 whether  social  justice  was  rendered  to
 the  people.

 While  I  was  in  the  Ministry  of

 Planning,  the  country,  in  various  areas,
 had  made  progress,  but  while  making
 this  progress,  we  have  forgotten  the
 millions  of  our  poor  people  in  the
 country.  We  have  not  taken  care  of
 our  youngsters.  There  are  millions  of
 masses.  More  than  70  per  cent  of  our
 masses  are  below  the  poverty  line,  and
 in  this  context,  we  have  failed  to  give
 justice  to  them.

 (Interruptions)

 AN  HON.  MEMBER:  This  is  the
 progress  they  have  made.

 SHRI  MOHAN  DHARIA:  My  friends
 wil]  please  forgive  me  if  I  say  some
 thing  more.  When  I  was  in_  the
 Ministry  of  Planning,  I  was  one  of  the
 persons  who  insisted  within  the  Gov-
 ernment  and  with  the  then  Prime
 Minister,  Mrs.  Indira  Gandhi  that
 when  I  looked  at  these  various  pro-
 biems  of  the  country,  including
 unemployment,  poverty,  illiteracy  and
 what  not,  J]  felt  that  we  would  have
 to  think  in  a  very  dispassionate  way
 about  sixty  crores  of  our  people.
 Leaders  belonging  to  the  various
 political  parties  have  to  come  together
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 in  the  interest  of  the  country.  At  that
 time,  I  emphasised  for  a  dialogue
 amongst  the  Prime  Minister,  Mr.
 Jayaprakash  Narayan  and  _  other
 leaders,  Today,  I  would  like  to  make
 it  very  clear  that  in  case  we  want  to
 meet  various  mountainous  challenges
 in  the  country,  we  shal]  have  to  take
 into  confidence  all  those  who  have
 faith  in  the  country,  all  those  who
 have  faith  in  our  democracy  and  all
 those  ‘who  have  faith  in  providing
 social  justice  to  the  poor  people.  I  had
 pursued  that  line  then  and  _  today
 I  would  like  to  pursue  that  very  line.
 Those  who  do  not  accept  this’  line  will
 be  doing  great  injustice  to  the  younger
 generations  to  come,  to  the  country
 itself  and  to  the  poor  people.

 The  STC  had  played  a  very  good
 role  at  that  time  when  the  licences  to
 whom  they  were  given,  did  not  fulfil
 their  obligations.  It  was  very  clear
 in  the  order.  It  says:  “In  view  of
 the  shortage  of  oil,  it  has  been  decided
 to  give  these  licences  to  the  private
 traders  to  the  tune  of  Rs.  544  crores.”
 In  spite  of  this,  it  was  not  done.  Now
 a  question  is  being  asked  by  Mr.
 Jyotirmoy  Bosu  and  other  friends
 what  the  Government  has  been  doing.
 Immediately  after  my  taking  over  the
 charge.  I  took  care  to  see  that  those
 who  had  not  imported  oil  or  had  not
 entered  into  any  permanent  contract,
 their  licences  were  cancelled  and  they

 -should  not  be  given  licences.

 SHRI  JYOTIRMOY  BOSU:  Who  are
 they?

 SHRI  MOHAN  DHARIA:  There
 were  certain  cases,  (Interruptions)
 That  time  has  gone  now.  Otherwise
 publishing  the  names  of  those  who
 committed  lesser  offences...  I  do  not
 know  why  they  have  not  published
 certain  names  against  whom  some
 enquiries  have  been  instituted.

 SHRI  JYOTIRMOY  BOSU:  I  am
 grateful  to  you.

 MR.  SPEAKER:  Allow  him  to  do
 that.
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 SHRI  MOHAN  DHARIA  We  have
 noted  the  names  of  those  who  are
 responsible  for  this.  My  office  was
 convinced  about  43  names.  Against
 I3  firms,  they  had  sent  the  cases  to  the
 Central  Bureau  of  Investigation.  Out
 of  them,  six  are  such  persons  whose
 cases  have  been  referred  to  the  Finance
 Ministry  because  these  alleged  offences
 are  under  the  Foreign  Exchange
 Regulation  Act,

 झोसमती  अुजाल  गोरे  :  मंत्री  महोदय,
 इनमें  से  कई  लोग  श्रभी  विदेश  में  चले  गये  ्

 डाक्यूजमैंटरी  एबीडेंस  खतम  करने  के  लिये

 इस  बांरे  में श्रापकों  कुछ  ज  ।नकारीहै  ?

 SHRI  MOHAN  DHARIA.:  Action  has
 been  initiated  against  parties  who  were
 suspected  of  having  misutilised  licences
 issued  to  them  for  import  of  edible  oils.
 Cases  of  the  following  3  parties  have
 been  referred  to  Central  Bureau  of
 Investigation  for  detailed  enquiry  and
 advice:

 (i)  M/s.
 Bombay.

 Godrej  8089  Limited,

 (ii)  M/s.  Jamnadas  Madhavji  &
 Co.,  Jamnagar.

 (iii)  M/s.  Jai
 Bombay.

 Hind  Oi]  Mills,

 (iv)  M/s.  Prabhat  Solvent  Extrac-
 tion  Industries  (Private)  Limited,
 Mansayadar.

 (v)  M/s,  The  Vegetable  Vitamin
 Foods  Co.  (P)  Ltd.,  Plot  No.  108,.
 90-B,  Soin,  Bombay-22.

 (vi)  M/s.  Mulji  Devshi  &  Co.,
 House  No.  116-  पक  Devshi  Build-

 ing,  i6-Keshavji  Naik  Road,
 Bombay-9.

 Their  matters  have  also  been  referred
 to  the  Director  of  Enforcement,
 Ministry  of  Finance  for  enquiry  un-
 der  the  Foreign  Exchange  Regulation
 Act.  The  others  are:

 (vii)  M|s  Kamani  Gil  Mills,  Bom-
 bay.
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 (viii)  Mjs  Shree  Krishna  Oil
 Mills,  Bombay.

 (ix)  M|s  Karachi  Khopra
 Bombay—8.

 (x)  M|s  Appejay  Private  Ltd.,
 Calcutta—6.

 Miils,

 (xi)  M|s  Kuceanic  Solvent  Indus-
 ries,  Badeshwar,  Jamnagar.

 (xii)  M|s  Krishna  Qil  Cake  JIn-
 dustries,  Porbander  Road,  Upleta.

 (xiii)  M|/s  Bajrang  Lal  Amrit-
 kumar,  Calcutta-—27.

 झोमती  सुणाल  शोर  :  540  करोड़

 रुपए  के  लाइसेन्स  उनको  दिये  गये  t  कल
 मिलाकार  कितने  करोड़  रुपसे  क्रा  लाइसेन्स

 उन्होंने  बा  र  बेच  दिया ?

 SHRI  MOHAN  DHARIA:  I  don’t
 have  the  figures  now,  but  I  can  supply
 them  later.

 I  was  referring  to  the  instruments.
 I  would  like  to  appeal  to  the  House
 that  sofaras  the  STC,  MMTC  and  other
 public  sector  undertakings  are  con-
 cerned,  they  may  not  say  anything
 to  demoralise  them.  We  shall  take
 care  to  see  that  they  become  more

 effective  ultimately.  They  are  our
 instruments  and  they  will  have  to  be
 sharpened  if  these  instruments  are  to
 be  effectively  used.

 SHRI  JYOTIRMOY  BOSU:  We
 know  that  it  is  ‘people  like  C.R.  Das
 who  are  sucking  our  blood.

 SHRI  MOHAN  DHARIA:  So  fer
 as  those  names  are  concerned,  I  would
 not  like  to  go  into  them  today.  But
 all  such  matters  wherever  there  is
 some  evidence  brave  been  sent  to  the
 Central  Bureau  of  Investigation.

 Now,  when  we  think  of  imports
 and  exports  we  will  also  have  to  take
 care  of  the  price-line  of  the  country.
 It  is  in  this  context  that  so  far  as  our
 domestic  production  ig  conrerned  and
 our  domestic  requirements  mre  con-
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 cerned  utmost  care  becomes  necessary
 and,  at  the  same  time,  the  inputs  re-
 quired  for  our  industry  and  agricul-
 ture  are  also  matters  of  great  con-
 cern  and,  therefore,  there  also  great
 care  will  have  to  be  taken.

 \

 On  this  occasion  J  Wwoulg  like  to
 say  that,  along  without  internal  ac-
 tivities,  this  Ministry  has  activities  in
 the  international  field  also.  There  are
 certain  agencies  like  UNCTAD,  GATT
 etc.  and  there  are  various  Councils
 and  other  Associations  like  ESCAP
 and  other  bodies  where  also  we  are
 trying  to  be  more  effective.  Here,
 India  has  been  playing  a  dominant
 role  in  protecting  and  safe-guarding
 the  inferests  of  the  developing  coun-
 tries.  I  am  sure’  this  House  would
 very  much  like  these  activities  to  be
 further  strengthened  by  the  Com-
 merce  Ministry.

 SHRI  JYOTIRMOY  BOSU:  I  wish
 you  were  correct.

 SHRI  MOHAN  DHARIA:  Again,  we
 have  to  think  of  other  areas  mention-
 ed  by  my  friends.  It  is  not  that  we
 only  have  to  import  or  expcrt.  There
 may  be  certain  areas—because  new
 skills  and  new  science  and  technology
 are  developing  in  the  country—where
 we  can  have  not  only  economic  co-
 operation  but  also  technical  coope-
 ration.  We  can  have  agreements  with
 various  countries  and  we  can  go  to
 the  third  countries  and  offer  our  skills
 and  technology  for  setting  up  key  in-
 dustries.  This  is  how  we  can  function.
 Here  also,  we  are  trying  to  take  ut-
 most  care.  All  this  will  help  us  be-
 cause  we  have  certain  scientists  who
 rave  proved  themselves  to  be  among
 the  best  in  the  international  world.
 They  could  be  useful  in  the  country
 and  their  capacities  and  their  intellect
 could  also  be  utilised  for  establishing
 turnkey  projects  outside.  These  are
 the  efforts  that  are  being  made  by  us
 already  and  I  would  very  much  like
 to  encourage  these  activities  in  future
 also.  I  accept  the  suggestions  made
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 by  the  hon.  Members  belonging  to  va-
 rious  sections  of  the  House  in  thie
 respect.

 As  I  have  already  said,  while  look-
 ing  at  the  exports  and  imports,  we
 cannot  forget  the  requirements  of  the
 country.  Here,  comes  the  coordination
 with  the  other  Ministry,  the  Ministry
 of  Civil  Supplies.  At  one  end,  I  am
 minister  incharge  of  Commerce,  and
 while  the  Ministry  of  Commerce  may
 be  interested  in  enhancing  our  exe
 ports  more  and  more,  I  am  also  sup-
 posed  to  take  due  care  of  the  domes-
 tic  consumers  when  I  look  at  it  from
 the  point  of  view  of  the  Ministry  of
 Civil  Supplies.  It  is  true  that  prices
 have  risen  and  have  become  unbear-
 able  to  the  common  man.  As  I  have
 already  explained  in  this  House,  the
 Economic  Survey  Report  tabled  by
 the  Finance  Minister  has  taken  care  cf
 it.  It  is  not  that  the  prices  have  risen
 only  after  our  having  taken  over
 charge.  When  there  was  emergency
 in  the  country  during  the  year  1976-
 77,  and  the  national  production  was
 hardly  2  per  cent,  the  rise  in  money
 supply  was  more  than  7  per  cent.  Be-
 sides,  it  is  true  that  the  year  1975-76
 was  a  good  year  from  the  point  of
 view  of  crops,  but  1976-77  was  per-
 haps  again  a  bad  year  in  certain  res-
 pects,  particularly  oi]  seeds,  cotton,
 jute  and  pulses.  The  wroduction  of
 oil  is  of  the  order  of  33  lakh  tonnes
 and  three  lakh  tonnes  are  imported
 to  meet  our  total  requirement  of  36
 lakh  tonnes.  Unfortunately,  the  pro-
 duction  of  groundnut  oil  went  down

 by  5  lakh  tonnes  and  mustard  oi]  by
 3  lakh  tonnes.  Thus,  there  was  short-
 age  of  eight  plus  three,  i.e,  Il  lakh
 tonnes.  All  this  has  affected  the  mar-
 ket.  Similar  was  the  case  in  respect
 of  cotton.  The  production  of  cotton,
 which  is  supposed  to  be  of  the  order
 of  10-71  lakh  bales  went  down  to  56-
 57  lakh  bales.  Regarding  pulses,  it  is
 a  tragedy  that  this  country  has  not
 been  able  to  increase  the  production
 of  pulses  during  the  last  2  years.  It
 has  remained  at  4  to  42  million  ton-
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 neg,  except  in  1975-76,  when  it  went
 upto  43  million  tonnes,  but  it  came
 down  to  42  million  tonnes  last  year.

 These  shortages  have  affected  the
 price  line  and,  therefore,  efforts  are
 needed  to  introduce  immediate  mea-
 sures,  mid-term  measures,  and  long~
 term  measures.  Now,  in  that  context,
 What  could  be  the  immediate  mea-
 sures?  We  have  tried  our  level
 best  in  this  respect.  It  is  said:  Why
 don’t  you  peg  the  prices  at  a  particu-
 lar  level?  Had  there  been  some  buf-
 fer_stock  with  the  Government,  I
 would  not  have  waited  for  a  single
 minute  in  taking  that  action,  but
 without  any  stock  if  I  peg  the  prices,
 what  would  happen  in  the  market?
 There  would  be  arson,  firing  and  loot-
 ing  in  the  country.  Naturally,  I  had
 to  take  care  that  unless  and  until]  I
 build  up  the  buffed-stock,  I  cannot
 peg  the  prices.  We  made  efforts
 through  STC  and  I  am  happy  to  say
 that  the  stock  of  the  rapeseed  oil  is
 28,000  tonnes  and  that  of  soyabeen
 and  other  oi]  is  65,000  tonnes  and  it
 is  with  that  that  we  have  now  brought
 the  price  or  refined  oi]  to  Rs.  8.50.

 SHRI  D.  D.  DESAI  (Kaira):  How
 did  Government  treat  the  farmers  in
 respect  of  cotton  in  the  year  975  and
 how  did  it  treat  the  farmers  who  pro-
 duced  ground-nut  in  19767  They  were
 very  heavily  punished.

 SHRI  MOHAN  DHARIA:  On  this
 point  I  am  very  much  with  Mr.  Desai
 that  when  we  are  importing  oils  and
 other  things  from  outside,  why  should
 we  not  pay  more  to  our  own  farmers?
 I  am  very  much  with  him  and  I  can
 assure  him  that  whatever  best  price
 could  be  given  to  the  farmers,  that
 shall  be  the  endeavour  of  my  Minis-
 try  and  of  the  Government.

 Certain  measures  have  to  be  taken
 immediately  whether  it  was  tea  or
 cotton  or  oil  or  pulses.  Regarding  tea,
 this  was  the  first  time  that  an  export
 duty  was  imposed  on  tea  and  besides
 they  were  asked  to  bring  80  per  cent
 of  the  tea  produced  into  the  market.
 It  has  been  querried  by  my  friends
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 that  in  case  this  80  per  cent  cumes  to
 the  market,  how  can  we  export?  It
 is  for  both  purposes—for  internal  con-
 sumption  as  also  for  exports.  Here
 we  have  taken  care  to  see  that  while
 during  977  the  production  of  tea  will
 be  of  the  order  of  532  million  kgs.  we
 shall  see  that  more  tea  is  made  avail-
 able.  The:  exports  of  tea  have  been

 pegged  at  least  year’s  level.  This  step
 is  taken  to  see  that  tea  is  made  avail-
 able  at  reasonable  price.  These  are
 some  of  the  urgent  measures.  I  have
 mentioned  these  to  the  House  on  an

 earlier  occasion  also  and  I  will  not
 take  more  time  of  the  House.  There
 were  certain  other  measures  which
 were  taken  immediately.  A  small
 Committee  of  Secretaries—Secretary
 of  Agriculture,  Planning,  Finance  and
 Civil  Supplies  as  also  some  experts
 from  outside—we  constituted  to  recom-

 mend  measures  as  to  how  we  can

 obtain  a  better  production  of  cotton.
 oil  sedes,  pulses  and  jute  taking  ad-

 vantage  of  the  present  Kharif  season
 and  also  the  Rabi  season  and  what-

 ever  money  was  needed  was  made

 available.  When  their  report  came,
 on  the  very  day  it  wags  accepte:
 and  implemented.  The  idea  is  that

 we  should  have  a  better  crop  of  these
 various  commodities  of  which  we  are

 falling  short.....

 SHRI  JYOTIRMOY  BOSU:  You

 ave  increasing  tea  production.  By
 that  you  are  going  to  a  market  which

 is  dominated  by  the  buyers.  You

 should  produce  just  enough.

 SHRI  MOHAN  DHARIA:  I  will

 request  my  friend’  that  my  reference
 was  not  to  tea  alone.  My  reference
 was  to  cotton,  oi]  seeds  and  pulses.
 He  is  dreaming  somewhere.  What
 can  I  do?......  (nterruptions)  After

 all,  unfortunately,  Mr.  Bosu  is  epeak-
 ing  to  a  mew  colleague  and  he  is

 missing  the  link  altogether.

 SHRI  T.  A.  PAI  (Udipi):  It  is  good
 that  the  government  asked  a  com-

 mittee  of  Secretaries  to  go  into  the

 question  and  recommend  measures.
 But  do  they  take  one  commonsense

 point  of  view?  Unless  it  is  made
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 ‘attractive  to  the  farmer  to  grow,  all
 ‘your  official  policies  will  be  of  no
 ‘avail.  It  is  this  attitude  that  farmer
 alone  is  net  a  man  who  does  not
 wequire  any  incentive  while  every
 other  section  of  our  society  needs  it
 that  is  responsible  for  all  this.

 SHRI  MOHAN  DHARIA:  I  share
 very  much  the  hon.  Member's  con-

 ‘cern  and  I  do  feel  that  in  case  we
 want  the  farmers  to  produce  more,

 -an  incentive  price  should  be  given
 and  a  further  guarantee  that  if  the
 Price  goes  down,  a  _  proper  support
 price  will  be  given.

 These  are  the  mid-term  measures.
 ‘(Interruptions)  I  am  not  yielding.
 I  patiently  sat  here  and  heard  al)
 your  speeches  and  only  once  when  a
 ‘statement  was  made,  I  uttered  only
 two  sentences.  Otherwise  I  have  not
 at  all  interfered.  So,  I  will  only
 expect  that  the  members  may  give
 me  the  same  treatment.

 I  was  saying  that  for  a  country  of
 our  size  having  a  population  of  65
 crores,  to  tackle  this  problem  of
 prices  and  for  making  available
 seagential  suppplies  of  these  articles  and
 commodities  that  are  needed  by  the
 common  man.  a  permanent  system  is
 needed.  That  is  what  I  meant,  namely
 ‘a  massive  distribution  system,  my
 reference  is  not  only  to  the  distribu-
 tion  apparatus.  When  I  say  massive
 distribution  system,  in  my  _  re-
 port  I  have  made  it  very  clear
 and  that  is  what  is  needeq_  in
 the  country  which  is  to  have  the
 articles  and  commodities  required
 right  from  the  morning  till  late  at
 night,  and  what  will  be  the  require-
 ment  to-day  and  what  will  be
 requirement  in  days  to  come  =  and
 years  to  come.  Then  we  shall  have
 to  think  of  production  pattern.  After
 that  production,  we  shall  have  to  take
 care  of  procurement  storage,  trans-
 port  and  distribution.  And  again  if
 these  articles  are  to  be  made  available
 at  a  reagonabie  price,  the  in-puts  that
 are  required  by  the  agriculturists
 and  also  by  such  industries  producing
 such  articles,  those  inputs  should  be
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 made  available  at  reasonable  prices.
 That  sort  of  massive  system  will
 alone  be  able  te  take  care  of  it.  That
 may  provide  a  permanent  solution  of
 the  problem.

 As  the  debate  was  elevated  to  a
 national  level,  it  is  not  possible  only
 for  the  Government  to  solve  the
 problem.  The  Central  Government,
 the  State  Governments,  all  the  politi-
 cal  parties,  the  social  scientists  an&
 various  organisations  shall  have  to
 come  together.  We  shall  have  to
 evolve  a  national  policy  right  from
 production  to  distribution  and  we  all
 will  be  partners  in  that.  That  may
 be  the  only  permanent  solution.

 In  this  context  that  report  of  mine
 has  been  sent  the  various  Ministries
 concerned.  It  will  be  up-dated.  It  will
 be  properly  co-ordinated.  I  would
 very  much  like  the  co-operation  of
 this  House  and  of  the  State  Govern-
 ments.  Of  course  the  Cabinet  will
 take  a  final  decision.  In  case  we
 could  evolve  that  sort  of  permanent
 programme,  then  alone  it  would  be
 possible  to  take  care  of  that.  My
 Ministy  is  very  much  engaged  in  that
 exercise  also.

 I  do  agree  with  the  concern  ex-
 pressed  by  many  hon.  members  about
 the  rise  in  prices.  Please  bear  with
 me  that  unless  and  until  we  evolve
 such  a  permanent  solution  through
 appropriate  measures,  it  will  not  be

 possible  to  control  the  price  rise.

 A  mention  was  made  about  1,000
 shops  to  be  opened.  I  had  _  not
 mentioned  about  those  1,000  shops
 in  the  context  of  the  massive  distribu-
 tion  system.  It  was  a_  function
 organised  by  a  Vaikuntha  Mehta  Co-
 operative  Institution.  While  speaking
 there  I  said  that  so  far  as  Super-
 Bazars  are  concerned,  we  are  opening
 in  certain  places  like  Connaught  Place
 and  other  posh  localities,  but  what
 is  needed  is  to  open  shops  for  the

 poorer  sections  of  society.  It  is  in  this
 context  I  said  that  instead  of  opening
 these,  we  have  decided  to  open  1,000
 shops  under  the  Co-operatives.  Here
 if  the  youngesters  come  forward,  we
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 would  like  to  give  them  all  the  addi-
 tional  help  as  may  be  necessary.  It
 is  in  this  context  I  said  that  under
 that  scheme  a  subsidy  to  the  tune  of
 Rs.  2,000  will  be  made  available.  As
 against  Super  Bazars  being  opened
 in  posh  localities,  I  said  I  am  interest-
 ed  in  the  areas  where  there  are  jhug-
 gies,  in  the  areas  where  there  are
 scheduled  castes  and  scheduled  tribes
 who  are  staying  in  the  backward
 areas.  How  are  we  going  to  take  that
 care?  We  are  interested  in  the  poor
 people  who  shed  tears  for  the  small
 necessities  required  by  them.  Un-
 fortunately,  it  has  been  taken  that  I
 was  going  to  have  1,000  shops  and

 how  I  cvuld  manage  thit.  I  may
 appeal  to  the  House  to  take  into
 consideration  this  new  aspect,  this
 new  strategy  being  taken  by  the
 Government.

 Regarding  Co-operative  movement,
 I  must  say  today,  that  this  country
 has  suffered  a  severe  set  back  in  the
 past  few  vears.  It  is  true  that  in
 certain  areas  this  cooperative  move-
 ment  has  done  well.  But  un-
 fortunately,  it  has  been  haphazard
 movement,  and  as  has_  been  pointed
 out  by  Shri  Shinde  and  many  other
 members,  the  malady  is  over-politi-
 calisation  and  over-officialisation  of
 this  co-operative  movement.  If  at
 all  we  want  this  co-operative  move-
 ment  to  be  strengthened  and  to  pros-
 per  in  the  country,  what  is  needed,
 is  commitment  to  that  movement.
 Whet  is  needed  is  de-officialisation  and
 de-politicalisation  of  the  movement.  So
 far  as  I  am  concerned,  I  can  assure
 this  House  that  I  shall  not  try  to

 bring  in  any  party  politics  or  try  to
 play  these  institutions  for  the  interest
 of  Janata  Party  and  shall  see  that  it
 is  de-politicalised  ang  de-officialised
 also.

 8.00  hrs.

 Sir,  I  would  like  to  quote  Mr.
 Kantilal  Ghia,  who  happened  to  be
 the  Chairman  of  IFCO,  that  is,  Indian
 Fertilizer  Corporation.  It  is  a  cc-
 operative  venture.
 922  LS—2.
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 Immediately  after  my  assuming
 office,  Kantilal  ji  came  to  me
 and  said:  ‘Mr.  Dharia,  please  take
 my  resignation’.  I  asked  ‘why’?  He
 said:  ‘I  am  the  Chairman  of  this
 ovganisation.  The  Janata  Party  has
 come  to  power’....

 श्री  लालजी  भाई  (सलम्बर)  मेरा

 व्यवस्था  का  प्रश्न  है:

 मैं  मंत्री  जी  से  यह  जानना  चाहूंगा  कि

 ग्रायात  और  निर्यात  की  श्राप  ने  उदार

 नीति  बरती  है  लेकिन  तस्करी  के  खिलाफ

 कोई  प्रभावशाली  नीति  नहीं  बरती  हैं  ।

 वे  चौरी-चुपके  माल  लाते  और  ल  जाते  रहते

 हैं  श्रौर  महंगाई  बराबर  बढ़  रही  है।  उन  के

 खिलाफ़  सरकार  क्‍या  कार्यवाही  कर  रही

 है।

 क्री  मोहन  धारिया  :  माननीय  सदस्य  ने

 जो  बताया  है,  उस  पर  म॑  ध्यान  दंगा।

 श्री  लालजी  भाई  :  मंहगाई  पर  कोई

 फर्क  नहीं  पड़ा  है  I

 अध्यक्ष  महोदय  :  एक  दफ़ा  तो  ठीक  है
 लेकिन  बार-बार  नहीं  ।

 SHRI  MOHAN  DHARIA:  Kantilal
 ji  said:  ‘The  Janata  Party  has  come
 to  power.  I  am  the  President  of  the
 Gujarat  Congress  Committee  I  want
 to  resign.’  J  said  ‘I  will  not  accept  your
 resignation  I  do  not  look  at  the  co-
 operative  movement  from  any  politi-
 cal  angle.  If  you  are  working  on
 right  jines  and  if  your  co-operative
 movement  is  making  progress,  then,
 there  is  no  need  for  you  to  resign’.
 I  did  not  accept  his  resignation.  I
 am  quoting  it  to  point  out  to
 you  that  I  would  like  to  have  the
 cooperation  of  the  whole  Hause  in
 having  this  approach  so  far  as  the
 co-operative  movement.  is  concerned.
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 I  am  very  clear  in  my  mind  that  if
 our  objective  of  establishing  demo-
 cratic  socialism  is  to  succeed,  we
 should  have  accept  decentralisation
 of  economic  power  and  here  the  co-
 operative  movement  can  play  a  vital
 role  so  that  our  democratic  forces
 can  be  properly  strengthened  in  the
 country.  I  would  very  much  like
 that  weaker  sections  are  properly
 represented  so  far  as  our  co-operative
 movement  is  concerned

 Now,  in  the  meeting  of  NAFED
 which  was  held  recently  in  Delhi
 this  was  the  first  time  that  the  re-
 presentatives  of  primaries  were
 present  here.  All  of  them  took  part
 in  the  deliberations.  I  am  speaking
 about  it  because  nobody  should  try
 to  undermine  the  importance  of  the
 co-operative  movement  in  the  coun-
 try.  On  the  contrary,  we  would  like
 to  give  all  possible  help  so  far  as  the
 co-operative  movement  is  concerned
 ‘tyecause  here  we  have  a  vital  force  to
 protect  our  democracy  in  the  country.
 We  should  bring  in  decentralisation

 of  power  through  panchayats  and
 zilla  parishads.  We  should  bring  in
 decentralisation  of  economic  power
 through  the  co-operatives.  This  will
 goa  long  way  in  achieving  our
 desired  objectives.

 We  very  often  hear  a  cry  saying
 this  should  be  nationalised,  that
 should  be  nationalised,  sugar  indus-
 try  should  be  nationalised,  textile
 industry  should  be  nationalised,  etc.
 The  House  is  aware  that  I  am  not  a
 person  who  is  opposed  to  nationali-
 sation;  on  the  contrary  I  believe  that
 nationalisation  is  one  of  the  instru-
 ments  for  socio-economic  change.
 But  then  there  are  areas,  particularly
 areas  of  our  agricultural  producers,
 to  whom  we  should  give  every  possi-
 ble  assistance.  We  should  give  them
 all  encouragement  and  help  whether
 they  are  engaged  in  agriculture  or  in
 any  other  cooperatives,  sugar,  tex-
 tiles,  spinning  mills  and  so  on.  We
 should  try  to  strengthen  their  hands.
 If  there  is  anything  which  has  gone
 wrong,  we  should  take  care  to  see
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 that  the  wrong.  is  corrected.  We
 should  not  discourage  this  movement.
 On  the  other  hand,  we  should  en-
 courage  them  in  every  way.  I  say
 this  because  concentration  of  econo-
 mic  power  leads  to  dictatorial  trends.
 Therefore,  we  should  not  allow  this
 concentration  to  take  place.  This  is
 one  of  our  primary  objectives  and  I
 am  sure  that  the  co-operative  move-
 ment  will  help  us  in  this  direction.

 So,  Sir,  these  are  the  broad  strate-
 gies  about  my  Ministry.

 So  far  as  cut  motions  are  concern-
 ed,  there  are  several  cut  motions  and
 I  have  my  notes  prepared,  And  I  can
 deal  with  all  these  cut  motions,  I
 suppose  nobody  wants  it.  However,
 I  must  say  that  in  some  matters,  we
 have  taken  certain  decisions  and,  to
 that  extent,  I  shall  be  very  brief.  I
 would  like  to  say  that  regarding
 handloom,  one  constraint  has  been
 removed.  That  is  this.  The  U.S.A.
 had  imposed  quota  restrictions  on  ou”
 exports  of  handloom  garments  to  that
 country.  We  have  been  pointing  out
 to  them  through  a  series  of  negotia-
 tions  that  such  8  step  is  not  only
 illegal  in  terms  of  the  international
 agreements  on  textile  trade  but  also
 injurious  to  the  interests  of  the  multi-
 tude  of  handloom  weavers  in  India.
 After  considerable  efforts,  the  US.
 Government  have  recognised’  the
 force  in  our.arguments.  I  am  glad
 to  inform  the  House  that  as  a  conse-
 quence,  an  agreement  has  been  entered
 into  between  us  and  the  United
 States  on  17-6-1977  dismantling  these
 quota  restrictions  on  export  of  hand-
 loom  garments.  Henceforth,  exports
 of  handioom  garments  to  U.S.A.  will
 be  free  of  all  quota  restrictions.  This
 will  go  a  long  way  because  there  are
 lots  of  garments  which  have  piled  up
 and  this  will  give  a  lot  of  opportuni-
 ties  to  the  small-scale  industries  in
 our  country.

 Regarding  the  import  of  coconut
 oil,  it  has  been  decided  to  drastically
 restrict  the  amount  of  coconut  oil
 to  be  imported.  Orders  have  been



 357  D.G.,  1977-78

 issued  to  re-examine  the  licences  so
 far  jssued,  assess  the  extent  of  con-
 tracts  made  and  restrict  the  amount  of
 licences  so  far  issued.  The  level  of
 import  duty  has  been  so  fixed  as  to
 enable  the  imported  oil  to  be  market-
 able  at  prices  not  lower  than  the  pre-
 vailing  dometic  prices.  This  should
 give  sufficient  protection  to  the
 coconut  growers  in  the  country.

 Regarding  rubber,  the  Government
 is  actively  considering  the  issue  of
 fixation  of  price  of  rubber  to  ensure
 a  fair  return  to  the  rubber  growers.
 It  is  expected  that  the  Government
 will  be  able  to  announce  its  decision
 on  the  quantum  of  the  minimum  price
 within  a  few  weeks  at  the  most.

 Regarding  coffee,  as  all  the  Mem-
 bers  are  aware,  a  lot  of  friends  from
 Kerala  State  insisted  to  bring  down
 the  export  duty  on  coffee.  On  J2th
 February,  976  export  duty  on  coffee
 was  raised  from  Rs,  50  to  Rs.  300  per
 quintal.  Subsequently,  on  6th
 November,  I976,  this  was  raised  to
 Rs.  .300  per  quintal  and  on  26th
 April,  977  to  Rs.  2,200  per  quintal.
 However,  as  the  international  prices
 started  declining,  during  May,  1977,
 this  import  duty  was  reduced  on  l8th
 May,  977  to  Rs.  1,600  per  quintal
 and  more  recently,  on  25th  June,  977
 to  Rs.  1,100  per  quintal.  The  Govern-
 ment  is  keeping  a  continuous  watch
 on  international  prices  nd  will
 consider  providing  suitable  relief  as
 and  when  the  situation  so  warrants.

 Regarding  the  rise  in  price  of  art
 silk  yarn  raised  by  my  friends,  I
 had  a  meeting  with  all  the  manu-
 facturers  of  the  rayon  industry  und
 because  of  my  intervention,  it  has
 come  down  by  about  Rs.  5  per  kg.
 But,  whatever  quota  was  voluntarily
 accepted  and  was  mot  delivered  to
 these  weavers  by  the  spinners,  that
 quota  will  also  be  given.  These  are
 some  of  the  comments  that  I  want  to
 make,

 SHRIMATI  ्य  JEYALAKSHMI
 (Sivakasi):  Are  you  going  to  intro-
 duce  the  statutory  control  on  art
 silk  yarn?  That  is  the  only  question
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 that  I  want  to  ask?  Otherwise  you
 can’t  contro]  the  fluctuation  of  prices.

 SHRI  MOHAN  DHARIA:  I  can
 only  assure  this  House  that  I  shall
 take  care  of  all  the  weavers  because
 I  am  very  much  interested  in  the
 weavers.  I  cannot  take  a  decision  own
 the  floor  of  the  House.  I  shall  look
 into  their  voroblems.

 Regarding  cashew  imports,  Mr.  Nair
 has  suggested  that  it  should  be  taken:
 up  at  the  ministerial  level.  We  used
 to  import  cashew,  particularly,  from
 the  African  countries  and  from
 Tanzania.  Most  of  those  countries
 have  also.  started  processing  it.
 Naturally,  they  are  relectant  to  give
 their  cashews  because  they  would  like
 to  add  to  their  value.  When  they
 can  adq  to  the  value  of  their

 exports,  naturally,  they  are  re-
 luctant  to  give  their  cashews.
 As  my  hon.  friend  suggested,  I  shall
 take  the  matter  with  the  Ambassador
 or  at  the  level  of  the  High  Commis~
 sioner  or  at  the  ministerial  level.

 SHRI  N.  SREEKANTAN  NAIR:

 They  want  to  earn  more  profits  and
 that  is  why  they  bargain  with  the
 African  countries  and  come  back

 empty-handed.

 SHRI  MOHAN  DHARIA:  As  sug-

 gested  by  you,  I  shall  take  up  the
 matter  even  at  the  ministerial  level.

 But,  by  and  large,  though  I  only  stat-
 ed  the  strategy,  I  know  that  it  is  not

 possible  for  me.....(  Interruptions)

 SHRI  K.  LAKKAPPA:  What  about
 coconut?

 MR,  SPEAKER:  Please  don’t  con-

 vert  it  into  a  question  hour.

 SHRI  MOHAN  DHARIA:  Sir,  one

 more  word  and  I  have  done.  Regard-

 ing  the  trust  in  man  and  trust  in

 trade,  I  may  say  that  this  whole
 House  and  this  country  believes  in

 the  philosophy  of  trust  in  man.  It

 is  in  this  context  that  we  have  in-

 creased  trust  in  man.  If  somebody
 takes  undue  advantage  of  this  trust

 or  somebody  misbehaves,  as  I  have
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 already  stated,  those  culprits  shall  te
 dealt  with  firmly  as  I  have  already
 done  and  also  reported  the  same  to
 the  House.

 Then  there  is  one  more  important
 point  about  the  consultative  commit-
 tee  of  Parliament  so  far  as  my  Minis-
 try  is  concerned.  This  House  will  be

 happy  to  know  that  we  have  divided
 this  consultative  committee  of  forty
 members  in  five  groups,  namely,
 foreign  trade,  plantations,  textile  and
 jute,  civil  supplies  and  cooperation.  I
 have  decided  to  give  utmost  import-
 ance  to  these  five  groups  of  the  con_
 sultative  committee.  So  far  as  these
 five  groups  are  concerned,  I  have  al-
 ready  asked  my  office  to  give  these
 groups  all  possible  cooperation.  One
 official  will  be  asked  to  take  care  of
 the  work  of  the  Committee.  I  would
 very  much  like  to  take  these  Mem-
 bers  of  Parliament  into  confidence  on
 several  issues  that  are  concerned  with
 my  Ministry.

 श्रीमती  श्रहिल्या  थी  रांगनेकर  (बम्वई
 उत्तर-मध्य  area  के  मौनोपोलो

 प्रशोक्योरमेंट  के  बारे  में  कुछ  नहीं  कहा  है  t

 SHRI  MOHAN  DHARIA:  There  is

 a  monopoly  procurement  scheme  in

 Maharashtra.  Basically—as  I  have

 said  earlier  while  I  was  in  the  Minis-

 try  of  Planning—if  due  justice  is  to

 be  rendered  to  the  agriculturist,  ihe

 middleman  shail  have  to  go.  We  will

 be  encouraging  either  their  coopera-

 tives  or  creating  an  agency  by  the

 government.  This  will  be  the  best

 solution.  Unfortunately,  this  scheme

 got  started  only  in  one  State  and

 there  I  had  my  doubts  and  I  express-
 ed  the  same  to  the  then  Chief  Minis-

 ter  and  also  to  the  present  Chief

 Minister,  that  is,  it  may  not  be  pos-
 sible  to  implement  this  scheme  if  it

 is  Made  applicable  to  one  State.  That
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 was  the  only  difficulty.  In  principle
 I  have  no  doubt  in  my  mind  that
 there  should  be  a  direct  link  between
 the  agricultural  producer  and  the
 consumers.  There  should  be  a  direct
 link  between  the  consumers,  the
 producers  and  the  industrial  consu-
 mers.  The  middlemen  who  are  tak-
 ing  all  this  profit  shall  have  to  be
 eliminated  gradually.  To  that  ex-
 tent,  I  have  no  doubt  in  my  mind  but
 because  of  constraints  and  difficulties
 naturally  there  is  going  to  be  a  dia-
 logue  between  the  Chief  Minister  and
 the  Prime  Minister.

 MR.  SPEAKER:  720९5  anybody
 want  to  put  any  Cut  Motion  separate-
 ly  or  strall  I  put  them  together?

 SOME  HON.  MEMBERS:  All  toge-
 ther.

 MR.  SPEAKER:  I  shall  now  put
 all  the  Cut  Motions  relating  to  the
 Ministry  of  Commerce  to  the  vote  of
 the  House.

 Cut  motions  Nos.  l,  2,  9  ६४७  37  and
 4l  to  59  were  put  cnd  negatived

 MR.  SPEAKER:  I  shall  now  put
 the  Demands  for  Grants  to  the  vote.

 The  question  is:

 “That  the  respective  sums  not

 exceeding  the  amounts  on  Revenue

 Account  and  Capital  Account  shown

 in  the  fourth  column  of  the  Order

 Paper  be  granted  to  the  President

 out  of  the  Consolidated  Fund  of

 India  to  complete  the  sums  neces-

 sary  to  defray  the  charges  that  will
 come  in  course  of  payment  during

 the  Year  ending  the  Bist  day  of

 March,  1978,  in  respect  of  the  heads
 of  Demands  entered  in  the  second

 column  thereof  against  Demands

 Nos.  5  and  6  relating  to  the

 Ministry  of  Commerce.”

 The  motion  was  adonted.
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 Demands  for  Grants,  1977-78  in  respect  of  the  Ministry  of  Comnzrce  voted  by  Lok  Sabha.

 No.  of  Nine  of  Amount  of  Demand  for  Granton  Amount  of  Demand  for  Grant
 Demand  Dezmand  account  voted  by  the  House  on  voted  by  the  House

 30-3-7977

 I  2  3  4

 Revenue  Capital  Revenue  Capital

 Rs,  Rs.  Rs.  Rs,
 MINISTRY  OF

 COMMERCE

 15.  Ministry  of  Com-
 merce.  7  48,50,000  97,0I,000  on

 16.  Foreign  Trade  and
 Export  Production  131554,90,099  105,22544,000  277;65339;000  I775,I9,87,000

 ~N

 MR.  SPEAKER:  I  shall  now  put  all  Account  and  Capital  Account  shown
 the  Cut  Motions  moved  to  the  in  the  fourth  column  of  the  Order
 Demands  for  Grants  of  the  Ministry  Paper  be  granted  to  the  President
 of  Civil  Supplies  and  Co-operation  to  out  of  the  Consolidated  Fund  of
 vote  together.  India  to  complete  the  sums  _  neces-

 sary  to  defray  the  charges  that  will

 Cut  Motions  Nos.  0  to  8  were  put  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of

 March,  1978,  in  respect  of  the  heads
 of  demands  entered  in  the  second

 and  negatived,

 MR.  SPEAKER;  I  shall  now  put  column  thereof  against  Demands
 the  Demands  for  Grants  to  vote.  Nos.  23  and  4  relating  to  the  Mi-

 The  questjon  is:  nistry  of  Civil  Supplies  and  Co-

 operation.”
 “That  the  respective  sums  not

 exceeding  the  amounts  on  Revenue  The  motion  was  adopted.

 Demands  for  Grants.  977-78  in  respect  of  the  Ministry  of  Civil  Supplies  and  Cooperation
 Voted  by  Lok  Sabha.

 d  yf  PP  /

 No.  of  Name  of  Amount  of  Demand  for  Grant  on  Amount  of  Demand  for  Grant
 Demand  Demand  account  voted  by  the  House  on  voted  by  the  House.

 (30-3-1977

 I  2  3  4,

 Revenue  Capital  Revenue  Capital
 Rs,  Rs,  Rs,  Rs.

 MINISTRY  OF  CIVIL
 SUPPLIES  AND
 COOPERATION

 I3.  Ministry  of  Civil
 Supplies  and  Co-
 operation  .  §[2,27,000  7  24)53,000  क

 t4.  Civil  Supplies  and
 Cooperation  7357574;000  7:21516,000  15,27;48,000  14519,32,000

 18.  7  hrs.
 The  Lok  Sabha  then  adjourned  till  Eleven  of  the  Clock  on  Tuesday,  June

 28,  977  /  Asadha  7,  899  (Saka)
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